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 LOK  SABHA  DEBATES

 LOK  SABHA  ~

 Thursday,  December  19,  ‘1974/,
 Agrahaydnd  Bs,  T8068  TSaka)

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock.

 (Mr.  SPEAKER  in  the  Chair.]

 ORAL  ANSWERS  TO  QUESTIONS

 Expenditure  on  National  Highways  in
 Maharashtra

 *535.  SHRI  SHANKERRAO
 SAVANT:

 SHRI  VASANT  SATHE:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  the  expenditure  incurred  by
 Central  Government  on  the  various
 National  Highways  in  Maharashtra
 during  97l-72,  ‘1972-73  and  1973-74;

 (b)  whether  Government  are  aware
 that  heavy  and  prolonged  rainfall  had
 caused  extensive  damage  to  National
 Highway  No.  I7;  and

 (c)  ig  so,  the  steps  proposea  to  be
 taken  to  repair  this  damage?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M._  TRI-
 VEDI):  (a)  to  (c).  A  statement  giv-
 ing  the  requisite  information  is  laid

 on  the  Table  of  the  Sabha.

 Statement

 Part  (a).  Expenditure  ineurred  on  National  Highways  in  Maharashtra
 during  the  years  97l-72,  ‘1992-73  and  973.74  is  given  below:—

 Expenditure  Expenditure Year  incurred  incurred  Total
 on  National  on  mainte-

 Highway
 ४.  78006

 की rigin
 Be

 airs  0
 Works  ational

 Highways

 (Rupees  in  Lakhs)
 Y97I-72  *  *  *  *  ४  हे  (231739  I3I°22  362°  60

 इफ213  8  '

 973-74  .  .  .  *  .  .
 7443  ०7  722  43

 «  7735  75  ¥02°39

 ‘565°  50

 3237  54

 Parts  (b)  ang  (ce).  Some  minor  da-
 mages  in  the  form  of  landslide,  da-
 Mage  to  masonry  cones  of  bridgea
 and  damage  to  embankment  have  been
 caused  due  to  current  year’s  monsoon.
 Besides,  some  distress  to  the  pave-
 ment,  in  certain  stretches,  has  taken
 place  over  the  past  few  years.  Propo-
 Sals  to  sepair  these  damages  have
 3004  LS—I

 been  received  from  the  State  Govern.
 ment  recently  aNd  are  under  exami-
 nation.  The  restoration  works  will  be
 taken  up  soon  after  technical  appro-
 val  and  financia]  sanction  is  accorded
 to  the  estimates  for  these  works  sub-
 ject  to  availability  of  funds,

 SHRI  SHANKERRAO  SAVANT:
 It  is  wrong  to  say  that  the  damadces
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 caused  to  the  national  highways  are
 minor.  I  have  been  using  this  High-
 way  day  in  and  day  out  and  so  I
 know  from  personal  experience  that
 at  a  large  number  of  places  the  high-
 way  has  become  unusable.  Let  me,
 therefore,  know  how  much  _  time
 would  the  Government  teke  for  ac-
 cording  technica]  approval  and  finan-
 elal  sanction?

 SHRI  H.  M.  TRIVEDI:  Some  stret-
 cheg  of  this  road  have  been  damaged
 during  the  last  monsoon  and  an  esti-
 mate  of  Rs.  9.67  lakhs  has  been  re-
 eeived  and  ig  being  processed  for
 sanction.  What  I  think  the  hon.  Mem-
 ber  has  in  mind  is  the  damages  to
 pavements,  The  State  Government  has
 forwarded  an  estimate  and  tt  is  also
 under  examination.

 SHRI  SHANKERRAO  SAVANT:
 How  much  time  will  it  require?

 SHRI  H.  M.  TRIVEDI:  For  the  da-
 mages  caused  quring  the  last  mon-
 soon  it  should  not  take  very  long
 but  for  the  improvement  of  the  pave-
 ments  the  estimate  is  larger  and  it
 may  take  a  little  time.

 SHRI  SHTNKERRAQ  SAVANT:
 Would  the  Government  consider  the
 question  of  increasing  the  mainte-
 nance  grants  for  the  highways  this
 year?

 SHRI  H.  M.  TRIVEDI:  Maintenance
 grants  for  national  highways  during
 4974-75  have  heen  finalised  and  I  am
 atraid  that  due  to  constraints  of  re-
 Sources  it  is  not  possible  to  increase
 it.

 SHRI  VASANT  SATHE:  Is  it  a
 fact  that  certain  portions  of  the
 National  highway  in  Maharashtra  still
 remain  incomplete  and  patches  of
 20  to  25  kms  are  worse  than  even  the
 country  road;  after  going  on  a  beau-
 tiful  national  highway  you  find  such
 patches  and  they  create  bottlenecks?

 baa
 is  the  Government  doing  about

 t?

 SHRI  B  M.  TRIVEDI:  National
 Highway  No.  7  was  projected  as  a
 single  lane  road  prior  to  its  declara-
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 tion  as  nationa)  highway.  The  por-
 tions  in  Maharashtra  of  National
 Highway  No.  l7  were  also  single  lare.
 But  the  State  Government  had,  pro-
 vided  certain  extended  portions.
 which  is  what  the  hon.  Member  ne  ५
 in  mind.

 SHRI  VASANT  SATHE:  Are  you
 suggesting  that  the  state  roadways
 are  wider  than  the  national  high-
 ways?  Because  while  the  ational
 highways  are  single  lane,  the  State
 highways  are  double  lane.

 SHRI  H.  M.  TRIVEDI:  As  a  fur-
 ther  improvement  on  the  road  origi-
 nally  built,  the  State  Government  had
 extended  it.

 PROF.  MADHU  DANDAVATE:  May
 I  know  whether  it  ig  not  true  that  es-
 pecially  for  the  development  of  back-
 ward  areas  in  Maharashtra,  for  ins-
 tance,  Konkan,  Vidarbha  and  Mara-
 thwada,  it  is  necessary  that  the  roads
 are  to  be  built  as  infra-structure  for
 development?  Is  it  not  true  that  this
 particular  rule  of  the  highways  serv-
 ing  as  an  infra-structure  for  deve-
 lopment  is  not  followed  because  quite
 a  number  of  approach  roads  to  ‘the
 highways  are  not  adequately  built  up?
 Therefore,  wi:l  effective  coordination
 between  the  States  and  the  Centre  be
 achieved  so  that  highways  can  be  es-
 tablished,  which  may  be  connected
 with  smaller  roads,  so  that  the  infra-
 structure  can  be  provided  {n  the  back-
 ward  areas?

 SHRI  H.  M  TRIVEDI:  So  far  as
 National  Highway  No.  7  is  concerned
 ३  think  it  is  recognised  that  it  is  an
 important  highway,  which  is  an  infra-
 structure.  As  far  as  coordination  with
 the  State  Governments  is  concerned,  it
 is  a  suggestion  which  we  will  consi-
 der.

 SHRI  DHAMANKAR:  National
 Highway  No.  17  between  Sangames-
 war  and  Ratnagiri  runs  by  the  side
 of  the  river  and  every  year  it  is
 being  washed  away  at  the  time  of
 the  floods.  The  earth-work  for  the
 raising  of  the  level  is  going  on  for
 the  last  three  years  and  every  year

 4
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 the  ह... .. ड  is  being  washed  out.
 May  I  know  whether  the  Government
 will  decide  to  complete  the  work  of
 the  raising  of  the  level  before  the

 \Feoming  monsoon?

 SHRI  H.  M.  TRIVEDI:  A  portion  of
 the  National  Highway  No.  77  in  Kola-
 ba  district  is  certainly  not  in
 €  very  good  eondition.  So  far  os  the
 portion  between  Sangameswar  and
 Ratnagir!  is  concerned,  the  State  Gov.
 ernment  have  already  framed  sn  ¢s-
 timate  which  they  have  forwarded  to
 the  Central  Government  for  work
 during  ‘1974-75,

 SHRIMATI  ROZA  DESHPANDE:
 How  many  bridges  are  incomplete  in
 this  national  highway  m  Maharashtra?
 Secondly  may  I  know  whether  the
 bridges  connecting  Bombay  with  Cape
 Comorin  have  been  completed  or

 not?

 SHRI  H  M  TRIVEDI  On  National
 Highway  No  Wy,  three  major  bridges
 lying  one  each  in  Goa,  Karnataka  and
 Kerala  State  are  already  under  cons-
 truction  and  one  in  Goa  is  under  in-
 vestigation

 SHRI  P  R  SHENOY  May  I  know
 whether  3६  328  a  fact  that  National
 Highway  No  17  38  not  straight  and
 is  circuitous  at  several  places  and
 representations  are  being  made  to  the
 Government  to  straighten  this  road,
 particularly  between  Kanhanged-Ka-
 sargode  in  Kerala  State

 SHRI  H  M  TRIVEDI  The  re-align-
 ment  of  the  road  has  been  proposed
 in  Kerala  but  that  re-alignment  has
 not  yet  been  approved  or  sanctioned

 Japanese  Interest  in  Steel  Projects  in
 India
 of

 *536.  SHRI  NAWAL  KISHORE
 SHARMA

 SHRI  C  K  CHANDRAPPAN-
 ‘Will  the  Minster  of  STEEL  AND

 MINES  be  pleased  to  state

 (a)  whether  the  visiting  Japanese
 delegation  have  shown  interest  in
 setting  up  steel  projects  7  India;

 (9)  if  so,  the  leentiom,  of  stecl
 projects,  together  with  the  annual
 production,  capacity  and  the  cost;

 (e)  the  extent  to  which  the  dumes-
 tie  and  export  requirements  of  steel
 would  be  met  after  the  projects  start
 production;  and

 (a)  the  expected  foreign  exchange
 to  be  earned  as  a  result  thereof?

 THE  DEPUTY  MINISTER  IN  7HE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  No,
 Sir

 (b)  to  (d)  7८  not  arise.

 श्री  नवल  किशोर  वर्मा  :  ग्रध्यक्ष  महोदय,
 मती  महोदय  ने  नकारात्मक  जबाब  दिया  है।
 मैं  जानना  रहूगा  कि  हम  जापान  को  ऑ्रायरन
 श्र  एक्सपोर्ट  करते  हैं  कौर  बाबजूद  इसके  कि
 हमारे  देश  मे  स्टील  का  एक्स पेशन  हुमा  है,
 इम्पोर्ट  भी  करते  है।  ऐसी  स्थिति  मे  क्या  बजह
 थी  कि  हमने  जापानी  डेलिगेशन  से  हमारे
 यहा  स्टील  के  प्रोडक्‍शन  के  लिये  कारखाने
 लगाने  पर  चर्चा  नही  की  ।  इसकी  कोई  खास
 बजह  थी  क्या  ?

 अध्यक्ष  महोदय  प्रश्न  कुछ  शौर  था
 और  अब  बाप  चर्चा  की  तरफ  चल  पड़े  ।

 इस्पात  जौर  खाम मंत्री  नी  चरणजीत

 यादव)  कीमत,  जो  हमारी  ग्रा वश्य कता  है
 इस्पात  की  उसको  देखते  हुये  पाच त्री  योजना  के
 अन्त  तक  जो  हमारे  मौजूदा  कारखाने  हैं  उनमे
 विस्तार  की  योजना  भिलाई  में  है,  बोकारो  मे
 नया  कारखाना  बन  रहा  है,  और  यह  काम  चल
 रहा  है  1  दूसरे  जो  तीन  कारखाने  दक्षिण
 भारत  मे  बनाने  का  प्रश्न  है

 भ्रध्यक्ष  महोदय  :  आपने  कुछ  चर्चा  की  है
 डेलिगेशन  मे  ओर  लगाना  है  कि  नहीं  इसका
 जबाब  दें।

 श्री  चन्द्र  जीत  यादव  ग्राम  आवश्यकता
 देखते  हुये  कोई  नया  कारखाना  लगाने  की
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 जरूरत  नहीं  हैं  इसलिये  जापान  के  न  किसी
 ने  हमसे  विधिवत  कहा  है  और  न  हम  विचार

 कर  रहे  हैं

 SHRI  2.  K.  CHANDRAPPAN:  I
 ‘would  like  to  know  from  the  hon.  Mi-
 nister  whether  it  is  a  fact  that  a
 Japanese  team  of  industrialists  had
 visiteq  this  country  and  held  talks
 with  the  Government  of  India  in  Jai-
 pur  recently  and,  in  these  discussions,
 whether  it  is  a  fact  that  the  Japa-
 nese  team  said  that  they  are  ready
 to  collaborate  with  India  to  set  up
 various  projects  including  mini-steel
 mills  considering  the  fact  that  Japan
 wants  to  save  labour  whereas  we  in
 our  country  want  labour-intensive
 schemes.

 All  these  factors  were  taken  into  ac-
 ‘count  and  they  suggested  that  they
 are  ready  to  help  technologically  and
 ‘even  financially  our  country  to  set  up
 mini-steel  mills  along  with  many

 ioral
 projects.  I  want  to  know  about

 that.  é

 SHRI  CHANDRAJIT  YADAV:  It  ig
 a  fact  that  the  Japanese  Trade  dele-
 Bation  visited  Jaipur  this  year.  It  was
 a  non-Official  delegation.  They  partici-
 pated  in  a  conference  held  at  Jainur.
 But  they  did  not  put  up  any  proposals
 Specifically  fcr  mini-stee]  mills.  As
 I  said  earlier,  there  is  no  specific  pro-
 posal  from  the  Government  of  Japan.
 Sometimes,  the  Japanese  business
 houses,  some  consultants,  have  shown
 some  interest.  But  there  is  no  specific
 proposal.

 SHRI  M.  8.  SANJEEVI  RAO:  I
 would  like  to  know  from  the  hon
 Minister  whether  he  is  considering  to
 approach  Japan  for  setting  up  palle-
 tisation  mills  like  the  one  set  up  by
 Mr.  Chogle  in  Goa  so  that  we  can  ex-
 Port  iron  pallets  instead  of  iron  ore
 thereby  saving  not  only  freight  rates
 but  also  foreign  exchange.

 DECEMBER  i9,  974  Oral  Answers  8

 SHRI  CHANDRAJIT  YADAY:  It  is
 a  fact  that,  instead  of  exporting  iron
 ore  and  fines,  it  we  are  in  a  position
 to  export  pellets,  that  will  be  more
 beneficial.  That  is  qa  new
 There  are  one  or  two  pellet  plants
 now  in  our  country.  We  are  having
 negotiations  and  we  are  proposing  to
 have  more  pellet  plants  in  our  coun-
 try.  There  is  no  question  of  colla-
 boration  with  any  other  country.  The
 knowhow  8  available  in  this  country.
 The  question  is  only  of  finances  and
 as  soon  as  they  are  available,  we  will
 try  to  have  more  pellet  plants.

 सरदार  स्वर्ण  सिह  सोनी  :  मंत्री  जी  ने
 ना  में  जवाब  दिया  है  ;  मैं  जानना  चाहता  हूं
 कि  जापानी  डेलिगेशन  जो  भारत  में  आया  इसने
 क्या  कुछ  टाटा  श्रायरतन  स्टील  कम्पनी  के
 एक्स पेशन  के  बारे  में  कहा  है,  और  नलिन
 स्टील  कोरपोरेशन  शरीफ  जापान  ने  जो  बातचीत
 की  थी  क्‍या  उसमें  कोई  इस  बारे  में  सवाल
 पैदा  हुआ  था  ?

 न  चर  जीत  यादव  :  जहा  तक  मैने  नहीं
 में  जबाब  दिया  है  वास्तविकता  बही  है  जहां
 तक  टाटा  का  सवाल  है  डिस्को  ने  अपने  रस-
 पेंशन  का  एक  प्रोपोज  प्रस्तुत  किया  था  प्रौढ़
 जापान  की  निम्न  स्टील  कॉरपोरेशन  को
 कंसल्टेटस  की  मदद  से  उन्होंने  एक  डिटेल्स
 फिजिबिलिटी  रिपोर्ट  तैयार  की  है  दो  मिलियन
 टन  इट्स  और  बढ़ाने  की  ।  अब  वह  डिस्को
 और  उनके  बीच  में  है,  उसमे  सरकार  कहीं
 नही  जाती  है।

 श्री  हुकम  चन्द  कछवाय  :  जापान  सरकार
 के  प्रतिनिधि  मंडल  और  व्यापक  रियो  से  बात  कर
 के  आपके  भूतपूर्व  मंत्री  जी  न ेघोषणा  कि  थी  कि

 हम  देश  के  अन्दर  एक  हजार  मिती  स्टील  प्लाट
 लगाने  जा  रहे  है  ।  क्या  यह  बात  सर्दी  है.  ?

 |
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 यदि  नहीं,  तो  किस  प्राकार  पर  उन्होंने

 बहु  घोषणा  को  थी  कौर  भीनी  स्टील  प्लाट

 कहां  लगेगे  ?  इस  समय  जो  भारी  मावा  मे

 इस्पात  जमा  हो  गया  है  इसको  बेचने  के  बारे
 में  कोई  चर्चा  की  है  ?

 श्री  दस  जीत  यादव  :  मैंने  पहले  भी  कहा

 है  कि  मिनी  स्टोल  प्लाट  लगाने  के  बारे  मे  जापान
 से  बातचीत  का  प्रश्न  ही  नहीं  पैदा

 हुआ  है  ।  जहा  तक  एक  हजार  मिनी  स्टील
 प्लाट  लगाने  की  घोषणा  की  थी  वह  मन्नी

 महोदय  का  अपना  निजी  विचार  था  कौर

 बहू  समझते  थे  कि  इसकी  सामना  है  |  उस
 पर  हम  भी  विचार  कर  रहे  हैं,  देखेंगे  जेसी
 सभावना  होगी  विचार  करेगे  |

 SHRI  R  द  SWAMINATHAN
 While  answermg  a  supplementary
 question,  the  Minister  has  mentioned
 that  gome  steel  mills  are  coming  up
 in  South  India  Particularly  in  tie
 Salem  steel  mill,  no  work  »5  being
 done,  it  has  been  slowed  down  or  it
 has  been  stopped  I  want  to  know
 what  78  the  present  position  about  the
 Salem  steel  plant

 SHRI  CHANDRAJIT  YADAV:  I
 have  made  it  very  clear  time  and
 again  that  it  5s  wrong  to  say  that  the
 work  has  been  stopped  at  Salem.
 Some  work  has  already  been  tak
 up  and  it  has  been  completed.  In  this
 financial  year,  for  the  money  which
 is  required  for  this  year,  we  are  mak-
 ing  all  possible  arrangements,  so  that
 the  work  is  in  progress  and  does  not
 stop.

 st  सरणि  वाड !  प्रत्यक्ष  जी,  खासतौर  से

 पूर्वी  उत्तर  प्रदेश  मे  चर्चा  चली  है  कौर  मिनी
 स्टील  प्लॉट  की  स्थापना  की  बात  चली  थी
 कई  लोगो  ने  प्रार्थना  पत्र  सरकार  को  दे  रखें

 है,  कि  मिनी  स्टील  प्लांट  लगाने  के  लिये

 इजाजत  दी  जाय  ।  तो  मैं  जानता  चाहता
 हु  कि  इस  तरह  के  कितने  प्रार्थना  पत्र  भाये  भौर
 उस  पर  क्‍या  विचार  हो  रहा  है  d

 भी  चरणजीत  यादव :  मिनी  स्टील  प्लांट
 लगाने  से  हमने  कभी  नहीं  रोका  है  ।  यहाँ
 उत्तर  दिया  जा  चुका  है  |  कि  पिछले  साल

 28  मिली  स्टील  प्लाट  लगाते  के  लिये  लाइसेंस
 दिये  गये  थे  ।  एक  स्टेज  पर  हमने  कोई  प्रतिबंध

 नहीं  लगाया  था  |  लाइसेंस  की  व्यवस्था  उठा
 ली  थी  1  लेकिन  स्थिति  यह  है  कि  उत्तर  प्रदेश
 मे  बिजली  के  प्रभाव  में  राज  i7  कारखाने
 बन्द  है  अर  छ  प्रार्थियों  ने  जिन्होने  लाइसेंस
 लिये  थे  उन्होने  प्र पने  लाइसेंस  वापिस  कर  दिये

 हैं।  चरागे  तभी  विचार  कर  सकते  है  अब
 बिजली  उपलब्ध  हो  धौर  इनको  बिजली
 लगातार  मिलती  रहे  इसके  बिना  वे.  चल  नहीं
 सकते  हैं।

 शो  झील  बिहारी  बाजपेयी:  पत्नी  महोदय
 मे  कहा  है  कि  बिजली  की  कमी  की  वजह  से
 उत्तर  प्रदेश  मे  कारखाने  बन्द  हैं  -  कौर  जिनको

 लाइसेंस  दिये  गये  थे  वे  उनको  वापिस  कर

 रहे  हैं।  झासी  का  एक  कारखाना  स्वय  अपनी
 बिजली  पैदा  करना  चाहता  था  लेकिन
 सरकार  ने  स्टील  प्लांट  लगाने  का  लाइसेंस
 तो  दे  दिया  लेकिन  बिजली  पैदा  करने  का  नही
 दिया।  मैं  जानना  चाहता  हु  कि  सरकार  कौर
 लोगो  को  भी  बिजली  दा  करने  की  इजाजत
 देने  पर  विचार  कर  रही  है  या  केवल  सरकार

 ही  यह  काम  करेगी  ।

 थी  चमारों  पादप  :  झगर  माननीय
 सदस्य  झासी  वाले  कारखाने  की  पूरी  डिटेल्स

 मुझे  दे  तो  मैं  इसको  देखूगा  1  मैं  समझता  हू
 कि  अगर  उसमे  इम्पोर्ट  वगैरह  का  कोई  प्रश्न

 नही  है  तो  उस  पर  प्रतिबंध  नही  होना  चाहिए  |

 मुझे  वह  डिटेल्स  भेज  दें  तो  मैं  देख  लगा  t

 SHRI  B  ्  NAIK  May  I  know  from
 the  hon  Minister  whether  the  Finance
 Minister  of  the  Government  of  Karna-
 taka  has  gone  on  record  saying  that
 the  Government  of  Karnataka  would
 be  interested  in  collaboration  with  a
 Japanese  firm  or  firms  in  seeing  that
 the  proposed  Vijayanagar  Steel  Plant
 is  made  to  take  off  and  completed
 within  a  year  and  whether  any  con-
 crete  proposals  have  been  received  by
 the  hon  Minister  and  if  so,  what  is  ne
 reaction?
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 MR.  SPEAKER.  J]  am  sorry  Members
 are  asking  specific  questions  without
 notice  If  the  Minister  hag  any  infor-
 mation,  he  can  give  Otherwise,  he  38
 not  bound  to  give  it.

 SHRI  CHANDRAJIT  YADAV  I
 have  no  informations.

 MR.  SPEAKER:  Shri  M.  C  Daga—
 not  here

 Shri  Ramsahay  Pandey.
 Faults  in  Working  of  Wage  Law

 +
 *538.  SHRI  R  8.  PANDEY

 SHRI  YAMUNA  PRASAD
 MANDAL:

 Will  the  Minister  of  LABOUR  be
 pleased  to  state

 (a)  whether  Government's  attention
 has  been  drawn  to  the  news  item  pub-
 lusheq  in  a  local  daily  dated  the  20th
 November,  974  regarding  ‘Faults  seen
 in  working  of  Wage  Law’;  and

 (b)  if  so,  the  reaction  of  Gov-
 ernment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA).  (a).  A  report  on
 the  subject  which  appeared  in  the  In-
 dian  Express  dated  20th  November,
 974  has  been  seen  by  Government

 (b)  The  report  refers  mainly  to  de-
 lays  in  the  revision  of  wages  notified
 under  the  Minimum  Wages  Act,  948
 and  deficiencies  in  their  enforcement
 The  State  Governments  had  been  ad-
 vised  from  time  to  time  to  take  care
 of  both  these  aspects

 stem  सहाय  पांडे:  राष्ट्रीय.  वेतन
 कमिशन  ने  क्या  न्यूनतम  राष्ट्रीय.  वेतन
 के  आरे  मे  भी  कोई  सिफारिश  की  थी  और
 ग्राम  की  थी  तो  वह  क्‍या  है  ?

 शी  बालगोविन्द  वर्मा  :  उसने  नेशनल
 मिनिमम  वेज  पर  विचार  किया  था  और
 लोगों  के  विचारों को  सुना  भी  था।  वह
 इस  निष्कर्ष  पर  पहुचा  कि  चूकि  मुल्क
 बहुत  बढ़ा  है  शौर  देश  मे  जगह  जगह  पर  एक
 प्रान्त  से  दूसरे  प्राप्त,  एक  रीजन  से  दूसरे
 रजत  में  हिवेलेपमेट  के  मामले  में  डायलेसिस
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 है  इसलिए  नेशनल  मिनिमम  वेज  पासी-
 बल  नही  है,  मुम्किन  नहीं  है।  उसने जो
 कहा  था  वह  मैं  आपको  बताता  हू

 National  minimum  wage  in  the
 sense  of  uniform  minimum  monetary
 rate  of  remuneration  for  the  country
 as  a  whole  is  neither  feasible  nor
 desirable  It  may  be  possible  how-
 ever  that  in  the  different  homogenous
 regions  in  each  State  a  regional
 minimum  wage  could  be  notified.
 An  effort  should  be  made  to  4x  such
 regional  minimum

 t 4  t  /

 श्री  रास  सहाय  पांडे  :  मै  मस्ती  महोदय
 के  वक्‍तव्य  से  सहमत  हु।  एक  रीजन  से

 दूसरे  रीजन  मे  और  एक  प्रदेश  से  दूसरे
 प्रदेश  से  भ्रामक  स्थिति  से  अन्तर है।  लेकिन
 एक  केन्द्रीय  संस्था  आपने  बनाई  है  जिस  का

 काम  भर  दायित्व  यह  है  कि  न्यूनतम  राष्ट्रीय
 वेतन  का  कोई  क्रम  तमाम  परिस्थितियों  को
 देखते  हुए  रीजन  वाइज़  या  प्रान्त  वाइज
 बता  दे  ।  परिस्थितियों  को  देखते  हुए,
 एक  'रीजन  घ्रौर  दूसरे  'रीजन  मे  फर्क  को
 देखते  हुए  क्‍या  इस  के  सम्बन्ध  में  कुछ  किया

 नहीं  जा  सकता  है  कौर  नहीं  किया  जा  सकता

 है  तो  उसका  कारण  बया है  ?

 श्यो  बालगोविन्द  वर्मा  :  नेशनल
 मिनिमम  वेज  निश्चित  करना  केन्द्रीय  सरकार
 के  हाथ  से  नहीं  है।  यह  राज्य  सरकारो
 के  प्रन्वर्गत  काम  ज्यादातर  आता  है  एम्प्लायर-
 मेट  ज्यादा  ०२  राज्य  सरकारो  के  अन्तर्गत
 कराता  है  ।  बहुत  थोड़े  से  मामलात  में  ही  हम
 आते  है  ।

 श्री  रास  सहाय  पांडे  :  मार्गदर्शन  तो

 ग्रुप कर  ही  सकते है  |

 श्री  बाल गो जिद  वर्मा  :  मार्गदर्शन  तो

 हम  करते  रहते  है।  मिसाल  के  तौर  पर
 श्राप  बीडी  इडस्ट्री  को  ले।  बेड  गवनेमेट
 के  लेबर  मिनिस्टर  को  हमने  बुलाया  भौर

 दूसरे  सम्ब्रम्धित  लोगो  को  बुलाया,  उनको
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 एक  खाय  चिडापी  ताकि  श्राप  में  विचारों
 का  ग्रा दान  प्रदान  करें  कौर  एक  रिजनल

 (६  सिलसिल  वेज  बीड़ी  इडस्ट्री  के  बारे  में  फिक्स
 कर  |  कौर  भी  हम  इस  त'ह  के  प्रयत्न  कर

 रहे  हैं  ।
 SHRIMATI  PARVATHI  KRISHNAN:

 The  Minister  stated  that  wages  are
 the  concern  of  various  State  Govern-
 ments.  I  would  like  to  know  firstly
 whether  the  Centcal  Government  in
 the  Ministry  of  Labour  proposes  to  see
 that  a  consensus  is  reached  so  that  the
 vast  differentiation  that  exist  between
 one  region  and  others  is  removed,  by
 having  a  common  agreement  and  how
 they  propose  to  go  about  it.  This  is  my
 first  question.  What  has  the  Minister
 done  to  see  that  at  least  in  various  re-
 gions  the  recommendation  of  ILO
 convention,  namely,  equal  pay  for
 equal  work,  is  implemented?  This  is
 my  second  question.  Today  it  has  been
 ratified  by  the  Central  Government
 but  the  implementation  ig  not  there
 and  even  in  regard  to  state  farms  and
 among  agricultural  labour  this  is  not
 implemented,  This  is  the  present  posi-
 tion.  So,  I  would  hke  to  know  what
 the  Central  Government  proposes
 to  do  about  these  so  that  at  least  the
 minimum  ig  achieved  throughout  the
 country.

 SHRI  BALGOVIND  VERMA:  The
 Centre  is  very  much  concerned  about
 differentiation  existing  among  one  re-
 @l0n  and  the  other  in  matter  of  mini-
 mum  wage  and  we  are  trying  to  bring
 this  to  the  attention  of  Ministers  of
 States  and  we  are  trying  to  bring  these
 Ministers  together  for  matters  of  con-
 Sultations  ete,  to  see  that  in  respect
 of  minimum  wages  these  differentati-
 ations  are  done  away  with.  Regard-
 ing  the  second  question,  the  ILO  has
 recommended  equal  pay  for  equal
 work  for  men  and  women,  both  and
 We  have  decided  to  enforce  this  with-
 in  a  period  of  a  about  three  months.

 शी  दामोदर  पायें:  जब  लेबर  ब्यूरो
 की  मार्फत  हिन्दुस्तान  भर  के  लिए  विंग
 क्लास  का  प्रात-इंडिया  कात ज्यू मर  प्राइस
 इग डक्स  बनाया  जा  सकता  है,  जब  उन  लोगों
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 के  लिए  अ्रखिल-भारतीय  उपभोक्ता  मूल्य
 सूचकांक  को  ऐवरेज  बनाया  जा  सकता
 है,  किस  के  प्राधार  पर  प्रे  हिन्दुस्तान  में
 वेतनमान  का  निर्धारण  होता  है,  तो  फिर
 सरकार  उन  लोगो  के  लिए  वेतनमान  क्‍यों
 नही  निर्धारित  कर  सकती  है  ?  मंत्री
 महादेव  ने  कहा  है  कि  वेतन  निर्धारित  करना
 केवल  कलीम  सरकार  का  दायित्व  नही  है,
 बल्कि  वह  राज्य  सरकारों  का  मी  दायित्व
 है।  लेकिन  जिन  क्षेत्रों  का  सीधे  भारत
 सरकार  से  सम्बन्ध  है,  उन  में  वेतनों  में  जो
 असमानता  है,  क्‍या  वह  उस  अ्रसमानता  को
 अपने  स्तर  पर  कूर  करने  का  प्रवास  करेगी  ?

 उदाहरण  के  लिए  खदानों  के  मजदरों  के  लिए
 बहनों  का  जहा  तक  प्रश्न  है,  एक  खदान  मे

 मजदूर  400  रुपये  पाते  है,  और  उसी  की
 बगल  में  मैंगनीज  खदान  में  मजदूरों  को
 004T  30  रुपये  मजदूरी  दी  जाती  है  ।

 शी  बालगोविन्द  वर्मा  :  कातज्यूमर
 प्राइस  इन्डेक्स  सारे  मुल्क  के  लिए  एक  सा

 नही  है।  वह  भी  एक  जगह  से  बसरी  जगह
 डिफर  करता  है।  मिसाल  के  तौर  पर
 दिल्‍ली  में  जो  महंगाई  है,  वह  दूसरी  जगह
 नही  है।  इस  लिए  सारे  देश  क  लिए  एक
 प्रकार  का  वेतन करम  निर्धारित  करना  बहुत
 कठिन  काम  है।  मान तोम  सदस्य  ने  कहा
 है  कि  बहुत  सी  इड्सद्रीज  में  एक  जगह  एक
 वेतन  है  और  दूसरी  जगह  दुसरा  वेतन  है
 में  इस  बात  की  मानता  हूं  ।  सायरन  भर
 माइकल  में  वेत  ज्यादा  है,  आर  मेगा नोज
 ग्रौर  माइनस  में  कुछ  कम  है।  हम  खद
 बड़ा  गये  थे  और  हम  ने  मालूम  किया  कि  इस
 का  क्‍या  कारण  है।  बात  यह  है  कि  मेंगा-
 निज  कौर  की  डिमाड  हमारे  यहा  कम  है  और

 चूकि  विदेशों  में  भी  कॉम्पिटीशन  है,  इस
 लिए  वह  विदेशों  में  भो  नही  जा  रहा  है  ।
 जो  लोग  में  गिनीज  गौर  में  काम  कर  रहे  हैं,
 झगर  हम  उन  पर  जोर  डालें  कि  वे  आयरन
 प्रो  बराबर  वे  जिन  दें,  तो  या  तो  वे  काम

 छोड़  कर  चले  जायेंगें,  या  उन  को  नुक्सान
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 होना।  इसलिए  हम  उनको  बाध्य  नहीं
 कर  पाते  है  -  लेकिन  हमने  यह  कोशिश
 को  हैं  कि  प्राय रम  ओर  की  लेडीज  शौर
 मैंगनीज  भोर को  वेजिज में  जो  फर्क  है,  उस
 को  कम  किया  जाए  ।

 संयुक्त  राष्ट्रसंघ  में  हिन्दी  का  स्थान
 ।  फ

 *539.  भी  कार  to  बड़े  :
 श्री  बदल  बिहारी  वाजपेयी  :

 क्या  बिदेश  मंत्री  यह  बसाने  की  कृपा
 करेंगे  कि  :

 (क)  भारत  ने  संयुक्त  राष्ट्रसघ  में
 हिन्दी  को  स्थान  दिलाने  क॑  लिए  प्रथम
 प्रयास  कब  किया  था  ;

 (ख)  उसके  बाद  क्या-क्या  प्रयास

 किए  गए  हू  तथा  उनके  क्‍या  परिणाम
 निकल  हूं  तथा  इस  सम्बन्ध  में  भावी
 योजना  कया  है;  कौर

 (ग)  उन  देशों  के  नाम  कया  हैँ  जो

 सयुक्त  राष्ट्र सव  में  हिन्दी  को  स्थान  मिलते
 के  पक्ष  में  हैं  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  Or  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  and  (b).
 No  attempt  has  been  made  by  India
 so  far,  Any  addition  to  the  list  of
 Official  and  Working  Languages  of  the
 U.N,  General  Assembiy  would  require
 an  amendment  of  the  Rules  of  Proce-
 dure  supported  by  a  majority  of  the
 Members  present  and  voting.  Such  an
 attempt  can  be  made  only  on  the  bas-
 is  of  an  assessment  of  possible  suc-
 cess  of  such  a  move.

 (c)  This  has  not  been  specifically
 ascertained.

 शौ  कार  थी ०  बड़े  सभी  दशा  ने
 अपनी  भर्ती  जुबानों  के  बारे  में  प्रयत्न
 किय।  है।  में  यह  जानना  चाहता  हे  कि
 सरकार  में  हिन्दी  के  बारे  में श्रमी  तक
 श्रवन  क्यो  नहीं  किया  है।
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 SHRI  BIPINPAL  DAS:  Sir,  I  have

 made  it  clear  that  according  to  our
 assessment,  at  the  moment,  guch  a
 move  is  not  likely  to  succeed  and
 therefore  we  are  waiting  for  an  op-
 portune  moment.

 शी  कार  बो  बड़े  :  मत्ती  महोदय
 ने  कहा  है  कि  इसमें  सक्सेस  नहीं  हो  सकती
 है।  में  यह  जानना  चाहता  हूं  कि  सरकार
 ने  इस  बारे  में  कब  प्रयत्न  किया  |  वह  कैस
 कहते  हैं  कि  इसमें  सक्सेस  नहीं  हो  सकती
 है?

 SHRI  BIPINPAL  DAS:  I  have  ex-
 plained  the  Rules  of  Procedure  and
 there  the  amendment  is  to  be  support-
 ed  by  a  majority  of  the  Members.  An
 assessment  is  made  by  lobbying.  Such
 an  assessment  tells  us  that  this  is  not
 an  opportune  moment  to  make  a
 move.

 ett  wee  विहारी  बाजपेयी  :  प्रध्यक्ष
 महोदय,  में  मुख्य  प्रश्न  बाद  में  पूछूंगा ।
 यह  असेसमेंट  कब  किया  गया  था,  क्या  इस
 का  कोई  रिकार्ड  है  ?

 SHRI  BIPINPAL  DAS:  |  have  said
 already  that  such  an  assessment  is
 made.  It  38  a  continuous  process.  It
 is  only  at  the  opportune  moment  when
 we  shall  make  a  move.  This  is  not  an
 opportune  moment.

 at  wen  विहारी  बाजपेयी  :  क्‍या  यह
 सच  नही  है  कि  संसार  में  हिन्दी  बोलने  व।ले
 अंग्रेजी  भोर  फ्रेंच  भाषा  बोलने  बालों  स
 समय।  में  ज्यादा  हें  ?  हिन्दी  केतन  भारत
 में  ही  वही  बोली  जाती  है,  बल्कि  भारत  के
 पीसी  देशो  कौर  भ्र फ्री का  के  देशो  में  भी
 हिन्दी  बोलने  वाल  लोग  रहते  हैँ  ।  कथा  यह
 सच  है  भारत  सरकार  ने  प्रभी  तक  इस
 मामले  को  इसलिए  नही  उठाया  है,  क्योकि
 उसक  मन  में  एक  हीन  भावना  है,  भौर  वह
 हीन  भावना  इसमें  बाधक  बन  रही  है  ?
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 SHRI  BIPINPAL  DAS:  I  am  sorry  दृष्टिकोण  से  देना  जाहिए  ।  उन्हें  इस
 Shri  Vajapayee  has  given  expression  .

 to  some  thing  to  which  we  totally  dis-  प्रश्न  को  इस  तरह  टालना  नहीं  चाहिए।

 है
 मैं यह  जानना  चाहता  हूं  कि  सरकार  ने  हिन्दी

 इस  में  होन  भावना  की  कोई  बात  नहीं  को  संयुक्त  राष्ट्र  संघ  की  एक  भाषा  बनाने
 है  1  के  लिए  कब  प्रवास  किया  था  ।  उससे

 agree.  But  the  question  is:  one  State,  कोई  प्रयास  ही  नही  किया,  कौर  मंत्री  महोदय
 one  Vote.  Every  Member  has  one  «
 vote.  It  does  not  depend  upon  the  कह  रहे  &  कि  वहां  कोई  इस  बात

 को  नही
 total  population  speaking  a  particular  मानेगा  ।  मैं  यह  जानता  चाहता  हूं  कि
 language.  It

 apa  upon  heal  mie
 मगर  सरकार  ने  इस  सम्बन्ध  में  कई  प्रयास

 ber  of  countries  speaking  a  particular
 language.  Therefore,  we  must  be  sure  किया  था,  तो  कब  किया

 था,
 कौर  भ्रमर

 नही
 whether,  if  we  make  a  move,  we  will  किया  था,  तो  क्‍या  वह  कोई  प्रयास  करना
 be  supported  by  other  countries.  Our  चाहती  या  नहीं assessment  is  that  this  is  not  the  op-  हती  है  ही
 portune  time.  SHRI  BIPINPAL  DAS:  I  have

 already  answered  that  question.  Be-
 SHRI  ATAL  BIHARI  VAJPAYEE:  fore  we  put  a  formal  resolution  before

 He  is  misleading  the  House.  I  would  the  United  Nations  we  have  to  see  as
 like  to  know  when  were  the  other  to  how  many  countries  will  be  there
 countries  aproached  and  which  were  to  support  our  resolution.  Our  assess-
 the  countries  which  were  approached  ment  is  if  we  make  a  formal  move,  it
 What  was  their  response?  He  is  talk-  is  not  likely  to  succeed  at  this  mo--
 ing  in  the  air.  No  assessment  has  been  ment.
 made  so  far.

 SHRI  PIPINPAL  DAS:  I  am  not  talk  sh
 wen  बिहारी  बाजपेयी  :  प्रत्यक्ष

 ing  in  the  air.  I  hope  Shri  Vajpayee  महोदय,  मंत्री  महोदय  लगातार  ग़लत  बातें.
 will  know  how  such  things  are  done  in  Cy  .
 the  forum  of  United  Nations.  It  is  कह  रहे

 ह्  शर  सदन  को  गुमराह  कर
 रहे  है

 '
 done  thrtugh  lobbying  and  that  is  वह  बताये  कि  विदेश  मंत्रालय  में  कब  यह
 what  I  have  said.  फैसला  हुमा  कि  हम  हिन्दी  को  संयुक्त  राष्ट्र

 संघ  की  भाषा  बनाने  के  बारे  में  ला बीइंग

 श्री  नवल  किशोर  सिंह:  क्या  यह  सही
 करेंगे  ।  प्रभी  तो  कोई

 नग
 ही  नही

 है  कि  हिन्दी  के  लिए  सयुक्त  राष्ट्र  कौर  हुआ  है।  वे  लावीइग  कैसे  करेंगे

 दूसरे  देशों  में  किये  जाने  वाले  प्रयत्नों  मे  शी  समर  गृह
 :  मंत्री  महोदय  का  जवाब

 बोस
 :  बाज

 होती  है  ि  हम  हिन्दी  बोलने वाल  विदेशों...  कर सुम तारू हुआ
 है।  हमारे

 में  जाते  हैं,  तो  वहां  दूसरों  से  छोड़िये,  वापस
 दूसरी,  बात  ह  फ्र  सरकार  नहीं,  थ

 में  भी  अंग्रेजी में  ही  बात  करते हैं  ?
 हे

 कार यह
 है  कि  यह  प्रस्ताव  न्यायसंगत  है,  शर  इस

 SHRI  BIPINPAL  DAS:  I  want  to  को  वहां  रखना  चाहिए,  तो  इस  को  समर्थन
 make  it  clear  that  is  not  the  basis
 of  the  present  situation.  मिले  या  न  मिले

 इस
 को  एक  या  दो  बार

 नही,
 हजार  बार  रखना  चाहिए।  दूसरी  बात  यह

 शी  कृष्ण  पद  पिंड  :  प्रत्यक्ष  महोदय,  है  कि  दुनिया  मे  हिन्दुस्तान  की  आवादी  को
 यह  प्रश्न  इतना  साधारण  नहीं  है।  यह  प्रश्न  वितीय  स्थान  प्राप्त  है।  इस  लिए  इस  की

 बहुत  ही  गम्भीर  है,  भौर  राष्ट्रीय  प्रश्न  है  ।  जो  राष्ट्र-भाषा  हिन्दी  है,  उस  को  संयुक्त
 मंत्री  महोदय  को  इस  का  जवाब  अन्तर्राष्ट्रीय  राष्ट्र  सभ  में  स्थान  ने  मिले,  यह  हम  कैसे
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 मान  सकते  हैं  /  प्यार  हम  झपने  प्रस्ताव
 को  एक  बार  नहीं,  बल्कि  बार  बार  लायेंगे,
 तो  दुनिया  हमारे  न्यायसंगत  दावे  को  जरूर
 मानेगी  ।  मैं  यह  जानता  चाहता  हू  कि
 सरकार  सबूत  राष्ट्र  संघ  मे  यह  प्रस्ताव
 कब  लायेगी  ।

 अध्यक्ष  महोदय  :  जब  सोशलिस्ट
 पार्टी  ने  श्री  समर  गुह  को  हिन्दी  बोलना
 सिखा  दिया,  तो  श्राप  वहा  हिन्दी  का  इस्तेमाल
 क्यो  नहीं  करवाते  ?

 SHRI  BIPINPAL  DAS  _  Sir,  Prof
 Guha  78  a  very  knowledgable  man  and
 I  am  sure  he  knows  about  the  langu-
 ages

 MR  SPEAKER:  I  am  sure  if  you
 send  him  ¢o  the  United  Nations,  he
 will  get  it  done.

 HRI  BIPINPAL  DAS  Sir,  up  till
 now,  only  six  languages  have  been  re-
 cognised  as  official  or  working  langu-
 ages  of  Umted  Nations  Five  of  them
 have  been  there  right  from  the  begin-
 ming  This  :s  because  of  historical  re-
 asons  The  languages  of  those  peo-
 ples,  those  powers  who  helped  in  the
 establishment  of  the  United  Nations
 were  immediately  recognised,  right
 from  the  start,  Russian,  Chinese,  Eng~
 lish,  French  and  Spanish  Latter  on,
 only  last  year  the  only  addition  that
 was  made  was  Arabic  and  Arabic  is  a
 language  which  is  spoken  in  I9  States
 So,  as  I  said,  ....

 थी  समर  गुह:  यह  9  स्टेट्स  की  बात

 नही  हूँ,  आबादी  की  बात  है  1

 SHRI  BIPINPAL  DAS  Arabic  also
 succeeded  after  so  many  years  They
 succeeded  only  last  year  If  we  see
 any  chance  of  success  at  any  point  of
 time,  we  will  certainly  move  a  resolu-
 tien.  When  there  is  no  chance,  there
 ig  no  sense  in  moving  a  resolution.
 (Interruptions)

 MR  SPEAKER:
 Please  sit  down.

 Order  please,
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 करी  समर  रूह:,  नगर  न्यायसम्मत  है  तो
 क्यो  नहीं  शाप  कोशिश  करते  ?

 की  डी०  एन०  तिबारी  :  प्रभी  मंत्री

 महोदय  मे  कहा  कि  अरेबिक  भाषा  i9  देशों
 में  प्रचलित  है  इसलिए  गत  वर्ष  उस  को  मान्यता
 मिली  7  लेकिन  चाइनोज़  तो  एक  ही  देश  मे
 बोली  जाती  है,  उस  की  मान्यता  शुरू  से  है  कौर

 चूकि  उस  का  पापुलेशन  इतना  बडा  है  इसलिए
 उस  को  मान्यता  देनी  पडी  ।  भारतवर्ष
 का  पापुलेशन  भी  चाइना  से  थोडा  ही  कम  है,
 तो  मैं  जानना  चाहूँगा  कि  क्या  सरकार  ने  कभी
 ऐसा  श्टिम्प्ट  किया,  कोई  प्रयत्न  किया,  ला वी इग
 किया,  कोई  कस  स्टेशन  किया  कि  हिन्दी  भी

 राष्ट्र  संघ  की  भाषा  मानस  लो  जाय  ?

 SHRI  BIPINPAL  DAS  Sir,  the  ques-
 tion  of  China  stands  on  a  difffferent
 footing  China  was  one  of  the  Foun-
 ders  of  the  United  Nations  Right  from
 the  beginning,  that  language  came  to
 be  accepted  ag  the  official  language  of
 the  United  Nations  So  far  as  India
 is  concerned,  we  have  not  made  any
 attempt  so  far  Our  assessment  is  that
 it  38  not  likely  to  succeed  This  28  the
 point

 श्रीमती  साबित्री  ध्याम  :  क्या  यह  सही
 है  कि  सयुक्त  राष्ट्र  सच  मे  हिन्दी  के  लिए  अब
 तक  कोई  प्रयास  नहीं  किया  गया,  कौर  इसलिए
 नही  किया  गया  कि  विश्व  के  भ्रखबारों  मे  उस
 के  लिए  पब्लिसिटी  नहीं  मिली  ?

 अ्रध्यक्ष  महोदय  :  यह  क्‍या  सवाल
 ओप्रा  ?

 शी  नूरूल  हुड्डा  कया  यह  सच  है  कि  हमारे
 जो  राजदूत  शौर  राजनीतिक  विदेशों  मे  जाते
 है  बट  हिन्दी  मे  बोलने  को  कोशिश  नही  करते
 है  सिर्फ  इंग्लिश  और  दूसरी  विदेशी  पपाधो
 में  चलते  हैं  ?  इसलिए  सरकार  को  यह
 चेष्टा  करती  चाहिए  कि  हमारे  जो  राजदूत
 शौर  राजनीतिज्ञ  जाते  हैं  वे  राष्ट्र  q  में  भौर



 ar  09  Answers  AGRABHAYANA  28,  4896  (SAKA)  Oral  Answers  22

 विदेशों  की  राजधानियाँ  में  दूसरी  जबानों
 के  साथ  हिन्दी  में  fi  बातचीत  करें।  सरकार
 ने  इस  के  लिए  क्या  कदम  उठाया  है  ?

 SHRI  BIPINPAL  DAS:  Sir,  it  is  abso-
 lutely  untrue  that  our  mission  abroad
 are  not  trying  to  make  Hindi  popular
 or  that  they  do  not  use  Hindi  in  their
 conversations,  As  a  result  of  Govern-
 ment  efforts,  today  39  countries  have
 made  arrangements  for  teaching  and
 learning  of  Hindi  and  93  Universities
 in  the  world  have  provided  Hindi  as
 a  language  for  teaching.

 शो  राजेश  प्रसाद  यादव  :  मंत्री  महोदय
 ने  बयागरा  कि  संयुक्त  राष्ट्र  संघ  में  जो भाषाएं
 ग्राम  उस  के  लिए  कौर  देशों  ने  काफी
 लावोइंग  किया,  तो  मैं  यह  जानना  चाहता
 है  कि  हिन्दी  भी  संयुक्त  राष्ट्र  संघ  में  एक
 भाषा  हो  उस  के  लिए  ला वी इंग  राज  सक
 शुरू  हुई  या  नहीं  और  हुई  तो  उस  का  क्‍या
 परिणाम  हुआ  ?  इन्होंने  बार  बार  दोहराया
 है  कि  हम  असेसमेंट  कर  रहे  हैं  प्रौढ़  असेसमेंट
 के  ग्राधार  पर  शुरू  करेंगे  तो  इन्होंने  ग्राम  तक
 शुरू  किया  या  नहीं  ?  नेपाल  भी  उस  के
 लिए  सहयोग  करेगा,  निजी  भी  करेगा,
 मारोशह  भी  करेगा।  बहुत  से  देश  ऐसे  हैं
 जो  सहयोग  करेंगे।  तो  इन्होंने  ला वी इंग  शुरू
 की  या  नहीं  यह  मैं  जानना  चाहता  हूं  ।

 SHRI  BIPINPAL  DAS:  We  have
 taken  note  of  the  views  expressed  by
 hon.  members  in  this  House  and  we
 will  certainly  act  accordingly.  But  for
 his  information,  I  may  tell  him  that  it
 is  not  that  all  other  languages  have  got
 recognised  in  the  UN  because  of  their
 efforts.  Only  one  language,  that  also
 Jest  year  after  long  years  of  effort,  has
 got  recognition.  Our  assessment,  which
 is  made  by  various  means,  is  that  if
 we  make  an  attempt  now,  it  is  not
 likely  to  succeed.

 at  राजेश  प्रसाद  यादव  :  अध्यक्ष
 महोदय,  मेरे  सवाल  का  जवाब  नहीं  कराया  ।

 ये  आए  बार  उसी  पर  जोर  देते  हैं  कि  हमारा
 असेसमेंट  है  i  weakest  प्राधार  क्‍या

 है  ?  असेसमेंट  ऐसे  कहने  से  तो काम  नहीं
 चलेगा  |

 श्री  पीलू  मोदी  :
 प्रध्यक्ष  महोदय,  श्राप के

 माध्यम  से  मैं  मंत्रों  महोदय  से  पूछता  चाहता
 हैं  कि  हिन्दुस्तान  को  संसद  में  मैंने  खुद  यहां
 हिन्दी,  कन्नड,  तामील,  बंगला  कौर  गुजराती
 अरब  तक  सुना  है  तो  क्या  यूनाइटेड  नेशंस  में
 ये  सब  भाषाएं  शामिल  करने  के  लिए  बहू
 प्रार्थना  करेंगे  या  नही  ?

 SHRI  BIPINPAL  DAS:  I  have  no
 answer,

 Talks  with  Pakistan  on  Over-Flights

 #542,  SHRI  P.  GANGADEB:
 SHRI  RAGHUNANDAN  LAL
 BHATIA:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  India  hag  suggested  to
 Pakistan  that  the  talks  on  over-flights could  be  held  in  Delhi;

 (b)  whether  any  invitation  has  since been  sent  to  Pakistan  to  send  a  dele-
 gation  for  the  talks;  and

 (c)  if  so,  whether  any  responge  has
 been  received  to  India’s  invitation  and
 if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  to  (c).  In

 the  Joint  Communique  issued  at  the
 conclusion  of  talks  on  civil  aviation
 matters  at  Rawalpindi  on  22nd  Novem-
 ber  1974,  it  was  mentioned  that  the
 talks  would  be  continued  in  another
 meeting  in  Delhi  which  would  be  held
 at  a  mutually  convenient  date,  Since
 then  we  have  informally  suggested  to
 Pakistan  that  the  Pakistan  Foreign Secretary  would  be  welcome  to  visit
 Delhi  for  the  next  round  of  talks  on
 this  subject  if  it  is  convenient  to  him. We  have  so  far  not  received  any  con~
 firmation  from  Pakistan  about  the
 likely  date  on  which  they  would  send a  delegation  to  Delhi.

 SHRI  P.  GANGADEB:  In  view  of the  fact  that  Pakistan  is  not  coming
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 out  with  any  intentions  and  proposals
 to  resume  negotiations  with  India  for
 restoration  of  overfiights  and  air  links,
 I  would  like  to  know  from.  the
 Hon'ble  Minister,  are  Government
 keen  to  pursue  the  matter?  If  so,
 what  are  the  conditions  on  which  Gov-
 ernment  are  going  to  resume  negotia-
 tions?  Further,  whether  there  shall
 be  a  stipulation  that  Pakistan  should
 withdraw  her  case  pending  in  ICAO?

 SHRI  BIPINPAL  DAS:  In  terms  of
 the  communique  issued  last  time  which
 I  have  quoted  just  now,  Pakistan  is
 committed  to  resume  discussions  in
 Delhi.  It  is  only  a  question  of  date
 which  has  not  yet  been  fixed,  and
 there  is  no  condition.

 SHRI  P.  GANGADEB:  Since  Bangla
 Desh  our  neighbour  is  very  much  con-
 cerned  in  this  matter,  may  I  know
 what  is  the  reaction  of  Bangla  Desh
 for  resumption  of  the  overflights  and
 air  services  and  whether  her  consent
 has  been  obtained,  ang  with  what
 understanding,  if  any?

 SHRI  BIPINPAL  DAS:  In  this  matter
 Bangla  Desh  is  not  concerned.

 SHRI  INDERJIT  GUPTA:  What  is
 holding  up  the  further  progress  of
 theze  talks?  Is  it  only  something  re-
 lating  to  venues  and  dates  or  is  it
 something  more  substantial?  If  so
 ‘would  he  like  to  take  the  House  into
 confidence  and  tell  us  what  are  the
 issues  in  disputes  particularly  because
 East  Pakistan  no  longer  exists  and
 therefore  the  problem  which  used  to
 be  there  in  the  past,  of  civil  and  mili.
 tary  aircraft  passing  between  the  two
 wings  of  former  Pakistan  is  no  longer
 there?  What  effortg  are  the  Govern-
 ment  making  to  break  this  deadlock
 and  expedite  a  settlementy

 SHRI  BIPINPAL  DAS:  The  hon.
 Member  knows  when  overflights  were
 Stopped  and  airlinks  were  scrapped.
 It  is  only  last  November  that  we  first
 took  up  this  subject  for  discussion  and
 nobody  could  expect  that  in  the  very
 first  meeting  we  could  come  to  final
 decision.  We  adjourned  that  meeting
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 and  we  decided  to  meet  again.  It  is
 not  that  that  discussion  failed  or  an-
 other  meeting  is  to  be  called.  It  is  a
 continuation  and  before  when  the  néxt
 meeting  takes  place  in  Delhi,  the  thread
 of  that  discussion  will  be  taken  up  and
 I  hope  we  shall  come  to  some  setttle-
 ment.  Because  we  are  in  the  midst  of
 the  discussion  I  do  not  think  we  should
 divulge  the  details  of  the  talks.

 SHRI  S.  A.  SHAMIM:  The  hon.
 Minister  mentioned  when  the  over-
 flights  were  stopped.  I  hope  the  hon.
 Minister  remembers  that  it  was  when
 a  Fokker  friendship  plane  was  hijack-
 ed  by  two  hijackers,  Asraf  and  Hashim
 Qureshi.  May  I  know  from  the  hon.
 Minister  whether  the  question  of  the
 return  of  these  two  hijackers  back  to
 this  country  was  raised  (in  this  dis-
 cussion)  for  their  trial  in  this  country?

 SHRI  BIPINPAL  DAS:  That  ques-
 tion  was  not  raised  in  this  discussion.

 SHRI  S.  A.  SHAMIM:  That  should
 have  been  the  first  question.

 SHRI  BIPINPAL  DAS:  We  were  dis-
 cussing  only  the  resumption  of  air
 links  and  overflights.  These  minor
 matters  were  not  discussed.

 Prosecutions  of  Foreign  Firms/Persons
 for  manufacture/Distribution/Sale  of

 Spurious  Drugs

 #544,  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 (a)  the  number  of  foreign  firms/
 persons  against  whom  prosecutions
 have  go  far  been  launched  in  connec-
 tion  with  manufacture,  distribution  or
 sale  of  spurious  drugs;  and

 (b)  the  action  taken  or  proposed  to
 be  taken  against  them?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  (DR.  KARAN
 SINGH):  (a)  and  (b).  Prosecutions
 are  launched  by  the  State  Governmentr
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 and  the  information  regarding  those
 against  foreign  firms/persons  is  being
 collected.  Action  will  be  taken  in
 @ach  case  according  to  the  law  and  the
 decision  of  the  courts.

 शी  शशि  सदन:.  प्रत्यक्ष  महोदय,
 दवाइयां  में  मिलावट  बहुत  प्रतीक  संख्या
 में  देश  में  हो  रही  है,  इस  सम्बन्ध  में  बहुत
 सी  रिपोर्ट  अखबारों  में  कराई  हैं।  मैं  सिर्फ
 इतना  जानना  चाहता  हु--केन्द्र  सरकार  ने
 इस  सिलसिले  में  राज्यों  को  कया  डायरेक्शन
 दी  है  जिस  से  कि  जो  एक  स्टेट  में  एडल्टरेशन
 होता  है  और  दूसरी  स्टेट  में  वे  दवाइया  बेची
 जाती  हैं,  इस  चैतन्य  का  राष्ट्रीय  स्तर  पर

 मुकाबला  किया  जा  सके  ?  इस  के  लिए
 श्राप  ने  क्‍या  योजना  बनाई  है  ?

 डा०  कर्ण  सिह:  _अध्यक्ष  महोदय,
 इस  में  हम  तीन  चीजे  कर  रहे  है--एक  तो
 यह  कि  हम  ने  सभी  राज्यों  से  प्रतिरोध  किया

 है--लिख  कर  भी  और  स्वप्  भी--कि  उन

 काबिज  के  बारे  में  जो  एन्फोर्स्मेन्ट  डायरेक्टोरेट
 है,  उस  को  मजबूत  करे  ।  बहुत  से  राज्य

 ऐसे  है  जहा  योग्य  ब्रोकर  क्वालिफाइड  व्यक्ति

 ड्रग.  कण्ट्रोलर  नहीं  है,  इस  लिए  व  इस
 के  ऊपर  पूरी  तरह  से  नज़र  नहीं  रख  सकते

 है

 दूसरा  काम--जो  हमारा  जग्या  एण्ड
 कॉस्मेटिक्स  एक्ट  है,  जो  इस  वक्‍त  लागू
 है,  उस  में  हम  कुछ  श्रमेण्डमेन्ट्स  ला  रहे  है-
 झाशा  है  प्रगले  सेशन  में  लायसेंस  ।  जमे

 फूड  एडल्टरेशन  के  बारे  में  काम्प्रीहैन्सिव
 प्रमेण्डमेण्ट्स  लाये  है  जोर  जो  इस  वक्‍त
 सिलेक्ट  कमेटी  के  सामने  है  उसी  तरह  से  हम
 इस  में  भी  लायेंगे  ताकि  जो  लूपहोल्ज  शोर
 कमजोरियां  हैं  वे  कम  हो  सके  |

 तीसरा--लेबोरेट्री  फैसिलिटी  इस  काम
 के  लिए  बहुत  जरूरी  है--  विशेषकर  ड्रग्ज़

 पे  टैस्टिंग  की  बहुत  भ्रावश्यकता  पार्टी  है--
 इस  के  लिए  हम  ते  पांचवीं  पच  वर्षीय  योजना

 में  कुछ  धनराशि  रखी  है,  उस  पर  भी  काम
 होगा

 थी  शशि  भूषण  :  मैं  जानना  चाहता
 हूँ  कि  ऐसी  कितनी  विदेशी  और  देसी
 फर्म  हैं  जिन  को  आप  ने  ब्लैकलिस्ट  क्रिया
 है,  जो  गलत  किस्म  की  दबाये  बनाती  थीं  जौर
 कितनों  को  सताये  हुई  हैं  ?

 डा०  कर्ण  सिंह :  मेरे  पास  इस  वक्‍त

 पूरी  सूची  नहीं  है,  लेकिन  जहा  तक  मेरी
 जानकारी  है--जहा  तक  स्पूरियस  ड्रग्ज़  का
 मसला  है  विदेशी  फर्मों  का  इतना  मसला  नहीं
 है,  उन  के  साथ  और  मामले  है  जैसे  प्र।ईसिजञ
 वगैरह  का  ।  लेकिन  जहा  तक  स्पूरियस
 ड्रग्ज  1. | ह  मसला  है--यह  देखा  गया  है  कि

 बहुत  हद  तक  जो  सो-किल्ड  स्माल  स्केल

 इण्डस्ट्रीज़  है  उन  में  यह  गड़बड़  होती  है  ।
 मेरे  पास  कुछ  अाफ ड़े  है  लेकिन  वे  973  तक
 के  है,  राज्यों  से  शमी  पूरे  स्रोत  नही  जाये

 है,  लेकिन  हम  ने  प्र/सीक्यूशन्ज़  की  है  ।
 मैं  भ्र भी  इस  से  बिल्कुल  सन्तुष्ट  नहीं  हू,  इस
 पर  हमें  और  जोर  से  कार्य  करना  है---  इस
 बात  में  मैं  सदस्य  महोदय  से  सहमत  हु  भौर

 हम  इस  ओर  चल  रहे  है

 ot  शशि  भूषण  :  कब  करेगे।

 श्री  कर्ण  सिह  :  बगले  वर्ष  करेंगे

 SHRI  K.  S.  CHAVDA:  The  Hathi
 Committee  has  submitted  a  report  to
 the  Ministry  of  Health  on  Spurious
 Drugs  ....«  (interruptions)  I]  know  it
 because  I  am  a  member  of  that  com-
 mittee.  That  reported  deals  with  how
 to  stop  the  manufacture  of  spudious
 drugs.  What  action  has  the  Govern-
 ment  taken  on  it?

 DR.  KARAN  SINGH:  The  jaisuklal
 Hathi  Committee  has  not  yet  reported,
 It  is  still  meeting  It  has  asked  for
 more  time.  In  fact,  I  met  Shri  Hathi
 yesterday.  He  said  that  though  he  was
 to  have  reported  by  January,  he  may
 have  to  extend  the  time  to  middle  of
 March.  As  soon  as  the  report  is  re-



 a7  0s  Gai  Anowars  DECEMBER  19,  19748

 ceived,  wa  will  take  the  necessary
 action  In  fact,  both  we  and  the
 Ministry  of  Petroleum  and  Chemrcals
 are  awaiting  this  report.

 SHRI  PILOO  MODY  As  a  member
 of  the  Committee  Shri  Chavda  does  not
 know  whether  the  report  has  been  sub-
 mitted?

 SHRI  K  S  CHAVDA  The  Commit-
 tee  has  submitted  its  interim  report
 The  fina)  report  covering  all  aspects
 of  spurious  drugs  is  yet  to  be  submit-

 SHRI  PILOO  MODY  Esther  the
 Munster  or  the  member  does  not  know
 whether  the  report  has  been  presented
 or  not

 DR  KARAN’  SINGH  I  met  Shn
 Hathi,  the  Chairman  of  the  Committee,
 only  yesterday

 SHR]  PILOO  MODY  Shri  Chavda  ts
 a@  member  of  the  Committee

 MR  SPEAKER.  Mr  Chavda,  since
 you  are  a  member  of  that  committee
 you  are  supposed  to  observe  certain
 conventions

 SHRI  PILOO  MODY  Unhke  the
 Government,  in  a  committee  the  Chair-
 man  is  only  the  first  among  equals

 MR  SPEAKER  Your  commentaries
 make  it  more  complicated

 SHRIMATI  PARVATHI  KRISHNAN
 The  situation  created  in  this  country
 by  the  spurious  drugs  is  really  a  very
 serious  one  It  has  also  led  to  a  large
 number  of  deaths  Why  is  it  that
 Government  have  not  taken  immediate
 action  against  who  ever  is  responsible
 for  the  manufacture  of  such  spurious
 drugs?  Why  are  these  people  not  ar-
 rested  and  summarily  punished  and
 their  licences  not  cancelled?

 DR  KARAN  SINGH  In  fact  on
 some  occasion  arrests  have  been  made
 and  hcences  have  been  cancelled  For
 example,  in  the  Kanpur  tragedy  re-
 lating  to  glucose  arrests  have  been
 made  and  licences  have  also  been  can-
 celled  I  may  point  out  that  the  State
 Government  are  responsible  for  enfore-
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 ing  the  Act  We  have  repeatedly  em-
 phasized  on  them  the  necessity  to  है
 very  strongly  and  very  quickly  in  these
 matters

 Coming  back  to  the  question  of  Shri
 Chavda,  may  |  make  a  correction?  I
 have  just  now  been  told  that  one  in-
 terim  report  has  come

 SHRI  PILOO  MODY  So,  the  people
 have  been  vindicated  against  the  Gov-
 ernment

 DR  KARAN  SINGH  Now  only  the
 final  report  is  awaited

 WRITTEN  ANSWERS  TO
 QUESTIONS

 उद्योगों  का  बन्द  होगा  तथा  उसके  फलस्वरूप
 मजबूरों  का  व  कार  हो  जाना

 *537,  क्रि  मुलख  डागा :  ब्या
 शम  मंत्री  यह  बताने  की  कृपा  #रेगे  कि

 (क)  क्या  देश  में  अनेक  उद्योगपति
 बिजली  की  कमी  नदी  प्राणी  का  बहाना
 बना  कर  अपने  उद्योग  बन्द  क्र  देते  हैं  जिसके
 फलस्वरूप  मजदूरों  को  उनकी  नौकरियों  से
 निकाल  दिया  जाता  है,  कौर

 (ख)  सरकार  द्वारा  यह  सुनिश्चित
 करने  के  लिए  क्‍या  कार्यवाही  की  गई  है  कि
 मजदूरों  को  उनकी  नौकरियों  से  न
 निकाला  जाये?

 अम  मंत्री  (थली  रघुनाथ  रेड्डी):  (+)
 श्रम  मंत्रालय  को  भ्र भ्या वेदन  भेजे  गये  हैं  कि
 कुछ  उद्योगपतियों  ने  तीसरी  पारी  बन्द
 करके  उत्पादन  घटा  दिया  है।  इसके
 परिणामस्वरूप  श्रमिकों  को  जबरी  छुट्टी
 पर  भेजा  जा  रहा  है।  बिजली  की  कमी  के
 कारण  भी  कई  श्रमिकों  को  जबरी  छटी  पर
 भेजा  गया  है।  सरकार  इस  मत  से  सहमत
 नही  है  कि  मन्दी  नभ  रही  है।

 (ख)  सरकार  सक्रि  रूप  से  इस
 मामले  पर  ध्यान दे  रही  है।
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 Bexzsgen  Dock  Limited  Bombay

 540,  SHRI  S.  N.  MISHRA:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  Government  have  in-
 quired  into  the  working  of  Mazagon
 Dock  Limited,  Bombay  during  the  last
 three  years;

 (b)  if  80,  the  nature  of  irregularities
 which  have  come  to  the  notice  of  the
 Government;  and

 (c)  the  steps  taken  or  proposed  to
 be  taken  to  remove  the  draw  backs
 of  the  Undertaking?

 THE  MINISTER  OF  STATE  (DE-
 FENCE  PRODUCTION)  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  RAM
 NIWAS  MIRDHA):  (a)  Government
 have  not  instituted  any  inquiry  into
 the  working  of  the  Mazagon  Dock
 Ltd.,  Bombay,  during  the  last  three
 years.

 (b)  and  (c)  Do  not  arise.

 Rehabilitation  of  Uganda  Repatriates
 in  Gujarat

 “541,  SHRI  ARVIND  M.  PATEL:
 Will  the  Minister  of  SUPPLY  AND
 REHABILITATION  be  pleased  to
 State:

 (a)  the  number  of  persons  of  Indian
 Origin  who  were  repatriated  from
 Uganda  and  settled  iy,  Gujarat;  and

 (b)  the  nature  of  help  given  for
 rehabilitating  them?

 THE  MINISTER  OF  SUPPLY  AND
 REHABILITATION  (SHRI  R.  K.
 KHADILKAR):  (a)  10,028  repatriates
 from  Uganda  arrived  in  India  upto
 80-9-1974,  5,000  of  these  (including
 approximately  4,000  Indian  passport
 holderg)  are  estimated  to  have  gone
 to  Gujarat  for  settlement.  About
 their  settlement  in  Gujarat,  the  Guja-
 rat  Government  are  collecting  de-
 tailed  information.  As  soon  ag  it  is
 received,  it  will  be  placed  on  the
 Table  of  the  Sabha.

 (b)  A  Statement  is  placeg  on  the
 Table  of  the  Sabha.

 Statement

 DETAILS  OF  THE  REHMABILITA-
 TION  ASSISTANCE  TO  BE  GIVEN
 TO  THE  REPATRIATES  WHO
 HAVE  ARRIVED  IN  INDIA  FROM
 UGANDA,  WHO  ARE  INDIAN
 CITIZENS  HOLDING  INDIAN
 PASSPORTS.
 The  Government  of  India  have

 sanctioned  rehabilitation  scheme  for
 repatriates  from  Uganda,  of  Indian
 origin  and  holding  Indian  passports,
 to  be  implemented  by  the  State  Gov-
 ernments  concerned.  The  salient
 features  of  the  Scheme  are  as  fol-
 lows:—

 (i)  Business  loans  up  to  Rs.
 5,000/-  per  family  for  reset-
 tlement  in  trade  or  business
 on  the  same  conditions  as
 admissible  for  the  Sri  Lanka
 repatriates.

 (ii)  Housing  facilities—Loan  assis-
 tance  of  Rs.  4100/-  per  fam-
 ily  for  purchase  of  plot  and
 construction  of  house  there-
 on  in  urban  areas  and  assist-
 ance  of  Rs.  2050/.  (including
 Rs.  600/-  as  grant  for  deve-
 lopment  of  land)  for  a  plot
 and  house  in  rural  areas.  In
 addition,  a  loan  of  Res.  500/-
 in  urban  areag  and  Rs.  200/-
 in  rural  areag  for  the  cons-
 truction  of  business  premises
 is  given  wherever  admissible.

 (4ii)  Lump  sum  resettlement  assis-
 tance  at  Rs.  30/-  per  mensem
 per  family  member  for  a
 period  of  3  months  subject  to
 a  maximum  of  Rs.  450/-  ir
 all  per  family.

 The  concessions  at  (i)  and  (४)
 above  will  be  given  to  only  those  re-
 patriates  who  have  brought  assets
 with  them  of  value  not  exceeding
 Rs.  10,000/-  while  the  concession  at
 (iii)  above  is  restrieted  to  those  who
 have  brought  assets  of  value  not  ex-
 ceeding  Rs  2,000/-.

 EDUCATIONAL.  FACILITIES
 (i)  Book  grants,  ranging  from

 Rs  5/-  to  Rs.  100/-  per  an-
 num,  ty  gay-scholars,
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 (ii)  Stipende  ranging  from  Rs.
 40/-  to  Rs,  60+.  per  month
 te  students  studying  in  High
 Schools  and  Colleges,  subject
 to  certain  conditions  regard-
 ing  marks,  if  they  stay  in  hos.
 tel  away  from  their  families.

 The  above  concessions  are  admissi-
 ble  if  the  income  of  the  parents  is  not
 ‘more  than  Rs  250/-  per  month.

 EMPLOYMENT  FACILITIES

 Government  have  extended  the  age
 concession  for  purposes  of  appoint-
 ment  to  posts  under  the  Government
 of  India,  sanctioned  to  nationals  who
 have  migrated  from  East  African
 countries,  including  Uganda  for  a
 further  period  of  one  year  ie.  up  to
 31-12-1974.  For  recruitment  to  posts/
 services  which  are  filled  otherwise
 than  through  the  Union  Public  Ser-
 vice  Commission,  such  repatriates
 who  were  employed  in  Government
 Service  are  granted  priority—III
 through  the  Employment  Exchanges.
 OTHER  ASSISTANCE  AND  FACILI-
 TIES  BEING  GIVEN  TO  UGANDA
 REPATRIATES  BY  THE  GOVERN-

 MENT  OF  GUJARAT

 fa)  Ig  has  been  reported  by  the
 Government  of  Gujarat  that
 twenty  per  cent  of  vacancies
 under  the  State  Government
 have  been  reserved  for  civil
 servants  from  Uganda  provid-
 ed  the  posts  are  not  within
 the  purview  of  the  Gujarat
 Public  Service  Commission.
 Qualifications  have  been  suit-
 ably  relaxeq  and  the  age
 limit  raised  to  45  years.  The
 State  Government  have  taken
 the  responsibility  for  pension,
 provident  fund,  leave,  etc.  to
 those  civil  servants  from  the
 date  they  enter  the  service
 of  the  State  Government

 (b  —  Repatriates  from  Uganda  are
 being  given  weightage  in  ep-
 polntment  to  Government  ser-
 vice  and  service  under  psn-
 ehayats  provided  they  pos-

 Written:  Answers  32

 sess  the  qualifications  as  pro-
 vided  in  the  relevant  recruit-
 ment  rules,  Similar  prefer-
 ence  is  being  given  by  the
 Gujarat  State  Road  Transport
 Corporation.

 (९)  Employment  exchanges  have
 been  requested  to  give  prio-
 rity  to  Uganda  repatriates  for
 appointment  against  suitable
 vacancies.

 (da)  Government  of  Gujarat  have
 decided  to  provide  sites  for
 housing  to  Uganda  repatriates,
 on  payment  of  market  price
 recoverable  in  easy,  interest—
 free  instalments.

 (e)  Municipal  Corporation  and
 Municipalities  have  also  been
 instructed  to  provide  sites  for
 housing.

 w  Government  will  allot  lands
 to  such  repatriates  as  are  in-
 terested  in  engaging  in  agri-
 culture  or  salt  manufacture.

 (g)  Uganda  repatriates  are  being
 given  priority  for  crop  loans
 against  security  of  the  crop.

 (h)  Gujarat  Industrial  Develop-
 ment  Corporation  has  decided
 to  allot  industrial  shops  and
 plots  to  repatriates  from  East
 Africa  on  concessional  terms.

 (i)  Gujarat  State  Fimancial  Cor-
 poration  has  decided  to  give
 the  same  concession  to  these
 repatriates  as  are  available
 in  backward  areas  like  Panch
 Mahals,  Broach  and  Surendra
 Nagar.

 (j)  Fair  price  shops,  auto  rick-
 shaws  and  power  looms  are
 being  allotted  to  interested
 repatriates.

 (k)  Government  of  Gujarat  have
 also  announced  concessions
 relating  to  admissions  to
 schools  as  well  as  exemption
 from  octroi  and  port  charges.
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 India’s  Assistance  to  African  Countries

 *543,  SHRI  MUKHTIAR  SINGH
 MAL  . .

 SHRI  BIRENDER  SINGH
 RAO:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  some  African  countries
 have  asked  the  Government  of  India
 for  assistance  in  the  development  of
 those  countries;

 (b)  if  so,  the  names  of  such  coun-
 tries;  and

 (c)  the  nature  of  ass  stance  sought
 by  them  and  Government’s  reaction
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  BIPINPAL  DAS):  (2)
 and  (b).  Our  co-operation  has  been
 requested  in  economic  development
 by  a  growing  number  of  African
 countries  such  as  Algeria,  Xgypt,
 Ethiopia,  Ghana,  Guinea-Bissau,
 Gabon,  Kenya,  Libya,  Malawi,  Mauri-

 (c)  Our  co-operation  has  been
 sought  in  the  fields  of  technical  assis-,

 industrial  collaboration  and tance,
 extending  credit  facilities.  We  res~
 pond  to  these  requests  favourably,
 within  the  limits  of  our  resources,

 Aly  India  Working  Class  Consumer
 Price  Index

 "545.  SHRI  PRABODH  CHANDRA:
 SHRI  JYOTIRMOY  BOSU;

 Will  the  Minister  of  LABOUR  be
 pleased  to  state-

 (a)  the  figures  of  All  India  working
 class  consumer’s  Price  Index  (base
 960—00)  and  twelve-monthly  aver-
 88९8  thereof  for  the  last  three  years,
 month-wise  to-date;  and

 (b)  whether  there  is  considerable
 delay  in  the  compilation  of  data,  if  80,
 the  reasons  for  the  abnormal  delay?

 THE  MINISTER  OF  LABOUR
 (SHRI  RAGHUNATHA  REDDY):
 (a)  A  statement  is  laid  on  the  Table
 of  the  Sabha.

 tius,  Mozambique,  Nigeria,  Somalia,
 Sudan,  Senegal,  Tanzania,  Zambia,  (b)  There  is  no  avoidable  delay  in
 Zaire,  etc.  compilation  of  such  data.

 STATEMENT

 All  Inha  averege  Consumer  Price  Index  Numbers  for  Industrial  Workers  on  base  1960-100.

 Months/Years  Consumer  Price  Index  32  Monthly
 Avsst:

 for  the  period
 en

 7977  7972  I973  7974  7977  7972  7973  974

 January  .  794  270  264  I90°42  20377  240°50

 February  .  .  793  273  267  Igt°I7  204°83  245°00

 Morch  .  *  794  276  275  I92  00  206°67  249°90

 April  .  .  795  227  283  92°92  208°83  255  08

 May  .  .  3796  228  294  I93  92  ‘RIL §0  260"  58

 June  .  >  बढ  207  233  30I  95  08  2147  266°85

 July  .  .  .  205  243  ्  १  $  १  796  33  (217733,  7792
 August  ९  .  .  207  247  327  397  42  220  67  278-08

 September  *  :  208  248  334  ‘198° 42  224  00  285  25
 October  *  *  *  209,  254  335  199°50°  227°75  292-00

 November  .  .  197  270  259  388°83  200° 58  237 *  83
 December  .  .  795  270  260  389°58  201° 83,  236°00
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 Use  of  Submarine  for  capturing
 Smuggiers  Beat,

 #546,  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  DEFENCE  be  pleased  to
 state:

 (a)  whether  a  submarine  was  used
 for  capturing  a  smugglers’  boat  operat-
 ing  betwee,  West  coast  of  India  and
 Dubai  and  other  ports  in  the  Persian
 Gulf;

 (b)  the  nature  of  the  smugglers’
 boat  captureq  and  the  goods  seized
 therein;

 (c)  whether  the  owners  and  the
 passengers  in  the  boat  could  be  identi-

 (d)  whether  this  smugglers’  boat
 was  used  for  transfering  assets  of
 some  Indians  to  Swiss  Bank  via  Persian
 Gulf;  and

 (e)  if  so,  the  facts  thereabout?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  to  (e).
 In  Submarine  VAGIR.  while  on  exer-
 cise  off  Bombay,  apprehended  a  smug-
 glers’  boat  on  9-I-74,  named  MFV
 NIGAH-E-KARAM.  registered
 at  DUBAI.  The  vessel  was  found  to
 carry  textiles  and  electronic  calculat-
 tng  machines  valued  approximately
 Rs,  4  lakhs.  The  vessel  was  handed
 over  to  the  customs  authorities.  The
 erew  ang  the  vessel  heve  been  placed
 under  arrest  and  further  investigations
 by  the  customs  authorities  are  proceed«
 ing. f

 Exploitation  og  Phosphate  Deposits  in
 Madhya  Pradesh

 *547.  SHRI  BHAGATRAM  MAN-
 HAR:

 SHRI  BHAGIRATH  BHAN-
 WAR:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  recently  phosphate  and
 other  minerals  have  been  found  in  Ma-
 dhya  Pradesh;
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 (b)  if  so,  the  taken  to  carry
 out  large-scale  oho Citation  of  these
 minerals;

 (९)  whether  it  igs  proposed  to  set
 up  a  fertilizer  factory  in  the  State
 using  some  of  these  minerals  as  raw
 materials;  and

 (d)  other  steps  proposed  to  use  the
 minerals?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  CHANDRAJIT  YADAV)  (a)
 Significant  discoveries  of  minerals  in
 recent  years  in  Madhya  Pradesh  have
 been  of  rock  phosphate  in  Jhabua  Dis-
 trict  and  of  copper  ore  in  Malanjkhand,
 District  Balaghat.

 (b)  Exploratory  drillmg  has  been
 completed  in  Malanjkhang  and  based
 on  the  results  obtained,  M/s,  Hindus-
 tan  Copper  Limited  signed  an  agree-
 ment  with  a  Soviet  agency  in  October,
 973  for  the  preparation  of  a  detailed
 project  report  for  setting  up  of  a  Min-
 ing  and  Concentration  Complex  at
 Malanjkhand.  The  detailed  project
 report  for  mining  is  expected  to  be
 received  by  the  end  of  this  year  and
 that  for  the  concentrator  and  auxilhary
 facilities  by  September,  1975,

 The  investigations  for  rock  phosphate
 in  Jhabua  District  are  being  expedited
 in  order  to  get  an  accurate  picture  of
 the  quantity  and  grade  of  the  reserves.

 (c)  There  is  no  proposal  as  yet  to
 set  up  a  fertiliser  factory  in  the  State.
 using  Jhabua  rock  phosphate  as  raw
 material.

 (d)  The  rock  phosphate,  after  bene-
 fication  to  the  extent  necessary,  wall
 have  a  ready  market  but  any  scheme
 for  the  exploration  of  these  deposits
 can  be  drawn  up  only  after  the  present
 investigations  for  proving  the  reserves,
 are  completed  and  necessary  tests  for
 ascertaining  the  bemeficiation  charac-
 teristics  carried  out.
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 Facilities;  for  Soldiers  under  Govern-
 ment  Schemes

 +548,  SHRI  DHANSHAH  PRADHAN:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  his  attention  has  been
 Grawn  to  the  news  item  published  in
 aHindi  local  daily  dated  the  6th
 November,  974  reporting  that  Indian
 sohers  are  not  taking  full  advantage
 of  Government  schemes;  and

 (b)  if  so,  the  steps  proposed  to  te
 taken  to  ensure  that  the  soldiers  take
 advantage  of  the  facilities  ¢v\uilable
 under  the  said  schemes?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J.
 8.  PATNAIK):  (a)  Yes,  Sir.  A  news
 item  has  appeared  in  which  the  C:OG-
 in-C  of  Central  Commond  has  been  re-
 ported  as  having  said  at  a  convention
 of  ex-servicemen  at  Muzaffarnagar
 that  ex-servicemen  are  not  taking
 full  advantage  of  (iovernment's
 schemes  perhaps  because  they  do  not
 get  full  information  about  these
 schemes,

 (b)  The  steps  taken  to  ensure  that
 the  ex-servicemen  take  advantage  of
 the  facilities  available  under  Govern-
 ment’s  schemes  include  the  follow-
 ing:~

 (i)  Training  schemes  are  being
 organised  for  reorientation  of
 the  ex-servicemen  in  order  to
 fit  them  in  employment  under
 the  various  Government  sche-
 mes,

 (ii)  Efforts  are  being  made  to
 revitalise  the  a)  Sail-
 ers’  and  Airmen’s  Boards  in
 all  the  States  for  rendering
 help  to  a  larger  number  of
 ex-servicemen  that  hitherto
 for  taking  advantage  of  the
 various  Government's  schem-
 es  for  employment

 (iii)  Servicemen  before  release
 are  being  given  necessary  ad-
 vice  for  enabling  them  to  take

 advantage  of  these  Govern-
 ment’s  schemes,

 Representation  of  Field  Staff  by  Each
 State  in  Labour  Bureau

 +549,  SHRI  DHAMANKAR:  Will  the
 Minister  of  LABOUR  be  pleasea  to
 state:

 (a)  whether  the  fleld  staff  compris-
 ing  of  Economic  Investigatiors  Grade
 I  and  Grade  II  in  the  Labour  Bureau
 igs  required  to  undertake  extensive
 ang  prolonged  tours  all  over  the  coun-
 try  in  industrial  and  rural  areas  for
 data  collection/investigation;

 (b)  If  so,  whether  in  the  existing
 strength  of  the  fielq  stall  the  repres-
 entation  of  Karnataka,  Orissa,  Guja-
 rat,  Maharashtra,  Assam  and  Jammu
 and  Kashmir  78  either  mil  or  propor-
 tionately  far  too  inadequate;  and

 (०)  the  steps  taken  or  proposed  to
 be  taken  to  remove  the  iinbalance  9
 the  interest  of  operational  efficiency
 and  the  outcome  thereof?

 THE  MINISTER  OF  LABOUR
 (SHRI  RAGHUNATHA  REDDY):  (a)
 investigators  are  required  to  under-
 take  tours  mostly  to  industrial  areas
 and  occasionally  to  rural  areas  for
 data  collection/investigaion.  The  tours
 are  generally  for  short  periods  but  at
 times  if  necessary  they  are  of  longer
 duration  also.

 (b)  Recruitment  is  made  on  all
 India  basis  and  there  is  no  teserva-
 tion  for  any  State.

 (c)  Two  thirds  of  the  posts  of  in-
 vestigators  Grade  I  is  recruited  through
 Union  Public  Service  Commission  on
 all  India  basis.  The  rest,  one  third,
 ig  by  promotion,  In  respect  of  Inves-
 tigator  Grade  II,  as  per  procedure,  the
 vacancies  are  notified  to  the  Central
 Employment  Exchange  which  is  re-
 quested  specifically  in  advance  to  gub-
 mit  nominations  from  those  of  the
 States  as  are  not  fully  represented.
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 Visit  of  U.  S.  Mine  Trade  Mission  to
 India

 550.  SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state

 (a)  whether  a  US,  special  Mines
 Trade  Mission  38  to  visit  India  during
 the  December,  and

 (b)  if  so,  the  purpose  and  objectives
 thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  CHANDRAJIT  YADAV)  (a)

 Yes,  Sir

 (b)  The  purpose  of  the  viat  was  to
 evaluate  the  Indian  market  for  US.
 mining,  construction  ang  earthmoving
 equipment

 झौषधिवों  के  लिए  विहार  को  विशेष  झनृदान

 *S51  श्री  बिभूति  मिथ् :  क्‍या
 स्वास्थ्य  ओर  परिवार  नियोजन  मंत्री  यह
 बताने  की  कपा  करेगे  कि  :

 (क)  क्‍या  बिहार  राज्य  के  जिला

 मुख्यालय  शर  विभागीय  /  खण्ड  मुख्यालय
 स्तर  के  अस्पतालों  में  औषधिया  उपलब्ध

 नही  हैं  ,  और

 (ख)  यदि  हां,  ता  क्या  झाड़ियों  के

 लिए  बिहार  को  कोई  बिशेष  भअ्रनुदान  देते
 का  सरकार  का  विचार  है  ?

 स्वास्थ्य  और  परिवार  नियोजन  मंत्री

 (डा०  कर्ण  सिह)  (क)  केंद्रीय  सरकार
 को  ऐसी  कोई  रिपोर्ट  प्राप्त  नहीं  हुईं  है।

 (सर)  प्राय  र/ज्यो  के  लिए  निर्धारित

 किए  गए  सामान्‍य  पौरने  पर  अनुदान  दिया

 जाएगा  |

 DECEMBER  19,  974  Written  Answers  406

 Health  Service  for  Rural  Population  of
 Ladakh

 #552  SHRI  KUSHOK  BAKOLA:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state

 (a)  whether  rural  population  of
 Ladakh  do  not  get  adequate  health
 services  at  present,

 (b)  whether  any  steps  nave  been
 taken  to  ensure  better  health  services
 and  medical  care  in  Lrdakh,  and

 (c)  ४  so,  the  nature  thereof?

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  (DR,  KARAN
 SINGH)  (a)  to  (c)  According  to  the
 information  rece  7९0  from  the  Govern-
 ment  of  Jammu  ani  Kashmir  the
 following  health  cervices  are  available
 to  the  rural  population  in  Ladakh

 qa  Hospitals  3
 (nu)  Primary  Health  Centres  ¢

 (am)  Sub-Centres  2
 (iv)  Maternity  «und  Chilg  Health

 Centres  2

 (v)  Family  Planning  Centres  2

 (vi)  Allopathic  dispersaries  l6
 (vu)  Mobile  inedical  units  2

 (vin)  Amchi  Centres
 system)  30

 (Indigenous

 (ax)  Medical  Aid  Centres  40

 (x)  V  D  Choice  ]
 (x!)  Mobile  Vaccination  Squad  4

 (xn)  Public  Health  Sanitation  Team
 2

 2  For  improving  the  health  services
 in  Ladakh  the  followng  measures  are
 Proposed  to  be  taken

 (a)  Establishment  of  7  Amchi
 Centres.

 (b)  Improvement  of  existing  Pri-
 mary  Health  Centres

 (c)  Purchase  of  >-ray  equipment
 for  treatment  of  T.B.  patients.
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 @).  Upgrading  of  2  allopathic  dis-
 pensarieg  to  fulfledged  Primary
 Health  Centres,

 qe)  Opening  of  an  ancillary  medi-
 ea]  training  schoo).

 (f)  Addition  of  25  bedded  paedia-
 trie  wards  to  the  hospitals  at
 Leh  and  Kargil.

 (g)  Construction  of  hospital  build-
 ings  at  Leh  and  Kargil.

 (h)  Construction  of  dispensary
 building  at  Panikar  with  staft
 quarters.

 (i)  Building  of  staff  quarters  for
 hospitals  at  Leh  and  Kargil.

 कम वारी  राज्य  बोसा  योजना  को  गुजरात  में
 श्रमिकों  पर  लागू  करना

 #553,  श्री  पी०  जी०  मावलंकर  :
 क्या  श्रम  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  कर्मचारी  राज्य  बीमा  योजना

 गुजरात  में  कितने  श्रमिकों  पर  लागू है  ;

 (ख)  क्या  श्रमिकों  से  औषधियां,
 भेषज  और  इंजेक्शन,  न  मिलने  के  कारण
 उक्त  योजना  से  कोई  लाभ  न  होने  के  बारे
 में  शिकायत  मिली  हैं  ;  और

 (ग)  यदि  हां,  तो  इस  स्थिति  में  सुधार
 करने  के  लिए  सरकार  क्या  कार्यवाही  कर  रही
 =?

 श्रम  मंत्री  (श्री  रघुनाथ  रेड्डी)  :
 कर्मचारी  राज्य  बोसा  निगम  ने  निम्न  सूचना
 भेजी  है  —_

 (क).  ‘3,96,  300.

 (ख)  कमंचारो  राज्य  बोला  के  प्रौढ़ता-
 यों  में  कुछ  दवाओं  के  उपलब्ध  न  होने
 के  सम्बन्ध  में  टेक्सटाइल  लेबर  एसोसिएशन
 हद  से  अगस्त,  974  में  एक  शिकायत
 प्राप्त,  हुई  थी  ।

 (ग)  :  कर्म चारों  राज्य  बीमा  अ्रधि-
 नियम,  i948  &  mara  चिकित्सा  सम्बन्धी
 देख-रेख  की  व्यवस्था  करने  की  जिम्मेदारी
 राज्य  सरकारों  की  है।  इसलिए  यह  शिकायत

 सुधारात्मक  कदम  उठाने  के  लिए  गुजरात
 राज्य  सरकार  को  भेज  दी  गई  थी।  राज्य
 सरकार  ने  सूचित  किया  है  कि  प्राम  दवाओं
 को  रखने  के  लिए  सभी  प्रयत्न  किये  जाते

 हैं  और  यदि  कोई  विशेष  दवा  उपलब्ध  न
 हा  ता  लाभानुभोगी  को  से  स्थानीय  बाजार
 से  खरीदने  की  अनुमति  दी  जाती  है  और
 उसकी  कीमत  जसे  लौटा  दी  जाती  है।

 Road  Accidents  in  Delhi

 "554.  SHRIMATI  SAVITRI  SHYAM:
 Will  the  Minister  5  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  a  number  of  road  ac-
 cidents  have  occurred  in  Delhi  dur-
 ing  the  last  six  months;

 (b)  if  so,  the  nature  of  such  acci-
 dents;

 (c)  the  total  loss  of  lives  and  pro-
 perties;  and

 (d)  the  measures  taken  or  proposed
 to  be  taken  to  stop  such  accidents?

 THE  MINISTER  OF  SHIPPING  AND
 TRANSPORT  (SHRI  KAMLAPATI
 TRIPATHI):  (a)  29883  road  accidents
 occurred  in  Delhi  from  16-74  to
 30-11-74,

 (b)  Out  of  the  accidents  mentioned
 in  (a),  326  were  non-injury  accidents,
 3l0  injury  accidents  and  227  accidents
 resulted  in  fatalities,

 (c)  244  persons  were  killed  in  these
 accidents.  No  record  of  loss  of  pro-
 perty  on  account  of  road  accidents  is
 maintaineg  by  the  Delhi  Police.

 (d)  The  following  steps  are  being
 taken  to  bring  down  the  number  of
 accidents:—

 (i)  Gradual  improvements  in  roads
 and  road  inter-sections  are
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 being  effected  with  a  view  to
 suring  smoother  fiow  ०

 traffic.  4304  inter-sections  in
 Delhi  have  been  provided  with
 signals  upto  3l-l2-73  and  blin-
 kerg  have  been  installeq  at
 47  places.  Efforts  are  being
 made  to  provide  more  blinkers
 for  the  safety  of  road  users.

 (li)  Extensive  speed  checking  is
 carried  out  by  the  Traffic
 Police  regularly,  particularly
 on  accident  prone  roads,  and
 the  offending  drivers  are  bro-
 ught  to  book  for  driving  vehi-
 cles  at  speeds  in  excess  of  the
 prescribed  limits.  Other  cases
 of  bad  driving,  like  disobedi-
 ence  of  signals,  overtaking
 from  the  wrong  side,  turning
 without  proper  signal  etc,  are
 also  being  detected  and  the
 offenders  prosecuted,
 Constant  efforts  are  being
 made  to  impart  road  safety
 instructions  to  various  catego-
 nies  of  road  users.  With  thi
 end  in  view,  7080  safety  ins-
 tructions  are  imparted  to  schoo)
 children  througn  lectures  anda
 demonstrations.  Road  Safety
 Corps  have  heen  organised  an
 a  large  umber  of  schools
 where  cadets  are  trained  in
 elementary  traffic  control  and
 observance  of  road_  safety
 rules.  Lectures  are  delivered
 by  traffic  officers  to  students,
 teachers,  drivers  of  commer-
 celal  vehicles  and  other  road
 users  with  a  view  to  arousing
 road  safety  consciousness
 among  them.  The  uce  of  mas8
 media  is  also  extensively  made
 for  imparting  road  safety  ins-
 tructions,

 qt)

 Medical  Facilities  at  Port  Blair

 8131.  SHRI  0,  SOMASUNDARAM:
 ‘Will  the  Minister  of  HEALTH  AND
 FAMILY  ‘'LANNING  be  pleased  to
 state  whether  Government  propose  to
 allow  the  doctorg  to  attend  to  emer-
 @ency  cases  at  the  residences  of  Cen-
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 tral  Government  employees  posted  at
 Port  Blair  instead  of  attending  ail
 emergency  cases  only  if  they  are  bro-
 ught  to  hospital?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  M.  ISHA-
 QUE):  In  emergent  cases,  where  imme-
 diate  attention  on  the  spot  is  required,
 doctors  are  asked  to  make  home  visits.
 In  all  other  emergencies,  on  receipt  of
 information,  the  patients  are  brought
 to  the  hospital  by  ambulance  where
 facilities  for  treatment  are  readily
 available,

 Special  Incentives/  Assistance  te
 Doctors  for  Rural]  Areas

 5132,  SHRI  BHARAT  SINGH  CHO-
 WHAN:  Will  the  Minster  of  HEALTH
 AND  FAMILY  PLANNING  be  pleased
 to  state:

 (a)  whether  Government  have
 under  consideration  any  scheme  to
 give  some  special  incentivelassist-
 ance  to  those  doctors  who,  after
 completing  their  studies,  are  posted
 in  rural  areas;

 (b)  if  not,  the  reasons  therefor;
 and

 (c)  if  BO,  the  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A  K.  M.  ISHA-
 QUE):  (a)  to  (c).  The  following  steps
 are  being  taken  to  attract  doctors  to
 serve  in  the  Primary  Health  Centres
 in  rural]  areas:

 (i)  Formation  of  unified  cadres
 for  doctors  working  in  rural
 and  urban  areas.

 (ii)  Provision  of  a  total  package  of
 incentives  such  as  grant  of
 rural  allowance,  transport  fac!-
 lities,  free  furnished  quarters,
 protected  water  supply,  elec-
 tricity  etc.

 (ii)  Improvement  of  physical  fact-
 littes  of  Primary  Health  Cen-
 tres  particularly  in  reapect  of
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 buildings  and  residential  quar-
 ters.

 (iv)  Grant  of  advance  increments
 (In  Gujarat  State).

 (v)  Provision  of  adequate  quanti-
 ties  of  medicines  in  Primary
 Health  Centres.

 Alleged  Theft  Cases  in  Khetri
 Copper  Project

 5133.  SHRI  SHIVNATH  SINGH:  Wil
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  the  number  of  theft  cases  re-
 ported  from  Central  Stores  of  Khetri
 Copper  Project  and  broad  outlines
 thereof;

 (b)  whether  stock  verification  of
 the  store  has  been  done  by  an  out-
 side  agency  so  far,  if  so,  facts  of
 shortage;

 (c)  whether  there  is  much  of
 bungling  in  stores  and  officers  res-
 ponsible  reported  the  theft  cases  just
 to  cover  it;  and

 (d)  if  so,  the  sction  contemplated
 by  Government?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  5
 cases  of  theft  in  Centra]  Stores  have
 80  far  been  reported  to  the  Pclice,  The
 brasg  fittings,  automobile  parts  and
 brass  fittings,  automebile  parts  and
 miscellaneous  electrical  items.  The
 total  value  of  goods  involved  in  the
 theft  is  about  Rs.  66,000/-.  These
 goods  were  insured  and  insurance
 claims  have  been  lodged  by  the  Com-
 pany.

 (9)  Stock  verification  of  stores  at
 Khetri  Copper  Project  is  done  on  2
 regular  basis.  The  etores  are’also  sub-
 ject  to  audit  by  the  Company’s  Audi-
 tors  as  well  as  Government  Auditors.
 The  shortages  referred  to  in  reply  ~
 pert  (a)  above,  were  discovered  by  the
 stores  personnel  themselves,

 (c)  There  ig  no  basis  to  assume  that
 there  is  any  bungling  in  Stores

 (d)  Does  not  arise.

 Orfya  Officers  in  Public  Relations
 Department  of  Rourkela  Steel  Plant

 5134.  SHRI  SHYAM  SUNDEDB
 MOHAPATRA:  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to
 State:

 (a)  whether  there  are  Oriya  Offi-
 cers  or  Oriya  language  knowing
 officers  in  the  Public  Relations  De-
 partment  of  the  Rourkela  Steel
 Plant;

 (b)  if  not,  the  reasons  thereof;
 and

 (c)  whether  there  is  any  move  to
 appoint  Oriya  Officers  in  Senior
 Posts  of  Public  Relations  Depart-
 ment  to  maintain  better  contacts
 with  the  Press  and  Public?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  to
 (c).  The  information  is  being  collect-

 ed  and  will  be  laid  on  the  Table  of  the
 House.

 Titanium  Pigment  Project  in  Quilon
 District

 5135.  SHRI  C.  JANARDHANAN:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  Kerala  State  Govern-
 ment  have  decided  to  set  up  Tita-
 nium  pigment  project  in  Quilon  Dis-
 trict  in  the  public  sector;

 (b)  if  so,  tha  broad  outlines  there-
 of;

 (c)  whether  the  State  Govern.
 ment  have  requested  for  assistance
 from  Uniori  Government;  and

 (d)  if  so,  the  ‘facets  thereof  and
 Government’s  response  thereto?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD)  (a)  and
 (b).  A  letter  of  intent  has  been  issued
 to  M/s  Kerala  Minerals  and  Metals
 Limited,  Quilon,  a  State  Government
 Undertaking,  for  the  manufacture  of
 48,000  tonnes  of  Titanium  Dioxide  Pig-
 ment  annually

 The  Titanium  Dioxije  will  be  manu-
 factured  by  the  Chloride  Process  The
 Proposed  investment  in  the  project  38
 of  the  order  of  Rs  3250  lakhs  ‘his
 will  generate  employment  potential  of
 about  746  persons  Foreign  collabo-
 28007  and  technical  know-how  from
 West  Germany,  U  K  etc  are  being
 explored

 (e)  No,  Sir

 (d)  Does  not  arise

 Sainik  Schoo]  in  Himachal  Pradesh

 536  PROF  NARAIN  CHAND
 PARASHAR  Will  the  Minister  of  DEF-
 ENCD  be  pleased  to  state  the  latest  pro-
 gress  made  in  the  setting  up  of  a
 Sainik  School  77  Himachal  Pradesh?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH)  The  State
 Government  of  Himochel  Pradesh  is
 examining  a  _  propocal  to  set  up  a
 Saimk  School  The  Governmeit  of
 India  have  welcomed  the  move  It  is
 reported  that  the  State  Government
 are  engaged  in  selection  of  site  and  in
 examination  of  other  details  Their
 proposals,  however  have  not  yet  been
 received

 Facilities  to  Non-Gazetted  Emplo-
 yees  Association  by  National  Tuber.

 culosis  Institute,  Bangalore

 537,  SHRI  A.  छू  GOPALAN:  Will
 the  Minister  of  HEALTH  AND  FAMI-
 LY  PLANNING  be  pleased  to  state:
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 (a)  whether  the  facihties  extended
 to  ithe  recognised  associations  else-
 where  are  not  made  available  to  the
 Non.Gazetteq  Employees  Association,
 National  Tuberculosis  Institute,
 Bangalore,  and

 (b)  #  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A  K  M  ISHA-
 QUE)  (a)  No  All  -uch  facilities  are
 being  extended

 (b)  Does  not  arise

 Factores  closed  due  to  Labour  Crisis
 in  Gujarat

 538  SHRI  D  P  JADEJA  Will  the
 Minister  of  LABOUR  be  pleased  to
 state

 (a)  the  number  of  factories  closed
 down  due  to  labour  trouble  m  Gujarat
 during  the  year  1973-74,

 (b)  the  particulars  thereof,

 (९)  whether  the  cases  were  refer-
 red  to  the  tribunal,

 (a)  if  so,  the  decisions  taken,  and

 (e)  the  number  of  caseg  still  pend-
 ing  with  the  tribunal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABGUR  (SHRI  BAL-
 GQVIND  VERMA)  (a)  to  (c)  Ac
 cording  to  the  information  made  avail-
 able  by  the  Governmeat  of  Gujarat,  2
 factories  namely  Patson  Burner  Indus-
 tries,  Vundlao,  and  Arpan  Agro  Indus-
 tries,  Gundlao,  District  Bulsar  are  re-
 ported  to  have  closed  down  during
 1973-74  due  to  labour  trouble  No
 ९8828  have  been  referred  by  the  State
 Government  to  the  Tribunal,

 (d)  and  ey,
 arise,

 Question  does  not
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 रच  ‘1971-72  tte  1972=73  के  दोरान
 विदेश  गये  भारतीय  परिवार

 5139.  श्री  लालजी  भाई  :  क्या
 विदेश  मंत्री  यह  बताते  की  कृपा  करेंगे
 कि  :

 क)  वर्ष  i97:-72  शौर  1972-73
 के  दौरान  ऐसे  भारतीय  परिवारों  की  संख्या
 का  वर्ष-वार  ब्यौरा  क्या  है,  जो  विदेश
 गये;  और

 (ख)  विदेशों  में  रहने  क ेलिए  सरकार
 भारतीयों  का  कितनी  श्रवण  की  अ्रनुमति
 देती  है  ?

 विदेश  मंत्रालय  सें  उप-मंत्री  (श्री
 बिपिनपाल  दास)  :  (8)  अन्तर्राष्ट्रीय
 पासपोर्ट  व्यक्तियों  को  दिये  जाने  है,  परिवारों
 का  नहीं।  इसलिए  पासपोर्टों  का  परिवार
 के  ग्रा धार  पर  कोई  रिकार्ड  नहीं  रखा  जाता  t

 (ख)  पासपोर्ट  5  वर्ष  की  अ्रन्तरिम
 वधि  के  लिए  जारी  किए  जाते  है  और

 5  बच  के  लिए  उनका  पुनः  नवीकरण  किया
 जा  सकता  है।  पासपोर्ट  धारक  विदेश  मे
 कब  तक  हगे  यह  उनके  वीजा  पर  निर्भर
 करता  है  जो  विदेशी  सरकारों  द्वारा  दिये  जाते
 हैं,  भारत  सरकार  का  इससे  कोई  सम्बन्ध
 नही  है।

 Popularization  of  Indian  Systems  of
 Medicines

 5140.  SHRI  BHOLA  MANJHI:  Will
 the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 (a)  whether  the  Indian  medicine
 systems  have  become  popular  at  home
 and  abroad;  and

 (b)  if  so,  what  step  Government
 have  taken  to  develop  them  further
 and  popularise  it?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  and  (b).  The  develop-
 ment  of  Indigenous  Systems  of  Medi-
 cine  has  gained  considerable  tempo
 since  independence  in  the  country.
 The  Government  of  India  have  al-
 ready  decided  that  “the  Union  and
 State  Governments  should  decide  that
 Modern  Scientific  Medicines  (Allo-
 pathy)  and  Ayurvedic,  Unani  and
 Homoeopathic  systems  of  medicine
 should  contribute  towards  the  deve-
 lopment  of  the  National  Health  Ser-
 vice  in  the  country.”  The  Govern-
 ment  of  India  have  set  up  a  Central
 Council  of  Indian  Medicine  to  re-
 gulate  practice  and  maintain  uni-
 form  standard  of  education  in  Indian
 Systems  of  Medicine  and  a  Central
 Council  for  Research  in  Indian  Medi-
 cine  and  Homoeopathy  to  initiate,
 guide,  develop  and  co-ordinate  scien-
 tific  research  in  different  aspects,
 fundamenta]  and  applied,  of  Ayur-
 veda,  Siddha,  Unani  and  Homoeo-
 pathy  systems  of  medicine  and  Yoga
 therapy.  In  addition  to  two  full
 fledged  Post-graduate  Institutes  of
 Ayurveda,  the  Government  of  India
 have  been  giving  financial  assistance
 to  ॥7  departments  upgraded  for  Post-
 graduate  Training  and  Research  in
 ILS.M.  and  6  Under-graduate  colleges
 run  by  Voluntary  Organisations  to
 improve  their  standard  of  education
 in  terms  of  construction  of  building,
 herb-garden  and  purchase  of  equip-
 ments,  etc.

 झालावाड़  (राजस्थान)  को  पुरानी  लाव  को

 खानों  को  पुनः  चाल  करना

 54i.  श्री  झोंककर  नाथ  बैरवा  क्या

 इस्पात  और  खान  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  झालावाड़  (राजस्थान)

 पुरातन  समय  से  तांबे  की  खानों  के  लिए
 विख्यात  है;
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 (@)  क्या  प्राप्त  काल  में  तांबा

 निकाले  जाने  के  प्रमाण स्वरूप  गड्डे  तथा  धन्य

 लक्षण  भी  भी  वहां  विद्यमान  हैं;  भौर

 (ग)  इन  तांबे  की  खानों  को  पुन:  चालू
 करने  के  लिए  कपा  प्रदत्त  किये  जा  रहे  है
 जिससे  प्राचीन  काल  से  नेक  खनिज  पदार्थों

 के  लिए  प्रसिद्द  राजस्थान  का  यह  राधिका

 एवं  औद्योगिक  रूप  से  पिछड़ा  जिला  सुन्नत

 हो  सके  ?

 इस्पात  कौर  खान  मंत्रालय  में  उप-मंत्री

 (सो  सुखदेव  प्रसाद)  ६  (क)  झालावाड़

 में  पुरातन  तांबा  खानें  होने  के  बारे  में  कोई

 सूचना  नहीं  मित्री  है।  उक्त  क्षेत्र  में  मौजूद

 भड़के,  खाइयां  तथा  उथली  ढालो  संभवत:  930

 में  किसी गर  सरकारी  कम्पनी  द्वारा  किए  गए

 यूर्येक्षण  के  कारण  हैं,  जैसा  कि  स्थानीय

 व्यक्तियों  द्वारा  सूचित  किया  तथा  है  ।

 (ख)  धरातल  को  जांच  से  पता  चलता

 है  कि  उक्त  क्षत्र  में गडढे  कौर  खाइयां  प्राचीन

 काल  में  तांबे  के  पूर्वेक्षण  के  लिए  बनाई

 गई थीं  परन्तु  पुरातन  खनन  का  कोई  प्रमाण

 उपलब्ध  नही  है  |

 (ग)  भारतीय  भूवैज्ञानिक  सर्वेक्षण

 द्वारा  इस  क्षेत्र  में  953  में  खोज  कार्य  किया

 गया  था  गया  यह  निर्णय  किया  गया  था  कि
 भंडार  प्राथमिक  दृष्टि  से  महत्वपूर्ण  नहीं  है

 हाल  के  वषों  (1971-72)  %  इस  क्षेत्र

 को  भारतीय  भूविज्ञान  सर्वेक्षण  द्वारा  दुबारा

 जांच  की  गई  और  उक्त  क्षेत्र  में  भूभौतिकी

 अनुसंधान  करने  की  सिफारिश  की  गई  तथा

 यह  काम  किसी  प्रकार  के  भूछेदन  करने  के

 बे  किए  जाने  का  प्रस्ताव  है
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 Body  for  Indoor  Patents  in  Willing-
 don  Hospital

 ‘5142,  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of
 HEALTH  AND  FAMILY  PLANNING
 be  pleased  to  state:

 (a)  the  total  number  of  beds  for
 indoor  patients  in  the  Willingdon
 Hospital,  Delhi  as  on  the  50th  Novem-
 ber,  1974;  and

 (b)  whether  Government  propose
 to  increase  the  number  of  beds  during
 the  current  year  and  if  so,  the  num-
 ber  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  730.

 (b)  No.

 Closure  of  Third  Shift  in  Textile
 Mills  in  Gujarat

 5143,  SHRI  SARJOO  PANDEY:
 Will  the  Minister  of  LABOUR  be
 pleased  to  state’

 (a)  whether  25,000  mill  men  are
 jobless  in  Gujarat  due  to  the  closure
 of  thirg  shift  and  curtailment  of  pro-
 duction  in  textile  mills;

 (b)  if  wo,  the  facts  thereof;  and

 (c)  the  steps  Government  intend  to
 take  to  provide  jobs  to  these  workers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI
 BALGOVIND  VERMA):  (a)  to  (c).
 There  were  representations  to  the
 Ministry  of  Labour  some  time  ago  by
 the  Textile  Labour  Association,
 Ahmedabad  alleging  that  several  tex-
 tile  mills  in  Ahmedabad  had  partial-
 ly  closed  down  the  third  shift  and  cur-
 tailed  production  rendering  many
 textile  workers  jobless.  According  to
 available  information,  there  is  sume
 evidence  of  buyers  resistence  be-
 cause  of  the  prevailing  high  prices  of
 textiles  which  has  led  to  a  fall  in  the
 effective  domestic  deinand.  Some
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 cotton  textile  mills  are  reported  to
 have  reacted  to  this  situation  by  clos-
 ing  their  third  shifts  with  attendant
 hardship  to  labour.  It  is  understood
 that  several  mills  have  already  re-
 duced  their  ex-mil]  prices.  Govern-
 ment  would  take  all  possible  meas-
 ures  to  see  that  production  and  prices
 are  stabilised  and  employment  main-
 tained.

 Production  of  Ferre-Manganese

 5144,  SHRI  P.  VENKATASUB-
 BAIAH:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  the  companies  engaged  in  pro-
 duction  of  Ferro-Manganese  and  their
 annual  production,  company-  H

 (9)  the  companies  engaged  in  ex-
 port  of  Ferro-Manganese  and  their
 annua]  turn-over;

 (c)  whether  Government  contem.
 plate  certain  changes  in  the  export
 policy  of  export  of  Ferro  Manganese;
 if  so,  the  broad  outlines  thereof;  and

 (d)  whether  there  have  been  cer-
 tain  irregularities  in  the  export  of
 Ferro  Manganese  by  the  exporting
 companies;  if  so,  the  facts  thereof
 and  the  action  taken  against  those
 companies?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)
 The  companies  engaged  in  the  _pro-
 duction  of  ferro-manganese  and  their
 production  during  the  yearg  1978-74,
 and  1974-75  (upto  September,  1974/

 October,  974)  is  as  follows:

 Name  of  Units  1973-74  I974-75
 (tonnes)  (tonnes)

 3.  डार  Alloys  Corpora‘ion  Ltd.,  Garividi,  Andhra  Prajesh  34,375  16,591
 (April-October  °74  )

 2.  Mysore  Iron  &  Stee)  Ltd.,  Bhadraveti  29739  7,420
 (Location—Bhadravati,  Karnataka)  (April-October  हग4

 3.  The  Dandeli  Ferro  Alloys  (P)  Ltd.,  Dandeli  8,947  35373
 Location—Dandeli,  Karnataka  (April-October  74)

 he  Universal  Berea  &  A'lied  Citm  cals  Ltd.,  Bom  ay  36,98r  18,062
 Location—Tumsar  (Maharashtra)

 5.  Khandelwal  Ferro  Alloys  Ltd.,  Bombay
 Location—Kanhan  (Maharashtra)

 6.  Tata  Iron  &  Steel  C>.  Ltd.,  Bombay
 Location—Jodu  (Orissa)

 7.  Jeypore  Sugar  co.  Ltd.,  Madras
 Location-~Reyagata  (Orissa>

 ‘a  an  |, Aoa द्

 (April-September  74)

 34753  20,222
 (April-October  *74)

 ‘173573  18,730,
 (April-September  °74)

 ‘1,081  5,379
 (April-October  *74)

 ToTaL  *  33<,789  83,626
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 (b)  Export  of  Ferro-manganese  is
 eanalised  through  M.M.T.C.

 (e)  No  change  in  the  export  policy
 for  ferro-manganese  is  envisaged  at
 present.

 (d)  The  position  is  being  ascertain-
 ed  and  the  information  will  be  laid
 on  the  Table  of  the  House.

 Kerala’s  Request  for  Financial  Assist-
 ance  for  Repair  of  Roads  damaged

 due  to  Floods

 5145,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  Government  of  Kerala
 has  requested  for  immediate  assis-
 tance  from  Central  Government  for
 repairing  road  damages  due  to  the  re-
 eent  floods  in  the  State;  and

 (b)  if  so;  the  facts  thereof  and  the
 reaction  of  Central  Government  to
 their  request?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.
 TRIVEDI):  (a)  and  (b).  According  to
 the  present  policy  based  on  the  re-
 commendations  of  the  6th  Finance
 Commission,  there  is  no  scope  for  pro-
 viding  non-Plan  Central  financial
 assistance  to  States  for  repairs  of
 State  roads  dumaged  by  floods.

 As  regards  the  repairs  of  National
 Highways,  the  State  Government  have
 forwarded  an  estimate  amounting  to
 Rs.  9.57  lakhs  for  repairs  of  two
 National  Highways,  viz,  N.H.  Nos  47
 and  1,  damaged  due  to  the  recent
 floods  in  the  State.  Subject  to  the  ad-
 missibility  of  this  amount  on  the  basis
 of  the  examination  of  the  estimate,
 and  keeping  ir.  view  the  available
 funds  for  such  works  for  the  country
 as  a  whole,  necessary  funds  for  the
 purpose  in  Kerala  are  expected  to  be
 released  shortly.

 Assam  Sugar  Mills  Limiteg
 5146,  SHRT  PURUSHOTTAM

 KAKODKAR:  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to
 refer  to  the  reply  given  to  Unstarred

 DECEMBER  i9,  974  Written  Answers  $6

 Question  Nc.  3966  on  the  29th  August,
 3974  and  state:

 (a)  whether  the  requisite  informa~
 tion  has  since  been  collected;  and  a

 (b)  if  not,  the  reasons  for  delay  and
 the  account  of  steel  granted  to  the  said
 Assam  Sugar  Mills  Limited,  Cachar,
 Assam?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  and
 (b).  Information  has  since  been  re-
 ceived  and  is  under  examination.

 Setting  up  a  Hospital  Poly  Clinic/
 C.G.HS.  Dispensaries  in  Janakpuri,

 New  Delhi
 5147,  SHRI  ARJUN  SETHI:  Will

 the  Mimister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 (a)  whether  Janakpuri,  New  Delhi
 which  has  over  a  lakh  of  population
 is  without  any  hospital,  dispensary  or
 a  clinic;

 (b)  whether  hundreds  of  Govern-
 ment  employees  residing  in  this
 township  have  been  pressing  for  ex-
 tension  of  C.G.HS.  scheme  to  the
 entire  area  and  this  has  not  been
 done  so  far;

 (c)  if  so,  the  reasons  therefor;  and
 (d)  whether  Government  propose

 to  set  up  a  hospital  or  a  poly-clinic
 or  chain  CGHS  dispensaries  in  the  said
 colony  to  meet  the  urgent  needg  of
 the  populace  there?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  A  C.GHS.  Dispens-
 ary  is  functioning  in  Nangal  Raya
 since  Ist  December,  1970.  Blocks
 C-3,  C-5A,  0-58,  C-6B  and  D  of
 Janakpuri  have  peen  covereq  and
 attached  with  this  dispensary.  Blocks
 A  and  B  and  certain  sub-Blocks  of
 Block  C  of  Janakpuri  have  not  yet
 been  covered  under  the  C.G.H.S,  due
 to  paucity  of  funds.

 (b)  to  (d).  The  Welfare  Associations
 of  the  uncovered  Blocks  have  been
 pressing  for  opening  C.G.H.S.  dispens.
 aries  in  these  areas,  The  particulars
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 regarding  the  number  of  Central  Gov-
 ernment  servants  living  in  the  un-
 covered  areas  have  not  been  furnish-
 ed  by  them  so  far.  The  uncovered
 blocks  of  Janakpuri,  like  many  other
 uncovered  areas  in  Delhi/New  Delhi,
 will  be  covered  under  the  C.G.H.S.
 as  8000  as  funds  are  available  for  the
 purpose.

 Physically  Handicapped  Persons  Regis-
 tered  with  Employment  Exchanges  in

 Delhi

 5148,  DR.  H.  P,  SHARMA:  Will
 the  Minister  of  LABOUR  be  pleased
 to  state:

 (a)  the  number  of  physically  handi-
 capped  people  on  the  live-registers  of
 the  Employment  Exchanges  in  Delhi
 in  the  beginning  of  4973  and  1974;

 (b)  the  number  of  graduates  and
 post-graduates  amongst  them,  and

 (c)  the  number  of  such  persons
 who  have  been  offereq  Government
 and  other  jobs  and  how  many  of
 them  have  so  far  secured  suitable
 jobs  during  the  above  period?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR’  (SHRI
 BALGOVIND  VERMA):  (a)  and  (bh).
 The  information  is  given  below:—

 Number  on  the  live-register  at  the
 beginning  of  the  year—

 3973  974

 tL  Total  .  .  I085  7347
 me  Graduates  (included

 inthetotal)  .  I59  236

 3.  Post-graduates  (in-
 cluded  in  the  total)  30  64

 (९)  During  ‘1972,  4,264,  applicants
 and  in  1978,  3,835  applicants  were
 submitted  by  the  Employment  Ex-

 changes.  The  number  placed  in  em-
 ployment  is  as  follows:—

 Calender  Year  Govern-  Others  Total
 ment

 3972  .  763  5  765

 32973  .  372  3  375

 3974  (upto  June)  27  I  28

 Exemption  of  Fruit  Product  Orders
 from  Purview  of  Prevention  of  Food

 Adulteration  Act

 5i49.  SHRI  NAWAL  KISHORE
 SINHA:  Wil)  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  be  pleas-
 ed  to  state:

 (a)  whether  his  Ministry  is  consi-
 deting  exempting  Fuuit  Product
 Orders  licence  holders  from  the  pur~-
 view  of  the  Prevention  of  Food
 Adulteration  Act;

 (b)  whether  any  inter-ministerial
 understanding  was  afrived  at  with
 Fruit  Product  Orders  authorities  re-
 garding  action  under  the  Prevention
 of  Food  Adulteration  Act  against
 Fruit  Product  Orders  licence  holders;
 and

 (c)  the  particulars  thereof?

 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HEALTH  AND

 FAMILY  PLANNING  (SHRI  A.  K.  M.

 ISHAQUE):  (a)  No.

 (b)  and  (c)  The  matter  was  con-

 sidered  by  the  Central  Committee  for

 Food  Standards  in  which  the  Depart-
 ment  of  Food  is  also  represented.
 The  Committee  recommended  that

 there  was  no  bar  to  the  authorities
 concerned  with  the  Prevention  of
 Food  Adulteration  Act  taking  nction

 against  dealers  covered  by  the  Fruit
 Products  Order.
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 Road  Bridge  over  River  Pennar

 §50.  SHRI  ह  ANTONY  REDDI:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  the  time  by  which  the  Road
 Bridge  on  the  river  Pennar,  near
 Pamidu  of  Anantapur  District,  on
 the  National  Highway  No.  7  ig  ex-
 pected  to  be  completed;  and

 (b)  whether  the  bye-pass  Road
 near  Anantapur  on  National  Highway
 No.  7  hag  been  taken  up?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.
 TRIVEDI):  (a)  The  work  is  likely  to
 be  complete  by  June,  976  subject  to
 the  availability  of  funds,

 (b)  The  work  on  the  bye-pass  has
 started.

 Opening  of  24  Hour  Chemist  Shops  in
 Big  Cities

 5151.  SHRI  PILOO  MODY:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state:

 (a)  whether  the  Central  and  State
 Governments  have  ensured  that  a  few
 Chemist  shops  in  selected  localities
 of  the  Metropolitan  Cities  anq  the
 large  cities  with  populations  of  over
 one  million  be  opened  to  serve  the
 public  after  the  normal  shopping
 hours  on  a  24  hour  basis  and  on
 Sundays;  if  so,  the  facts  thereof;

 (b)  whether  any  guidelines  have
 been  issued  to  State  Governments  for
 this  purpose,  if  so,  the  facts  thereof;
 and

 (e)  whether  it  is  ensured  that  the
 designated  shops  maintain  sufficient
 stocks  of  all  drugs  in  the  public  in-
 terest,  if  so,  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  (SHRI  A.  K.  M.
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 ISHAQUE):  (a)  to  (c).  Following  the
 promulgation  of  the  Drugs  (Prices
 Control)  Order  in  1970  most  ianu-
 facturera  had  reduced  the  trade  ¢om-
 mission  which  was  being  allowed  tq,
 chemists  and  druggists  earlier  with
 the  result  that  chemists  and  druggists
 who  were  operating  night  services
 were  reported  to  have  decided  to
 close  these  services.  Consequent  on
 such  reports,  the  Drugs  Controller
 (India)  had  written  to  all  State  Drugs
 Control  authorities  stressing  the  need
 to  enlist  the  cooperation  of  chemists
 who  have  adequate  sales  and  ade-
 quate  facilities  for  dispensing  drugs
 to  maintain  these  services.  It  was
 suggested  that  a  few  selected  che-
 mists  in  prominent  cities  in  each
 State  should  be  prevailed  upon  to
 continue  making  available  the  night
 Sale  and  dispensing  facility.  If  possi-
 ble,  the  night  service  should  be  run
 by  turns  by  different  firms  on  dif-
 ferent  days.  They  were  also  advised
 to  ensure  that  the  chemists  maintain
 adequate  stocks  of  life  saving  drugs
 normally  required  in  cmergencies.

 The  matter  was  discussed  at  the  last
 meeting  of  the  Central  and  State
 Drugs  Controllers  held  in  New  Delhi
 on  24th  and  25th  January,  1974.  It
 Was  revealed  during  the  discussion
 that  certain  States  such  as  Maha-
 rashtra,  Gujarat,  Karnataka  and  West
 Bengal,  have  been  able  to  maintain
 these  services  successfully  to  some
 extent,  while  in  other  States  the
 Chemista  and  Druggists  were  reluctant
 to  operate  night  services.  The  Con-
 ference  considered  the  difficulties  ex-
 perienced  by  them  and  felt  that  only
 such  chemists  should  be  appointed
 for  running  the  night  services  whose
 bonafides  were  wel]  known  to  the
 State  Drugs  Control  authorities.  The
 Conference  alsa  recommended  cer-
 tain  incentives  for  running  the  easqn-

 tia}  service.
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 Justification  for  the  post  af  Settlement
 Officer  in  Ganganagar  Unit  of  Depart-

 ment  of  Rehabilitation

 ‘5152,  SHRI  PANNALAL  BARU-
 PAL:  Will  the  Minister  of  SUPPLY
 AND  REHABILITATION  be  pleased
 to  state:

 (a)  whether  only  six  cases  u/s  9
 of  the  D.P.  (C  and  R)  Act  954  in
 which  an  Officer  of  the  rank  of  a
 Settlement  Officer  can  2ssume  juris-
 diction,  were  pending  in  the  Officer
 of  the  Managing  Officer,  Ganganagar
 at  the  end  of  October,  1974;

 (9)  whether  the  powers  of  06
 Settlement  Officer  had  been  delegated
 to  the  Managing  Officer,  Ganganagar
 for  the  disposal  of  stich  cases,

 me
 (०)  whether  barring  the  cases  u/s

 9  ot  the  D.P.(C  and  R)  Act  954  tne
 entire  work  in  the  Ganganagar  Unit
 pertains  to  the  jurisdiction  of  a  Mana-
 ging  Officer;  and

 (d)  the  propriety  and  necessity  of

 creating  a  higher  post  of  a  settlement
 officer  for  this  unit  in  the  face  of  the
 present  economy  drive?

 THE  DEPUTY  MINISTER  IN  2  HE
 MINISTRY  OF  SUPPLY  AND  RE-
 HABILITATION  (SHRI  G.  VENKAT-
 SWAMY):  (a)  9  cases  under  Section
 9  of  the  Displaced  Persons  (Compen-
 sation  ang  Rehabilitation)  Act,  954
 and  24  other  substitution  cases  of
 non-claimant  displaced  persons  were
 pending  in  the  office  of  the  Managing
 Offer,  Srigenganagar,  88  on  3st
 October,  1974.

 (by  Yes,  Sir.

 (ec)  and  (d)  The  post  of  Settlement
 Officer  at  Sriganganagar  was  recent-
 ly  reviewed  in  lieu  of  a  post  of  a
 Managing  Officer.  Considering  that
 this  Sub-Office  deals  with  the  work
 {nvolving  recovery  of  heavy  arrears
 and  other  important  work  such  as  re-
 conciliation  of  land  records  with  the
 Government  of  Rajasthan,  it  needed
 ap  officer  of  the  rank  of  Settlement
 Officer.

 As  the  post  of  Settlement  Officer
 has  been  sanctioned  in  lieu  of  a  post
 of  a  Managing  Officer,  the  financial
 implications  (Rs.  2,000  per  annum)
 are  negligible.

 Allotment  of  a  Petro]  Pump  to  Depen-
 dents  of  Ministry  Personnel  Killed  in

 Action

 5153,  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  DEFENCE
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  9657  on  the
 Sth  May,  974  regarding  allotment  of
 a  patrol  pump  to  dependents  of  mili-
 tary  personnel  killed  in  action  and
 state:

 (a)  whether  final  selection  of  the
 dealer  for  setting  up  a  dealer  owned
 and  dealer  run  petrol  pump  has  been
 taken  and  if  not,  the  reasons  for  the
 delay;

 (b)  the  names  of  the  parties  inter-
 viewed  for  allotment  of  petrol  pumps
 in  the  Gurdaspur  District  of  Punjab;
 and

 (c)  whether  Government  propose
 to  allot  the  petrol  pump  at  Naushera
 Majja  Singh  in  Gurdaspur  District  to
 the  dependents  of  a  Military  Officers
 killed  in  action  in  the  965  Indo-Pak
 conflict,  who  were  one  of  the  inter-
 viewed  parties  and  if  not,  the  reasons
 therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J.  B.
 PATNAIK):  (a)  to  (c).  The  informa-
 tion  is  not  available  with  the  Minis-
 try  of  Defence  and  is  being  collected.

 Commercial  Tonnage  of  Shipping

 5154,  DR.  K.  L.  RAO:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  p'eased  to  state:

 (a)  the  total  commercial  tonnage  of
 shipping  now  and  six  years  ago;

 (b)  the  tonnage  owned  by  former
 Syanti  Shipping  Company  six  year
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 ago  and  on  its  merger  with  shipping
 Corporation  of  India;  and

 (९)  the  tonnage  required  for  carry~-
 ing  the  Indian  merchandise  during  a
 year  and  how  much  money  we  are
 paying  to  foreign  shipping  companies
 for  transport  in  India?

 THE  MINISTER  OP  STATE  IN
 THE  MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRI-
 VEDI):

 (a)  As  on  1-3-68  Ag  on  I-2-74
 49.07  lakhs  grt.  35.69  lakhs  ert.

 (b)  In  1968,  the  tonnage  owned  by
 the  erstwhile  Jayanti  Shipping  Ccm-
 pany  was  3.07  lakhs  grt.  It  was
 merged  with  the  Shippimg  Corpora-
 tion  of  India  w.ef.  -l-973  and  on
 that  date,  the  tonnage  owned  by  the
 Jayanti  Shipping  Company  was  295
 jakhs  grt.  Thc  Shipping  Corpora-
 tion  of  India’s  tonnage  as  on  l-2-74
 is  7.05  lakhs  grt

 (c)  It  is  expected  that  if  the  5th
 Plan  operative  tonnage  target  of  8.6
 million  grt  is  achieved,  jt  is  hoped
 that  Indian  shipping  should  be  able
 to  carry  00  p.c  of  imports  of  crude
 and  petroleum  products  ang  exports
 of  ore  to  Europe,  50  pce  of  the  ex-
 ports  of  ore  to  Japan  and  the  appro-
 priate  share  of  the  country’s  liner
 trade.  Information  regarding  x:emit-
 tances  by  wey  of  freight  to  foreign
 countries  in  recent  year  will  be  col-
 lected  and  furnished  in  due  course.

 Fixation  of  Pay  of  C.G.ILS.  590  I
 and  GDO  I  Doctors  under  Third  Pay

 Commission  Recommendations

 5155,  SHRI  छू.  LAKKAPPA:  Will
 the  Minister  of  HEALTH  AND  FAM-
 ILY  PLANNING  be  pleased  to  state:

 (a)  whether  no  decision  has  been
 taken  so  far  to  settle  the  pay  scales
 of  CGHS  Doctors  of  the  categoriea  of
 GDO  I  and  GDO  I;

 (b)  if  80,  the  reasons  therefor  and
 the  time  by  which  their  grades  are
 Ukély  to  be  finalised;
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 (ce)  whether  any  decision  has  heer
 taken  to  fix  the  non-Practicing  allow.
 ance  payable  to  the  CGHS  Doctors
 and  if  so,  the  nature  thereof;  and  7

 (d)  if  not,  the  reasons  therefor  and
 when  it  would  be  finalised?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAM-
 ILY  PLANNING  (SHRI  A.  छू.  आ.
 ISHAQUE):  (a)  The  revised  pay  ,
 scales  of  various  grades  of  the  Centra]
 Health  Service,  which  includes  the
 existing  categories  of  GDO  I  and
 GDO  II  doctors  of  the  Central  Gov-
 ernment  Health  Scheme,  have  already
 been  notified  in  the  Ministry  of  Fin-
 ance  (Department  of  Expenditure)
 Notification  No.  GSR  43(E),  dated
 the  7th  October,  974  and  published
 in  the  Gazette  of  India  Extraordinary
 Part  IJ—Section  3—Sub-Section  (i),
 vide  Notification  No.  GSR  48  E)
 dateg  the  7th  October,  1974.

 (b)  Does  not  arise.

 (c)  and  (d).  Not  yet.  Government
 have  received  representation  from  the
 CG.H.S.  Medical  Officers  Association
 in  regard  to  the  revised  rates  of  Non-
 Practising  Allowance  recommended
 by  the  Third  Pay  Commission.  A
 decision  in  this  behalf  is  expected  to
 be  taken  shortly.

 Cornering  Leads  to  Export  Fiasco

 5156,  SHRI  MADHURYYA
 HALDAR;

 SHRI  JYOTIRMOY  8080:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  a  report  published  in  the
 Press  on  the  8th  October,  974  under
 the  Caption  “Cornering  leads  to  export
 fiasco”;  and

 (b)  if  so,  the  facts  thereof?

 THE  DEPUTY’  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  Yes,
 Sir.
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 (b)  In  response  to  an  announce-
 ment  made  by  the  Steel  Exports  As-
 sociation,  applications  for  export  of
 bars  and  rods  were  received.  In  ee-
 cordance  with  the  procedure  iaid
 down,  SEA  issved  Letters  of  Intént  in
 all  cases  where  the  price  was  consi-
 dered  satisfactory.  Applications  for
 export  licences  were  received  in  25
 cases  for  a  quantity  of  20,629  tones.
 The  remaining  applicants  could  not
 get  the  foreig:  buyers  establish  the
 Letters  of  Credit.  Some  of  them  ex-
 plaineg  that  prices  in  International
 Markets  went  down  as  a  result  of
 severe  competition  from  other  eoun-
 tries.

 मध्य  प्रति  में  प्लेंडेराईड'  पर  राय हती

 5157.  श्री  गंगा  चरण  दीक्षित
 क्या  इस्पात  और  खान  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  क्‍या  मध्य  प्रदेश  में  लेटे  राईट

 पर  राग्रल्टी  लगाने  का  प्रस्ताव  विचाराधीन

 aa

 इस्पात  और  खान  मंत्रालय  में  उपमंत्री
 (श्री  सुखदेव  mare):  ऐसा  कोई

 प्रस्ताव  मध्य  प्रदेश  सरकार  से  oe  नहीं

 हुआ  है  और  न  हीं  जसा  कोई  प्रस्ताव  केन्द्रीय
 ~  a

 सरकार  के  विचाराधीन  है।

 Service  Rules  for  Employees  of  Post
 Graduate  Institute  of  Medical  Sciences,

 Chandigarh

 5158.  SHRI  B.  S.  BHAURA:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state:

 (a)  whether  there  are  no  service
 rules  for  employees  of  Post  Graduate
 Institute  of  Medical  Sciences,  Chandi-
 garh;

 (b)  if  so,  the  reason  therefor;

 (९)  whether  any  steps  are  being
 taken  to  frame  service  ruleg  for  them;
 and

 (da)  if  so,  how  long  it  will  take?
 3004  LS—3

 66

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  to  (d).  There  are  ser-
 vice  rules  for  employees  of  Post-
 Graduate,  Graduate  Institute  of  Medi-
 cal  Education  and:  Research,  Chandi-
 garh  duly  approved  by  the  Central
 Government.  The  question  of  revision
 of  the  rules  as  a  result  of  the  recom-
 mendations  of  the  Third  Pay  Commis-
 sion  and  inclusion  of  certain  new  posts
 is  under  consideration  of  the  Institute.

 Auction  of  Houses  and  Plots  by
 Custodian  in  Delhy

 5159.  SHRI  HUKAM  CHAND
 KACHWAI:  Will  the  Minister  of
 SUPPLY  AND  REHABILITATION  be
 pleased  to  state:

 (a)  the  number  of  houses  and  _  plots
 auctioned  by  the  Custodian  in  D2ihi
 during  1972,  973  anq  upto  October,
 974  separately;

 (b)  whether  there  are  persons  who
 have  deposited  the  money’  witb
 Custodian  of  Delhi  but  the  houses  or
 plots  have  not  been  registered  in  their
 names;  and

 (c)  if  so,  the  number  of  such  persons
 who  have  paid  the  money  but  regis-
 tration  hag  not  been  made  in  their
 names  so  far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SUPPLY  AND  REHA-
 BILITATION  (SHRI  G.  VENKAT-
 SWAMY):  (a)  The  houses  and  plots
 form  part  of  the  Compensation  Pool
 and  are  disposed  of  not  by  the  Cus-
 todian  but  by  the  Officers  delegated
 powers  under  the  Displaced  Persons
 (Compensation  and  _  Rehabilitation)
 Act,  1954.  A  statement  indieating  the
 number  of  houses  and  plots  auctioned
 in  Delhi  during  1972,  973  and  upto
 October,  1974,  is  attached.

 (b)  and  (c).  There  are  2  persons
 who  have  deposited  amounts  with  the
 Regional  Settlement  Commissioner  but
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 who  have  not  been  issued  transfer  documents  so  far.
 Statement

 972  7973  ३974  Total

 Houses  Plots  Houses  Plots  Houses  Plots§  Houses  Plots

 Q)  Govt.  Built
 Properties  .  oe  43  2  है  %.१  ४  7  2  r8z

 (ui)  Evacuee
 Properties  s  Io  12  2?

 U.N.  Mission  to  Japan  for  Diversion  of
 Fertilizers  to  India

 5160.  SHRI  P.  M.  MEHTA.  Will  the
 Minister  ot  SUPPLY  AND  REHABILI-
 TATION  be  pleased  to  state:

 (a)  whether  United  Nations  hag  sent
 an  urgent  mission  to  Japan  with  a
 request  for  diversion  of  some  of  its
 fertilizers  to  developing  countries  hhe
 India  which  are  in  necd  of  it;

 (b)  whether  India  had  made  any
 request  to  the  F.A.O.  also  for  supply
 of  fertilizers;  and

 (९)  if  so,  the  total  fertilizers  Indiu
 has  received  from  Japan  and  other
 vountries  during  974  sepatatcly?

 THE  MINISTER  OF  SUPPLY  AND
 REHABILILATION  (SHRI  R  K
 NITADILKAR)  (a)  and  (b)  We  ate
 not  aware  of  any  mission  having  being
 sent  by  U.N.  to  Japan.  Llowever,  $7
 milhon  were  released  trom  U.N.  Secie-
 ta.y  General  Special  Fund  tor  the
 purchase  ol  tertihzers  und  the  sad
 amount  has  been  placed  at  the  dis-
 posal  of  F.AO.  for  providing  India
 tertihzer  under  their  Special  Assist-
 ance  Scheme.  It  is  reported  that  F.A  0.
 have  p.aced  orders  tor  20,500  tonnes
 of  urea  at  a  cost  of  Japanese  Yen
 1,012,060,  per  M/T  ($341.42  approxi-
 mately).

 (ce)  No  such  fertihzer  has  so  far  been
 received  from  Japan  and  other  coun-
 tries  diurhig  1974.

 Import  of  Naturah  Gag  from  Pukistan
 and  Export  of  Iron  Ore

 5161.  SHRI  GAJADHAR  MAJHI:

 SHRI  N.  E.  HORO:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state,

 (a)  whether  any  discussions  et  the
 Indo-Pakistan  Trade  talks  took  place
 to  import  natural  gas  from  Pakistan
 and  eaport  Iron  Ore  to  that  country;
 and

 (b)  if  so.  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISIRY  OF  EXTERNAL  AFFAIRS
 (SHR]  BIPINPAI,  DAS)  (०)  and  (b).
 There  was  no  discussion  about  the  sm-
 vort  of  natural  ga,  by  India  from
 Pakistan  during  the  Indo-Pak  trade
 talks  held  in  Delhi  in  November  1974,
 The  Pakistan  side  showed  interest  in
 the  import  of  iron  ore  trom  India  in
 the  future  and  this  is  one  of  the  com-
 modities  mentioned  in  the  Protocol
 signed’  on  November  30,  1974,

 Supply  of  Fertiiizers  from  Japan

 5i62  SIURI  R  V  SWAMINATHAN:
 Will  the  Minister  of  SUPPLY  AND
 REHABILITATION  be  pleased  to  state:

 (a)  whether  United  Nations  had
 urged  Japan  to  divert  fertilisers  to
 India;
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 (b)  whether  Japan  had  agreed  to
 the  U.N  move;  and

 (ec)  if  go,  how  much  fertilizers  were
 supplied  by  Japan  to  India  since
 August,  974  uptill  now?

 THE  MINISTER  OF  SUPPLY  AND
 REHABILITATION  (SHRI  R.  K.
 SHADILKAR):  (a)  and  (b).  Govern-

 ment  have  no  such  information.

 (९)  Supphes  from  Japan  are  coming
 ynder  contracts  placed  on  the  Japanese
 <uppliers  by  the  Department  of  Suppl.

 Indo-Iranian  Alumina  Project  in
 Gufarat

 5!63.  SHRI  VEKARIA-
 SHRI  D.  P.  JADEJA:

 Wil!  the  Minister  of  STEEL  AND
 MINES  he  vleased  to  state

 (a)  whether  Gujarat  Government
 have  expressed  their  desire  to  partici-
 pate  in  the  Rs.  90  crore  Indo-Iraman
 slumina  project  in  that  State;

 (b)  whether  the  Union  Government
 are  not  willing  to  accept  Gujarat  offer
 und  wanted  the  factory  under  Central
 Sector;  and

 (e)  if  so.  what  are  the  reasons  there.
 for?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 ‘SHRI  SUKHDEV  PRASAD):  (a)  A
 proposal  to  set  up  an  alumina  plant  in
 Gujarat  for  supply  of  alumina  to  Iran
 +S  under  consideration.  Iran  is  ex-
 pected  to  make  available  credit  to  the
 Government  of  India  for  financing  the
 entire  project.  Terms  have  yet  to
 he  setiled  after  discussions  with  Iran.

 (b)  No,  Sir.  The  stage  for  deciding
 on  the  participating  agencies  in  this
 project  has  not  yet  been  reached.

 (c)  Does  not  arise

 Strengthening  of  Territorial  Army  ह

 564.  SHRI  B.  द  NAIK:  Will  the
 Minister  of  DEFENCE  be  pleased  te
 state:

 (a)  what  steps  have  been  taken  to
 strengthen  the  territorial]  Army  in  this
 country;

 (b)  whether  there  has  been  any
 improvement  in  the  working  condi
 tions  of  the  personnel  of  Territorial
 Army  during  the  past  three  years;
 and

 (c)  the  expenditure  incurred  on  the
 Territorial  Army  in  the  past  three
 years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J.  B.
 PATNAIK):  (a)  Though  the  Territorial
 Army  has  not  been  strengthened  nu-
 merically,  a  qualitative  improvement
 in  the  force  has  been  achieved  by  regu-
 lar  training

 (b)  There  has  been  an  improvement
 in  the  working  conditions  of  military
 personnel  with  the  implementation  of
 the  recommendations  of  the  Third  Pay
 Commission.  The  Territorial  Army
 personnel,  who  are  entitled  to  draw
 military  or  civil  scale  of  pay.  which-
 ever  is  higher,  will  also  stand  to
 henetit.

 (ey  Rs.  £2.33,74,025  00

 Meeting  Between  Indian  and  Czecho-
 slovakian  Teams  to  Review  Working
 of  Joint  Committee  on  Trade  and

 Technical  Cooperation

 5165.  SHRIMATI  SAVITRI  SHYAM:
 SHRI  CHANDRA  SHEKHAR

 SINGH:

 Will  the  Minster  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  official  delegations
 of  India  and  Czechoslovakia  met  in
 New  Delhi  recently  to  review  the
 working  of  the  various  Groups  of  the
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 Joint  Committee  on  trade  and  techni-
 cal  cooperation  including  electronics

 and  science;

 (b)  if  so,  the  subjects  discussed;  and

 (c)  the  outcome  of  the  talks?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  Yes,  Sir.
 Delegations  of  experts  from  India  and
 Czechoslovakia  met  in  New  Delhi
 from  November  20—28,  974  during  the
 fifth  meeting  of  the  Indo-Czechoslovak
 Joint  Committee.  Working  Groups  were
 set  up  by  both  sides  on  trade  ex-
 changes  and  economic  cooperation,  Co-
 eperation  in  the  fields  of  science  and
 technology,  industry  and  electronics.

 (b)  and  (c).  The  two  sides  discussed
 and  agreed  on  measures  to  facilitate
 development  of  mutually  advantageous
 trade  relations,  finalisation  of  a  two
 year  working  programme  of  coopera-
 tion  in  the  field  of  science  and  techno-
 logy,  production  collaboration  and
 trade  exchange  in  the  field  of  electro-
 nies  and  industrial  cooperation  with
 emphasis  on  fuller  utilisation  of  Cze-
 choslovak  aided  projects  in  India.

 Jobs  to  Trained  Workers  by  H.A.L.

 5166.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  the  Government  have
 provided  jobs  to  all  the  workers  who
 have  been  trained  in  Hindustan  Aero-
 nautics  Ltd.,  Kanpur;  and

 (b)  if  not,  the  reasons  thereo!?

 THE  MINISTER  OF  STATE  (DEF-
 ENCE  PRODUCTION)  IN  THE  MIN-
 ISTRY  OF  DEFENCE  (SHRI  RAM
 NIWAS  MIRDHA):  (a)  No,  Sir.

 (b)  HAL  trains  apprentices  under
 the  provisions  of  Apprentices  Act.
 Accormli#g  to  the  terms  of  the  eontract
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 entered  into  by  HAL  with  the  appren-
 tices,  there  is  no  obligation  on  -either
 side  in  the  matter  of  employment.
 However,  keeping  in  view  availability
 of  vacancies  and  suitability  of  candi-
 dates,  some  of  the  HAL  trained  ap-
 prentices  have  been  absorbed  in  Kan-
 pur  Division  of  HAL,

 Achievement  of  Self-Sufficiency  in
 Production  of  Artillery  Pieces

 ‘5167.  SHRI  MADHU  LIMAYE:  Wil!
 the  Minister  of  DEFENCE  be  pleased
 to  state:

 (a)  whether  we  have  become  selt-
 sufficient  in  the  matter  of  production
 of  artillery  pieces  of  different  tyDes;

 (b)  whether  seme  pieces  are  still
 being  imported  from  the  USSR;

 (c)  if  so,  how  long  will  these  imports
 continue;  and

 (d)  whether  any  difficulty  has  been
 experienced  in  the  matter  of  suprly  of
 barrels  and  other  parts  from  the
 USSR?

 THE  MINISTER  OF  STATE  (DEF-
 ENCE  PRODUCTION)  IN  THE  MIN-
 ISTRY  OF  DEFENCE  (SHRI  RAM
 NIWAS  MIRDHA):  (a)  Defence  Pro-
 duction  has  been  steadily  progressing
 towards  self-sufficiency  in  the  field  of
 artillery.  Self-sufficiency  has  already
 been  achieved  in  light  artillery,  eg.  4
 mountain  gun,  an  anti-aircraft  gun  and
 an  anti-tank  gun.  In  the  field  of
 medium  artillery,  the  manufacture  of
 the  Indian  Field  Gun  has  been  estab-
 lished.

 (b)  Yes,  Sir.

 (ec)  It  is  not  possible  to  specify  the
 period  for  which  imports  wilf  con-
 tinue.

 (d)  No,  Sir.
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 Modification  of  Drugs  Policy  suggested
 by  Indian  Medical  Association

 3368,  SHRI  M.  KATHAMUTHU:  Will
 the  Minister  of  HEALTH  AND  FAMI-
 LY  PLANNING  be  pleased  to  'state

 (a)  whether  the  Indian  Medical
 Association  has  urged  the  Government
 to  modify  the  present  drug  policy;  and

 (b)  if  so,  the  nature  thereof  and
 Sovernment’,  response  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-

 Y  PLANNING  (SHRI  A.  K.  M.
 ‘SHAQUE):  (a)  and  (b).  Information
 s  being  collected  and  will  be  Jaid  on
 ne  Table  of  the  House.

 Biological  Research  in  Contraceptive
 Technology

 5169,  SHRI  N.  E.  HORO:
 SHRI  G.  Y.  KRISHNAN,

 Will  the  Minster  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 fate:

 (a)  whether  Government  have  made
 ny  attempt  for  a  break  through  in
 he  fleld  of  contraceptive  technology
 nd  reproductive  biology  research;

 and
 (b)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 }.Y  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  and  (b).  Research  in
 the  field  of  contraceptive  technology
 «and  reproductive  biology  has  been
 regularly  financed  and  encouraged  by
 Government  of  India  through  the  aegis
 of  three  institutes  ie.  Indian  Council
 of  Medical  Research,  New  Delhi  (ii)
 Central  Drug  Research  Institute,
 Lucknow  and  (iii)  Central  Council  for
 Research  in  Indian  Medicine  and
 Homoeopathy,  New  Delhi.

 There  have  been  noteworthy  ad-
 vances  in  the  field  of  reproductive
 hidlogy  research  carried  out  in  the
 ountry.  But  they  are  still  at  an  ex-
 perimental  stage  and  not  yet  ready
 ‘Or  large  stale  adoption  in  the  Family
 Planning  programme.

 (a)  At  the  Central  Drug  Research
 Institute,  Lucknow,  an  oral  contracep-
 tive  cal'ed  “Centchromen”  has  been
 developed.  Human  trials  are  now  being
 carried  out  to  test  its  safety.  accept-
 ability  and  effectiveness.

 (b)  Another  device  known  as  “Cent-
 square”  which  can  be  used  bv  the
 temale  has  also  been  developed  by
 the  Central  Drug  Research  Institute,
 Lucknow.  This  has  yet  ‘to  be  tried
 out  on  u  pilot  basis.

 (c)  At  the  University  of  Delhi,  Zoo-
 logy  Department,  a  male  contraceptive
 methodology  has  heen  developed  by
 the  administration  ot  a  chemical  known
 a>  “Cyproterone  acetate”.  It  casa
 produce  functional  sterihty  in  males
 temporarily.”  This  has  proved  success-
 ful  in  animals.  Further  trials  are
 going  on  at  the  National  Institute  of
 Family  Planning,  New  Delhi  with
 W.IL.O.  assistance.

 (d)  Experiments  at  the  All-India  In-
 stitute  of  Medical  Sciences,  New  Delhi
 have  shown  that  a  suitable  vaccine
 prepared  from  placenta  of  one  type  of
 rats  when  given  to  another  type  of
 the  same  species  leads  to  nonforma-
 tion  ot  placenta  in  subsequent  preg-
 nancy.  Based  on  this  finding  a  vaccine
 has  been  developed  from  human  pla-
 centa  in  the  hope  that  the  action  of
 this  vaccine  on  human  beings  wil!  be
 similar.  No  trial  on  this  vaccine  has
 yet  been  conducted  on  human  beings.
 However,  work  is  in  progress  and  it  is
 expected  that  trials  on  human  beings
 will  be  initiated  in  the  near  future.

 (e)  At  the  Indian  Institute  of  Science
 Bangalore  considerable  progress  has
 been  made  in  immunological  approach
 of  fertility  control.  This  can  be  used
 both  as  a  method  to  terminate  preg-
 nancy  or  to  prevent  it  by  inhabiting
 implementation  after  ovulation.  Ex-
 periments  are  going  on  in  primates.

 (f)  A  new  technique  of  reanasto-
 mosis  of  vas  in  men_  undergoir
 vasectomy  has  Lee:  develoned.
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 (g)  At  the  Institute  for  Research  in
 Reproduction,  Bombay,  a  pregnancy
 kit  for  detection  of  pregnancy  has  been
 developed  which  will  help  early  detec-
 tion  of  pregnancy.

 (h)  Research  is  encouraged  even  in
 respect  of  Ayurvedic  and  Homoeopathy
 drugs.  Financial  assistance has  been
 provided  by  the  Department  of  Family
 Planning  to  the  Central  Council  for
 Research  in|  Indian  Medicine  and
 Homoeopathy  to  carry  out  research  in
 this  regard.  The  Counci]  has  studied
 two  drugs  “Vidhanga”  and  “Japaku-
 sum”  pharmacologically.  The  anti-
 fertility  factors  of  both  these  drugs
 have  been  isolated  and  intensive  stu-
 dies  have  been  undertaken.  Studies
 are  also  being  conducted  at  the  Banz-
 ras  University  on  certain  anfi-fertility
 homoeopathic  drugs.

 Amendment  of  Beedi  and  Cigar  Act,
 966

 5170,  SHRI  M.  S.  PURTY:
 SHRI  D.  B.  CHANDRA

 GOWDA:

 Will  the  Minister  of  LABOUR  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 bring  forward  legislation  to  amend  thr
 Beedi  and  Cigar  Act  of  3966  in  order
 to  put  an  end  to  the  contract  system
 and  child  labour  in  the  Beedi  industry;

 (b)  if  so,  when;  and

 (c)  whether  there  is  any  proposai
 under  Government’s  consideration  to
 constitute  a  welfare  fund  for  bcedi
 workers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  (a)  No.  The  Beedi
 and  Cigar  Workers  (Conditions  cf
 Employment)  Act,  4966  already  regu-
 lates  the  contract  system  and  prohibits
 the  employment  of  children  below  the
 age  of  i4  years.

 +  (b)  Does  not  arise.

 (c)  You.
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 Proposal  for  Reglonal  Passport  Office
 at  Bangalore

 5I7].  SHRI  K.  MALLANNA:

 SHRI  C.  K.  JAFFER
 SHARIEF:

 Will  the  Mimster  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  the  number  of  persons  who  have
 applied  for  grant  of  Indian/Interna
 tional  passports  during  the  last  thre.
 years  {rom  Karnataka  State;

 (b)  whether  Government  have  any
 Proposal  to  open  a  Regiozal  Passport
 Office  at  Bangalore;  and

 (ec)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SURI  BIPINPAL  DAS).  (a)  The  num-
 ber  of  applications  for  grant  of  pass-
 ports  received  trom  Karnataka  State
 during  the  last  three  calendar  yeats
 In  as  follows:

 I97]  .  43490

 3972  45753

 3973  7  7  6,1QR

 Toian,  I5.4l7

 (b)  and  (eo.  A  proposal  of  the  Mysore
 Chamber  of  Commerce  and  Industry
 to  open  a  Passport  Issuing  Office  al
 Bangalore  was  forwarded  by  the  Gov-
 ernment  of  Karnataka  with  a  recom-
 mendation.  This  was  examined  care-
 fully,  taking  into  account  the  volume
 of  work  in  relation  to  the  costs  of
 maintaining  an  office  and  it  was  found
 that  the  volume  of  work  did  not  justify
 the  opening  of  a  separate  office  at
 Bangalore  at  the  present  time.  The
 proposal  is  kept  under  constant  re-
 view  with  a  view  to  considering  it  as
 and  when  the  increase  in  the  volume
 of  work  justifies  it.
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 Workers  laiq  off  due  to  Power  Crisis
 ang  other  reasons

 (5172,  SHRI  SOMNATH
 CHATTERJI:

 SHRI  JYOTIRMOY  8050:

 Will  the  Minister  of  LABOUR  be
 pleased  to  state

 (a)  the  number  of  workers  laid  0४
 und  retrenched,  State-wise,  due  to
 power  shortage,  lock-outs,  scarcity  of
 raw  materials  and  other  reasons  in  the
 country,  during  the  past  two  years;
 and

 (b)  the  steps  taken  to  provide  relief
 to  such  workers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAIL-
 GOVIND  VERMA)  (a)  and  (b).  Intor-
 mation  is  he  ne  collected  end  will  be
 Jaid  on  the  Table  of  the  House  after
 itis  received

 Amount  spent  on  drugs  by  Govern-
 ment  stores

 5773  SHRI  BIREN  DUTTA:  Will  the
 Monster  of  HEALTH  AND  FAMILY
 PLANNING  he  p  eased  to  state

 (a)  whether  Government  are  aware
 that  the  amount  spent  on  drugs  by
 five  Government  stores  in  Bombay,
 Calcutta,  Gauhati,  Hyderabad  and
 Karnal  is  about  Rs.  i0  crores  cvery
 year  and  of  this,  orderg  amounting
 to  about  Rs.  8  crores  go  to  foreign
 companies,  and

 (b)  if  so,  the  names  of  the  drugs
 mostly  purchased  from  the  foreign
 companies?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  and  (b).  The  informa-
 tion  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha.

 Inferior  Quality  of  Coal  supplieg  to
 Public  Sector  Steel  Piants

 5174,  SHRI  ए  K.  SANGHI:
 SHRI  S.  R.  DAMANI:

 Will  the  Ministe:  of  STEEL  AND
 MINES  he  pleased  to  state

 (a)  whether  public  sector  steel
 plants  are  being  supplied  coal  by
 B.C.C.L.  which  is  of  an  inferior
 quality,  contauung  9  to  2  per  emt
 ash;

 (b)  whether  continued  use  of  this
 inferior  type  of  ९०७  is  bound  to  affect
 the  blast  furnaces  and  coke  ovens  of
 the  steel  plants,  and

 (c)  if  so,  whether  the  Minist:v  has
 tried  to  find  out  the  reasons  for  accep.
 tance  of  inferior  type  of  coal  hr  the
 steel  plants  and  the  steps  being  .aken
 to  ensure  that  the  quality  is  improved?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD)  (7)  No
 Sir

 (b)  and  (९)  Do  not  arise

 Manufacture  of  Mirage  Type  Bombers
 in  Pakistan

 5]75  SHRi  8  R.  SHUKLA:  Will  the
 Minister  of  DEFENCE  he  pleased  to
 state:

 (a)  whether  Government  are  awale
 of  the  fact  that  the  Government  vi
 China  is  going  to  set  up  a  factory  to
 manufacture  Mirage  type  of  bombers
 in  Pakistan;

 (b)  whether  Pakistan  is  taking  ste}s
 to  procure  bombers  of  various  types
 from  France  and  Saudi  Arabia;  aud

 (c)  if  so,  the  reaction  of  the  Gov-
 ernment  of  India?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  Gov-
 ernment  have  no  such  information.
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 (b)  Pakistan  has  been  procining
 Mirage  type  of  aircraft  from  France.
 Government  have  no  _  information
 about  the  procurement  by  Pakistan  of
 aircraft  from  Saudi  Arabia.

 (c)  All  factors  affecting  our  seru-
 rity  environment  are  taken  into  con-
 sideration  while  planning  our  Defence
 measures,

 Appointments  in  IISCO,  Burnpur
 ‘5176.  SHRI  INDRAJIT  GUPTA:  Will

 Minister  of  SIEEL  AND  MINES  te
 pleased  to  state:

 (a)  whether  any  new  appointments
 have  been  made  to  the  posts  of  Chair-
 man,  Executive  Director,  General
 Manager,  Works  Manager,  etc.  of  the
 Indian  Iron  and  Stee]  Company,  Burn-

 pur;  ai

 (b)  if  so,  the  names  and  qualifica-
 tions  of  those  appointed;  and

 (९)  whether  they  include  any  per-
 80n  or  persons  who  helg  executive
 posts  prior  to  the  company’s  take-over
 by  Government?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  to
 (c).  A  Board  of  Management  for  the
 Company  has  been  constituted  accord-
 ing  to  the  provisions  of  an  amendment
 to  the  Indian  Jron  and  Stee]  Company
 (Taking  Over  of  Management)  Act,
 1972,  made  recently.  The  amended
 Act  provides  for  appointment  by  the
 Central  Government  of  a  Chairman  of
 the  Board  of  Management  and  =  an
 Administrator  in  the  Company.  Shri
 H.  Bhaya,  Chairman,  Hindustan  Steel
 Limited,  has  been  appointed  as  Chair-
 man  of  the  Board  of  Management  of
 the  Company  and  also  Administrator
 in  addition  to  his  existing  duties  with
 effect  from  the  5th  August,  1974,

 There  is  no  post  of  Executive  Direc.
 tor  in  the  Company.

 Shri  Saurin  Chatterji  has  vecently
 been  appointed  at  General  Manager  of
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 the  Burnpur  Steel  Plant  of  the  Com-
 pany.  Shri  P  है.  Merh,  formerly
 Assistant  General  Manager  in  the
 Burnpur  plant  has  been  appointed  as
 Works  Manage’)  Shri  P.  Pujar:  ‘/has
 been  appointed  as  Works  Manager  in
 the  Kulti  unit  of  the  Company.
 Sarvshri  Saurir  Chatterji  and  Merh
 have  over  twenty  years  service  in  the
 Company.  Shri  Pujari  has  also  long
 experience  of  the  Steel  Industry.

 Increase  in  Fares  by  Mogul  Lines
 om  Bombay-Konkan-Goa  Route

 5177,  SHRI  8,  R.  DAMANI:
 SHRIMATI  PRAVATHI

 KRISHNAN:
 Will  the  Minister  of  SHIPPING

 AND  TRANSPORT  be  pleased  to
 state:

 (a)  whether  the  Konkan  Parishad
 has  made  repiesentations  to  him
 against  the  fantastic  increase  in  pas-
 senger  fares  effected  by  Moghul  Lines
 during  the  year  on  the  Bombay-Kon.
 kan-Goa  route:

 (b)  if  so,  the  contents  thereof;

 fe)  whether  there  has  been  no
 increase  in  the  fares  of  other  coastal
 services  operated  by  the  Shipping
 Corporation  of  India;  and

 (d)  if  so,  the  justifiaation  for  the
 high  increase  made  by  the  Moghul
 Lines?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  मर.  M.  TRIVEDI):
 (a)  and  (b).  The  Konkan  Parishad
 have  given  a  representation  mention-
 ing,  inter  alta,  that  increase  in  passen-
 ger  fares  on  the  Konkan  Coastat
 Service  would  be  unbearable  for  the
 poorer  section  of  the  community  whe
 mainly  use  this  Service  and  also  that
 if  the  Mogul  Line  Limited  is  ineurring
 losses  the  Government  should  extend
 financial  assistence  to  it.  The  Poxi-
 shad  have  algo  stated  that  faster  and
 newer  vessels  should  ‘be  deployed  and
 appropriate  port  facilities  also  pro-
 vided.
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 (e)  There  has  been  no  recent
 increase  in  fares.

 (d)  The  passcnger  service  was  taken
 over  by  Government  in  November
 3973  from  M/s.  Chowgule  Steamship
 Co,  Ltd.  and  entrusted  to  the  Mogul
 Line  Limited  for  operating  it  on  “no
 profit  no  loss”  basis.  The  service  re-
 sulted  in  a  substantial  net  loss  to  the
 Mogul)  Line  Limited  during  1973-74,
 and  such  loss  was  expected  to  continue
 during  the  subsequent  periods  also.
 As  the  service  has  to  be  run  on  3  “no
 profit  no  loss”  basis  and  as  the  Com-
 pany’s  other  main  services  viz.,  the
 Haz  pilgrim  traffic  and  the  coastal
 trading  operations  are  not  profitable,

 the  fares  had  necessarily  to  be
 increased  to  make  the  service  viable.

 Defence  Personne)  killed  in  Border
 Encounters  with  Pakistan  and

 China

 ‘5178,  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Wil)  the  Minister  of  DE-
 FENCE  be  p.cused  to  state:

 (a)  whether  any  Jawan  or  Defence
 personnel  have  been  killed  or  injured
 an  encounter  or  attack  in  Pakistan-
 Indian  border  after  Simla  Agreement;

 (b)  if  so,  the  facts  thereof;

 {e)  whether  any  Defence  Personnel
 was  killed  or  injured  in  Indo-China
 order  after  January  ‘1978;  and

 (d)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  and
 (b).  Between  2nd  July  ‘1972,  when  the
 Simla  Agreement  was  signed,  and  !2th
 Dec.  ‘1974,  9  Army  personnel  lost  their
 lives  and  33  Army  personnel  were
 injured  as  a  result  of  Pakistan  border
 violations.

 (e)  No,  Sir

 ad)  Does  not  arise.
 ना

 Cancellation  ef  D.T.C.  Buses  from
 Udyog  Bhawan  to  Krishna  Nagar,

 Delhi

 5179.  KUMARI  KAMLA  KUMARI:
 Will  the  Min‘ster  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  few  special  DTC  buses
 from  Udyog  Bhawan  to  Krishna  Nagar
 Delhi-5]  and  vice  versa  have  been
 cancelled  and  rest  are  proposed  to.  be
 cancelled;

 (b)  whether  these  buses  are  never
 given  in  time;  and

 (c)  if  so,  the  reasong  therefor?

 THE  MINISTER  OF  STATE  IN  LHE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRIVEDI):
 (a)  No,  Six.  There  are  three  special
 trips  on  toute  No,  20  from  Krishna
 Nagar  to  Udyog  Bhavan  and  these  are
 operating  at  8.40,  9.20  and  9.40  a.m.
 Two  trips  6  also  operated  in  the
 reverse  direction  from  Udyog  Bhavan
 to  Krishna  Nagar  at  27.30  and  ‘18.10
 hours.

 (b)  and  (c).  Every  possible  effort
 is  made  by  DTC  to  render  these
 special  trips.  However,  on  account  of
 late  outshedding  of  buses,  the  special
 trips  are  not  sometimes  operated
 according  to  the  schedule,  The  resi-
 dents  of  Krishnu  Nagar  are  served  Ly
 buses  on  twelve  other  routes  including
 Sugam  Seva  service  on  route  No.  520.
 Some  of  thesc  services  operate  upto
 Central  Secretariat/Udyog  Bhavan
 and  the  residents  can  avail  themselves
 of  these  services  whenever  a  scheduled
 trip  on  route  No.  20  is  missed,

 Construction  of  Houses  for  Plantation
 Workers

 5180,  SHRI  JAGDISH  BHATTA-
 CHARYYA:  Will  the  Minister  of
 LABOUR  be  pleased  to  state:

 (a)  whether  Government  have
 suggested  that  the  State  Goverm
 ments  should  undertake  the  construc-
 tion  of  houses  for  plantation  workers
 and  recover  the  cost  from  plantation
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 dwners,  in  the  event  of  the  latte:  s
 failure  to  discharge  their  statutory
 responsibility,  and

 (b)  f  so,  the  time  by  which  the
 suggestion  75  going  to  be  implemen-
 ted?

 THE  DEPUTY  MINISTER  IN  ‘THE
 MINISTRY  OF  LABOUR  (SHRI
 BALGOVIND  VERMA)  (a)  No  How.
 ever,  such  a  proposal  2s  under  exam-
 nation

 (b)  Does  not  arse

 Spirally-welded  Pipe  Plant

 (5181  SHRI  D  B  CHANDRA
 GOWDA  Will  the  Ministe:  of  STEEL
 AND  MINES  be  pleased  to  state

 (a)  whethe.  Government  propose
 to  set  up  a  spirally-welded  pipe  plant
 to  manufacture  steel  pipes,  used  for
 transportation  of  oil,  gas  and  wate,

 (9)  2  so  the  estimated  cost  and
 capacity  of  the  plant,  and

 (९)  the  countiy  from  which  the
 equipment  would  be  rmported?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD)  (a)  Yes
 Su

 (b)  The  estimated  cost  of  the  ‘bh  0
 ject  is  Rs  53  crores  The  capacity
 of  the  pioposea  plant  will  be  55,000
 tonnes  per  year  of  spirally  welred
 pipes  in  the  diameter  iange  of  i4”  to
 80"  and  wall  thickness  upto  0  mm

 (c)  The  odes  for  the  ,upply  of
 plant  and  equipment  to  be  imported
 has  been  placec  on  a  West  German
 firm

 Fuli  Safety  of  Workers  and  Trade
 Union  Leaders

 5182  SHRI  MOHAMMAD  ISMAIL
 Will  the  Minister  of  LABOUR  be
 be  pleased  to  state.

 (a)  whether  Government  are  aware
 about  the  decision  adopted  in  the
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 meeting  of  the  West  Bengal  State
 Labour  Advisory  Board  held  on  the
 I98th  October,  974  that  the  physical
 attacks  on  workers  and  trade  umion
 leaders  should  be  immediately  stop-
 ped  and  no  workers  shoulg  be  physi-
 cally  prevented  from  reporting  fo.
 duties  m  their  respective  working
 places  and  full  safety  and  security  of
 trade  union  leaders  and  woikeis
 4Soould  be  assured;  ang

 (b)  3f  so,  the  steps  taken  to  imple
 ment  that  decision?

 THE  DEPUTY  MINISTER  IN  THF
 MINISTRY  OF  LABOUR’  (SHRI
 PALGOVIND  VERMA)  (a)  and  <b)
 Tho  matte:  fulls  in  the  State  «pneie
 The  report  received  407  the  Govern-
 ment  ot  West  Bengal  is  reproduced
 below

 ‘Consensu-  attived  at  Lahour
 Manaster  ५  meeting  on  October  9
 3974  with  leaders  of  trade  unions
 represented  on  State  Labour  Ad-
 visory  Board  i5  reproduced  below

 l]  This  meeting  unanimously  cor-
 demns  the  attacks  on  workers
 and  trade  umon  leaders  and
 cattuie  of  trade  umons  hv
 force,

 2  The  woikers  who  have  been
 served  with  dismissal  0
 texmiration  notice  bv  then
 employers  for  forced  absen-
 teers.  due  to  reasons  heyand
 ther  centro]  should  tetam
 then  hen  on  services  and
 should  be  reinstated  in  their
 respective  jobs  and  the  orders

 of  termination  and  dismissal
 if  eny,  should  be  rescinded,

 3  The  offices  of  umons  which
 have  been  forctbly  2ccapied
 should  be  ummediately  vacat-
 eg  and  the  representatives  of
 the  former  umons  should  be
 allowed  to  function  from
 those  union  offices,

 4  Physical  attack  on  workers  and
 trade  umon  leaders  should  be
 immediately  stopped  and  no
 worker  should  be  physically
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 prevented  from  reporting  for
 duty  in  their  respective  work-
 places.  All  concerned  should
 assure  full  satety  and  secu-
 tity  to  trade  union  leaders
 and  workers,

 Implemer.tation  of  Mem  No.  4  of
 the  consensus  i¢pioduced
 above...is  largely  a  responsi-
 bility  of  trade  union  workers
 themselves.  State  Govern-
 ment  Law  and  Order  Autho-
 rihes  always  take  appropiate
 steps  for  safety  and  security
 of  trade  union  leaders  und
 worke:»  just  as  they  do  i»  the
 case  ot  all  other  inhabitants
 of  the  State.”

 Research  on  Toxicity  of  Fungus  by
 Patel  Chest  Institute  of  Delhi

 5183.  SHRI  BK  DASCHOW-
 DHURY:  Will  the  Minister  of
 HEALTH  AND  FAMILY  PLANNING
 be  pleased  to  state:

 (a)  whether  the  Patel  Chest  Insti-
 tute,  Delhi  is  doing  research  on  the
 toxicity  of  a  fungus  called  Aspergillus
 flavus  and  its  potential  m  biolagical
 and  germ  warfare;

 (b)  woether  the  Institute  is  receiv-
 ing  grants  from  the  United  States
 Agriculture  Department  for  the  pur-
 pose;  and

 are
 sent  to  the  United

 (c)  whether  research  reports
 regularly  being
 States?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  (SHRI  A.  K  M.
 ISHAQUE):  (a)  The  Vallabhbhai
 Patel  Chest  Institute,  Delhi  is  sloing
 research  on  the  toxicity  of  a  fungus
 called  Aspergillus  flavus  which  affects
 agricultural  products,  like  bajra  and
 ragi  etc.  This  has  no  evident  yoten-
 tial  in  biological  and  germ  warfare.

 (b)  and  (ce).  The  grants  for  the
 project  are  received  by  the  Institute

 through  the  Ministry  of  Agriculture
 and  reports  are  sent  to  that  Ministry
 us  well  as  to  the  United  States  De-
 partment  of  Agriculture,

 New  Mangalore  Harbour  for  Export  of
 Iron  Ore  to  Iran  and  other  Countries

 5184,  SHRI  P.  R.  SHENOY:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleused  to  state:

 (a)  whether  there  is  any  proposal
 to  deepen  the  New  Mangalore  Harbour
 in  order  to  export  the  iron  ore  from
 Kudremukh  to  Iran  and  other  cour-
 ties  im  the  form  of  pallet  feed;  and

 (hb)  if  so,  the  sahent  features  of  the
 proposal?

 THE  MINISTER  OF  STATE  (N  TilE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRI-
 VEDI):  (a)  Further  deepening  of  Port
 of  New  Mangsulore  depends  upon  a
 deaision  to  exploit  the  Kudremukh
 Oie

 (b)  Does  not  arise

 Medica  facilities  for  Haj  Pilgrims

 5185.  SHRIC.K.  JAFFER  SHARIEF-
 Will  the  Mhunister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  medical  facilities  provided  by
 India  at  the  time  of  the  Haj  pilgrim-
 age  during  Haj  season  in  Saudi  Arabia
 are  not  satisfactory;  and

 (b)  if  so,  the  steps  Government
 propose  to  take  in  this  regard  ito
 mmprove  the  medica]  facilities  for  the
 Indian  pilgrims  visiting  Mecca,  Medina
 and  Minah  at  the  time  of  Haj  pil-
 grimage?

 THE  DEPUTY  MINISTER  IN  HE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  No.
 Sir.

 (b)  Government  seeks  to  ensure
 continuance  of  adequate  medical  faci-
 lities  for  our  Haj  pilgrims.
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 House  Committee  support  to  US
 (ख)  यदि  हा,  तो  क्या  केन्द्र  खोलने  के Military  Base  Diego  Garcia  ‘ ry

 ees  स्थानों  के  बारे  मे  कोई  निर्णय  किया  गया  है,
 और

 3i86  SHRI  RAJDEO  SINGH  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  tu  state  (ग)  केद्र  सरकार  ने  किन[प्राधारो  पर

 निर्णय  क्या  है  "
 (a)  whether  Goveinment  aie  aware

 that  a  House  Committee  has  justified
 the  US  Admunuistration,  move  to  स्वास्थ्य  ओर  विचार  मनमोहन  मंत्रालय
 construct  a  military  base  On  the

 मंत्री Indian  Ocean  Island  of  Diego  Garcia  में  उप  मंत्री  (ओ  o  Bo  एम०  एस हाक)  :
 on  the  ground  thet  India’s  nuclear  (क)  स्वास्थ्य  एवं  परिवार  नियोजन  मता लय
 test  constitutes  a  serious  development,  के  अधीन  भाव  ड  दिक  हो  मियाँ  थके and  be

 और  यूतानी  औषधियों  का  श्रद्धा  भारतीय
 (b)  whethe,  Government  have  अनस धान  सम्मान  जगा  कोई  संस्थान  नहीं

 taken  any  steps  to  intimate  the  US  है  1 Administration  of  Indias  leaction  in
 tris  regard?’

 (a)  are  (ग)  य  प्रश्न  नही  उठते  4

 THE  DEPUTY  MINISTER  IN  HE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS)  (a)  and  (b)
 The  Government  has  seen  the  Report

 बंगलादेश  के  ज्रणाजियों  पर  चयन

 ‘of  the  House  Appropriation  Com-
 mittee  which  mter  aha  makes  critical
 comments  o)  Indias  peaceful  nucle  u  5188.  श्री  झ्रस्बेश  क्या  ति  झोर
 experiment  The  report  reflects  the
 views  of  the  Committee  and  should  पुनर्वास  मनी  यह  बनाने  की  कृपा  करेगे  कि
 not  be  taken  tc  represent  the  position
 of  the  US  Admmistration  Ffforts  क)  बंगलादेश  के  उन  शरणा/थियां  की
 are  being  m.ae  contmuously  by  the
 Indian  Embcssy  to  project  the  correct  संख्या  क्विनी  है  जो  भारत  में  श्र  कर  बस  गये

 pieture  to  th  members  of  the  US  है.  मीर
 ‘Congress  and  Adminict!  ation

 (@)  उन  पर  किसनी  धनराशि  खर्च
 बी गई है  ?

 होलियों  बिक,  भ्रायुवेबिक  जोर  सूनामी
 ग्रौषधियों  के  चिकित्सा  केन  खोलना  पूति  झोर  पुनर्वास  मे

 (जी  जी०  वेंकटस्थामो)  :

 537  श्री  चम्कूलास  बनाकर  :  क्‍या  (को!  अत माशि तन  को!  स्वाधीनता  के  बाद
 स्वास्थ  शौर  परिवार  नियोजन  मत् तो यह  उम  देश  से  जो  शरणार्थी  25,  मार्च  97  के
 बता  ने  की  कृपा  करेगे  कि  पश्चात  भारत  पाए  थे,  उनका  प्रत्या नासन

 (क)  क्‍या  उसके  मनाली  के  अन्तरगत
 मार्च,  972  की  पूरा  हो  गया  था।  इसमे

 सभी  पि
 श्रायुर्वदिक  ,  होमियोपैथिक  भोर  यूनानी  और-...  लिबि शो  मे  के  ३५९

 शामिल  है  जो

 क्यो  राम्बन्धी  भ्रमित  भारतीय  प्रावधान
 संस्थान ने  कुछ  केन्द्र  खो  लने  का  निर्णय  किया  है,  (थ)  प्लान  नहीं  उठता  ।
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 Setting  up  of  a  Factory  of  Indian
 Drugs  and  Pharmaceutical  Limited

 im  West  Bengal
 5189,  SHRI  DINEN  BHATTA-

 CHARYYA:  Wil!  the  Minister  of
 HEALTH  AND  FAMILY  PLANNING
 be  pleased  to  state:

 (a)  whether  the  Governmen,  are
 considering  to  set-up  Indian  Drugs
 and  Pharmaceutical  Limited  factory
 in  West  Bengal;  and

 (b)  if  so,  when  and  the  fact,  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  (SHRI  A
 K.  M_  ISHAQUE):  (a)  and  (hy
 Durmge  the  Fifth  Plan  9  peisod
 Indian  Drug  and  Pharmaceutical
 Limited  propose.  to  set  up  only  two
 new  plants,  viz.  (i)  Nicotinanide
 plant  with  «  cepacity  of  300  tonne
 pe:  annum  at  an  estimated  cost  of

 Rs  838  Jakhs;  and  )  Formulation
 unit  at  an  estimated  cost  of  Rs.  570
 lakhs.  Wheica:  if  has  already  Leen
 decided  to  locate  the  Nicotinamide
 plant  in  Bihar  State,  the  location  of
 Formulation  umt  has  not  so  far  heen
 decided.  State  Governments  of  West
 Bengal,  Kerala  and  Maharashtra  Lave
 approached  the  Ministry  of  Petroleum
 and  Chemicals  to  locate  one  of
 ID.P.L‘s,  new  units  in  thei:  Statce.

 wy  इस्पात  संयंत्रों  के  बारे  में  देता  पत्र  का
 प्रकाशन

 5190.  श्री  ईश्वर  चौधरी  :

 भी  फूल  खुद  वर्मा  :

 क्या  इस्पात  झोर  खान  मंत्रो  यह  बताने  की
 कपा  करेगे  कि  :

 (क)  क्या  सरकार  का  ध्यान  7
 सितम्बर,  974  को  समाचार-पत्र  में  प्रकाशित
 इस  लेख  की  शोर  दिलाया  गया  है  कि  लघु
 इस्पात  संयंत्रों  के  बारे  में  एक  श्वेत-पत्र  प्रकाशित
 किया  जाये;  शर

 (कर)  यदि हूं,  तो  इस  सम्बन्ध  में  लेख
 उठाये  गये  विभिन्‍न  मुद्दों  पर  सरकार  की  क्‍या
 अति किया  है  ?

 इस्पात  और  खान  मंत्रालय  में  उप मंत री

 (श्री  सुखदेव  ब्र साव)  :  (क)  जी  11 ह

 (ख)  कई  राज्यों  मे ंबिजली  की  कमी  होने
 क  कारण  विद्युत  भट दी  उद्योग  से  7  रात  बनाने
 की  भ्रध्िष्ठापित  कमता  का  पूर्ण  रूप  से  उपयोग
 नहीं  हो  रहा  है  ।  टसके  अतिरिक्त  जाइमेस  की
 गई  काफी  क्षमता  अभी  चाल  की  जोनों  है।  इस
 लिए  उद्देश्य  ह  है  कि  ग्रावश्यक  आदान  अर्थात
 बिजली  तथा  लाह  रूप  को  उपलब्धि  का  समान
 में  रखते  हुये  पहले  प्रसारित  की  गई  क्षमता  का

 दूरी  तरह  उपयोग  किया  जाये  तथा  इस्पात
 बनाने  के  लिए  विद्युत  भट्ट  उद्योग  के  ग्रोवर  जागे
 फैलाव  का  विनिय्रम्ित  किया  जाए  ।  उस  बाल
 नो  ध्यान  से  रखते  गये  अभा  टस  विषय  पर
 बेत  -पत्र  प्रकाशित  करते  को  विचार  नहीं
 ह

 Laboratories  for  checking  Drugs  Adul-
 teration  in  the  Country

 B19  SHRI  AJIT  KUMAR  SANA:
 Wily  the  Munster  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 ptate

 (a)  the  total  number  of  laboratories
 lo  detect  adulteration  in  drugs  all  over
 the  county;

 (b)  the  number  of  persons  working
 in  those  laboratorics;

 (c)  whether  Government  are  going
 te  set  up  new  laboratories;  and

 (d)  ॥  so,  the  number  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANKING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  and  (b).  Information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha  when  received.

 (c)  and  (d)  Under  the  Fifth  Five
 Year  Plan  the  Government  propose
 to  give  financial  assistance  to  the
 States  to  esteblish  new  laboratories
 for  testing  7000  and  drugs  and  for
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 strengthening  the  existing  labora-
 tories.  A  provision  of  Rs.  4.25  crores
 has  been  made  in  the  Plan  for  this
 purpose.  The  details  of  the  Scheme
 are  yet  fo  be  finalised.

 Popularization  of  Family  Planning  in
 Dethi

 £92.  SHRI  CHANDRA  SHEKHAR
 SINGH:  Will  the  Mhnister  ०
 HEALTH  AND  FAMILY  PLANNING
 be  pleased  to  state.

 (a)  whether  Family  Planning  has
 become  popular  in  Delhi;

 (b)  if  so,  the  reasons  therefor;

 (c)  the  total  amount  spent  in  Delhi
 Gn  various  schemes  of  Family  Plan-
 ning;  and

 (d)  whether  the  Government  will
 ask  other  States  to  adopt  methods  of
 Delhi  for  popularising  family  plan-
 mong?

 THE  DEPUTY  MINISTER  IN  HE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PL:.NNING  (SHRI  A  K  M
 ISHAQUE):  (७)  Yes

 (b)  Socio-econumic  factors  in  a
 metropolitan  city  like  Delhi  the  ¢xis-
 tence  of  a  Jarge  number  o!  fixed  ir-
 come  earners  of  middle  and  upper
 middle  clusse.,  relatively  higher  rate
 of  literacy,  existence  of  diverse  ente:-
 tuinment  centres,  comparatively  eas‘er
 access  to  services  are  some  of  the
 factors  leading  to  higher  acceptance
 uf  Family  Planning.

 (e)  The  total  amount  spent  in  Delhi
 on  various  schemes  ot  Family  Plan-
 ning  during  the  Fourth  Plan  Period
 (1969-70  to  1973-74)  is  Rs.  53.57
 lakhs.

 (6)  Conditions  vary  from  State  to
 State  and  the  motivational  strategy
 has  to  5५४  the  jocal  conditions,
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 Execution  of  Bond  for  Serving  the
 Government  after  Completion  of

 M.B.B.S.  and  Internship

 5i98.  SHRI  K  8.  CHAVDA:  Will
 the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 (a)  whether  MBBS.  students  are
 icquired  to  execute  a  bong  that  they
 would  serve  Government  for  two
 years  after  completion  of  M.B.B.S.  and
 internship;

 (b)  ig  so,  how  many  candidates,  be-
 longing  to  Scheduled  Castes/Tribes
 qualified  for  M.B.B.S.  and  internship
 last  year  and  how  many  of  them  have
 been  offered  appointment  in  terms  of
 the  said  agreement  (Bond)  and  the
 teasons  for  the  time-lag  between  their
 completing  internship  after  passing
 M.B.BS.  and  the  receipt  of  offer  for
 appointment;

 (c)  whether  residential  accommoda-
 tion  in  Government  hostel  at  Ahmeda-
 bad  has  not  been  given  to  many  sche-
 duled  caste  doctors  appointed  recent-
 ly,  although  vacant  accommodation  is
 available  in  the  hostel;  and

 (a)  the  reasons  for  denial  of  this
 facility  to  newly  appomted  doctors
 belonging  to  the  Scheduleg  Castes?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  (SHRI  A  K.  M
 ISHAQUE):  (a)  A  suggestion  for  tuk.
 ing  a  bond  from  all,the  students  at
 the  time  or  admission  to  medical
 college,  for  serving  at  least  for  two
 years  in  the  rural  areas  was  made  by
 the  Government  of  India  to  all  the
 State  Governments  in  April,  972
 Some  of  the  States/Union  Territories
 have  already  accepted  this  suggestion.

 So  far  as  admissions  against  Gov-
 ernment  of  India  reserved  seats  are
 concerned,  there  is  a  condition  in  the
 nomination  letter  that  all  the  candi-
 dates  will  have  to  serve  the  Govern-
 ment,  Central  or  State,  after  having
 fully  qualified  for  M.B.BS.,  course, if  called  upon  to  do  so.
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 (9)  to  (a).  The  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  Sabha  in  due  course.

 Peposit  of  E.P.F.  by  owners  of  Sick
 and  Closed  Tea  Gardens

 5194,  SHRI  TUNA  ORAON:  Will
 the  Minister  of  LABOUR  be  pleased
 to  state:

 (a)  whether  the  owners  of  sick  and
 closed  tea  gardens  have  deposited  the
 Employees  Provident  Fund  of  workers
 with  Government;  and

 (b)  if  not,  the  steps  Governmen.
 vantemplated  io  realise  the  Employees
 Provident  Fund  dues  from  the  default-
 ing  owners  of  those  tea  gardens?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  (a)  and  (b),  The
 Employees’  Provident  Fund  vests  0
 and  is  administered  by  the  Central
 Board  of  Trustees,  a  Statutory  Orga-
 nisation,  constitution  under  the  Emp-
 loyees’  Provident  Funds  and  Family
 Pension  Fund  Act,  1952,  The  Prov:
 dent  Fund  accumulations  of  the  emp-
 lovees  under  the  Act  and  the  Scheme
 framed  thereunder  are  not  deposited
 with  the  Government  but  with  the
 Employees’  Provident  Funds  Organi-
 Sation,  The  Cential  Provident  Fund
 Commission  has  reported  that  the  re-
 nuisite  information  sought  in  the
 question  is  not  readily  available.  Jt
 3५  being  collected  and  wil]  be  laid  on
 the  Table  of  the  Sabha  in  due  course,

 Demang  for  taking  over  North
 Lakhimpur-Kamalabari  Road  as

 National  Highway

 ‘5195.  SHRI  BISWANARAYAN  SHA-
 STRI:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  whether  there  is  a  demand  frorr.
 Gnvernment  and  the  people  of  Assam
 for  taking  over  North  Lakhimpur-
 Kamalabari  road  as  National  Highway

 with  two  permanent  bridges  over  the
 river  Khaboli  and  Sabansiri;

 (b)  if  so,  whether  Government  pre-
 pose  to  take  over  the  said  road;  and

 (९)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRI-
 VEDI):  (a)  to  (c).  The  proposals
 received  from  the  Government  of
 Assam  or  new  additions  to  the  exist-
 ing  Nations}  Highway  System  in  the
 Fifth  Plan  include  the  road  from
 North  Lakhimpur  to  Kamalabari.  This
 road  does  cross  the  rivers  Subansari
 and  Khabali.  No  final  decision  about
 new  additions  to  be  made  to  the  exist-
 ing  National  Highway  System  during
 the  5th  Plan  period  has  yet  been
 taken.  It  is,  therefore,  not  possible  to
 indicate  at  this  stage  the  position
 about  any  road  or  roads  in  any  parti-
 cular  State,  including  Assam,  which
 would  be  taken  over  as  a  new  Nation-
 al  Highway  during  the  current  Plan
 period.

 Allotment  of  Vehicles  on  Time  barrefl
 sanctions  to  ex-servicemen

 5i96.  SHRI]  MAHADEEPAK  SINGH
 SHAKYA:  Will  the  Minister  of  DE-
 FENCE  be  pleased  to  state:

 (a)  Whether  some  ex-servicemen
 were  given  vehicles  on  time-barred
 sanctions  and  good  mercury  vehicles
 were  allotted  by  cancelling  the  inferior
 vehicles  selected  by  them  earlier;  803

 (b)  af  so,  the  action  taken  against
 the  guilty  person,?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J.
 B.  PATNAIK):  (a)  No  vehicle  has
 been  allotted  to  anv  Ex-serviceman,  on
 a  time-barred  sanction.  If  an  Ex-ser-
 viceman  fails  to  take  delivery  of  a
 vehicle  allotted  to  him  from  the  surp-
 lus  Defence  stocks,  within  the  time-
 limit  specified  in  the  release  order,
 he  can  apply  for  an  extension  of  the
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 time-limit.  When  such  extension  is
 wranted,  he  can  select  a  vehicle  of  the
 Same  type  in  lieu  of  the  one  seiected
 by  him  earlier.

 (b)  Does  not  arise,

 Change  iy  Traflic  pattern  in  the
 Country

 5197.  SHRIMATI  PREMALLABAI
 CHAVAN::-  Will  the  Minister  of
 SHIPPING  AND  TRANSPORT  be
 pleased  to  state:

 (a)  whether  Government  have  any
 plans  to  change  over  the  traffic  pat-
 tern  in  India  from  left  hand  side  to
 wight  hand  side  of  the  road  in  the
 near  future.

 (b)  if  so,  whethey  any  study  has
 been  undertaken  to  determine  the  fea-
 sibility  and  expenditure  involved;  and

 (c)  whether  Government  are  aware
 that  India  is  among  the  very  few  coun-
 tries  that  still  follow  left  hand  drive?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRIVEDI):
 (a)  There  is  no  such  proposa]  before
 Governmen;  at  present.

 (b)  Does  not,  arise.

 (c)  Yes.

 HISL  Policy  in  ,egarg  to  autonomy  to
 Steel  Plants

 5198.  SHRI  CHANDRA  SHAILANI:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  Government  have  re-
 vised  their  policy  of  giving  autonomy
 to  the  Steel  Plants;

 (0)  whether  the  Hindustan  Stee}
 Limited  Head  Office  will  continue  te
 function  despite  the  fact  that  all  its
 functions  have  been  taken  over  by
 SAJT.:  and
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 (c)  how  much  econamy  will  be
 effected  by  abolishing  HSL  Head
 Office?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  ANT  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  Ne.
 Sir.

 (b)  and  (c).  The  question  of  re-
 structuring  Hindustan  Steel  Limited  in
 the  context  of  the  establishment  of
 Steel  Authority  of  India  is  presently
 under  examination  by  Government

 Eradication  of  Rabies  from  the  Country

 5i99.  SHRt  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of
 HEALTH  AND  FAMILY  PLANNING
 be  pleased  *%o  state:

 (a)  whether  his  attention  has  bee:
 crawn  to  the  statement  of  the  D.G.H.S
 regarding  eradication  of  rabies  fron:
 the  country  within  three  months;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  MI.
 ISHAQUE):  (a)  and  (b).  The  Direc-
 tor  General  of  Health  Services  had
 stated  that  rabies  could  be  eradicated
 from  the  country  if  he  had  the  authori-
 ty  to  catch  all  the  stray  dogs  and  des-
 troy  them  and  to  register  all  pet  dogs
 and  compulsorily  immunize  them.  The
 State  Governments  and  _  local  bodies
 are  advised  from  “ime  to  time  to
 take  action  on  the  above  lines.

 Achievement  of  Stee;  Production  dur-
 ing  973  and  974

 5200.  DR.  K.  L.  RAO:  Will  the  Mi-
 nister  of  STEEL  AND  MINES  De:
 pleased  to  state:

 (a)  the  actual  achievement  of  ste#i
 production  per  year  now  i.e.,  973  and
 1974;

 (b)  the  demand  of  steel  estimaica
 for  the  next  ten  years;
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 (ce)  the  cost  of  importeg  steel  per
 tonne  and  the  cost  of  indigenously
 manufactured  steel;  and

 (d)  how  is  the  gap  between  require-
 ment  and  available  quantity  going  to
 be  made  up?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 {SHRI  SUKHDEV  PRASAD):  (a)  The
 production  of  saleable  steel  from  the
 integrated  stecl  plants  (Bhilai,  Durga-
 pur,  Rourkela,  TISCO  and  ISCO)  in
 the  calendar  year  973  was  4.552
 million  tonnes  and  during  the  period,
 January—November,  1974,  4.260  mil-
 lion  tonnes.

 (b)  The  gemand  for  finisheq  mild
 steel  in  the  last  year  of  the  Fifth  Five
 Year  Plan  (3.e.,  1978-79)  has  been
 estimated  at  0.59]  million  tonnes  and
 in  the  last  year  of  the  Sixth  Plan  (ie.,
 1983-84)  ut  77.485  million  tonnes,

 (c)  The  landed  cost  of  imported
 Steel  on  the  avelage  is  about  Rs.  5,000
 per  tonne.  The  average  selling  price
 of  domestic  steel  is  about  Rs.  1,800
 per  tonne.

 (d)  The  gap  between  demand  and
 availability  is  proposed  to  be  met
 through  expansion  of  existing  plants

 and  setting  up  of  new  plants  and  from
 production  from  electric  are  furnace
 units,  The  draft  Fifth  Plan  envisages
 near  self-sufficiency  with  regard  to
 mild  steel]  by  the  end  of  the  Plan.
 There  may,  however,  be  surpluses  in
 certain  categories  which  would  have
 to  be  exported  and  deficits  in  certain
 other  categories  which  would  have  to
 be  met  through  imports.

 Price  of  Phosphate  Fertilizers

 $201,  SHRI  PRABODH  CHANDRA:
 SHRI  R.  S.  PANDEY:

 Will  the  Minister  of  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state;

 (a)  whether  Government  have  urg-
 ed  USA  to  reduce  price  of  Phosphate
 fertilizer;  and
 3004  LS—4

 (b)  if  so,  the  response  of  that
 country?

 THE  MINISTER  OF  SUPPLY  AND
 REHABILITATION  (SHRI  R.  K,
 KHADILKAR):  (a)  and  (b).  There
 are  no  purchase  or  sale  of  fertilizers
 from  U.S.A.  on  Government  to  Gov-
 ernment  basis.  Fertilizers  are  purchas.
 ed  from  suppliers  in  U.S  A.  on  com.
 mercial  basis  through  tender  or  nego-
 tiations  at  the  best  possible  prices  ob-
 taining  on  availability  of  material,
 current  prices  and  the  delivery  period.

 Representation  from  Indian  Medical
 Association  for  changing  the  Indian

 Drug  Control  Act

 5202,  SHRI  SAMAR  GUHA:  Will
 the  Miniser  of  HEALTH  AND  FALI-
 l.Y  PLANNING  be  pleased  to  state:
 (a)  whether  Indian  Medical  Asso-
 ciation  made  many  representations  for
 thanging  the  provisions  of  Tndian
 Drug  Control  Act  and  the  Rules;

 (b)  if  so,  facts  thereof  including  the
 suggestion  made  therein;

 (c)  whether  the  present  system  ot
 iweuing  drug  licences  by  a_  district
 CMO.  and  inspection  by  a  sub-divi-
 sional  heulth  officer  is  found  to  be  too
 imadequate  to  enforce  the  provisions
 of  the  Act  and  Rules  concerning  drug
 control  measures;

 (d)  whether  provisions  for  the  sale
 of  drugs  under  schedules  E,  H  and  L,
 as  require  prescriptions  by  registered
 doctors  and  sale  by  issuing  memos  by
 drug  shops,  are  frequently  violated:

 (e)  whether  for  such  lapses  drugs
 like  Mandrax  and  Hyptogyn  are  now
 frequently  used  by  youngmen  for
 undesirable  purposes;  and

 (£)  if  so,  facts  thereabout  and  whe-
 ther  Government  wil]  take  steps  for
 revision  of  the  provisions  and  neces-
 sary  rules  concerning  Indian  Drugs
 Control  Act?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A,  K.  M.
 ISHAQUE):  (a)  and  (b).  The  Indian
 Medical  Association  has  not  approach-
 ed  the  Ministry  of  Health  and  Family
 Planning  directly  for  changing  ‘he
 provision  of  Drugs  and  Cosmetics  Act
 and  Rules.  They  have,  however,
 passed  certain  resolutions  containing
 their  comments  on  the  report  of  the
 Task  Force  (Planning  Commission)  on
 Drugs  and  Pharmaceuticals  and  replies
 to  questionnaire  issued  by  the  Com-
 mittee  on  Drugs  and  Pharmaceuticals
 Industry  (Ministry  of  Petroleum  and
 Chemicals)  making  following  sugges-
 tions  for  effective  enforcement  of  the
 Drugs  and  Cosmetics  Act  and  Rules:

 l.  Drugs  should  be  made  available
 on  the  prescriptions  of  quali.
 fied  registered  medica]  practi-
 tionere  who  are  registered
 under  the  Indian  Medical
 Council  Act  and  the  practice
 of  medicines  by  all  and
 sundry  by  which  drugs  can
 be  had  from  dealers  should
 be  banned.

 2.  Strict  vigilance  on  production
 and  immediate  prosecu‘ions
 for  marketing  spurious  and
 adulterated  drugs  should  be
 done.

 8.  The  provisions  of  the  Drugs  and
 Cosmetics  Rules  should  be  so
 modified  that  drug  efficacy  is
 included  along  with  the  qrug
 toxicity  while  considering
 proposals  for  marketing  of
 drugs.

 4.  For  manufacture  of  new
 drugs  when  licensed,  «he  in-
 stallation  should  be  completed
 within  a  reasonable  period  and
 renewal  of  licence  should  be
 done  after  a  thorough  inspec-
 tion.

 (९)  The  system  of  issuing  drugs  li-
 cences  by  District  Chief  Medical  Offi-
 cer  is  not  quite  satisfactory.  States
 like  Maharashtra,  Mysore,  Gujarat,
 Kerala  and  Delhi  where  sale  licences
 are  being  issued  by  the  State  Drugs
 Controllers  and  inspection  carried  out
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 by  the  Drugs  Inspectors,  the  level  of
 enforcement  at  the  sale  leve]  is  con-
 siderably  better.

 (d)  Provision  in  the  Drugs  anda
 Cosmetics  Rules  requiring  the  sal@
 of  drugs  mncludeg  in  Schedule  H  and
 L  to  be  sold  against  prescription  issu~
 ed  by  Registered  Medical  Practitioners
 38  by  and  large  complied  with,  How-
 ever,  cases  of  Chemists  not  complying
 with  the  provisions  have  come  to  no-
 tice  during  inspections.

 (e)  Cases  of  sale  of  drugs  like  Man-
 drax  ang  Hyptozyn  without  _prescrip-
 tion  of  Registereq  Medical  Practition-
 ers  have  come  to  notice  in  some  States.

 (£)  Under  the  present  provisions  of
 Drugs  and  Cosmetics  Rules,  drugs  in-
 cluded  in  Schedule  H  and  L  which  ain-
 cludes  Barbiturates,  Narcotics,  Tran~
 quilizers,  Potent  Hormones,  etc.  can  be
 Solq  mn  retail  against  the  prescription
 of  Registered  Medical  Practitioners.
 retail  chemist  selling  these  prescrip-
 tion  drugs  78  required  to  maintain
 detailed  records  of  each  transaction
 in  a  register  which  is  open  to  inspec-
 tion  by  the  Drugs  Inspectors.  Follow-
 ing  reports  regarding  the  mis-
 use  of  Psychotropic  drugs  by  the
 student  community,  the  question  of
 tightening  the  provisions  of  the  Drugs
 and  Cosmetics  Rules  for  exercising
 more  effective  control  over  the  sale
 of  these  drugs  was  considered.  A  com-
 mittee  which  consists  of  Central  and
 States  Drugs  Controllers  hag  gone  into
 the  subject  in  considerable  detail  and
 Submitted  a  report  suggesting  major
 changes  in  the  Drugs  and  Cosmetics
 Rules.  The  suggestions  made  by  this
 Committee  would  be  considered  by  the
 Drugs  Technical  Advisory  Board  at  its

 ia
 to  be  held  on  27th  December,

 4

 Proposal  to  provide  Cheaper  Drugs  to
 People

 5203,  SHRI  0.  K.  CHANDRAPPAN:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  ४०
 state:

 (a)  whether  there  is  any  proposal
 under  consideration  of  Government  to
 initiate  certain  projects  by  which
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 cheaper  drugs  will  be  available  to
 people;  and

 (b)  if  so,  broad  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  Yes,

 (b)  A  scheme  for  production  of
 essential  and  life  saving  drugs  and
 most  commonly  used  house-hold  reme-
 dies  on  a  mass  scale  at  cheap  prices,
 is  under  consideration  of  the  Ministry
 of  Health  and  Family  Planning.
 Under  this  Scheme,  a  list  of  about  00
 essential  drugs  drawn  up  by  the  Minis-
 try  would  be  considered  for  manufac-
 ture  ang  supply  to  the  masses  through
 the  Primary  Health  Centres  end  sub-
 Centres  which  are  the  maitr  agencies
 to  provide  medical  relief  in  Rural
 Areas.

 Under  the  Minimum  Needs  Pro-
 gramme  in  the  Fifth  Plan,  the  provi-
 sion  for  drugs  has  been  increased  to
 Rs,  12,000  at  the  level  of  the  Primary
 Health  Centres  and  Rs,  2,000  at  the
 level  of  the  sub-Centres.  The  Minis-
 try  of  Petroleum  and  Chemicalg  are
 also  taking  measures  to  ensure  ade-
 quate  production  of  bulk  drugs  which
 would  be  requiured  for  implementing
 this  scheme.

 Export  of  Iron  Ore  from  Kudremukh
 to  Iran

 5204.  SHRI  P,  R.  SHENOY:  Will  the
 Minister  of  STEEL  AND  MINES  ०९
 pleaseq  to  state:

 (a)  whether  negotiations  have  taken
 place  between  India  and  Iran  to  ex-
 port  iron  ore  from  Kudremukh  to
 Tran;

 (b)  whether  these  negotiations  have
 ended  in  a  specific  agreement;  and

 (c)  if  so,  the  salient  features  of  the
 agreement?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES

 .(SHRI
 Yes,  Sir.

 SUKHDEV  PRASAD):  (a)

 (b)  Negotiations  are  still  continuing,
 and  a  final  agreement  is  yet  to  te
 concluded,  ,

 (c)  Does  not  arise.

 Settlement  og  issues  regarding  Enemy
 Property  between  India  and

 Bangladesh

 5205.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  the  issues  of  enemy
 properties  involving  India  and  Bangla-
 desh  have  been  taken  up  with  Bangla-
 desh  for  settlement  in  a  friendly  way;

 (b)  if  so,  facts  thereof;

 (c)  if  not,  when  this  metter  wil!  be
 taken  up  with  Bang'adesh  for  settle-
 ment  in  accordance  with  a  spirit  of
 mutual  accord;

 (d)  whether  the  matter  has  been
 raised  in  any  Indo-Pangladesh  talks,
 and

 (e)  if  so,  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  The  Bangladesh  Government  is
 presently  preoccupied  with  problems
 of  reconstruction,  The  question  of
 properties  can  be  taken  up  at  a  Moré
 appropriate  time.

 (d)  No,  Sir.

 (e)  Does  not  arise,

 Second  meeting  of  Indo-Soviet
 Commission

 5206,  SHRI  ron  K.  CHANDRAPPAN:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleaseg  to  state:

 (a)  whether  during  the  second
 meeting  of  the  Indo-Soviet  Commis-
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 gion  any  decision  was  taken  to  save
 ‘core  sector  of  the  Fifth  Plan’;  and

 (b)  if  so,  other
 therein?

 decisions  taken

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  and  (b).
 During  the  second  meeting  of  the
 Indo-Soviet  Commission  on  economic,
 scientific  ang  techaical  cooperation,
 held  in  Moscow  from  September  7  to
 19,  1974,  cooperation  between  the  two
 sides  in  the  fields  of  steel  production,
 heavy  machine  building,  power  and
 power  equipment,  oil  industry,  coal
 and  ore  mining,  production  coopera-
 tion,  trade  exchanges  and  science  and
 technology  owas  discussed.  As  the
 Commission  reviews  the  entire  range
 of  economic  relations  between  the  two
 countries  talks  were  not  oriented  spe-
 cificalfy  towards  the  needs  of  the  core
 sector  of  the  Fifth  Plan.  These  needs
 were  however  kept  fully  in  mird
 during  the  discussions.

 बिरला  काटन  एंड  स्पिनिंग  मिल्स,  दिल्‍ली  में

 श्र  मित्रों  को  लाभों  से  वंचित  किया  जाना

 5207.  श्री  भागीरथ  भंवर  :  नया

 श्रम  मंत्री  [ह  बताने  की  कृपाकरेंगे  कि  :

 (क)  क्या  बिरला  काटन  स्पिनिंग  मिल्स

 में  अपने  काम  पर  नियमित  रूप  से  आने  वाले

 श्रमिकों  की  उपस्थिति  की  हाजरी  तथा  वेतन

 रजिस्टरों  में  दर्ज  न  करने  और  इस  प्रकार  उन्हें
 विभिन्‍न  लाभों  से  वंचित  कर  देने  की  सामान्य

 प्रवृत्ति  रही  है;  और

 (ख)  इस  बात  की  जांच  करने  तथा  ऐसा
 किया  जाना  जाता  रोकने  के  लिए  क्या  कोने-

 वाही  की  जा  रही  है  ?

 श्रम  मंत्रालय  में  उप  मंत्री  (श्री  वाल गो विद

 वर्मा)  :  (क)  और  (@).  बिरला  काटन

 और  स्पिनिंग  मिल्स  की  न  तो  किसी  यूनियन
 ने  और  न  ही  किसी  श्रमिक  ने  किसी  समय
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 हाजिरी  और  वेतन  रजिस्टरों  में  नियमित

 रूप  से  श्रमिकों  की  उपस्थिति  न  लगाने  के  बारे

 में  कोई  शिकायत  की  है,  कारखाना  निरीक्षकों

 को  भी  जो  कि  समय  समय  पर  मिल  का निरी-

 क्षण  करते  रहे  हैं,  तता  कोई  मामला  नहीं
 मिला  ।

 Feedixg  of  concentrate  to  Smelter
 Plant  in  Khetri  Copper  Project

 5208.  SHRI  SHIVNATH  SINGH:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  minimum  quantity  of  ccn-
 centrate  to  be  fed  to  smelter  plant  of
 Khetri  Copper  Project  daily  and  the
 requirement  of  copper  per  day  for
 producing  this  required  concentrate;

 (b)  the  average  production  of  eop-
 per  ore  per  day  from  ‘ne  mines  in
 Khetri  Copper  Prviect,  whether  same
 is  as  per  target  fixed  to  feed  the  plant:
 and

 (ec)  the  number  of  rsachines  mainly
 L.H.D’s.  Locos,  Loaders,  Drifters.  and
 Jack  Hammers  purchased  and  deploy-
 ed  in  the  mines  of  Khetri  Copper
 complex  and  how  mauy  are  under
 break  down?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  The
 smelter  plant  at  Khetri  has  just  start-
 ed.  It  is  too  early  to  indicate  the
 minimum  quantity  of  copper  concen-
 trates  required  to  feed  the  plant  as
 the  plant  operations  have  not  vet
 stabilised,

 (b)  The  average  production  of  cop-
 per  ore  from  the  mines  of  Khetri  Cop-
 per  Project  is  2000  tonnes  per  day.
 This  production  is  as  per  the  target
 of  600,000  tonnes  set  for  1974-75.

 (c)  The  required  information  is
 given  in  the  attacheg  statement.
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 Statement

 Nos.  No.  No.  No.  No.
 purchsaed  deployed  under  discar-  Trans-

 Name  of  ‘Machine  since  in  break  ded  ferred  to
 Incep  mines  town,  after  other
 tion.  repair  out

 prokecis/ hving  ing  in
 useful  stores

 life.

 I  2  3  4  5  6

 re  LHD  (Loai  Haul  Dump  machine)  I2  9  3
 2.  LOCOS  24  7  2  5

 3.  Loaders  46  33  4  2  7

 4.  Dritters  .  82  2  23  *  ai*  7
 .  *  303  87  28  i88* 5  Jack  Hamm.rs  .

 *J.ck  Hammers  and  Miifters  are  fast  wearing  Rock  Duilling  machines  with  an  average  woiking
 litle  of  2-3  yrass  a%ter  watch  iep  urs  bsccme  uneconomical,

 “*  Awaiting  supply  ol  imported  spares.

 Production  of  Concentrate  in  Khetr!
 Copper  Project

 5209.  SHRI  SHIVNATH  SINGH  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state

 (a)  how  much  cuncentrate  have
 been  ptoduced  so  iar  in  Khetri  Coper
 Project  and  the  quantity  of  Copper
 ore  stocked  in  thea  stockpile  of  the
 Project;

 (b)  whether  production  in  smelter
 plant  of  the  Project  will  suffer  on
 account  of  Mines  failing  to  produce
 required  quantity  of  the  copper  ore,
 after  the  concentrate  is  fin  shed  from
 the  stock;  and

 (c)  if  80,  the  steps  proposed  to  over-
 come  this  shortage  in  production  from
 the  Mines  and  who  is  responsible  for
 this?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)
 480)  tonnes  of  copper  concentrates
 have  been  produced  at  Khetri  Copper

 Project  upto  November,  ‘1974,  776
 quantity  of  copper  ore  stocked  in  the
 stockpile  of  the  Project  is  about
 3,86.000  tonnes

 (b)  Khetri  and  Kolihan  mineg  are
 scheduled  to  reach  the  optimum  level
 of  production  only  in  1977.  Tull  then
 there  will  be  a  shortfall  in  availability
 of  concentrates  for  full  utilisation  of
 smelter  capacity.

 (c)  Hindustan  Copper  Limited  have
 appointed  a  reputed  International  firm
 of  Mining  Consultants  to  help  them  in
 overcoming  technical  problemg  and  im-
 proving  production  in  mining.  To
 augment  the  production  of  concen-
 trates,  Hindustan  Copper  Limited
 have  developed  Dariha  copper  Project
 in  Rajasthan.  Chandmar  copper  mine
 in  the  vicinity  of  Khetri  Copper  Pro-
 ject  is  also  being  developed,  Steps
 are  also  being  taken  to  develop  Malanj-
 khand  Copper  Project  in  Madhya  Pra-
 desh.  The  Company  also  propose  to
 import  copper  concentrates  to  aug-
 ment  the  supply  of  concentraes  for
 the  smelter.
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 Foodgraing  Jost  in  Transit

 ,  5210.  SHRI  VASANT  SATHE:

 SHRI  DHAMANKAR:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state.

 (b)  if  so,  the  reaction  of  Govern-
 einment  has  been  drawn  to  the  news
 report  appearing  on  ihe  47th  Novem-
 ber,  ‘1974,  under  the  caption  “l0  per
 cent  of  foodgrains  lost  in  transit;”

 (b)  if  so,  the  reaction  .f  Govern-~
 ment  to  the  various  observations  made
 therein;  and

 (ce)  the  steps  taken  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRIVEDI):
 (a)  Yes,  Sir.

 (b)  and  (c).  On  an  average  about
 1,60,000  tonnes  of  foodgrains  are  being
 discharged  per  month  in  Bombay
 Port.  It  is  understood  from  the  Food
 Corporation  of  India  that  the  loss  of
 foodgrains  discharged  in  bulk  in  the
 docks  and  subsequently  bagged  and
 cleared  by  road  is  only  2  per  cent.

 The  position  in  respect  of  other  ob-
 servaion  made  in  the  news  report  78
 as  under:

 (yD  There  is  no  basis  for  the  alle-
 gation  that  jn  order  to  reduce  the
 draught  of  the  vessel  to  enable  it  to
 enter  the  docks,  the  ships  discharge
 the  foodgraing  into  sea.

 (2)  There  is  no  truth  in  the  allega-
 tion  that  hundreds  of  foodgrain  bags
 are  unloaded  from  vessels  into  barges
 because  foodgrains  are  brought  in  bulk
 and  discharged  by  vacuators.  Bag-
 ging  js  never  done  on  board  the  ship.

 (8)  It  is  not  true  that  preventive
 agencies  like  the  Police,  Port  and  Cus.
 toms  personnel  are  virtually  absent  in
 the  night  shift  in  the  harbour  areas.
 The  docks  are  manned  round  the  clock
 and  careful  checks  ‘are  carried  out  at
 the  gates  by  the  Bombay  Port  Trust,
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 Cusoms  and  the  Police,  even  in  the
 third  shift.  The  Foog  Corporation  of
 India  have  their  own  watch  and  ward
 arrangements.

 (4)  According  to  the  Food  Corpo-
 ration  of  India,  there  jis  no  truth  in
 the  statement  that  their  transport
 operators  have  to  bribe  the  traffic
 police  every  night  while  transporting
 foodgrains  from  the  docks  fo  the  Cor.
 poration’s  godowns.

 केन्द्र  द्वारा  मध्य  प्रदेश,  उसर  प्रदेश,  गुजरात
 तथा  दिल्‍ली  में  भ्र स्प तालों  का  खोला  जाना

 52i.  श्री  भारत  सिंह  चौहान  :  क्‍या

 स्वास्थ्य  झोर  परिवार  नियोजन  मंत्री  यह  बताने

 की  कृपा  करेगे  कि

 (क)  गत  तन  वर्षो  में  केन्द्रीय  सरकार

 द्वारा  मध्य  प्रदेश,  उत्तर  प्रदेश,  गुजरात  तथा

 दिल्‍ली  में  कितने  अस्पताल  खोले  गये  है  ,

 (ख)  क्‍या  एक  विशेष  सीमावधि  में

 पिछड़  तथा  अविकसित  क्षेत्रों  की  स्वास्थ्य  की

 ठप्टि  से  विकसित  करने  के  लिए  बहा  सरकार

 एक  विशेष  योजना  क्रियान्वित  करेगी,  और

 (ग)  यदि  हा,  तो  योजना  की  रूपरेखा

 क्‍या  है?
 स्वास्थ्य  और  4परिवार  नियोजन  मंत्रालय

 में  उप-मंत्री  धी  Yo  के०  एम०  इसहाक  )  :

 (क)  भिन्‍न  भिन्न  राज्यों  में  अस्पताल

 खोलना  वहा  की राज्य  सरकारो  की  जिम्मेदारी

 है  और  इससे  केन्द्रीय  सरकार  का  कोई  सम्बन्ध

 नही  है।

 (ख)  शर  (7).  राज्य  सरकारो  द्वारा

 स्थापित  किए  गए  प्राथमिक  स्वास्थ्य  केन्द्र

 लोगों  को  स्वास्थ्य  परिचर्या  और  परिवार

 नियोजन  सबंधी  सेवाए  प्रदान  करते  हैं  ।  70

 प्रतिशत  से  भ्र धिक  ख़ादिम  जाति  विकास  खण्डों

 में  प्राथमिक  स्वास्थ्य  केन्द्र  खोले  जा  चुके  हैं  1
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 Captive  Power  Plant  for  T.I.S.C.0.

 5212,  SHRI 9.  GANGADEB:
 SHRI  SHRIKISHAN  MODI:
 SHRI  PURUSHOTTAM  KA-
 KODKAR:

 Will  the  Minister  of  STEEL  AND
 MINES  be‘pleased  to  state:

 (a)  whether  T.I.S.C.O.  had  propos-
 ed  to  set  up  a  captive  power  plant;

 (b)  whether  Government  had  _  ap-
 proved  the  proposal;

 (९)  if  so,  whether  the  Company  will
 import  part  of  the  equipment;  and

 (d)  the  broad  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (2)  to
 {d).  There  was  no  proposal  from
 TISCO  to  setup  anew  captive  power
 plant,  However,  they  had  applied  to
 Government  for  approval  for  augmen-
 ting  the  in-plant  power  generating
 capacity  by  a  further  40  M.W.  The
 increasé  was  proposed  to  be  achieved
 by  the  installation  of  a  High  Pressure
 Boiler  of  about  85  tonnes  per  hour
 capacity  in  one  power  house  and  by
 the  installation  of  a  turbogenerator  of
 about  20  MW  capacity  in  another
 power  house.  The  proposal  has  been
 approved  by  Government.  In  view  of
 the  non-availability  of  -ndigenous
 equipment  within  the  stipulateq  time
 schedule,  TISCO  have  also  »cen  per-
 mitteq  to  import  the  boiler.

 Accidents  in  Rourkela  Stee;  Plant

 §23.  SHRI  SHYAM  SUNDER
 MOHAPATRA:  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to
 state,

 (a)  how  many  accidents  have  taken
 Place  in  the  Rourkela  Steel  Plant  in
 I974;  what  were  the  reasons  of  acci-
 dents  and  if  any  enquiries  have  been
 made;  and

 (b)  if  so,  reports  thereof,  whether
 steps  have  been  taken  to  improve  the
 maintenance?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  and
 (b).  The  information  is  being  cullected
 and  will  be  laid  on  the  Tabie  of  the
 House.

 लौह  खनिजों  का  ग्रा यात

 5214.  श्री  भागीरथ  भंवर  :  बेंचा

 इस्पात  श्रेय  खान  मंत्री  यह  बताने  की  कृपा

 करेगे  कि  :

 (क)  भारत  में  कौन  कौन  से  लौह  खनिज

 विदेशों  से  हयात  किये  जाते  है  और  कितनी

 कितनी  मात्रा  में;  दौर

 (ख)  इसमे  आत्म  निभे रता  प्राप्त  करने

 के  लिये  किये  गये  उपायों  सम्बन्धी  तथ्य  क्या

 है?

 इस्पात  और  खान  मंत्रालय  सें  उप-मंत्री

 (श्री  सुखदेव  प्रसाद)  :  (क)  शौर  (ख).

 जानकारी  प्राप्त  की  जा  रही  है  और  सभ्य

 पटल  पर  रख  दी  जायेगी  |

 Price  control  on  Copper  and  Brass

 5215.  SHRI  D.  P.  JADEJA:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  Government  are  consi-
 dering  to  put  control  on  the  prices  of
 copper  and  brass  so  as  to  help  the
 small  industries;  and

 (b)  if  so,  the  facts  thereof?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD).  (a)  No,
 Sir,

 (b)  Does  not  arise,
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 wir  से  सांस्कृतिक  संबंध

 ‘5216.  it  धन शाह  प्रधान  :  क्या  विदेश
 मंत्री  यह  बताने  की  कपा  करेगे  कि

 (क)  चीन  से  सास्कृतिक  सम्बन्ध  पुन
 स्थापित  करने  के  प्रयत्नों  में  श्री  तक  क्या  प्रगति

 हुई  है  ;

 (ख)  क्‍या  सरकार  का  विचार  इस

 सम्बन्ध  में  कुछ  और  गतिशील  कदम  उठाने  का
 है,  और

 (ग)  यदि  हा  तो  तत्सम्बन्धी  रूपरेखा
 क्‍या  है  ?

 पदेन  मंत्रालय  में  उप-मंत्री  श्री  बिपिन
 पाल  दास  )  :  (क)  सीधा  का  सामान्य  करने,  त
 सिफ  सास्कृतिक  सरकारों  को,  भारत  सरकार  को

 बहता  अ्रभिव्यवत्र  इच्छा  वे  बावजूद  चीन
 लोक  गणराज्य  की  शोर  से  दस  प्रकार  की  कोई
 प्रतिक्रिया।  नही  दिखाई  गई  है  ।  फिर  भी  भारत
 ने  971  में  “अ्रफ्रो  एशियाई  टेबल  टेनिस
 फिलिप  इन्वीटशनल  टूर्नामेंट  में  भाग  लेने
 के  लिये  जल  टेनिस  की  टीम  चीन  भेजी  थी।
 चीन  लोक  गजराज  की  एक  टीम  भी  फरवरी
 975  में  कलकते  में  होने  वाली  विश्व

 दुबई  टेलर  प्रतियोगिता  में  भाग  लेगी।

 (ख)  ओर  (ग)  इस  सवा में  भारत  सरकार
 की  सविदित  नीति  के  संदर्भ  मे  इस  दिशा  में
 आगे  और  कदम  बढाने  का  सवाल  बराबर
 विचाराधीन  रहता  है  ओर  जब  जो  कदम
 उठाना  मुनासिब  समझा  जायेगा,  उ  या
 जायेगा  |

 Staff  strength  of  Indian  High  Com-
 mission  in  London

 5277  SHRI  SUKHDEO  PRASAD
 VERMA  Will  the  Minister  of  EXTHR-
 NAL  AFFAIRS  be  pleaseg  to  state

 (a)  the  measureg  taken  by  Govern-
 ment  in  bringing  about  economy  in  the
 Indian  High  Commission  in  London
 by  reducing  the  staff  strength;  and
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 (b)  the  present  strength  of  the  staff
 members  in  the  High  Commission?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS)  (a)  A  state-
 ment  ig  placed  on  the  Table  of  the
 House,

 (b)  The  strength  of  the  High  Com-
 missi0n  is  393

 Statement

 Mcasines  taken  m  brmnging  about
 economy  m  the  High  Commission  ot
 India  Londen,  by  reducing  the  staff
 strength  are

 (i)  winding  up  of  the  local  cadres  hv
 {st  January  1975,  and  reduction  in  the
 overal  strength  as  soon  as  possible
 through  reorganisation  anc  increase  of
 India-based  staf!

 (i)  Rationahsatien  of  methods  ef
 work  and  staffing  paitern  with  accent
 on  efficency  and  cconomy

 (qn)  Housing  of  all  the  Wings  of  the
 High  Commission  m  India  House  with
 a  view  to  economsing  eapcndture  on
 rents  of  buildings  and  common  ser-
 vices

 Nurses  Training  Centres  in  Delhi

 52I8  SHRI  SUKHDEO  PRASAD
 VERMA  Will  the  Minister  of  HEAL-
 TH  AND  FAMILY  PLANNING  be
 pleased  to  state’

 (a)  the  total  number  of  Nurses
 Training  Centres  in  Delhi  with  the
 number  of  seats  2  each  Centre  at
 present,  and

 (b)  whether  in  view  of  the  shortage
 of  trained  nurseg  in  the  country  Gov-
 ernment  propose  to  open  more  Train-
 ing  Centres  in  Delhi  and  if  so,  the
 number  of  Centres  likely  to  be  opened
 in  the  near  future?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  M,  ISH-
 QUE),  (a)  Twelve,  The  annual  inta’
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 capacity  of  each  training  centre  is  given
 below:

 Name  of  the  Training  Centre  ae
 capacity

 I.  Irwin  Hospital,  New  Delhi  84
 2.  Lady  Hardinge  Medical College  and  Hospital New  Delhi  ‘  60
 3.  Safdarjang  Hospital

 New  Delhi
 ‘pital,

 न  30
 4.  Willingdon  Hospital New  Delhi

 ,
 20

 5.  Holy  Family  Hospital.
 NewDelhi  30

 6.  Kasturba  Hospital, New  Delhi  नि  25
 7.  St.  Stephen  Hospital,  Tis

 Hazari,  Delhi  20
 8.  B.L.  Kapoor  Memorial

 Hospital,  New  Delhi  5
 9.  Hindu  Rao  Hospital,  Delhi  5

 to.  Tirath  Ram  Hospital,  Delhi  ,  12
 qW  Sir  Ganga  Ram  Hospital,

 New  Delhi  .  12
 q2.  Rajkumari  Amrit  Kaur

 Cue
 of  Nursing,

 New  25

 (b)  No.

 Workers  laid  off  due  to  power  cut  in
 Delhi  in  Industria]  Units

 ‘6219,  SHRI  SUKHDEO  PRASAD
 VERMA:  wil  the  Minister  of  LABOUR
 be  pleased  to  state:

 (a)  the  total  number  of  workers
 laid  off  due  to  the  power  cut  in  the
 industrial  units  in  Delhi;  and

 (b)  the  names  of  the  industria]  units
 where  workers  are  affected?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  (a)  and  (b).  Ac-
 cording  to  the  information  made  avail-
 able  by  the  Delhi  Administraten,  347

 workers  were  Jaid  off  on  different  dates
 for  one  day  each  due  to  power-cut  /non-
 availability  of  electricity/power  shed-
 ding  in  the  following  establishments.

 M/s,  D.C.M.  Silk  Mills  New  Dethi: M/s.  Interncontinental  (Travancore)
 Pvt.  Ltd.  Delhi  and  M/s,  Hindustan
 Pipe  Corporation,  New  Delhi,

 Exploitation  of  Bauxite  Deposits  of
 Kerala

 220,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  STEEL  AND  MINES
 he  pleased  to  state.

 (a)  whether  the  imvestigations  ro-
 garding  the  quality  and  quantity  of
 bauxite  deposits  found  in  Cannanore

 Bistnict
 ot  Kerala,  have  been  complet-

 ed;

 (b)  whether  Government  propose  to
 set  up  an  aluminium  plant  in  that  area
 utilising  these  deposits;  and

 (०)  if  so,  the  broad  outlines  thereof;
 and  if  not,  in  what  ways  Government
 propose  to  exploit  these  natural  re~
 sources?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  Geo-
 logical  Survey  of  India  hag  completed
 prelimimury  assessment  of  bauxite  de-
 posits  in  Kumbla,  Nuleshwar  and  Kan-
 hangad  arcas  in  Cannanore  District  of
 Kerala.  Investigations  for  bauxite

 were  also  carried  out  of  the  Geological
 Survey  of  India  in  Payyanur  and  Tali-
 paramba  areas  in  Cannanore  District
 and  the  results  are  being  asssessed,

 (b)  and  (c).  There  ig  af  present  no
 Proposal  to  set  uP  an  aluminium  plant
 in  the  area,  based  on  these  deposits.
 Better  picture  of  the  reserves  will
 emerge  after  the  completion  of  the
 investigations  in  hand  and  then  only  a
 view  can  be  taken  about  their  exploita-
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 tion,  after  a  careful  consideration  of
 beneficiation  characteristics,  economic
 viability,  infra-structure  and  demand
 pattern  etc,

 Construction  of  roads  in  Kerala  in
 Fifth  Pian

 §22..  SHRI  VAYALAR  RAVI  Will
 the  Mhunister  ot  SHIPPING  AND
 TRANSPORT  be  pleased  to  state

 (a)  the  total  expenditure  expected
 to  be  incurred  for  the  construction  of
 roads  in  the  State  of  Kerala  during
 the  Fifth  Five  Ycar  Plan;  and

 (b)  the  broad  outlines  of  the  works
 to  be  undertaken  and  the  names  of
 new  roads  to  be  constructed  quiing
 this  period  together  with  the  extent  of
 wentral  assistance  proposed  to  be  given
 for  the  development  of  roads  in  that
 State?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND

 'TRANSPORT  (SHRI  H.  M.  TRIVEDI)
 (a)  and  (b).  Constitutionally,  the  Gov-
 ernment  of  India  are  primarily  res-
 ponsible  for  the  development  o  Roads
 declared  as  Nationa]  Highways  All
 roads  other  than  National  Highways  In

 States  are  assentially  the  responsibility
 of  the  State  Governments  conccined
 So  far  as  State  roads  are  concerned,
 according  to  the  tentative  allocations
 made  under  the  Draft  Fifth  Plan,  2

 sum  of  Rs.  23  crores  is  likely  to  be
 available  for  road  development  in
 Kerala  over  the  5th  Plan  period.  Out
 of  this,  the  outlay  for  (1974-75,  is  Rs.  2
 crores.  Detailed  programmes  against

 these  allocations  have  to  be  formulated
 ‘by  the  State  Government,  As  regards
 National  Highways,  a  sum  of  RS.  45.50
 crores  only  is  available  for  expendi-
 ture  during  1974-75  for  the  country  as
 awhole.  Of  this,  Kerala  Government's
 allocation  is  Rs  2.35  crores  which  is
 intended  mainly  for  ‘on  going’  works
 on  the  existing  National  Highways  in
 the  State  The  total  length  of  Na-
 tion  Highways  in  Kerala  at  present  is
 784  kilometres.  In  addition,  a  sum  of
 Rs.  0  lakhs  ig  available  to  the  State
 Government  during  1974-75.  by  way  of
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 loan  for  already  sanctioned  Centrally
 aided  State  roads  of  inter-State  or  eco-
 nomic  importance.

 Committee  on  working  of  Sainik
 Schoo)s

 5222.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Munister  of
 DEFENCE  be  pleased  to  refer  to  the
 reply  given  to  Unstared  Question  No.
 504  on  the  last  November,  974  regard-
 ing  recommendations  of  the  Committee
 on  working  of  Sainik  Schools  and
 state:

 (a)  the  date  when  the  Committee  to
 review  the  working  of  the  Sainik
 Schools  in  the  country  was  set  up;

 (b)  the  composition  of  the  Commit-
 tee;  and

 (c)  the  reasons  for  delay  in  submit-
 ting  their  report?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH)  (a)  2207
 July,  973

 (b)  and  (c).  The  High  Power  Com-
 mittee  on  Samik  Schools  for  reap-
 praisal  of  Samik  Schools  Scheme  was
 set  up  by  this  Mmistery  on  2th  July,
 1973.  The  original  composition  of  the
 Committee  38  as  under:

 Chairman.

 Dr.  D  M  Sen,  Former  Education
 Secretary,  West  Bengal  and  former
 Vice  Chancellor,  Burdwan  University,
 P-55  Raja  Basanta  Roy  oad,
 Calcutta-29,
 Members.

 l.  Shri  s.  V.  Chittibabu  Director
 School  (now  Collegiate)  Edu-
 cation,  Government  of  Tamil
 Nadu,  Madras.

 2.  Shri  N.  P.  Dubey,  Addl.  Secre
 tary,  Ministry  of  Labour,
 Government  of  India,  New
 Delhi.
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 3.  Shri  L.  Dayal,  Joint  Secretary
 (G),  Ministry  of  Defence,
 Government  of  India.  New
 Delhi.

 4.  Shri  A.  N.  Joshi,  Addl.  FAG),
 Ministry  of  Finance  (Defence),
 Government  of  India,  New
 Delhi.

 5.  Shri  SMS  Chari,  Joint  Edu-
 cation  Adviser  (now  DC),
 Ministry  of  Education  and
 Social  Welfare,  Government
 of  India,  New  Delhi,

 6.  Deputy  Adjutant  General,  Army
 Headquarters,  New  Delhi.

 7.  Air  Cdre.  K.  D.  Singh,  Director
 of  Education,  Air  HQ,  New
 Delhi.

 8.  Shri  O.  Ramachandra’  Rao,
 Deputy  Secretary  to  the  Gov-
 ernment  of  Tamil  Nadu,  Edu-
 cation  Deptt.,  Madras.

 9.  SHRI  D.  K.  Guha,  Education
 Commissioner,  Government  of
 West  Bengal,  Calcutta.

 10.  Educational  Comissioner,  Gov-
 ernment  of  Rajasthan,  Jaipur.

 Associated  Members.

 Representative  of  State  Government
 of  U.P.  (To  be  associated  when  Sainik
 School,  Lucknow  is  to  be  considered  by
 the  Committee.)

 Representative  of  State  Government
 of  Nagaland  (To  be  associated  when
 Sainik  School  in  the  Eastern  region  78
 to  be  considered).

 Secretary

 Deputy  Secretary  to  the  Government
 of  India  and  Honorary  Secretary,
 Sainik  Schools  Society.

 In  the  first  meeting  of  the  High
 Power  Committee  on  Sainik  Schools
 helg  on  7  August  1973,  two  mem-
 bers  viz.  Shri  P.  Krishnamurti,  Addi-
 tional  Secretary,  Ministry  of  Defence
 and  Major  General  B.  M.  Bhattachar-
 jea,  DGNCC,  were  co-opted.  In

 October  1973,  it  was  reported  by  Tamil
 Nadu  Government  that  Shri  0.  Rama-
 chandra  Rao,  Deputy  Secretary,  had
 been  transferred  as  a  District  Collector
 and  they  did  not  consider  it  necessary
 to  nominate  a  person  in  place  of  Shri
 Rao,  since  Shri  Chittibabu,  Director
 School  (now  Collegiate)  Education  was
 already  representing  the  State  Gov-
 ernment  in  the  above  Committee.

 The  Committee  had  to  visit  majority
 of  the  Sainik  Schools  before  formulat-
 ing  its  views.  The  work  of  the  Com-
 mittee  has  been  somewhat  delayed
 owing  to  various  factors,  such  as_  the
 inconvenient  location  of  most  of  the
 schools  from  communications  point  of
 view,  intervening  vacations  in  schools
 and  difficulty  in  assembling  the  mem-
 bers  who’  belong  to  different  State
 Governments.  However,  the  Com-
 mittee  38  now  in  the  final  stages  of  its
 work  ang  its  Report  is  expected  with-
 in  a  few  months.

 Statement  made  by  Air  Ciffef  Marshall
 regarding  Indian  Air  Force

 5223.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  in  an  interview  with
 the  air  journal  “Vayuyan”  Air  Chief
 Marshall  Shri  0,  P.  Mehra,  stated  that
 the  Indian  Air  Force  is  in  a  difficult
 situation  with  its  obsolete  fleet  being
 slowly  grounded  and  the  constraint  of
 foreign  exchange  resources  disabling
 the  Airforce  to  acquire  deep  penetra-
 tion  aircraft;  and

 (b)  if  80,  the  facts  thereof  and
 action  taken  thereon?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):(a)  and(b).
 The  interview  given  by  the  Chief  of
 the  Air  Staff  covered  various  aspects
 reJating  to  the  role  and  the  equipment
 of  the  IAF.  In  the  course  of  the  inter-
 view.  the  Chief  referred  to  the  need
 for  phasing  out  obsolescent  aircraft  and
 also  the  induction  of  a  Deep  Penetra-
 tion  Strike  aircraft.
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 As  has  been  stated  from  time  to
 time,  the  modernisation  of  the  Indian
 Arr  Force  is  a  continuing  process  with
 the  phasing  out  of  older  types  of  aur-
 craft  and  the  inducting  of  more  modern
 ones.  Government  have  been  and  are
 taking  all  possible  steps  to  see  that  the
 Defence  preparedness  of  our  country
 is  adequate  to  meet  any  possible  threat
 to  its  security.  .

 Proposal  to  abolish  post  of  Settlement
 Officer  in  Ganganagar  Unit  of  Depart-

 ment  of  Rehabilitation

 5224,  SHRI  PANNALAL  BARUPAI-
 Will  the  Minister  of  SUPPLY  AND
 REHABILITATION  be  pleased  to  stale:

 (a)  whether  the  Unit  of  the  De-
 partment  of  Rehabilitation  at  Ganga-
 nagar  had  been  continuously  manned
 by  a  Managing  Officer  since  ‘1962;

 (b)  whether  the  quantum  of  work
 now  left  to  be  completed  is  hardly
 one  tenth  of  what  it  was  in  1962,  both
 qualitatively  and  quantitatively;

 (०)  whether  a  Settlement  Officer
 with  the  delegated  powers  of  the
 Settlement  Commissioner  wag  special-
 ly  deputed  to  Ganganagar  for  the
 disposal  of  judicial  work  only  for  a
 brief  period  during  97l-72;  and

 (a)  whether  Government  now  pro-
 pose  to  retrieve  the  position  and  allow
 the  earlier  arrangement  to  continue
 88  jt  was  working  smoothly  and  eli-
 ciently?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SUPPLY  AND  REHA-
 BILITATION  (SHRI  G.  VENKATSWA-
 MY):  (a)  Yes  Sir,  except  for  the  period
 from  June,  1971  to  August,  972  when

 following  the  closure  of  the  Regional
 Office  at  Jaipur  in  May,  97i  a  Setile-
 ment  Officer  was  again  posted  at  Sri-
 ganganagar.

 (b)  There  has,  no  doubt,  been  ae-
 crease  in  the  quantum  of  work  m
 Sriganganagar  Office  since  962  but
 important  matters  viz.  reconciliation  of
 land  records  with  Rajasthan  Govern-
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 ment,  recovery  of  heavy  arrears  still
 remain  to  be  attended  to.

 (ec)  Yes,  Sir.

 (d)  The  post  of  Settlement  Officer
 at  Sriganganagar  was  recently  reviv-
 ed  in  lieu  of  a  post  of  a  Managing
 Officer.  Considering  that  this  Sub-
 Office  deals  with  the  work  involving
 recovery  of  heavy  arrears  and  other
 important  work  such  as  reconciliation
 of  land  records  with  the  Government
 of  Rajasthan,  it  needed  an  officer  of
 the  rank  of  Settlement  Officer.

 The  position  will  be  reviewed  in  due
 course.

 बिड़ला  काटन  एण्ड  स्पिनिंग  सील्ड,  दिल्‍ली  में
 कर्मचारियों  की  सेवा  की  दत

 5225.  श्री  भागीरथ  भंवर :  नया  श्रम
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  बिमला  काटन  एण्ड  रिटर्निग  मिल्स
 दिल्‍ली  में  अलग  अलग  अस्थायी  तथा  स्थायी
 कर्मचारी  कितने  है;

 (ख)  अ्रस्थायी  कर्मचारी  कितने  समय
 से  अस्थायी  तौर  पर  कार्य  कर  रहेगे,

 (ग)  क्‍या  बहुत  बडी  सख्या  मे  अ्रस्थायी
 कर्मचारियो  को  प्रत्येक  तीसरे  महीने
 के  बाद  नोकरी  से  हटा  दिया  जाता  है  कौर

 पुन  नये  प्रत्याशियों  के  रूप  में  नौकरी  पर  वापिस
 लिया  जाता  है,  और

 (घ)  यदि  हा,  तो  ऐसी  प्रवुत्ति  की  रोक-
 थाम  के  लिए  क्‍या  कार्यवाही  की  जा  रही  है?

 श्रम  मंत्रालय  में  उप  मंत्रों  (श्री  बाल
 गोविन्द  वर्मा):  (क)  से  (घ).  दिल्ली  प्रशासन
 द्वारा  उपलब्ध  कराई  गई सूचनानुसार,
 बिरला  काटन,  स्पिनिंग  एण्ड  बीवी  मिल्स
 लि०  मे  अस्थायी  और  स्थायी  श्रमिकों  की

 संख्या,  जैसी कि  स्थिति  दिसम्बर  1,  974

 को  थी,  क्रमशः:  780  कौर  362  थी।  780
 अस्थायी  श्रमिकों  में  से  306  की  तीन
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 महीनी  से  कम  की  नौकरी  थी,  778  की  3
 और  6  महीनों  के  बीच  की  नौकरी  थी,  श्र
 बाकी  296  को  6  महतो  से  अधिक  को  नौकरी

 थी  यह  बताया  गया  है  कि  प्रबन्धकों  ने  इस
 आरोप  को  अस्वीकार  किया  है  कि  अस्थायी
 श्रमिकों  को  हर  फोन  महीनों  के  बाद  नौकरी
 मे  हटा  दिया  जाता  है  इस  प्रतिष्ठान  में  स्थायी

 कौर  अस्थायी  श्रमिकों  की  सख्या  को  पक्षी

 द्वारा  दिसम्बर,  964  और  जनवरी,  973
 में  हस्ताक्षर  किए  गए  समझौतों  द्वारा  विधि-
 अमित  किया  जाता  हे  ।  इस  के  अलावा  श्रमिकों
 का  स्थायी,  ्र स्थायी  श्रौर  बदली  शादी  के

 रूप  मे  वर्गीकरण  प्रमाणीकृत  स्थायी  आदेशों
 के  उपबन्धों  द्वारा  प्रशासित  होता  है  इस
 सबसे,  यदि  कोई  शिकायते  हो  ता  वे  ग्रसतुप्ट
 श्रमिकों  या  उनके  प्रतिनिधियो  द्वारा  दिल्ली
 प्रशासन  के  प्रौद्योगिक  सबंध  तंत्र  के  ध्यान
 में  लायी  जा  सकती  2  |

 Violation  ef  EP.  Act  in  Khetri  Copper
 Project

 5226  SHRI  SHIVNATH  SINGH  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state

 (a)  whether  Employees  Provident
 Fund  accounts  of  the  workmen  in  the
 Khetri  Copper  Project  have  not  been
 maintamed  properly  and  no_  state-
 ment  of  accounts  35  suppled  to  the
 workmen;

 (b)  whether  the  amount  deducted
 from  the  salary  of  the  workmen  for
 the  month  of  September  974  against
 Provident  Fund  jis  not  deposited  in
 the  Bank  trustees  account;

 (c)  whether  Rs  5  lakh  have  been
 drawn  from  the  Employees  Provident
 Fund  accounts  of  the  employces  from
 the  Bank  m  this  month  for  paying
 salary  to  few  workmen;  and

 (ay  whether  these  are  serious  vio-
 lations  of  the  Employees  Provident
 Funds  Act,  if  so,  the  action  proposed
 against  the  management  of  the  Khetri
 Copper  Project?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD)  (a)  The
 employees  provident  fund  accounts  of
 workmen  in  the  Khetri  Copper  Project
 have  been  maintained  properly  ana
 audited  regularly  by  the  Auditor  ap-
 pointed  by  the  Trustees,  Statements
 of  Accounts  have  also  heen  issued  to
 the  Workmen.

 (b)  A  part  of  the  provident  funa
 recoveries  made  in  September  4974
 have  been  paid  by  the  Company  as
 loans  granted  by  the  Provident  Fund
 Trust  to  Employees

 (c)  No  amount  has  been  drawn  by
 the  Company  from  Provident  Funda
 Trust  for  payment  of  wages

 (d)  Does  not  arise

 Persons  provided  with  employment  in
 Central  Government  offices  located  in

 Delhi  ang  in  States

 3227  SIRI  SOMNATH  CHATTER-
 JEL  Will  the  Minister  of  LABOUR  te
 pleased  to  state  the  nimber  of  persons
 given  employment  in  different  Central
 Goveinment  Offices  Jocated  in  Delh)
 and  30  States  during  the  last  three
 years  category-wise’

 THE  DFPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA)  The  latest  a\au-
 able  information  relating  to  the  years
 3970  to  972  35  givon  in  the  statemcnt
 laid  on  the  Tahle  of  the  Hous  {Placed
 ही  Library  See  No  ¥.T-8823/74]

 Accidents  in  Coal  Mines  in
 Maharashtra

 5223  SHRI  VASANT  SATHE
 SHRI  DHAMANKAR.

 Will  the  Minister  of  LABOUR  76
 pleased  to  state’

 (a)  the  number  of  serious  accidents
 that  took  place  in  each  of  the  coal
 mines  mm  Maharashtra  during  the  last
 three  years;
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 (b)  the  number  of  lives  lost  as  a
 result  thereof  and  the  amount  of
 compensation  paid  therefor,  and

 (c)  the  action  taken  by  Govern-
 ment  to  minimise  the  incidence  of
 Such  accidents?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BALr-
 GOVIND  VERMA)  (a)  A  statement
 giving  the  number  of  fatal  and  serlous
 accidents  that  took  place  in  different
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 (b)  22  lives  were  lost  as  result  of
 these  accidents  Compensation  is  pay-
 able  by  the  managements  under  the
 provisions  of  the  Workmen’s  Compen-
 ation  Act,  the  administration  of  which

 falls  within  the  Stata  sphere.

 (c)  Improving  safety  measures  m
 mines  i8  a  continuous  feature  Steps
 are  bemg  taken  to  tighten  supervision,
 procure  safety  material  and  equipment

 coal  mines  in  Maharashtra  from  Janu-  and  arrange  training  programmes  in
 ary,  97]  to  November,  974  i8  attached.  safety  measures

 Statement

 (Upto
 T97I  3972  7973  7974  Nov  °74)

 S.  Name  of  Mine
 No.  Fatal  Serious  ‘Fatal  Serious  Fatal  Serious  Fatal  Serious

 Acc.  =  Acc  Acc.  Acc,  Acc.  Acc.  Acc  Acc

 I  Ballarpur  Colliery  6  oe  6  8  30

 2  Chanda  Rayatwan
 Colliery  4  I  I  5

 3  Ghugus  Colhierv  to  I  2r  I  कर  है  8

 4.  Hindusthan
 Lalpeth  I  3  I  7  J  7  I  7

 5  New  Mai
 Colliery  2  I  I

 6  SastiColliery  *  24  i3  5  I  5

 7.  Inder  Collury  I  3  I  8  ॥  3

 8.  Kamp.ce
 Colhery  3  2  I  4  I  24  2  8

 o  Silewara  Colhery  2  4  ve  79  I  2  t  4

 to.  Umrer  Colhery  +  oe  I  2  se  2

 tz.  Rajyur  Colliery  *  7  oe  नि  .  bg

 ToraL  6  63  4  76  6  79  6  64
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 Writing  of  names  of  National  High-
 ways  Road  Marks  and  Number  Plates

 of  Vehicles  in  English

 5229.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  according  to  Constitu-
 tional  provisions,  the  names  of  all
 national  highways  and  road  marks
 should  be  written  in  English  also;

 (b)  whether  number  plates  of  all
 vehicles  should  also  bear  English
 jumerals;

 (०)  whether  these  directives  of  the
 Constitution  are  being  violated  in
 many  States;  and

 (d)  if  so,  the  steps  taken  or  propos-
 ed  to  be  taken  by  Government  for
 removing  these  anomalies?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRIVEDI):
 (a)  to  (d).  There  are  no  constitutional
 provisions  governing  specifically  the
 writing  of  names  of  National  Highways
 and  road  marks.  However  executive
 instructions  issueq  regarding  inscrip-
 tion  of  the  place  names  on  informatory
 Sign  posts  along’  Nationul  Highways
 provides  for  the  simultaneous  use  of
 Roman  (English),  Hindi  (Devnagari)
 and  also  the  local  language  where  the
 same  is  not  Hindi  (Devnagari).  in
 Case  of  Kilometre  stones,  inscriptions
 are  to  be  in  Roman  (English),  Hind
 (Devnagari)  and  the  local  language  in

 a  laid  down  order.  Figures  in  every
 Case  are  to  be  marked  in  international
 form  of  Indian  numerals,  There  have
 been  no  major  deviations  from  this
 Policy.  However.  whenever  any  depar-
 ture  had  come  to  the  notice  of  the
 Government  of  India,  the  matter  has
 been  taken  up  with  the  State  Govern-
 ments  concerned  for  corrective  action.

 Inscription  of  registration  mark  for
 motor  vehicles  ig  governed  by  Section
 24(3)  of  the  Motor  Vehicles  Act  939
 read  with  Sixth  Schedule  to  that  Act.
 According  to  this  Act,  registration
 marks  for  motor  vehicles  consist  of  a

 group  of  letters  allotted  to  each  State
 under  the  Act  followed  by  a  number
 containing  not  more  than  four  digits.

 At  present,  legally,  the  letters  on  &
 number  plates  on  .»otor  vehicles  have
 to  be  in  English  and  the  numerals  in
 international  form  of  indian  number-
 als.  According  to  Articles  343(l)  of
 the  Constitution,  Hindi  in  Devoagari
 script  ts  the  official  language  of  the
 Union.  Some  States  who  have  adopted
 Hind:  as  their  ofticral  language  are  of
 the  view  that  the  Devnagari  script
 shoulq  be  used  for  the  display  of  regis-
 tration  marks  on  the  number  plates  of
 the  motor  vehicles  and  there  have  been
 demands  from  a  few  other  States  ४350
 for  the  use  of  regional  Ianguages  for
 the  display  of  registration  marks  On
 the  number  plates  of  the  motor  vehi-
 cles  and  there  have  been  demands  from
 a  Yew  other  States  also  for  the  use  of
 regional  language  for  the  display  of
 registration  marks  for  motor  vehicles.
 The  entire  matter  has  since  been  exa-
 mined  by  a  Working  Group  and  dis-
 cussed  by  the  Transport  Development
 Council  who  recommended  that  the
 bilingual  system  i.e,  Roman  and  the
 Regional  script  and  the  international
 form  of  Indian  numberals)  might  be
 adopted  for  the  display  of  registration
 marks  on  the  number  plates  on  motor
 vehicles.  It  was  further  felt  that  when
 English  was  progressively  replaced  by
 Hindi  by  States  as  their  official  langu-
 age  the  Roman  script  on  number  plates
 could  give  way  to  the  Hindi  &cript.
 The  members  of  the  Transport  Deve+
 lopment  Council  were  generally  in
 favour  of  trans-literation  of  the  English
 Group  of  letters  in  the  regional  scripts.
 Necessary  action  on  these  recormen-
 dations  is  being  taken  in  consultation
 with  the  State  Government/Union  Ad-
 ministrations

 Commissioning  og  “Him  Girt”  War
 Ship  by  Indian  Navy

 5230.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  DEF-
 ENCE  be  pleased  to  state:

 (a)  whether  a  new  war  ship  “Him
 Giri”  has  been  acquired  by  Indian
 navy  recently;
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 (b)  if  so,  the  extent  to  which  this
 war  ship  has  increased  the  naval
 power  of  the  country,

 (c)  the  extent  to  which  this  war
 ship  is  superior  and  equipped  with
 latest  weapons,  to  that  of  Vikrant,
 and

 (d)  whether  .ome  more  war  ships
 are  being  included  ४७  the  fleet?

 THE  MINISTER  OF  DEFENCE
 SHRI  SWARAN  SINGH)  (a)  Yes,

 Sir  This  ship  hag  been  manutacturea
 for  the  Indian  Navy  in  Mazagon  Ship-
 yard,  Bombay

 (b)  She  has  added  censiderably  to
 the  anti-submarine  ang  antt-aucrait
 capalility  of  the  Navy  and  thereby  in-
 ‘creased  the  naval  power  of  the  country

 (c)  She  cannot  be  compared  with
 INS  Vikrant  us  Vikrant  is  an  Ancratt
 carrier  of  16,000  tonnes  whil  t  HIM-
 GIRI  ts  a  Frigate  of  dsplucement  of
 approximatcly  2450  tonne,  only

 (d)  Yes  Sir

 Export  houses  to  Execute  Steel  Export
 Orders

 §23l  SURI  NAWAI  KISHORE
 SHARMA  Will  the  Mini.te:  of  STEEL
 AND  MINES  be  pleased  to  state

 (a)  whethe:  Government  are  con-
 sidchring  the  qucstion  ullowing  eligi-
 ble  eaport  houses  to  procurc  steel  for
 executing  export  orders

 (b)  af  so  the  particulars  of  edport
 houses  and  the  quantity  and  quality
 of  steel  to  be  exported  and  the  names
 of  the  countries  to  which  the  stcel  3s
 to  be  exported

 (c)  the  tame  by  which  the  steel  33
 expected  to  be  «exported,  and

 (d)  the  estimated  foreign  exchange
 to  be  earned  as  a  zesult  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STCEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD)  (a)  ४
 (ad)  The  current  export  policy  pro
 vides  for  export  of  most  ot  the  catego-
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 nies  of  steel  by  the  canalising  agency
 viz  SAIL  International  Limited  Some
 categories  can  be  exvoried  by  the  mam
 producers  also  It  is  not  proposed  to
 change  the  present  export  policy

 Use  of  India-made  goods  in  Missions
 Abroad

 5432  SHRI  NAWAL  KISHORE
 SHARMA  Will  the  Minister  of  EXTEH-
 NAL  AFFAIRS  be  pleused  to  state

 (a)  whether  some  instiuctiong  have
 recently  been  issued  to  the  Indian
 Missions  abioad  to  use  goods  manu-
 factured  in  India  while  giving  parties
 and  holding  celebrations  in  the  Mis-
 sions  if  so  the  facts  thereof,  and

 (b)  whether  some  iepoits  have
 reached  Government  that  Indian  Mis-
 sions  do  not  act  accordingly  and  the
 steps  taken  or  proposed  to  be  taken
 w  such  mattets?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FX\IERNA.,  AL}  AIRS
 (SHRI  BIPINPAL  DAS)  (.)  There
 are  standing  imstrucnons  to  our  Mis-
 sions  to  use  handicciits  and  manufac-
 ture  goods  from  India  as  a  me  ins  of
 projecting  our  tradttions  and  our  ciaft-
 m  inship

 (b)  No  specific  complaint  his  been
 received  hy  the  Gov  rnment

 Improvements  in  Bharat  Earth  Movers
 Limited,  Bangalore

 5233  SHRI  8  N  MiSRA  Will  the
 Ministe:  ot  DEFENCE  be  pleased  ४०
 state

 (a)  whether  Government  have
 since  inquired  into  the  working  of
 Bharat  Earth  Movers  Limited,  Ban-
 galore  during  the  last  3  years,

 (b)  if  so,  the  nature  of  irregulari-
 ties  which  have  come  to  the  notice
 of  the  Government  during  the  period,
 and

 (e)  the  steps  taken  or  proposed  to
 be  taken  to  remove  the  drawbacks
 of  the  Undertaking?
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 THE  MINISTER  OF  STATE  (DEF-

 ENCE  PRODUCTION)  IN  THE  MINIS-
 TRY  OF  DEFENCE  (SHRI  RAM
 NIWAS  MIRDHA)  (fa)  Gvvernment
 have  not  instituted  aay  enquiry  into
 the  working  of  the  Bharat  Earth  Mov-
 ers  Limited,  Bangalore,  during  the
 jast  three  years

 (b)  and  (ce)  Do  not  arise

 Improvements  in  Gatden  Reach
 Workshops  Ltd,  Calcutta

 5244  SHRI  S  N,  MISRA  Will  the
 Mimster  of  DEFENCE  be  pleasea  to
 state

 (a)  whether  Government  have  in-
 quired  into  the  working  of  the  Garden
 Reach  Workshops  Tumited  Calcutta
 during  the  last  thiee  years:

 (b)  if  so  the  naluie  of  nregula-
 rities  whith  have  come  to  the  notice
 of  the  Government;  and

 (c)  the  step.  taken  or  proposed  to
 be  taken  to  remove  the  drawbacks
 of  the  Woikshop?

 THE  MINISTER  OF  SIATE  (DEF-
 ENCE  PRODUCTION)  IN  THE  MINIS-

 TRY  OF  DEFENCE  (SHRI  RAM
 NIWAS  MIRDHA)  (a)  Government
 have  not  instituted  any  inquiry  into
 the  working  of  the  Garden  Reach
 Workshops  Limited,  Calcutta,  during
 the  lust  three  jears

 (b)  and  (०),  Do  not  arise

 {mprovement  in  Praga  Tools  Limited,
 Secunderabad

 5205  SHRI  8,  N,  MISRA  Will  the
 Minister  of  DEFENCE  be  pleased  ४०
 State’

 3004  LS—5

 (a)  whether  Government  have  in-~
 quired  into  the  working  of  Praga
 Tools  Limited,  Secunderabad  during
 the  last  three  years;

 (b)  if  so,  the  nature  of  nregulari-
 ties  which  have  come  to  the  notice
 of  the  Government,  and

 (c)  the  steps  taken  or  proposed  to
 be  taken  to  remove  the  drawbacks
 of  the  Undertaking?

 THE  MINISTER  OF  STATE  (DEF-
 ENCE  PRODUCTION)  IN  THE  MINIS-
 TRY  OF  DEFENCE  (SHRI  KAM
 NIWAS  MIRDHA)  (a)  Government
 have  not  instituteg  any  enquiry  into
 the  working  of  the  Praga  Tools  Ltd.,
 Secunderabad,  during  the  jast  three
 years

 (9)  and  (c)  Do  pot  anise

 Steel  Distribution  Policy

 3236  SHRI  P  GANGADEB:
 SHRI  RAGHUNANDANLAL

 BHATIA,

 SHRI  SHRIKISHAN  MODI:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state

 (a)  whether  new  steel  distribution
 Policy  has  resulted  in  additional  cost
 for  the  Industries  to  lift  steel  from
 the  stock  yards,

 (b)  whether  the  Association  of
 Indian  Engineering  Industry  have
 identified  some  difficulties  after  study-
 ing  the  new  policy,

 (c)  if  so,  the  facts  thereof;  and
 (d)  the  steps  taken  to  overcome

 the  difficulties?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)  to
 (a),  The  information  is  being  collect-
 €d  and  will  be  laid  on  the  Table  of
 the  House,

 Recognition  of  Private  Medica]  Colleges
 by  the  All  India  Medical  Council

 5237.  SHRI  MUKHTIAR  SINGH
 MALIK

 SHRI  BIRENDER  SINGH
 RAO:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 refer  to  the  reply  given  to  Unstarréd
 Question  No,  3808  on  the  22nd  August,
 3974  regarding  derecognising  of  Pri-
 vate  Medical  Colleges  and  state:

 (a)  whether  it  has  come  to  the
 notice  of  the  Government  that  some
 colleges  in  the  country  have  been
 derecognised  on  the  recommendations
 of  the  All  India  Medical  Council;

 (b)  if  so,  the  names  of  such  col-
 leges;  and

 (c)  what  alternative  arrangements
 have  been  made  for  the  students  of
 those  colleges?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SIRI  A.  K.  M.  ISHA-
 QUE):  (a)  The  Medical  Council  of
 India  had,  in  April,  1974,  recommended
 to  the  Government  of  India  derecogni-
 tion  of  certain  medizal  colleges  in  the
 country.  After  carefu?  consideration
 of  the  whole  matter,  the  Government

 ‘decided  not  to  derecognise  the  M.B.B.S,
 degree  of  any  of  the  concerned  medical
 colleges,

 (b)  anJ  (ce).  Do  not  arise.
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 Visit  to  India  by  President of  Sudan

 5238.  SHRI  MUKHTIAR  SINGH.
 MALIK:

 SHRI  M.  KATHAMUTHU:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  President  of  Sudan
 visited  India  during  November,  1974;

 (b)  if  so,  the  nature  of  the  dis-
 cussions  held  with  him;  and

 (९)  the  decisions  arrived  at?
 THE  DEPUTY  MINISTER  IN  THR

 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  Yes,  Sir.
 The  President  of  the  Sudan  paid  a
 State  visit  to  India  from  November  26
 to  December  1  1974,

 (b)  and  (c).  A  copy  cf  the  Indo-
 Sudan  Joint  Communique  issueg  at
 the  conclusion  of  President  Nimeri's
 visit  to  India  is  placed  on  the  Table  of
 the  House  which  gives  details  about
 the  nature  of  the  discussions  and  the
 decisions  arrived  at  during  the  visit.
 (Piaced  in  Library.  See  No.  LT-
 8824/74),

 Survey  of  Bihar  for  un-traceg  deposit:

 5239.  SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  BIRENDER  SINGH
 RAO:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  huge  deposits  of  vari-
 ous  kinds  of  minerals  _in  Bihar,  are
 lying  un-traced;

 (b)  if  so,  whether  Government  pro-
 pose  to  appoint  study  teams  to  survey
 all  the  areas  of  the  State  to  find  out
 the  deposits;  and

 (c)  if  so,  the  broad  outlines  there-
 of?

 THE  DEPUTY.  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND.  MINES



 133  Written  Answers  AGRAHAYANA  28,  896  (SAKA)  Writien  Answers  34

 (SHRI  SUKHDEV  PRASAD)  (a)  to

 (e)  Search  for  minerals  is  a  continu-
 mg  and  time  consuming  process  While
 on  the  one  hand  virgin  areas  in  Bihar
 are  being  covered  hy  .\>tem  itic  geolo-
 gical  mapping  geochc  nua]  und  geo-
 phvsical  surveys  on  the  other  hand
 exploration  hy  drulng  —  exploretory
 mining  etc  38  in  97097  ss  in  the  }nown
 mineralised  areas  8  number  of  agen-
 cies  such  as  Geological  Survey  ot  India,
 Department  of  Atomic  Fnergy  Depart-
 ment  of  Mine,  and  Geology  Govern
 ment  of  Bihar  and  more  r°cently  the
 Mineral  Exploration  Corpor  ifion  and
 the  Bihal  State  Mine:  0  Nevel  pment
 Corpovwtion  are  alr  aug  out  mineral
 surveys  and  exploration  tor  a  venetv
 of  mincrals  on  a  tf  irl)  Jirge  scale  in
 the  state  of  Bihar

 Mobile  Dental  Van  lymg  idje  at  by

 Wallingdon  Hospital

 5240  SHRl  PRABODI]  CHANDRA

 Will  the  Minister  of  HLAT  Ir  AND

 FAMILY  PLANNING  te  yjleised  0

 state

 (a)  whethcr  the  Mobile  Dental  Van

 which  was  donated  by  Yugoslavia  in

 3954  ha,  been  lying  idle  at  Willingdon

 Hospital  for  the  last  five  years,  and

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  TH
 MINISTRY  OF  HEALTH  AND  FAMNI-
 IY  PLANNING  (SHRI  A  K  M  ISHA-
 QUE)  (a)  Yes

 (b)  The  spare  parts  of  the  vehicle
 are  not  available

 Use  of  Army  in  Bihar

 मेव  SHRI  SAMAR  GUHA  Will  the
 Minister  of  DEFENCE  be  pleased  to
 stete

 (a)  whether  units  of  Indian  Army
 ave  been  used  to  deal  with  the  curient

 avi  agitations  in  Brhai,

 (hb)  ४  so  the  number  of  such  occa-
 sions  of  using  army  units  for  dealing

 in  the with  the  internal  situation
 State  since  973

 (c)  whethe:  many  Generals  have  e-
 vated  the  use  of  Army  tmily  for  such

 purpose  and

 (a)  if  so  the  reaction  of  the  Gov-
 ernmcnt  thereto?

 THE  MINISTFR  OF  DLFENCE
 (SHRI  SWARAN  SING)  (a)  The

 Aimy  hig  not  hen  deplo,cd  im  Bihar

 durin,  thy  current  aif  ition  for  main-
 taining  law  and  order

 (b)  The  number  of  times  the  Army
 was  deployed  in  the  various  Stes
 since  973  for  maintenance  of  law  ond

 oyder  is  detailed  in  the  stufement
 attached

 (c)  No  Sir

 (d)  The  question  does  not  arise,
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 Statement

 DETAILS  OF  ARMY  DEPLOYMENT  IN  VARIOUS  STATES  FOR  MAINT-
 ENANCE  OF  LAW  AND  ORDER  SINCE  973

 a
 State  Date/pettod

 973
 (a)  Assam(Tezpur)  >  +  +  ४:

 (b)  Maharashtra(Nasik)  +  °°

 (c)  UttarPradesh  +  6  ।  @

 (d)  Arunachal  Pradesh  se

 (९)  Jammu  &  Kashmir  (Leh)  :

 (f)  Manipur  +  5+  eet

 7974
 (a)  Guyarat  (Baroda)  *  *  8  द

 (b)  Guyarat  (Ahmedabad)  *  °

 {c)  Bihar(Patna)  +  +  «

 (d)  Bihar(Rancht)  5s

 (०)  Bihar  (Dhanbad)  +

 ©  Himachal  Pradech  (Palampur)
 (g)  ALL  OVER  INDIA

 (during  Ratlway  Strtke)

 uh)  West  B  ngal  (Cooch  Behar  Tutat  garg
 Dinhata  and  Mathabhanga)

 32  Apr  to  77  May

 23  Apr  to  24  Apr
 27  Mey  to  73  June

 33  June  to  8  June

 4  Sep  to  35  Sep

 I3  Sep  to  27  Sep

 To  Jan  १०34  Jan  and
 25  Feb  to  26  Feb

 28  Jan  to  76  Feb
 38  Mar  to  26  Mar

 20  Mar  tc  28  Mar  and
 2  Apr  to  6  Apr

 20  Mar  to  3  Apr

 25  Api

 7  May  to  20  May

 27  Aug  t.  §  Sep

 Supply  of  scarce  metals  to  small  scale
 industries

 5242  SHRI  BHAGATRAM  MAN
 HAR  Will  the  Munster  of  STEEL  AND
 MINES  be  pleased  to  state

 (a)  whether  small  scale  industries
 २१९  facing  great  hardship  in  piocur-
 Ang  scarce  metals,

 (b)  the  steps  taken  by  Union  Gov-
 ernment  to  make  available  such  quotas
 ‘of  metals  which  have  been  sanctioned
 to  the  small  scale  industries  and

 (०)  The  steps  taken  to  streamline
 the  distribution  and  check  the  misuse
 of  these  scarce  metals?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD)  (a)  to
 (c)  The  intormation  is  being  collect-

 ed  and  will  be  laid  on  the  Table  of  the
 House

 Completion  of  roads  sanctioned  hs  the
 National  Highways  in  Maharashtra

 5243  SHRI  DHAMANKAR

 SHRI  VASANT  SATHE

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  vlaased  to  state

 (a)  the  number  of  roads  already.
 sanctioned  in  the  National  Highways
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 in  Meharashtra  State  in  the  existing
 National  Highway  system  not  yet  com-
 pleted  or  under  construction,  and

 (b)  the  tame  by  which  these  roads
 are  likely  to  be  completed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SIPPING  AND
 TRANSPORT  (SHRI  ॥  M  TRIVED!)
 (a)  It  is  presumed  that  the  Hon  Mem-
 ber  33  relerring  to  works  sanctioned
 during  the  Fourth  Five  Year  Plan  for
 further  devclopment  of  iifional  hiph-
 ways  in  he  State  which  otherwise
 were  already  minimum  sjngle  lane
 surlaced  and  fully  bridged  roads  The
 wolks  on  several  stretches  «t  National
 Highways  in  Mahorashtra  sanctioned
 under  the  407  Five  Year  Plan  are  in
 vario  i,  stiges  of  progress  Some  of
 the  minor  improveimeit  works  lke
 construction  of  cross  drainage  works
 ete  hive  already  been  completei  in
 teilain  stretches  but  majo,  improve
 ment  works  lke  widen  ng  and  streng-
 thening  of  single  lane  raods  or  streng-
 thening  of  existing  double  lane  roads
 are  mm  vatious  stages  of  construction

 (b)  Most  of  the  sanctioned  road
 works  are  hkely  to  be  completed  by
 1976-77  provideg  adequate  funds  are
 made  avaulable

 किसानो  को  उचित  दर  पर  लोहे  की  सप्लाई

 5244.  श्री  विभूति  सिश  :  क्‍या  इस्पात
 और  लान  मंत्री  यह  बताने  की  कृपया  करेंगे  कि
 ग्रामीण  क्षेत्रो  मे.  किसानो  को  अपने  उपयोग  के
 लिये  उचित  दर  पर  लोहा  उपलब्ध  करने  के
 लिये  सरकार ने  क्या  प्रबन्ध  गये  हूं;

 इस्पात  और  खान  सवाल  में  उपमंत्री

 (थी  सुर्वेश  प्रसाद)  :  कृषि  उपस्करों  के

 निर्माताओं  को  लोहे  शौर  इस्पात  की  सप्लाई

 निम्नलिखित  लग  से  की  जा  रही  है

 (a)  स्टील  स्क  को  सप्लाई  उत्पादकों
 के  स्टाक याई  से  सुकन  समान  समिति  द्वारा

 निश्चित  किये  गये  कोटे  के  अ्रनुत।र  की  जाती

 है।

 (2)  अन्य  सभी  प्रकार  लोहा  श्र  इस्पात
 राज्य  लघू  उद्योग  निगम  और  राज्य  कृषि
 उद्योग  निगम  का  सप्लाई  क्या  जाता
 है  जी  कृषि  उपस्करों  के  निमाताग्रा  का  सप्लाई
 समन्वित  करते  है  |

 लाया  और  इस्पात  स्टाक थाड  के  मूल्य
 झ्रंथवा  राज्य  निगम  द  माया  पर  दिया  जता
 >  । c

 Shortage  of  umported  drugs/injections
 m  the  Hospitals  in  Ahmedabad  and

 Gujarat
 245  SHRI  P  G  MAVALANKAR

 Will  the  Mimster  of  HEALTH  AND
 FAMILY  PLANNING  be  leased  ta
 st  ite

 (a)  whethe:  Government  are  aware
 that  several  important  drugs  and  in-
 jections  are  not  available  in  the  che-
 mists  shops  in  Ahmedabad  and  Guyarat
 for  the  last  six  monthg  resulting  into
 a  lot  of  hardships  to  many  patients,
 and

 (b)  if  so,  the  steps  Government  aie
 taking  to  :emedy  the  situation?

 THE  DEPUTY  MINISTER  IN  THF
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A  K  M  ISHA-
 QUE)  (a)  No  complaints  regarding
 non-availabiljty  of  essential  drugs  and
 injections  have  been’  received  by
 Government  However,  certain  brand~
 ed  drugs,  for  which  substitutes  are
 available  have  been  reported  to  be  in
 short  supply

 (b)  The  following  measures  have
 been  taken/are  being  taken  to  remedy
 the  situation

 )  Periodical  meetings  are  held
 in  the  Mimstry  of  Petroleum
 and  Chemicals  to  review  re-
 ports  received  from  State
 Drug  Controllers  regarding
 shortages  reported  by  them.
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 qn)

 dtu)

 av)  The

 instances  of  short-
 ages  come  to  the  notice  of
 Government,  the  matter  is
 taken  up  with  the  manufac-
 turers  concerned  and  Jatter  ad-
 vised  to  meet  such  requite-
 ments  on  an  emtergent  basis

 Whenever

 Whenever  shortage,  uccur  duc
 tu  inadequate  production,  steps
 are  taken  to  remove  the
 bottlenecks  with  a  view  to
 nereasing  =  production,  :  and
 when  this  is  not  possihle  im-
 port  licences  are  recominended
 or  arrangements  made  for  im
 port  of  drugs  through  State
 Trading  Corporation

 The  Import  Poly  ullows  the
 impott  of  essential  life-svving
 drugs  which  are  not  produced
 in  the  country  to  established
 importers  against  thei  quota
 licences

 Import  Trade  Control
 Policy  also  permits  individuals
 and  hospitals  to  import  drugs
 required  for  treatment  upto  a
 monetary  ceiling  of  Rs  200  and
 Rs  |  000  respectively  at  2
 time  without  the  necessity  of
 obtajning  a  licence  under  the
 Impoit  Trade  Control  regula-
 tion

 (v)  In  cases  where  the  established

 (vi)

 licences  held  by
 firms  are  not  adequate  for
 importing  of  the  essential
 drugs  marketed  by  them,  ad-
 hoc  licences  are  granted  for
 the  import  of  such  drugs  to
 meet  the  requirements  of  the
 country

 importers

 A  High  level  Group  in  the
 Ministry  of  Petroleum  and
 Chemicals  has,  been  set  UP,
 which  meets  freauently  to  die
 cuss  and  resolve  the  prolleme
 of  the  drug  industry  including
 shortages  that  arse  from  time
 Yo  time.
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 Visits  by  Heads  of  Foreign  States  or
 Governments

 5246  SHRI  P  G  MAVALANKAR:
 Will  the  Minster  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state

 (a)  Particulais  of  the  State  visits
 to  India  by  the  Heads  of  State,  or
 Governments  of  various  countries
 during  the  last  thiee  years  ९.९  1972,
 973  and  ‘1974,

 (b)  the  amount  spent  for  the  pur-
 pose  yeat-wie,  and

 (c)  whether  these  vists  proa.,ed
 friutful  and  if  so,  in  what  wiy?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SIRI  BIPINPAL  DAS?  fa)
 The  total  nuniber  of  such  visits  dur-
 ing  these  three  year,  was  46  A  de-
 tailed  statement  is  placed  on  the
 table  of  the  House  (Placed  wn  Library
 See  No  Lt-8825/74|

 972  Rs  16,71  945
 973  Rs  8  60  579
 974  Rs  22 26,106  (up  to

 date)

 (ec)  Such  high  level  exchange  of
 visits  are  highly  useful  Apart  from
 generating  goodwill  and  developing
 Or  renewing  cortacts  with  the  coun-
 tries  concerned,  these  visits  atford
 Opportunities  for  discussion  on  a  wide
 range  of  topics  of  mutual  interests.

 NCC  training  to  students  of  colleges
 and  Universities

 5247  SHRI  P  G  MAVALANKAR:
 Wul  the  Ministe:  of  DEFENCE  be
 pleased  to  state:

 (a)  whether  NCC  training  for  the
 students  of  colleges  and  Universities
 lg  progressing  satisfactotily,

 (9)  if  so,  the  facts  thereof,  and

 (९)  7  not,  what  are  the  mmpedimenta,
 and  whether  Government  propose  to
 remove  them  ard  how?
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 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  DEFENCE  (SHRI  J.
 B.  PATNAIK):  (a)  to  (c).  The  pro-
 gress  of  NCC  training  for  the  students
 of  Colleges  and  Universities  is  const-
 dered  satisfactory.  In  order  to  assess
 the  progress  ol  the  NCC  Scheme  and
 recommend  measures  to  make  it  :a0re
 useful,  an  Evaluation  Committee  had
 been  set  up  by  Government.  The  t0-
 commendations  of  this  Committee  have
 been  received  and  are  under  cclive
 consideration  of  Government.

 Appointment  of  judges  in  Labour
 Courts  in  Ahmedabad  and  disposal  of

 eases  by  them

 5248,  SIIRI  P.  6.  MAVALANKAR:
 Will  the  Minister  of  LABOUR  be
 Pleased  to  state

 (a)  whether  Government  have  ap-
 pointed  the  additional  two  judges  in
 the  Labour  Courts  at  Ahmedabad  and
 if  s0,  the  facts  thereof;

 (b)  whether  all  the
 Labour  Courts  are

 Ahmedabad;
 (c)  the  number  of  cases  disposed  of

 by  the  gaid  courts  during  the  first  ten
 months  of  1974;  and

 (d)  the  present  backlog  of  cases  and
 ‘when  and  how  they  will  be  cleared?

 existing  five
 functioning  at

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL.
 GOVIND  VERMA):  (a)  to  (d).  The
 information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  Sabha
 when  it  is  received.

 Indo-Sri  Lanka  talks  on  Cultural
 Exchange

 5249.  SHRI  VIRBHADRA  SINGH:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Indo-Sri  Lanka  talks
 were  held  in  November  1974,  on  cul-
 tural  exchange;  and

 (b)  if  so,  the  outcome  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  BIPINPAL  DAS):  (a)
 and  (b).  Government  have  been  dis-
 cussing  with  the  Government  of  Sri
 Lanka  various  measures  to  streng-
 then  cultural  exchanges  between  the
 two  countries;  this  matter  was  re-
 viewed  during  the  visit  of  the  For-
 eign  Minister  to  Sri  Lanka  from  Nov-
 ember  8  to  20,  974  and  it  was  ayreed
 to  promote  such  exchanges  at  all
 levels.

 Testing  of  advanced  version  of  Gnat
 fighter

 5250.  SHRI  MADIIU  LIMAYE:  Will
 the  Minister  of  DEFENCE  be  pieas-
 ed  to  state:

 (a)  whether  the  advanced  version
 of  Gnat  fighter  has  been  fully  tested;

 (b)  the  main  improvements  over
 the  previous  version:  and

 (c)  whether  in  view  of  the  advance
 in  technology  Gnats  have  become  out-
 dated,  necessitating  acquisition  and
 production  of  an  altogether  different

 plane?
 THE  MINISTER  OF  STATE  (DEF-

 ENCE  PRODUCTION)  IN  THE  MIN-
 ISTRY  OF  DEFENCE  (SHRI  RAM
 NIWAS  MIRDHA):  (a)  No,  Sir.  How-
 ever  the  development  work  is  pro-
 gressing  satisfactorily.

 (0)  It  will  not  be  in  the  public  in-
 terest  to  disclose  the  details.

 (९)  No  Sir  This  aircraft  especial-
 ly  with  the  improvements  now  under
 development,  will  have  a  useful  rele
 to  play  for  many  more  years.

 Delineation  of  seabeg  border

 5251  SHRI  C.  छू,  CHANDRAPPAN;:
 SHRI  SARJOO  PANDEY:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  not
 as  yet  delineated  seabed  border  with
 neighbouring  countries;
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 (b)  if  so,  the  facts  thereof;  and

 (c)  when  .sovernment  are  likely  to
 take  it  up?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  to  (vc).
 The  Government  of  India  have  al-
 ready  initiated  the  process  of  deli-
 neating  the  seabed  boundary  between
 India  and  the  neighbouring  countries.
 The  maritime  boundary  between
 India  and  Sri  Lanka  in  the  Palk  Bay
 has  been  settled  by  an  agreement
 which  came  into  force  on  July  8,  1974,
 India  signed  a  maritime  boundary
 agreement  with  Indonesia  on  August
 8,  974  settling,  the  continental  shelf
 boundary  between  the  two  countries.
 The  Agreement  entered  into  force  on
 December  1,  ‘1974.  Talks  for  settling
 the  maritime  boundary  with  Bangla-
 desh  have  also  started.

 Allotment  of  ships  to  different  ports
 for  handling  coal  and  food

 5252,  SHRI  C.  K  CHANDRAPPAN:
 SHRI  H.  N.  MUKERJEE:
 DR.  RANEN  SEN;

 Will  the  Muinister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  how  many  ships  of  coal  and  food
 are  handled  every  month  by  Calcutta,
 Bombay,  Madras,  Cochin  and  other
 ports  in  India;

 (b)  whether  there  has  been  some
 discrimination  in  giving  quota  of  ships
 to  some  ports;  and

 (c)  if  so,  the  reasons  and  facts
 thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  प्र.  M.  TRIVE-
 DI):  (a)  A  statement  showing  the
 number  of  coal  and  foodgrain  ships
 handled  by  different  Major  Ports  in
 the  country  every  month  since  April,
 3074  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-
 8826/74.}
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 (b)  and  (९).  No,  Sir.  The  alloca-
 tion  of  coal  ships  to  different  ports
 for  unloading  is  made  by  the  Direg-
 torate  General  of  Shipping  keeping
 in  view  the  limiteq  number  of  ships
 available  and  the  requirements  uf  im-
 portant  consumers  like  the  Railways
 and  Electricity  Boards.  Vessels  car-
 rying  imported  foodgrains  are  nomi-
 nated  to  different  ports  by  the  De-
 partment  of  Food  depending  on  the
 facilities  available  for  berthing  of
 ships  and  handling  and  clearing  of
 the  cargo.

 Developing  of  an  equipment  by  indian
 Scientists  to  jam  enemy’s  Radar

 5253.  SHRI  BIRENDER  ‘SINGH
 RAO:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state:

 (a)  whether  it  has  come  to  the  no-
 tice  of  the  Government  that  an  equip-
 ment  has  been  developed  by  the  Indian
 scientists  which  can  jam  the  enemy’s
 Radar  as  and  when  required;  and

 (b)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE  (DEF-
 ENCE  PRODUCTION)  IN  THE  MIN-
 ISTRY  OF  DEFENCE  (SHRI  RAM
 NIWAS  MIRDHA);:  (a)  A  press  re-=
 port  on  the  subject  has  come  to  our
 notice.  However,  it  is  learnt  that
 this  is  a  case  of  misinterpretation
 and  that  no  radar  jammer  has  heen
 developed.

 (b)  Not  applicable.

 Effect  and  influence  of  multinational
 corporations  on  industria]  labour

 5254.  SHRI  K.  MALLANNA:
 SHRI  GAJADHAR  MAJHI:

 Will  the  Minister  of  LABOUR  he
 pleased  to  state:

 (a)  whether  Government  have  ini-
 tiated  any  study  regarding  the  effect
 and  influence  of  multinational  corpo-
 ration  on  the  industrial  labour,  labour
 activities  and  conditiong  of  labour;  and

 (b)  if  so,  the  progress  made  in  this
 regard  and  the  conclusiong  and  findings
 thereof?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VERMA):  (a)  and  (b).
 Proposals  in  this  regard  are  being
 worked  out.

 Export  of  Steel  by  SAIL

 5255.  SHR]  VAYALAR  RAVI:  W3ll
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  steel  is  being  exported
 by  SAIL;  and

 (b)  if  go,  the  total  quantity  of  steel
 exported  and  the  total  value  thercot
 since  SAIL  had  begun  export?

 THE  DEPUTY  MINISTER  IN  lHE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a)

 and  b)  SAII.  International  Limited,
 set  up  m  June,  974  as  a  subsidiary  of
 Stee:  Authority  of  India  Lim.ted,  1s
 the  Canausing  Agency  for  export  of
 cettain  categories  of  steel  materials.

 SAIL  International  Limited  has
 concluded  a  contract  with  the  Iranian
 State  Railways  for  the  export  of
 130,000  tonnes  of  rails,  Shipments
 against  this  contract  would  be  spread
 over  30  month...  Contracts  have  ajso
 been  entered  into  for  the  export  of
 49,000  tonnes  of  billets  and  over
 15,000  tonnes  of  bars  and  roads.  In
 80  far  as  the  canalised  items  are  con-
 cerned,  export  for  over  20,000  tunnes
 of  bars  and  rods  and  450  tonnes  of
 wires  have  been  cleared  by  SAIL  In-
 ternational  Limited.  The  total  value
 of  these  transactions  would  be  of  the
 order  of  Rs.  60  crores,

 Allocation  for  Repair  and  Maintenance
 of  Roads  in  Calcuita

 5256.  SHRI  SOMNATH  CHATTER-
 JEE;  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state  whether  Central  Government
 propose  to  make  any  special  alloca-
 tion  of  funds  for  repair  and  improve-
 ment  of  roads  in  Calcutta  which  are
 in  a  deplorable  condition  due  to  the
 complete  failure  and  neglect  of  the
 State  Government  and  Corporation  of
 Calcutta?

 7346

 THE  MINISTER  OF  STATE  IN’
 THE  MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H,  M.  TRIVE-
 DI):  No  funds  are  provided  under  the
 Central  Sector  Roads  Programme  for
 any  financial  assistance  for  repairs  of
 city  roads  in  Calcutta.  These  roads
 tall  essentially  within  the  sphere  of
 activities  of  State  Government/Local
 bodies  concerned.

 US.S.R.  help  to  Develop  Coastal
 Reserves

 5257.  SHRI  R  V.  SWAMINATHAN:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  U.S.S.R.  has  agteeg  to
 help  India  for  the  development  of
 India’s  vast  coastal  reserves;

 (b)  whether  any  agreement  has
 been  reached  with  the  U.S.S.R.;  and

 (c)  £  0,  the  main  features  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKIIDEV  PRASAD):  (a)
 No,  Sir.  There  is  no  proposal  to  seek
 U.S.S.R.’s  help  for  the  development

 of  mimeral  reserves  in  the  coastal
 areas  of  the  country.

 (b)  and  (९),  Do  not  arise.

 Resolution  regarding  Nuclear-Weapon-
 Free  Zone  in  West  Asia

 5258.  SURI  R  V.  SWAMINATHAN:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  India  has  voted  in  the
 U.N.  Political  Committee  for  a  Pakis-
 tani  Resolution  guaranteeing  the  secu-
 rity  of  mon-nuclear  weapon  States
 against  the  threat  of  use  of  nuclear
 ‘weapons;

 (b)  if  so,  the  main  reasons  for  sup-
 porting  the  resolution;

 (c)  whether  India  also  supported
 the  Joint  Resolution  by  Iran  and
 Egypt  for  the  establishment  of  a
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 Nuclear-Weapon-Free  Zone  in  West
 Asia;  and

 (व)  it  so,  whether  India  hud  earlier
 been  against  the  Resolution  and  the
 reasons  for  accepting  it  now?

 THE  DEPUTY  MINISTER  IN  १  HE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SURI  BIPINPAL  DAS):  (a)
 and  (b).  Pakistan  tabled  a  draft  re-
 Solution  entitied  “Strengthening  the
 Security  of  non-nuclear-weapon
 States  against  the  use  or  thicat  of
 Use  Of  nuclear  weapons".  The  draft
 resulution  would  have  the  —  United
 Nations  General  Assembly  (i)  dec~
 dare  Hs  firm  support  for  ihe  indenen-
 dence,  territorial  integrity  ang  sove-
 reignty  ol  non-nuclear-wea.on
 States,  and  (2)  recommend  to  mem-
 ber  States  to  consider  in  all  “ppro-
 Priate  forums,  without  loss  of  time
 the  question  of  strengthening  the  sc-
 curity  of  non-nuclear-weapon  States,
 There  was  nothing  objectionable  in
 the  draft  resclution  and  India  voted
 affirmatively  on  it  The  draft  resolu-
 tion  was  adopted  unanimously  by  the
 General  Assembly.

 (९)  Yes,  Sir.

 (d)  No,  Sir.  India  hag  all  aiong
 Supported  the  Iranian-Egyptian  pro-
 posal  for  the  establishment  of  a  nu-
 tlear-weapon-free  zone  in  the  Mid-
 dle  East.

 Supply  of  Pig  fron  and  Coke  to  Smal]
 Scale  Industries

 5259.  SHRI  GAJADHAR  MAJIII:
 SHRI  C.  K.  JAFFER

 SHARIEF:
 SHRI  B.S  BHAURA:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pieased  to  state-

 (a)  whether  there  has  been  ghort
 supplies  of  pig  iron  ang  coke  tu  small
 scale  industries;  and

 (b)  if  so,  the  steps  proposed  to  be
 ‘taken  to  improve  the  supply?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
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 (SHRI  SUKHDEV  PRASAD):  (a
 and  (b).  The  position  of  availabilit

 of  pig  iron  and  hard  coke  is,  at  pre
 sent,  ,atisfactory.

 Protest  in  U.  ्,  over  CENTO  Navs
 Exercises  in  Indian  Ocean

 5260,  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  the  Indian  repregenta-
 tive  at  the  United  Nations  hus  lodged
 any  protest  at  the  recent  CENTO
 Naval  Exercises  (Midlink,  974)  85
 beiny  violative  ०७६  che  General  Assem-
 bly  Resolutions  of  !97l,  972  and  l973
 regarding  prestivation  of  the  Indian
 Ocean  as  a  7one  of  peavey;

 On)  at  so,  whether  cooperation  0
 any  other  countries  was  sought  and
 obtained  in  the  matter;  und

 (c)  whether  the  question  has  alse
 been  raised  by  India  with  Pakistan
 and  Iran  whose  Governmeals  are  par-
 ticipating  m  CENTO  exercises?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRU  BIPINPAL  DAS):  (a)
 No,  Sir.

 (b)  Does  not  arise

 (c)  No,  Sir

 Research  on  Cance,  among  Women
 after  using  Loop  and  other

 Contraceptive  Devices

 ‘5261,  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state:

 (a)  whether  the  Madurai  Unit  of
 the  LC  MLR.  is  engaged  in  valuable  re-
 search  on  incidence  of  vancer  among
 women  using  the  loop  und  cther  con.
 traceptive  devices;  and

 (b)  if  so,  the  facts  thereof?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  Yes.
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 (b)  The  unit  is  conducting  research
 among  women  on  oral  and  injectable
 hormonal  contraceptives  and  se  of
 Copper  ‘T’--200  an  intra-uterine  con-
 traceptive  device.  The  data  so  far

 analysed  has  not  shown  any  malig-
 nancy  of  female  genital  tract  cleve-
 loping  which  could  be  ascribed  to  the
 use  of  the  above  contiaceptives
 However,  the  work  i.  97  progress

 Unsatisfactory  Performance  of  Indian
 Council  of  Medical  Kesearch

 §262  SHRI  INDRAJIT  GUPTA
 Will  the  Minister  of  HEALTH  AND

 FAMILY  PLANNING  be  pleascd  to
 state

 (a)  whether  ICMR  had  thireaten-
 ed  to  close  down  the  Madurai  unit
 hecause  of  its  poor  work  and  re  ulls,

 (b)  if  so,  whether  any  inquiry  has
 been  made  to  eStablish  the  respunci-
 bility  of  the  head  of  the  units  tor  this
 unsatrsfactory  performance;

 (c)  whether  it  is  a  fact  that  the
 units’  work  was  dislocated  for  long
 periods  at  a  time,  due  to  nomn-avail-
 ability  of  alcohol,  fixative,  and  slides
 for  taking  smears;  and

 (d)  the  action  taken  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A  K.  M
 ISHAQUE):  (a)  No  It  is  presumed
 that  the  Madurai  umit  referred  to  in
 this  question  by  the  Honourable
 Member  ig  the  same  as  indicated  in
 his  Question  No.  526]  which  is  also
 being  answeied  on  this  day.

 (b)  Question  does  not  arise

 (९)  No  such  complaint  has  been  re-
 ceived.

 (d)  Question  does  not  arise.

 Memorandum  from  all  Federation  of
 All  India  Hindustan  Construction

 Workers’  Unions

 5263  SHR]  B  S  BHAURA:  Will
 the  Minister  of  LABOUR  be  vleased
 to  state

 (a)  whether  Government  Nave  re-
 ceived  any  Memorandum/representa-
 tions  trom  the  Federation  or  All  India
 Hindustan  Construction  Workers’
 Unions,

 (b)  af  ६४०  the  demands  raised  there-
 mm  and

 (९)  whether  Government  have  con-
 sidered  the  same  and  tf  30,  the  dec
 ston  taken  thercon?

 THE  DEPUT\  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL-
 GOVIND  VFRMA)  (a)  Yes,  Sir.

 (b)  Demand  for  making  «mend-
 meny,  to  the  following  Labour  Laws.

 (l)  Minimum  Wages  Act:

 (2)  Payment  of  Gratuity  Act;
 (3)  Provident  Fund  Act;

 (4)  Workmen's  Compensation
 Act:  and

 (5)  Industral  Disputes  Act.

 (c)  These  demands  are  under  con-
 sideration

 Complaints  against  D.T  C.  Drivers  and
 Conductors

 5264  KUMARI  KAMLA  KUMARI’
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 {a)  the  number  of  complaints  re-
 ceived  by  Genera]  Manager  and  other
 officials  against  the  DTC  drivers  and
 conductors  in  974  with  special  ref.
 erence  to  October  and  November
 1974;

 (b)  whether  any  action  has  beet
 taken  against  them;  and

 (ec)  af  30,  the  facts  thereof?



 i  Written  Answers

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H  M  TRIVEDI).
 (a)  3255  trom  ist  January,  974  to  30th
 November,  974  including  38  in  Octo-
 ber,  4974  and  05  in  November,  ‘1974,

 (b)  and  (c).  Action  has  already
 been  taken  jin  979  cases  and  the  re-
 maining  276  cases  are  at  various
 stages  of  processing

 Demand  and  Supply  of  Aluminium
 and  Copper

 5265.  SHRI  JYOTIRMOY  BOSU
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  demand  and  supply  of  alu-
 minium  and  copper  in  the  country,
 year-wise,  during  the  last  three  yeas;
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 (b)  the  respective  shares  of  indi-
 genous  production  and  import  in  the
 total  supply  of  those  two  materials,
 year-wise,  during  the  last  three  years,

 (c)  who  are  the  mam  pruducers  of
 aluminium  and  quantity  of  aluminium
 produced  by  each  year-wise  during
 the  last  three  years,  and

 (da)  the  steps,  ig  any,  being  taken
 to  achieve  self-sufficiency  in  copper?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD)  (a)  and
 (9)  The  following  table  shows  for
 the  years  97l-72  to  1973-74  (a)  sup-
 ply  of  aluminium  and  copper  from
 domestic  production  ang  imports  and
 (b)  demand  as  estimated  hy  the  Task
 Force  on  Non-Feriou,  Metals  (Fourth
 and  Fifth  Pian)

 (an  tonnes

 Aluminium

 Domesue  production

 Import;

 Estimated  demand  +  पु  *  *

 Gopper
 Ty  omestic  production  *

 Import  .  .  .  *

 Estimated  demand  *  .

 ToTAL  .

 TotTar  64,405

 497I-72  1972-73  —-973-74

 ‘181,485,  V7ASTTA  147,845,

 21,236  1,664  ‘1,605,  6

 202,721  1764438  349.450  6

 *  F 233,000  /210,000*  230,000°

 8.405  ‘12,596  12,899
 .  .  56,000  54,000  $3,000

 66,596"  65,899
 ५

 *  102,750,  83,700%  83,700

 *The  Task  Force  for  the  V  Plan  revised  the  earhcr  demand  estimates  dows:
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 (e)  M/s  Indian  Aluminium  Com-

 pany  Lumited,  M/s  Hindustan  Alumi-

 nium  Corporation  Limited,  Madras

 Aluminum  Company  Limited  and

 the  Aluminum  Corporation  of  India

 Limited,  are  the  primary  producers
 of  aluminium  metal  in  the  country.

 The  quantity  of  aluminium  produced

 by  these  companies  during  the  last

 three  years  ig  given  below:—

 Name  of  the  Campnay
 Production  tn  tonnes

 rt  Indian  Aluminum  Company  Ltd  .

 2  Hindustan  Aluminium  Corporation  Limited

 3  Maia  Alummium  Cc  Lté  .

 q  Alummium  Corporation  of  India  (Onder  Lock-out
 since  r§th  Supt  ,  2973)

 I97I-72  ‘1972-73  ‘1973-74

 82,075  76,793  74.56  4.
 *  78734  76,967,  88,770

 .  पु  13,063  I3  r82  II,296

 75563  7  832  3,214

 I8r,485  «745774  ‘147,845,

 (a)  M/s  Hindustan  Copper  Limi-
 ted  have  undettaken  a  programme  for
 the  development  of  copper  deposits
 for  increasing  production  of  copper
 metal  to  45000  tonnes  per  annum  by
 the  end  of  Fifth  Five  Year  Plan  pe-
 riod  Tloweve:  as  theie  i,  a  consi-
 derable  gap  between  the  indigenous
 production  and  demand  of  copper  re-
 tal  self-suffiaiency  in  copper  {is  not
 expected  to  be  achieved  in  the  Vth
 Plan

 Soldiers  and  Officers  Returd  from
 Service  during  last  three  years

 5268  SHRI  D  8  CHANDRA  uOW-
 DA  Will  the  Minister  of  DEFENCE
 be  pleased  tn  state

 (a)  the  number  of  solliers  and  offi-
 cers  who  retired  fiom  defence  vervi-
 es  during  the  last  three  yeais  and

 (b)  how  manv  such  peiwmg  Wele
 rehabilitated  by  the  Government  dur-
 ang  the  above  period?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH)  (a)  A  to-
 tal  of  75063  persona  were  retir*d/re-
 jeased  from  the  three  Services  dur-
 ing  thig  period

 (b)  A  total  of  57796  were  found
 employment  during  this  period,

 Contractor,  m  Bhilai,  Rourkela,
 Durgapur  and  HSCO

 5267  SHRI  MOHAMMAD  ISMAIL
 Will  the  Minister  of  STEEL  AND
 MINES  be  plersed  to  ,tate

 (a)  the  total  number  of  «oniracters
 ang  money  paid  to  them  during  three
 vears  yeal-wise  in  the  Bhijai  Rour-
 kela  Durgapu.  steel  pianta  and
 Indi  in  Iron  and  Steel  Company,  and

 (by  the  number  of  workers  श  gaged
 by  the  contractois  year-wise’

 THE  DEPUTY  MINISTER  IN  THE
 MINISPRY  OF  STEEL  AND  WINES
 (SHRI  SUKHDEV  PRASAD)  (a)
 ang  (b)  The  information  3s  being  col-
 lected  and  wil]  be  laid  on  the  Table
 of  the  House

 Cancellation  of  Licences  of  Drug  Units
 for  Manufacturg  of  Substandard

 Medicines  in  974

 5268  SHRI  SUKHDFO  PRASAD
 VERMA  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  be  pleas-
 ed  to  state

 (a)  the  total  number  of  drug  unite
 whose  licences  have  been  cancelled
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 fey  manufacturing  sub-standard  medi-
 eines  during  the  period  from  April  to
 October,  974  in  each  of  the  States;
 and

 (b)  what  other  stern  action  Gov-
 ernment  propose  to  take  in  this

 Tegard?

 क  THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K  M
 ISHAQUE)  (a)  The  info-mation  38
 being  collected  and  will  be  laid  on  the
 Table  of  the  Sabha  in  due  course.

 (b)  A  note  indicating  the  steps
 taken  by  the  Central  Drugs  Standard
 Control  Organisation  to  combat,  the
 manufacture  and  sale  of  spurious  and
 Sub-standard  drugs  is  enclosed.

 Statement

 The  following  steps  have  been  taken
 ig  combat  manufacture  anc  sale  ct
 sub-standard  and  spurious  drugs.—

 These  steps  would  also  result  in  en-
 suring  the  supply  of  drugs  of  stand-
 ard  quality

 LM  To  eliminate  unhcensed  manu-
 facture  of  drugs,  who  usually
 indulge  in  manufacture  and
 sale  ot  Spurious  drugs  and
 “All  India  hst  of  leensed
 drug  manutacturers’  has  been
 compiled  ind  brought  upto
 date  ‘This  list  has  been  cir-
 culated  to  the  Association  of
 drug,  manifacturers  ond  dea-
 lers,  and  State  Drugs  Control!
 Organisations

 2.  The  Diugs  and  Cosmetics  Act
 has  been  amended  and  the  ex-
 tent  of  penalty  for  manufac-
 ture  and  the  sale  ot  adulte-
 rated  drugs  and  muanutacture
 and  Sale  without  hcence  has
 been  raised  from  3  years  to
 30  years,  Provision  has  also
 been  made  fo.  the  confiscation
 of  equipment  and  implements
 employed  for  manufacture  of
 such  drugs  as  also  the  means
 of  transport  of  such  drugs.
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 3  The  States  have  been  adyised
 to  maintain  close  liaison  with
 the  Police  authorities  for  the
 campaign  agains,  spur0us
 drugs  to  be  carried  on  inten-
 sively,

 4  Whenever  reports  of  spurious
 drugs  are  received  by  the
 Central  Drugs  Standard  Cont-
 rol  Organisation  end  when-
 ever  a  racket  i8  supposed  to
 be  of  Inter-State  character,
 special  precautions  are  taken
 to  alert  the  States  concerned
 ang  to  advise  them  to  take
 necessary  action  with  the
 assistance  of  the  State  Police.

 5  The  States  have  been  requested
 to  augment  their  Drugs  Ins-
 pectorates  and  the  testing
 facilities  so  that  the  scale  of
 sampling  is  increased  and
 quick  test  reports  ere  obtain-
 ed.

 6  Zonal  Offic'rs  of  the  Central
 Drugs  Standard  Control  Or-
 gamisation  have  been  set  up
 at  Bombay,  Cilcutta.  Madzas
 and  Ghaviabad  to  bring  about
 a  close  haison  between  the
 Central  and  State  Orgenisa-
 tions  One  of  the  functions  of
 the  Zona]  Officers  is  to  inves-
 tigate  the  movement  of  spu-
 rious  drugs,  particularly  in
 inter-State  commerce  and  to
 eusure  that  the  standards  ot
 drugs  moving  in  inter-State
 commerce  are  stringently  ob-
 served  The  Zonal  Officers
 are  assisted  in  their  task  by
 Central  Drugs  Inspectors  who
 work  ain  close  hraison  with  the
 State  Drugs  Inspectors,  The
 Central  Inspectorate  staff
 attached  to  the  Zonal  Offices
 is  being  uugmented.

 7.  The  help  and  cooperation  of
 Association  repres2nting  the
 interests  ut  diug  manufactu-
 rers  and  dealers  are  Leing  en-
 listed  to  ensure  maximum
 comphance  with  the  Good
 manufacturing  and  gale  prac-
 tices  and  their  cooperation  ह. ड



 the  campaign  against  spurious
 drugs  4  also  being  sought

 8  A.  tramimng  programme  for
 Drugs  Inspectors  and  Govern-
 ment  Analysts  has  been  ar-
 ranged  under  the  aegis  of  the
 Central  Drugs  Standard  Con-
 tro]  Organisation  These
 training  programmes  wil,  help
 m  more  stringent  enforce
 ment  of  Drug  Standard  Cont-
 ro]

 9  A  constant  haison  and  dialogue
 with  the  State  Drugs  Control
 Organisation  is  maintamed  by
 the  Central  Drugs  Standard
 Contro]  Organisation  by  hold-
 ‘ng  meeting  of  the  Drugs  Con-
 sultative  Committee  meeting

 of  the  Zonal  State  Drugs  Con-
 troliers,  ang  through  discus-
 sions  the  Zonal  Officers  have
 with  the  Stale  Drugs  Control
 Officials  and  by  corzespord-
 ence  This  constint  exchange
 of  information  helps  ५  20rdina-
 tion  and  intensification  of
 quality  control  measures

 \0  The  States  have  been  requested
 to  constitute  State  Drugs  Ad
 visory  Board  on  which  repie-
 sent.tives  sf  the  drug  manu
 jacturers  de  leas,  =  medice!
 profession  ani  consumers  cre
 associated  ty  advi  e  the  Stae
 Governments  on  the  measu¢
 to  be  teken  for  eficctive  en-
 forcement  of  the  Orugs  and
 Cosmetics  Act

 ll  Under  the  Fifth  Five  Year  Plan
 provision  has  been  made  for
 the  Central  (Government  to
 render  financial  assistance  to
 the  States  ter  establishing
 combined  Food  irq  Drugs
 Laboratory  mm  the  States

 33  The  queshon  regarding  the
 prevalance  of  spurious  Crugs
 and  the  yteps  that  shoulg  be
 tackling  the  menance  of  spu-
 tacking  the  menance  of  spu-
 TwUs  drugs  was  discussed  at
 the  last  mecting  of  the  Cent-
 ral  Council  of  Health  held  in
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 April,  974  The  Centrak
 Council  of  Health  passed  a
 resolution  whith  amongst
 other  things  recommeideg  to
 the  States  that  they  should
 set  up  a  proper  entorcement
 machinery  iicluding  an  In-
 telligence-cum-legal  cell”
 which  should  muntain  a  close
 hhaison  with  the  Pohce  at  the
 headquarters  and  also  a  tae
 district  level  tor  tackling  the
 menance  of  spurious  diugs

 3  Umon  Health  Minister  has  wnit-
 ten  to  the  Siate  Health  Mimis-
 ters  emphising  the  ympori-
 ance  of  the  State  Drugs  Cont~-
 rol  Admunistration  m  the
 Stafe  and  the  need  tor  tigh-
 tening  the  enfor.ement  proce-
 dures  The  requisitees  for  2
 effective  Drugs  Control  Ad-
 ministration  have  been  spelt
 out  and  the  extent  of  assist-
 ance  that  the  «enire  can  ex-
 tend  hus  also  been  explained
 ‘The  need  for  imposing  the
 severest  possible  penalities
 avallable  where  oftender,  are
 caught  has  also  been  stressed

 4  A  crash  programe  for  inspee-
 tion  of  all  fums  manutactur-
 ing  injections  has  been  imtia-
 ted  by  the  Centril  Drugs
 Standard  ont  a  Organisation
 In  ¢o-ordinifion  with  the  State
 Drugs  Control  Administration.

 l,  The  Drugs  ang  Cosmetics  Act
 ls  proposeg  to  be  amended  to
 provide  for  sfrinzent  penal-
 fies  for  oiJanc  s  relatine  to
 the  manutac'tre  and  sale  of
 spurious  drugs

 Cancellation  of  Licences  of  some
 Pharmaceutical  Firms  of  West  Bengal

 5269  SHRI  VARKEY  GEORGE
 Wil  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to
 state

 (a)  whether  the  hcenceg  of  l4  phar
 maceutical  firms  m  West  Bengal  were
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 cancelled  during  the  current  year  for
 ‘manufacturing  sub-standard  and  un-
 healthy  drugs;

 (b)  whether  similar  action  has  been
 Aaken  in  other  States  also:  and

 (९)  ig  so,  the  names  of  those  States?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTILi  AND  FAM-
 ILY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  to  (ey,  Information  38
 being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha  when  receiv-

 Red.

 ‘Realignment  of  National  Highway
 between  Kasargod  and  Kanhangad

 5270,  SHRI  P.  R.  SHENOY:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  any  representation  has
 been  received  regarding  realignment
 of  national  highway  between  Kasar-
 god  and  Karhangad;

 (b)  whether  this  re-alignment  would
 save  the  clistance  between  the  two
 places  and  straighten  the  natioual
 highway;  and

 {c)  if  so,  the  reaction  of  Govern-
 ment  to  the  proposal?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRIVE-
 ह ०३३३  (a)  Yes,  Sir,

 tb)  Yes.  Sir,

 (०)  The  merits  of  the  re-alignment
 ‘suggested  including  the  aspect  of  cost
 dnvolvement  are  still  under  examina-
 tion  as  the  present  national  highway
 alignment  is  already  a  single  lar.e-
 dlaks-topped  road.
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 Coastal  Steel  Plants

 ‘5271,  SHRI  P.  R.  SHENOY:  Will  the
 Minister  of  STEEL,  AND  MINES  be
 pleased  to  state  the  steps  taken  by
 Government  to  establish  coastal  stee
 plants?  /  otf

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  The
 proposed  steel  plant  near  Visakhap
 alnam  will  be  in  the  coastal  area,

 Commissioning  of  Indian  Navy  Sub
 marine  Vagir

 5272.  SHRI  RAJDEO  SINGH:  Wil
 the  Minister  of  DEFENCE  be  pleasec
 to  state:

 (a)  whether  the  Indian  Navy  Sub-
 marine  Vagir  has  become  the  1  firs!
 under  water  warship  to  help  in  the
 drive  against  smuggling  by  hauling  ur
 suspicious  looking  motor  fishing
 vessel;

 (b)  whether  the  fishing  vesse.,  iv
 question  was  found  carrying  textile.
 wud  electronic  calculators  valued  a
 Rs  8  lakhs:  and

 (c)  if  so,  whether  the  submarine
 pergonnel  were  rewarded  for  —  thi
 excellent  catch  if  so,  the  nature  0
 ihe  rewards?

 THE  MINISTER  OF  DEFENC!
 (SHRI  SWARAN  SINGH):  fay  Sub
 marines  72  not  employed  for  appreh
 ension  of  smugglers’  boats  but  durin!
 the  course  of  exercise  the  Submar
 inc  Vagir  happened  to  help  in  tht
 apprehension  of  several  smugglint
 craft.

 (b)  One  of  the  vessels  apprehen
 ded  was  carrying  textiles  and  elect
 ronic  calculators  valued  at  about  Ré&
 i4  lakhs,

 (c)  The  question  of  rewarding  th
 submarine  personnel  is  under  consid
 eration  of  the  Government.
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 Uniform  policy  for  free  medical
 facilities  in  states  on  income  basis

 §273.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  HEALTH  AND  FAMI-
 LY  PLANNING  be  pleased  to  state:

 (a)  whether  Government  propose
 to  ask  the  State  Governments  to  adopt
 an  uniform  policy  to  provide  for  free
 medical  facilities  to  the  population  on
 the  basis  of  monthly  income;  and

 (9)  if  so,  the  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTII  AND  FAM-
 ILY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  No.

 ६9)  Doeg  not  arise,

 Recruitment  policy  for  Army
 Personnel

 5274.  PROF,  NARAIN  CHAND
 PARASHAR.  Will  the  Minister  of  DE-
 FENCE  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  1471
 on  the  28  November,  974  regarding
 Recruitment  Policy  for  Army  Preson-
 nel  and  state:

 (a)  the  reasons  which  led  Govern-
 ment  to  decide  the  recruitment  policy
 regarding  which  g  decision  was  taken
 in  4963  but  the  implementation  of
 which  was  affected  on  Ist  April,  ‘1973,
 nearly  0  years  after  the  decision  is
 supposed  to  have  been  taken;

 (b)  in  case  the  decision  wag  taken
 in  963  the  reasons  for  not  implement-
 ing  it  in  963  or  soon  thereafter  on
 the  basis  of  recruitable  male  popula-
 tion  of  the  age  group  197~25  years;

 (c)  the  exact  date  on  which  the
 decision  wag  taken  in  963  and  whe-
 ther  the  State  Governments  were
 consulted  in  taking  such  an  important
 decision;  and

 (d)  if  so,  the  reaction  of  each  one
 of  the  State  Governments  on  this
 issue?
 3004  LS—6

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  and
 (b).  The  policy  to  relate  recruitment
 from  various  States,  to  the  recruitable
 male  population  of  the  age-group  1
 25  years  has  been  implemented  pro-
 gressively  since  1963.  Even  at  the
 time  this  decision  was  taken,  it  was
 stipulated  that  it  should  be  implement-
 ed  in  such  a  manner  that  it  would
 in  no  way  impair  the  fighting  qualiti-
 es  of  the  Army.  This  was  to  he
 done  in  a  phased  programme  _  spread
 over  a  number  of  years.  The  final
 phase  of  implementa'ion  of  the  963
 decision  took  effect  trom  ‘1-4-1973,
 when  the  97]  census  figures  of  popu-
 lation  became  available.

 (c)  (i)  3890  February  1963,
 (u)  The  State  Governmerits

 were  not  consulted.

 (d)  Does  not  arise.

 Agreement  with  UK  for  US  military
 base  on  Diego  Garcia

 5275.  SHRI  B.  V.  NAIK:  Will  the
 Minister  of  EXTERNA  LAFFAIRS  be
 pleased  to  state:

 (a)  whether  Government  of  United
 Kingdom  have  finally  agreed  to  hand-
 over  or  lease  out  the  Island  of  Diego
 Garcia  to  United  States  to  establish
 their  military  base  there;

 (0)  मै  so,  the  genesis  and  basis  of
 the  sovereignty  of  U.K.  over  the  Island;

 (९)  the  most  primate  sovereign  inde-
 pendent  State  of  the  Island  of  Diego
 Garcia;  and

 (d)  the  attitude  adopted  by  that
 country  regarding  the  pohtical  status
 of  the  Island  of  Diego  Garcia?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  By  an
 agreement  concluded  in  1966,  the  Gov-
 ernment  of  UK  granted  certain  de
 fence  facilities  to  the  US  Government
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 on  the  island  of  Diego  Garcia,  On
 December  3.  974  the  U.K,  Gevernment
 announced  that  it  had  ‘decided  to
 agree  to  proposals  from  the  United
 States  Government  for  a  relatively
 modest  expansion  of  the  facilifies  on
 the  island  of  Diego  Garcia’.

 (b)  to  (d).  Diego  Garcia  had  been
 administered  by  Great  Britain  as  a
 part  of  Mauritius  and  was  reportedly
 ceded  on  certain  conditions  to  the
 United  Kingdom  at  the  time  of  the
 independence  of  Mauritius  in  1968.
 Some  300  inhabitants  of  Diego  Garcia
 were  then  resettled  in  Mauritius,  The
 most  proximate  sovereign  independent
 state  to  Diego  Garcia  is  in  fact  the
 Maldives.

 Asian  Collective  Security  System

 5276.  SHRI  8,  V.  NAIK:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Asian  Collective  Secu-
 rity  System  proposed  by  U.  8.  8.  RB.
 has  been  examined  by  the  Govern-
 ment  of  India;

 (b)  whether  concrete  provosgals  are
 still  awaited  from  U.  8,  8.  R.,

 (c)  whether  Government  have
 communicated  any  reaction  to  U.S.S.R.
 in  this  behalf;  and

 (9)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  BIPINPAL  DAS):  (a)  and  (b).

 The  Soviet  Union  has  put  forward
 certain  general  principles  on  which
 Asian  Collective  Security  can  be
 built,  but  no  concerete  proposals  have
 been  made  by  them  in  regard,  to  their
 implementation.  Consistent  with
 our  policy  of  strengthening  interna-
 tional  peace  ang  security,  Government
 are  willing  to  consider  all  proposals
 which  can  help  in  the  emergence  of

 ria
 as  an  area  of  peace  and  stabill-
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 (eo)  and  (ad).  Do  not  arise.

 Iron  Ore  Deposit

 5277.  SHRI  B.  V.  NAIK:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  the  extent  of  Iron  Ore  deposi¥
 in  this  country;  and

 (b)  the  number  of  years  for  which
 this  will  last  at  the  current  rates  of
 exploitation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STERL  AND  MINES
 (SHRI  SUKHDEV  PRASAD):  (a>
 The  iron  ore  reserves  in  the  country
 have  been  estimated  at  3.620  million
 tonnes  of  high  grade  Hematite  ore  and
 95  million  tonnes  of  magnetite  ore.

 (b)  The  estimated  production  of
 iron  ore  during  974  is  35  million
 tonnes.  At  this  level  of  production,
 the  reserves  woulg  jast  for  more  than
 200  years.  There  is  possibility  of
 more  reserves  being  located,

 Trade  Unions  of  Farm  Labourers

 5278.  SHRI  B.  V.  NAIK:  Will  the
 Minister  of  LABOUR  be  pleaseq  fo
 state  the  total  number  of  trade  unions
 of  farm  labourers  other  than  plantas
 tion  labourers  in  the  country?

 THH  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BALr
 GOVIND  VERMA):  There  were  I45
 registered  trade  unions  of  farm  work:
 ergs  in  970  under  the  Trade  Union#
 Act,  1926,  Latest  information  tn  the
 matter  is  not  available,
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 Sherfage  ef  Medicines  in  Employees
 State  Wnamrance  Scheme,  Hospitals

 in  Kerala

 5279.  SHRI  C.  JANARDHANAN:
 ‘Will  the  Minister  of  LABOUR  be
 pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  lack  of  import-
 ant  medicines  and  other  facilities  in
 the  Employees  State  Insurance  Sche-
 me  hospitals  in  Kerala;  and

 (b)  if  so,  the  facts  thereof  and  the
 measures  being  taken  to  improve  the
 situation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI  BAL
 GOVIND  VERMA):  The  Employees’
 State  Insurance  Corporation  have  fur-
 hushed  the  following  information.—

 (a)  and  (b)  No  such  information
 hag  been  received  hy  the  Corporation.
 However,  the  administration  of  medi-
 cal  benefit  under  the  Employees’  State
 Insurance  Act,  948  being  the  res-
 ponsibility  of  the  State  Governments,
 it  is  for  the  Government  of  Kerala  to
 look  into  the  matter.

 fata  मंत्री  को  पअ्रमरीका  यात्रा

 5280.  श्री  चूला  जलाकर  :  क्‍या
 विदेश  मती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  अपनी  पिछली  अमरीका
 यात्ना  के  दौरान  तत्कालीन  विदेश  मंत्री
 प्रम रिकी  राष्ट्रपति  से  मिले  थे  ;

 (ख)  क्‍या  खास  स्थिति  कौर  भारत

 की  सहायता  के  बारे  में  बातचीत  हुईं  थी;

 कौर

 ग)  बातचीत  का  साराश  क्या  है
 कौर  उसके  क्या  परिणाम  निकले  ?

 विरेश  मंत्रालय  में  उपमंत्री  (भी  बीपीओ-

 चाल  बासी:  (क)  जी  हां  ।

 0 0  जी  नहीं  ।

 (ग)  बातचीत  में  वापसी  हित  के
 कई  विधियों  पर  चर्चा  हुई  जिसमें  भारत-
 अमरीकी  संबंध,  भ्रन्तर्राष्ट्रीय  स्थिति  शौर
 उपमहाद्वीप  में  शांति  कौर  समझौते  को  बढ़ावा
 देने  में  भारत  के  प्रयास  सम्मिलित  थे  ।  इस
 मीटिंग  से  दोनो  देशों  के  बीच  अच्छी  समझ-
 ब्र  बढ़ी  ।

 Expansion  of  Smith  Stain  street  and
 Co.,  Calcutta

 528l.  SHRI  DINEN  BHATTA-
 CHARYYA:  Will  the  Minister  of
 HEALTH  AND  FAMILY  PLANNING
 be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  the  expansion  of  the  Smith
 Stain  Street  and  Company,  Calcutta;
 and

 (b)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE)  (a)  and  (b).  The  infor
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha.

 Loss  incurred  dug  to  closure  of  Suez
 Canal

 5282,  DR.  H.  P,  SHARMA:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  the  Suez  Canal  has
 been  opened  to  international  shipping
 traffic;

 (9)  the  annual  estimated  logs  due
 to  excess,  freight  incurred  by  India
 in  respect  of  its  Export  and  Import
 trade  owing  to  the  closure  of  Suez
 Canal;  and

 (c)  the  steps  being  taken  to  utilise
 the  opportunity  offerad  by  opening
 of  the  Suez  Canal  for  awgmenting
 India’s  export  treda?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  प्र,  M.  TRIVE-
 DI):  (a)  According  to  information
 available  the  Suez  Canal  has  nédt
 been  opened  to  international  shipping
 traffic.

 (b)  Different  Conferences  catering
 to  India’s  overseas  trade  have  levied
 surcharges  on  freight.  Moreover,
 unti]  very  recently,  there  have  been
 no  definite  indications  regarding  the
 likelihood  of  the  Canal  beng  opened
 to  international  shipping.  Therefore,
 the  shipping  route  from  the  Indian
 ports  to  the  Continent  and  beyond
 having  come  to  prevail  via  Cape
 of  the  Good  Hope,  no  definite  studies
 were  undertaken  to  quantify  the  extra
 freight  paid.  Further,  consequent
 on  the  technological  changes  in  the
 size  of  ship’s  in  operation,  overall
 economies,  particularly  in  Lulk  trans-
 portation  became  possible.  It  wil
 therefore,  be  difficult  to  assert  that
 the  closure  of  Suez  Canal  had  result-
 ed  only  in  losses,

 (c)  It  remains  to  be  seen  when
 and  under  what  conditions  the  Canal
 would  be  reopened  for  navigation.
 However,  for  the  present,  it  may  be
 stated  that  as  and  when  such  a  dev-
 elopment  takes  place,  the  sailing  time
 between  European  destinations  and
 Indian  porfs  would  be  reduced.  it
 may,  therefore,  become  possible  for
 our  liner  tonnage  to  participate  in
 the  overseas  trade  particularly  to
 U.K.  Continent  sector  more  fully  thon
 before,

 fara  महासागर  १९  प्रम्तर्राष्ट्रीय  सम्मेलन

 5283.  श्री  रामावतार  शास्त्रों:  क्‍या
 विदेश  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्या  नवम्बर,  974  में  हिन्द
 महासागर  में  सैनिक  अड्डों  की  स्थापना  का
 विरोध  करने  और  उसे  शांति  क्षेत्र  घोषित
 करने  की  मांग  का  समर्थन  करने  के  लिए
 कोई  प्रन्ठर्दाष्ट्रीय  सम्मेलन  हुआ  था  ;
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 जू;  (जल)  सम्मेलन  में  कितने  सदस्यों  ने
 भाग  लिया  था  और  उन्होंने  किन-किन
 देशों  का  प्रतिनिधित्व  किया  ;

 (ग)  सम्मेलन  में  क्या-क्या  प्रस्ताव  पास
 किया  गए;  और

 (घ)  सरकार  की  उन  पर  क्या  प्रति-
 किया  है  ?

 =  विदेश  मंत्रालय  में  उपसंत्री  (शी  बिपिन-
 पाल  दास:  (क)  जी,  हां  t

 (ख)  और  (ग)  हमारी  सूचना  के

 अनुसार,  33  देशों  के  6i  सदस्यों  ने  इस
 सम्मेलन  में  भाग  लिया  था  ।  इसके  अति-
 रिक्त  इसमें  भाग  लेने  वाले  7  ऐसे  सदस्य  थे
 जो  8  अन्तर्राष्ट्रीय  संगठनों  के  प्रतिनिधि  थे  |
 इस  सम्मेलन  में  हिन्द  महासागर  में  विदेशी
 सैनिक  अड्डों  की  उपस्थिति  के  विषय  पर  कई
 प्रस्ताव  और  घोषणाएं  स्वीकार  की  गई
 अन्य  प्रस्ताव  वियतनाम,  लागोस,  कम्बोडिया,
 दक्षिण  अफ्रीका  शौर  खाड़ी  क्षेत्र  से  संबंद्ध
 थे  1

 (घ)  जैसा  की  सबे  विदित  है,  भारत
 सरकार  हिन्द  महाप्तागर  में  विदेशी  सैनिक

 अड्डों  के  अ्रस्तित्त  और  विस्तार  के  विरुद्ध

 हैँ,  ये  हिन्द  महासागर  को  शांत  क्षेत्र  बनाये
 रखने  से  सम्बद्ध  संयुक्त  राष्ट्र  के  प्रस्तावों  के

 प्रतिकूल  भी  है  ?

 Ceverage  of  Jute  Bailing  Establish-
 ments  in  Bihar  under  E.P.F.  and

 BP.F.  Act,  3852

 5284,  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  LABOUR
 be  pleased  to  state:

 (a)  the  number  of  Jute  Bailing
 establishments  situated  in  Bihar
 covered  under  the  Employees
 dent  Funds  and  Family  Pension  Act,
 952  so  far;  and
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 (bp  whether  all  coverable  units
 have  been  covered  with  their  due
 dates  and  if  not,  the  reasons  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHR
 BALGOVIND  VERMA):  The  Provi-
 dent  Fund  Authorities  have  intima-
 ter  as  under:—

 (a)  and  (b).  There  is  only  one  Jute
 Bailing  establishment  coverable  under
 the  Employees’  Provident  Funds  and
 Family  Pension  Fund  Act,  952  in
 Bibar  which  has  already  been  cover-
 ed  under  the  Act,  provisionally  with
 effect  ffom  the  Ist  September  1967,
 subject  to  further  verification,

 Criminal  Caseg  filled  under  E.P.F,  Act.
 952  in  the  Court  of  S.D.0.  Supaul

 5285.  SHRI  RAMAVATAR  SHAS-
 TRI:  Wilt  the  Minister  of  LABOUR

 be  pleased  to  state:

 (a)  whether  criminal  cases  filed
 under  Section  4  of  the  Employees’
 Provident  Funds  Act,  952  in  the
 court  of  Sub-Divisional  Officer,  Supaul
 are  still  pending  cognisance  due  to
 slackness  on  the  part  of  the  Regional
 Provident  Fund  Commissioner,  Bihar
 and  the  Provident  Fund  Inspector
 concerned;  and

 (b)  if  not,  the  stage  at  which  these
 eases  stand  it  present  and  the  action
 taken  to  expedite  the  same?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI
 BALGOVIND  VERMA):  The  Provi-
 dent  Fund  Authorities  have  reported

 88  under:—

 (a)  and  (b).  Sixty  five  criminal
 cases  filed  against  M/s.  Shree  Shiv
 Rice  &  Oil  Mills,  Supaul,  by  the  Re-
 gional  Provident  Fund  Commissioner,
 Bihar  for  the  period  February,  4963
 to  June,  968  are  still  pending  in  the
 Ceurt  of  Sub-Divisional  Magistrate,
 Supaul.  Efforts  ere  being  made  to
 have  the  ९७8९४  expedited.

 Payment  of  Minimum  Wages  to  Tem-
 porary  ang  Daily  Rateq  Workers  in

 Sugar  Factories  in  Bihar

 5286,  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  LABOUR
 be  pleased  to  state:

 (a)  whether  the  casual,  temporary
 and  daily  rated  workers  do  not  get
 minimum  wages  as  recommended  by
 the  second  Sugar  Wage  Board  for
 sugar  industry  in  the  sugar  factories
 of  Bihar;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  to  get  the  minimum  wages
 pald  to  the  employees  and  the  result
 thereof?  ee  +

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI
 BALGOVIND  VERMA):  (a)  and  (b).
 The  Government  of  Bihar  have  been
 addressed  in  the  matter  and  the  in-
 formation,  on  receipt,  will  Le  laid  on
 the  Table  of  the  House.

 ffigher  Currency  Surcharges  on  Freight
 Rates

 5287.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  whether  the  Shipping  Com-
 panies  have  now  to  pay  a_  higher
 currency  surcharge  on  freight  rates
 On  all  export  shipments  from  India
 to  U.K.  and  continental  destinations;

 (b)  if  so,  the  particulars  of  the
 surcharge  paid  by  Indian  ships  to
 U.K,  and  other  European  and  Ameri-
 can  countries  on  account  of  this  in-
 crease;

 (c)  whether  such  a  surcharge  has
 also  been  imposed  on  imports  to
 India;  and

 (da)  if  so,  the  ratio  of  export  and
 import  surcharges  and  the  extent  to
 which  import  surcharges  are  benefi-
 cial  to  India?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  SHIPPING  AND
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 TRANSPORT  (SHRI  H.  M.  TRIVE-
 DI):  (a)  Yes,  Sir.

 (b)  In  respect  of  Indian  exports  to
 U.K.,  Continent  and  America,  the  rate
 of  surcharge  ag  well  as  the  dates  from
 which  they  became  effective  are  as
 follows:—

 Exports  to  Rate  Date  from
 aad  which  effece

 tive

 U.  &.  5.95%  (25.11.74
 Continent  16.95%  (25.11.74
 U.S.A,  The  surcharge  at  the

 rate  af  5.5%  made
 effective  from  1.2.74
 has  been  suspend  from
 16.2.74.

 (c)  Yes,  Sir.

 (d)  The  ratio  is  5:7  in  the  India-
 U.K.  trade  and  ‘16:21  in  the  India-
 Continental  trade.  It  may  be  clari-
 fied  that  the  surcharges  which  are
 worked  out  on  the  basis  of  mutually
 agreeq  formula  between  the  Confer-
 ences  concerned  and  the  All  India
 Shippers’  Council  have  been  kept  at
 a  relatively  lower  level  for  exports
 keeping  in  view  the  interests  of  our
 exporters.

 खेतड़ी  में  ढाँचा  गलाने  के  लिए  संयंत्र

 5288.  भी  हुकम  कब  कछवाय :  क्या
 इस्पात  शौर  खान  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  £

 (क)  खेतड़ी  तांबा  परियोजना  पर
 कितनी  धनराशि  व्यय  की  गई  है  कौर  इसके
 पूरा  होने  में  कितना  समय  लगा  है  ;

 (@)  इस  संपत्र  में  प्रति  बे  कितना
 तांबा  (दिनों  में)  गलने  का  प्रस्ताव  हैँ  कौर
 क्या  तांबा  गलाने  के  अलावा  शरीर  किसी
 प्रकार  का  उत्पादन  भी  वहां  पर  किया  जाएगा?

 इस्पात  और  खान  भंतज्ञालय  में  उपमंत्री

 (शी  खुझदेव  प्रसाद)  :  (क)  खेतड़ी *
 तांबा  परियोजना  का  सितम्बर,  i974  तक  का

 व्यय  99  96  करोड़  रुपये  है  ।  परियोजना

 अभी  पूरी  नही  हुई  हैं।

 (ख)  खेतड़ी  तांबा  परियोजना  में

 1974—75  के  दौरान  3600  टन  ताबा

 उत्पादन  होने  की  श्राशा  है  तथा  975-76

 के  लिए  8,000  टन  तांबा  धातु  के  उत्पादन

 का  लक्ष्य  है  ।  तांबा  के  भ्रतिरिकत  ट्रिपल-

 सुपर  फास्फेट  का  उत्पादन  भी  किया  जायेगा  tv

 खेतड़ी  तांबा  परियोजना  में  सोडियम  ट्रिपोली
 फास्फेट,  तथा  एल्यूमिनियम  फ्लोराइड  के

 उत्पादन  ,के  प्रस्ताव  भी  विचाराधीन  है  ।

 दिल्‍ली  परिवहन  निगम  के  कर्मचारियों  की  मांगे

 5289.  भरी  हुकम  चन्द्र  कछवाय  :  क्‍या

 नौबत  कौर  परिवहन  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  दिल्‍ली  परिवहन  निगम  के

 कर्मचारियों  ने  कुछ  मांग  की  थी  कौर

 ख)  यदि  हां,  तो  इन  मांगों  के  बारे

 में  सरकार  द्वारा  क्‍या  कार्यवाही  की  गई  है

 अथवा  करने  का  विचार  है?

 नौधहुन  और  वरीयता  मंत्रालय  में

 र्ल्ड  मंजी  (ली  एच०  एम०  बीवी):

 (क)  जौ  हो  ।

 खे)  भागों की  जांच  की  जा  रही  |
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 Trained  conductors  of  D.  T.  C.

 "6200.  SHRI  HUKAM  CHAND  KA-
 ‘CHWAI:  Will  the  Minister  of  SHIP-
 PING  AND  TRANSPORT  be  pleased
 ३०  state:

 (a)  whether  break  in  the  service
 wf  the  conductors  of  Delhi  Transport
 Corporation  having  badge  Nos.  9i04
 to  9350  has  been  made  after  their
 hhaving  worked  for  three  months  on
 the  post  of  conductors  after  ther
 training  and  they  are  being  recalled
 ‘on  the  condition  that  now  they  will
 have  to  work  as  an  apprentice  con-
 ductor  for  three  years  otherwise  they
 will  be  deprived  of  their  job;  and

 (b)  whether  the  said  conductors
 are  paid  only  one  rupee  or  Rs.  .25
 per  day  after  making  them  sit  in
 depots  for  8  hours  for  10-15  days

 an  a  month?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H  M.  TRIVE-
 DI):  (a)  and  (b).  It  is  not  a  fact  that
 tne  DTC  terminated  the  services  of
 tne  conductors,  bearing  the  badge
 numbers  mentioned  by  the  Ilon’ble
 Member,  after  they  had  worked  tor
 three  months.  Because  of  heavy  sb-
 senteelsm  among  conductors  due  to
 the  harvest  and  marriage  seasons
 from  April  to  June,  1974,  the  Corpo-
 ration  engaged  206  conductors  as  re-
 tainer  crew  from  the  waiting  list
 maintained  by  it,  to  meet  the  require-
 ments  The  retainer  crew  are  not  ie-
 gular  employees  of  the  Corporation.
 ‘They  were  paid  a  minimum  wage  of
 ‘Bs,  4  per  day  upto  3l-5-74  and  Rs.
 8.25  per  day  from  l-6-74,  for  the  days
 they  went  on  line  and  Re,  .00  per
 day  for  the  days  they  were  not  given
 duty.  It  was  made  clear  to  the  per- song  concerned  that  their  appoiat-
 ment  wa,  purely  temporary  for  two
 months  and  that  their  services  would
 automatically  stand  terminated  at  the

 end  of  that  period.  But  these  per-
 sona  remained  on  the  waiting  list  of
 Dre,  to  be  considered  fur  absorp-
 tion  against  future  vacancies.  With

 the  acquisition  of  new  buses,  the  ope-
 rational  position  ‘improved  and  the
 Corporation  appointed  all  the  con-
 ductors  on  the  waiting  list  as  Appren-
 tices  in  accordance  with  its  reviced
 recruitment  policy.  Under  this  sys-
 tem,  the  Apprentices  are  paid  a  con-
 solidated  stipend  of  Rs  100,  Rs.  20
 and  Rs  440  per  month  in  the  first,  se-
 cond  and  third  years  respectively.  On
 the  days  on  which  the  Appreatice
 Conductors  are  sent  on  line,  they  are
 paid  an  additional  amount  of  Rs  5
 per  day  When  they  are  not  sent  on
 lane,  they  are  attached  with  the  depot
 workshop  where  they  are  given  tra:n-
 ing  ‘in  cleanliness  and  maintenanze  of
 vehicles,  conduct  and  behaviour  with
 others,  accounting  and  sale  of  tickets,
 scheduling  of  services  etc

 शाहजहांपुर  स्थित  प्रयूष  कारखाने  में
 कार्यरत  यू  नियरे

 ‘5291.  भी  हुकम बन्द  कछवाय :  क्‍या
 रक्षा  मनी  यह  बताने  की  कृपा  करेंगे  कि

 (क)  इस  समय  शाजहापुर  आयुध
 (वस्त्र)  कारखाने  मे  कितनी  यूनियने  कार्यरत
 हैं;

 (ख)  क्या  यूनियनों  को  कर्मचारियों  के
 हित  मे  द्वार  सभाझ्नो  (ग्रेट  मीटिग्स)  को
 आयोजित  करने  के  जिए  प्रबंधकों  की  अनुमति
 प्राप्त  करता  आवश्यक  है  ;

 (ग)  गत  दो  वर्षो  मे  प्रबंधकों  ने  कितनी
 यूनियनों  को  कितनी  बार  द्वार  सभाओं  की
 अनुमति  प्रदान  की  है;  श्र

 (ष)  उन  यूनियनों  के  नाम  क्या  है  जिन्हे
 इस  प्रकार  की  अनुमति  नही  प्रदान  की  गयी
 है  बौर  उनके  क्या  कारण  है  ?

 रक्षा  मंत्रालय  (रक्षा  उत्पादन) में  राज्य
 मंत्री  (भी  राम  निवास  मिर्ज़ा)  :  (क)  छ  :

 (ख)  जी  हां  शिष्य।

 (ग)  जुलाई  i974  we  गीत  ही
 वर्षों  के  दौरान  केवल  चोर  यूनियनों  के  द्वार
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 समानों  (गेट  मीटिंग)  करने  के  सम्बन्ध  में

 अनुमति  के  लिए  श्ाबेदन  किया  था  और
 64  समझो  (मीटिंग)  के  लिए  प्रयुक्ति
 प्रदान  की  गईं  थो  ।

 (घ)  उपयुक्त  क्रि  के  दौरान  ठेलो
 की  यूनियन  तथा  सुरक्षा  कमेंबारी  संघ  ने
 द्वार  सवारों  (गेट  मीटिंग)  क  लिए  अनुमति
 नहीं  मांगी  थी  1अतः  उन्हें  प्रयुक्ति  मजूर
 न  किए  जाने  का  प्रश्न  नहीं  उठता  ।  अ्रगस्त
 973  &  प्रशासनिक  कारणों  से  किसी  भी

 यूनियन  के  द्वारा  सभा  झा यो जत  करने  की

 अनुमति  प्रदान  नहीं  की  गईं  ह 1

 Termination  Notices  tg  Work-charged
 Staff  of  Dandakaranya  Project

 5292,  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  SUPPLY  AND
 REHABILITATION  be  pleased  to
 state:

 (a)  whether,  despite  earlier  assur-
 ances  to  the  contrary,  some  work-
 charged  staff  of  the  Dandakaranya
 Project  has  recently  been  served  with
 termination  notices;  and

 (b)  if  so,  whether  affected  staff  is
 proposed  to  be  absorbed  elsewhere?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SUPPLY  AND  RE-
 HABILITATION  (SHRI  G.  VENKAT-
 SWAMY):  (a)  There  has  been  no  as~
 surance  as  such  that  the  surplus
 work  charged  staff  of  the  Dandaka-
 ranya  Project  would  be  continued  in-
 definitely.  However,  such  staff  hag
 been  allowed  to  continue  from  time
 to  time  and  their  present  term  is  due
 to  expire  on  3i-2-974.  Pendmng
 decision  for  their  continuance  beyond
 that  date,  formal  notices  of  termina-
 tion  of  their  services  have  been  issu-
 ed  by  the  Project  authorities.

 (b)  Efforts  are  being  made  to  ab-
 sorb  ag  many  as  possible.
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 Alleged  malpractices  in  Allotment  of
 Vehicles  to  Ex-servicemen  at  Delhi

 Cantonment

 8293.  SHRI  BHARAT  SINGH
 CHOWHAN:  Will  the  Minister  of
 DEFENCE  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  complaints  from  M.Ps,  regara~
 ing  malpractices  in  the  matter  of
 allotment  of  vehicles  to  ex-service-
 men  at  the  Central  Vehicle  Depot,
 Delhi  Cantonment;

 (b)  if  so,  the  nature  thereof;  and

 (c)  whether  any  enquiry  in  the
 matter  has  been  conducted  and
 action  taken  against  the  defaulters?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J.
 B.  PATNAIK):  (a)  In  the  recent  past
 One  such  complaint  was  received  from
 a  Member  of  Parliament.

 (b)  It  was  alleged  that  two  ex-
 Servicemen  having  been  allotted  ve-
 hicles  from  surplus  Defence  stocks  in
 Central  Vehicle  Depot,  Delhi  Canton~
 ment,  were  granted  extension  of  time
 to  collect  the  vehicles  and  that  ene
 of  them  was  permitted  to  collect  a
 vehicle  other  than  the  one  selected
 by  him  earlier.

 (c)  The  complaint  has  been  enquir-
 ed  into.  It  has  been  found  that  the
 rules  and  procedures  prescribed  for
 allotment  of  vehicles  have  not  been
 violated.

 Suspension  and  Transfer  of  Workers  of
 Central  Vehicle  Depot

 5294.  SHRI  BHARAT  SINGH
 CHOWHAN:  Will  the  Minister  of  DE-
 FENCE  be  pleased  to  state:

 (a)  whether  some  workerg  of  the
 Central  Vehicle  Depot.,  Delhi  Cantt.
 have  been  suspended/transferred  for
 dealing  in  the  sale  business  of  vehi-
 cles  allotted  to  Ex-servicemen;

 (b)  whether  complaints  have  also
 been  received  against  some  more
 workers;  and
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 (c)  if  so,  the  action  taken  against
 them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J.
 B  PATNAIK):  (a)  Pending  an  mwn-
 vestigation  into  a  complaint  of  irre-
 gularity  in  the  sale  of  discarded  ve-
 hicles  to  Ex-servicemen,  some  work-
 ers  of  the  Central  Vehicle  Depot,
 Delhi  Cantt,  have  been  transferred
 out  on  administrative  grounds;  but
 none  has  been  suspended.

 (b)  No,  Sir.

 (c)  Does  not  aise.

 Formation  of  Municipal  Committee  in
 Civil  Area  of  Ambala  Cantonment

 5295  SHRI  BHARAT  SINGH
 CHOWHAN.  Will  the  Minister  of  DE-
 FENCE  be  pleased  to  state:

 (a)  whether  his  predecessor  had
 declared  at  a  public  function  at
 Ambala  Cantonment  (Haryana)  about
 aun  year  ago  that  a  Municipal  Com-
 mittee  would  be  formed  there  shortly
 for  the  civil  area  of  the  Cantonment
 Bourd,  and

 (b)  if  so,  the  approximate  date  by
 which  the  needful  is  being  done?

 THE  MINISTER  OF  DEFENCE
 (SHRI  SWARAN  SINGH):  (a)  and
 (b).  We  have  no  records  to  show  that
 the  then  Raksha  Mantri  made  eny
 such  declaration.  He  might  have  re-
 ferred  to  the  recommendation  of  the
 Task  Force.  A  Task  Force  set  up  by
 Government  had  recommended  that
 some  areas  may  be  excised  from  the
 Ambala  Cantonment  and  formed  into
 a  separate  Municipality,  This  recom-
 mendation  8  under  the  consideration
 of  Government  and  it  is  likely  to
 take  some  time  before  a  final  deci-
 sion  is  taken  in  the  matter.

 Implementation  of  Economic  Agree-
 ments  with  Soviet  Union  and  East

 European  countries

 5296  SHRI  MADHU  LIMAYE:  Will
 the  Mnunister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  have
 kept  the  implementation  of  economic
 agreements  with  the  Soviet  Union
 and  other  East  European  countries
 under  constant  review;

 (b)  whether  much  progress  has
 not  been  made  in  respect  of  modern-
 isation  of  coal  mines,  and  opening  of
 new  munes;  and

 (c)  whether  Indians  er  the  Rus-
 sians  are  to  blame  for  the  slow  im-
 plementation  of  these  important
 agreements?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  BIPINPAL  DAS):  (a)
 Yes,  87.

 (b)  In  coal  mining,  assistance  has
 been  obtained  from  the  USSR  and
 Poland  Soviet  assistance  was  re-
 ceived  for  the  Banki,  Manikpur  and
 Surkachar  Projects,  the  Korba  Work-
 shop  and  the  Kathara  Workshop,
 which  are  in  operation  and  doing
 well,  Assistance  38  also  being  sought
 from  the  USSR  for  the  opening  of
 the  two  large  opencast  mines  at  Sin-
 Brauli  coal  fields  and  One  large  un-
 derground  mine  at  Raniganj  coal
 field,  training  of  Indian  engineers  in
 the  USSR,  development  of  opencast
 techniques  and  in  technology  and  ma-
 nufacture  of  coal  mining  machinery
 in  India.  Progress  on  these  schemes
 is  satisfactory.

 So  far  as  Poland  is  concerned,  as-
 sistance  has  been  obtained  for  the  de-
 velopment  of  Sudamdih  Coal  Mines,
 Monidih  Coal  Mine  Project,  Gidi
 Coal  Washery,  setting  up  of  the  Cen-
 tral  Mine  Plenning  and  Design  Inusti-
 tute,  Ranchi  and  development  and
 reconstruction  of  taken-over  co!
 coal  mines  in  Jharia  coal  field.
 Sudamdih  and  Monidih  the  progress
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 has  been  slower  than  anticipated  be-~
 cause  of  adverse  geological  and  other
 conditions  which  have  been  faced
 during  the  development  of  these
 mines.  It  is  to  be  noted  that  the
 Sudamdih  mine  is  the  largest  deep

 -coal  mine  developed  so  far  in  the
 country,  possessing  unique  geological
 features,  and  the  experience  that  has
 been  gained  so  far  would  be  extreme.
 ly  useful  in  development  of  similar
 difficult  mines  in  future.  Thus,  even
 though  progress  may  have  been  slow-

 >er  than  expected,  the  overall  results
 have  not  been  unsatisfactory.  As  re-
 gards  other  items  of  cooperation  with
 Poland,  the  progress  has  been  satis-
 factory.

 (c)  Does  not  arise.

 Cases  pending  in  Courts  against  Mana-
 gers  ang  other  Officers  of  Coal  Mines

 prior  to  Nationalisation

 ‘6297.  SHRI  GAJADHAR  “MAJHI:
 “Will  the  Minister  of  LABOUR  be
 pleased  to  state:

 (a)  whether  there  are  cases  pending
 in  courts  against  managers  and  other
 officers  of  coal  mines  for  contravening
 the  provisions  of  the  Mines  Act  and
 Rules  and  Regulations  made  there-
 under,  prior  to  nationalisation;  and

 (b)  whether  Government  propose  to
 pursue  these  cases?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI
 BALGOVIND  VERMA):  (a)  Yes,  Sir.

 (b)  The  cases  will  be  pursued  hav-
 ‘ing  regard  to  their  merits,

 712.00  hes,

 RE:  ADJOURNMENT  MOTIONS
 SHRI  S.  M.  BANERJEE  (Kanpur):

 ~Sir,  we  have  given  an  adjournment
 motion  ori  Government  failure  to  give

 “DA.  to  Central  Government  em-
 ~ployees,..  (Interruptions)  The  Finance
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 Minister  ig  not  making  a  statement
 today...  (Interruptions)

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour);  I  have  given  a  privilege
 motion  against  Shri  L.  N.  Mishra.  He
 has  denied  about  the  order  dated  Sth
 February..,..(Interruptions)  I  have
 established  in  my  privilege  motion  that
 what  he  has  stated  on  the  floor  of  the
 House  was  grossly  untrue...  (Interrup-
 trons)

 MR.  SPEAKER.  There  should  be
 some  end  to  it,

 SHRI  JYOTIRMOY  BOSU:  On
 5-2-73  Shri  Tulmohan  Ram  who  was
 in  the  Nursing  Home  came  from  there
 und  went  to  the  house  of  Shri  Laiit
 Narayan  Mishra  and  during  the  course
 of  the  day  saw  him  twice  and  Shri
 I,  N.  Mishra  assured  him  that  the  job
 will  be  done.  He  garlanded  nim,
 (Interruptions)  In  the  evening,  the
 Officer  on  Special  Duty,  Shri  N.  K.
 Singh,  confirmed  to  Shri  Tulmohan
 Ram  that  it  has  been  done...  (Interrup-
 tions)

 MR,  SPEAKER.  Order,  please.  There
 must  be  some  end  to  it.  I  have  al-
 ready  allowed  two  privilege  motions
 which  are  coming  up  today.  How  can
 I  take  up  some  other  also?  One  is  by
 Shri  Goenka  and  the  other  is  by  Shri
 Samar  Guha

 SHRI  JYOTIRMOY  BOSU:  This
 was  given  by  me  yesterday.

 MR,  SPEAKER.  There  should  be
 some  end  to  it,

 The  Finance  Minister  has  informed
 me  that  he  will  make  a  statement
 about  0.3.  tomorrow,  that  is,  on  20th,

 SHRI  K,  Ss.  CHAVDA  (Patan):  To-
 morrow  is  the  last  day.  Why  not
 today?

 SHRI  s.  M.  BANERJEE;  Kindly  hear
 me  for  a  minute.  He  is  going  to  make
 a  statemerit  tomorrow.  I  know  from
 reliable  source  that,  again,  they  are
 going  to  evade  the  issue.  You  allow
 an  adjolrnment  motion...  (Interrup-
 tions)

 y
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 sit  दी  लिमये  (बाँका)  :  भ्रध्यक्ष  महोदय,
 मुझे  दक  एड जने मेंट  मोशन  उठाना  है।

 SHRI  8,  M.  BANERJEE:  You  allow
 an  adjournment  motion,

 MR.  SPEAKER:  No  adjournment
 motion  piease.  The  Minister  will  make
 a  statement  tomorrow,

 (Interruptions)

 शी  मधु  लिमये :  प्रत्यक्ष  महोदय,
 स्मगलिंग  को  रोकने  के  लिये  दो  स्पीड  बोट

 “दुर्गा”  और  “कालो”  विदेशों  से  मगाये  गये
 थे।  बहुत  सारा  पैसा  खर्च  किया  गया  इन
 के  खरीदने  पर  ।  लेकिन  इन् टनल  सेबोटेज
 के  चलते  दोनों  इम्मोबलाइज़  हो  गये  हैं  शोर
 बढ़े  पैमाने  पर  पअ्रध्यक्ष  महोदय  फिर  से  मग  लीग
 शुरू  हो  गई  है  ।  मैंने  ऐडजर्नमेंट  मोशन  का

 नोटिस  दिया  है  1  अरब  इम  के  बारे  में
 तथ्यों  को  सदन  के  सामने  रखने  की  मुझे
 आप  इजाजत  दे  ।

 MR.  SPEAKER:  I  am  not  admitting
 it.  4  will  ask  the  Minister  to  make  a
 statement.

 शो  मधु  लिया  :  हरि  भाई  टाफेल  जो
 बखिया  साढू  हैं  शौर  गोदना  अ्रसेम्बली  के
 दमन  से  एम  एल०ए  ०  हैं,  ऐसे  स्मगलरों
 को  अगर  गिरफ्तार  नही  किया  जायगा  तो
 और  क्या  हो  सकता  है।  यह  लोग  कस्टमर  में

 चुस  कर  “दुर्गा”  और  कालो”  को

 इम्म्ोबलाइज  किये  हैं  (व्यवधान)

 अध्यक्ष  महोदय  :  मैंने  श्राप  3  बोत

 चुन  ली  t

 SHRi  8,  M,  BANERJEE;  Sir,  you
 “were  kind  énough  to  announce  that
 You  have  received  an  intimation  from
 the  hon,  Minister  of  Finance  that  he
 is  going  to  make  a  statement  tomorrow
 regarding  the  four  instalments  of
 dearnesg  allowance  due  to  the  Central
 Government  employees.  I  thank  you
 for  this,  But  I  have  an  gppfehension.
 T  have  been  told  by  reliable  sources

 Motions
 that  the  hon.  Minister  is  going  to
 make,  again,  an  evasive  statement
 saving  that  the  matter  wil]  be  con-
 sidered  and  go  on.  The  four  instal-
 ments  of  dearness  ailowance  due  to
 the  Central  Government  employees
 should  be  paid  to  them,  I  would  re-
 quest  you,  in  ali  seriousness  and  in  all
 humility,  to  allow  my  Adjournment
 Motion...  (Interruptions)  At  least  of  the
 hon.  Minister  makes  a  statement  to-
 day,  we  can  put  certain  questions
 tomorrow  Tomorrow  he  wiil  just  lay
 it  on  the  Table  of  the  House  Let  him
 make  the  statement  today,  (Interrup-
 tions)

 SHRI  K.  8,  CHAVDA:  You  should
 direct  the  Minister  to  make  a  state-
 ment  today,  so  that  we  can  ask  ques-
 tions

 ayer  चन्द  कछवाय  :  हम  चाहते  हैं
 कि  राज  वक्तव्य  दिलवाया  जाय  ।  यह
 मामला  बहुत  गम्भीर  शौर  कर्मचारियों  में
 काफी  उत्तेजना  है  ।  सरकार  कर्मचारियों
 का  पैसा  जब्त  करना  चाहती  है  t

 aft  रामावतार  शास्त्रों  (पटना)  :  भ्रध्यक्ष

 जी,  महंगाई  भत्ते  के  बारे  में  मैंने  भी  एक  काम
 रोको  प्रस्ताव  दिया  है  ।  .(व्यवधान)  राज

 बाप  वक्‍तव्य  दिलवाइये  |

 SHRI  JYOTIRMOY  BOSU.  Sir,  with
 your  permission,  I  want  to  make  a
 submission  on  the  pomts  that  I  have
 written  to  you.

 Firstly,  the  question  of  payment  of
 further  instalments  of  dearness  aliow-
 ance  due  to  the  Central  Government
 employees  has  been  raised  time  and
 again  throughout  the  Session,  The
 Payment  is  long  overdue.  The  Gov-
 ernment  ‘want  to  escape  from  the  issue
 and  that  is  why  they  have  kept  it  for
 the  jast  day,  so  that  they  can  run
 away  from  the  issue  by  laying  a  sheet
 of  paper  on  the  Table  of  the  House,  by
 showing  them  a  big  plump,

 Secondly,  you  have  given  a  directive
 about  circumventing  by  the  Law  Min-
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 istry  of  the  rules  regarding  revision  of
 electoral  rolls.  Four  days  have  passed,
 The  Government  is  flouting  the  Spea-
 ker's  directive.

 MR  SPEAKER:  I  find  it  impossible
 to  be  heard.  What  is  this?  All  of  you
 are  speaking  simultaneously.  Why  don’t
 you  please  sit  down?

 Mr.  Raghu  Ramaiah,  he  is  asking
 for  intormation  on  this  rumour  about
 elections.

 SHRI  JYOTIRMOY  80850  It  is  not
 a  rumour,  it  is  a  press  report.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RAMAI-
 AH):  As  far  as  I  know,  the  rumour  35
 absolutely  unfounded.

 SHRI  JYOTIRMOY  BOSU:  On  a
 Point  of  order,

 MR.  SPEAKER:  The  Minister  says
 that  it  35  unfounded  but  you  are  say-
 ing  that  the  Hindustan  Times  said
 it.

 SHRI  PILOO  MODY  (Godhra):  There
 ig  a  contradiction  m  what  the  Min-
 ister  has  said.  If  he  says  that  the
 rumour  is  unfounded,  obviouslv,  he
 has  seen  the  statemenf  and  if  he  has
 seen  the  statement  a  contradiction  can
 be  made  to-day.

 SHRI  JYOTIRMOY  BOSU:  The
 Union  Law  Ministry  is  circumventing
 the  constitutional  provision,  The  Hin-
 dustan  Times  has  given  an  elaborate
 report  about  at,

 MR.  SPEAKER.  Kindly  sit  down.
 Mr.  Bosu  says  that  the  Hindustan

 Times  and  other  papers  have  given
 cut  the  views  about  the  elections,  But
 the  Minister  says  that  they  are  un-
 founded.  Mr,  Bosu  says  that  the  Min-
 ister  is  unfounded  and  that  the  Papers
 are  correct.  What  is  this?  After  all
 I  have  to  ask  the  Minister.  Whom  do
 you  want  me  to  ask?  He  js  speaking
 on  behalf  of  the  Government.

 SHRI  JYOTIRMOY  BOSU:  Which
 Minister?  I  wanted  the  Law  Minister.

 MR,  SPEAKER.  You  better  ask  the
 Law  Minister  to  satisfy  him,
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 SHRI  JYOTIRMOY  BOSU:  Mr.

 Raghu  Ramaiah  does  not  know.  IL
 quoted  the  Law  Ministry.  The  Law
 Ministry  ig  reported  to  have  made  that
 statement,

 I  would  also  add  that  the  Press  in
 the  country  is  doing  a  very  good  job
 and  they  are  doing  a  very  objective
 reporting....

 MR,  SPEAKER,  It  is  for  the  time  to
 judge  who  is  doing  8  good  j)ob—the
 Press  or  the  Minister.

 SHRI  JYOTIRMOY  BOSU:  I  con-
 gratulate  the  Press.

 ~

 att  ay  लिमये  :  मैं  अपना  ध्यान  एके
 सनसनीखेज  समाचार  को  ओर  खीचना
 चाहता  हूं।  कस्टम  के  भ्रमणकारी  जब  फारेन
 एक्सचेंज  रैक्टीयज  को  दावत  खा  रहे  थे
 उस  समय  बहुत  ज्यादा  पैसा  खर्च  करके  दुर्गा
 और  काली  ये  दो  स्पीड'  बोनस  हस  लोगों
 ने  विदेशों  से  लगाई  थी  स्मगलिंग  को  चैक
 करने  के  लिए,  इन  दोनों  में  संबोटाज  किया
 गया।  ये  सारी  खबर  बम्बई  के  अखबारों  में
 छपी  है  कौर  आज  के  टाइम्स  आफ  इडिया  में
 इसके  ऊपर  एडोटोरियल  छपा  है  ।  इस
 में  से  मैं  दो  फोन  वाक्य  पढ़  कर  ब्र पं की  सुनता
 हूं।  इस  में  कहा  गया  है  $

 “END  THIs  EVIL

 The  Customs  authorities  have  beer
 curiously  coy  about  admitting  that
 the  Kali  and  the  Durga,  the  two
 speedboats  imported  recently  to  in-
 tensify  the  drive  against  smuggling,
 have  been  sabotaged  although  there
 is  plenty  of  evidence  to  show  that
 thig  has  actually  happened.  The
 glaring  contract  between  the  Cus-
 toms’  own  performance  immediately
 after  the  arrival  of  the  two  boats  and
 that  in  recent  weeks  speaks  for  it~
 self.  Then,  they  were  able  to  seize
 Rs.  .25  crores  worth  of  contraband
 in  seven  short  days;  now,  they  have
 not  apprehended  a  single  shipment
 in  five  full  weeks,’”
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 में  इकोनोमिक  'ब्राफेंडज  कस्टम बालों  को
 दिल  खिलाने  बाले  कौन  हैं  ?  सुकुर  नारायण
 बाथा  के  साढ़ू  हरि  भाई  वाडेल  जो  गोध
 झतिम्बली  में  कांग्रेस  कै  एम॑०  ल०ए०  हैं

 MR.  SPEAKER~  If  you  want  to
 mention  any  names,  you  must  follow
 the  Rules.  You  cannot  bring  in  names
 of  outsiders  without  any  notice,  to  the
 Speaker.

 at  ay  लिमये  :  इसके  नाम  पहले  भी
 भर  चूके  हैं।  श्री  प्रेमा  भाई  ताडेल  जो
 मारुति  के  शेयर  होल्डर  हैं,  ऐसे  लोगों  को
 जब  तक  गिरफ्तार  नही  किया  जायेगा,  कस्टम
 बानों  को  नही  पकड़ा  जाएगा,  पुलिस  सधी-
 कारियों  को  नहीं  पकड़ा  जाएगा  ।  तब  तक
 स्मगलिंग  रुक  नहीं  सकता  है  ।  इसलिए
 सरकार  की  फेल्योर  पर  मेरा  एड जन  मेंट
 मोशन  हैं।  इसको  आप  तत्काल  बहस  के

 लिए  ले  ।

 MR,  SPEAKER:  I  have  asked  them
 to  make  a  statement.  Now,  Mr.  Vaj-
 payee.

 SHRI  DINEN  BHATTACHARYYA
 rose.

 MR.  SPEAKER:  It  is  not  very
 essential  for  you  to  speak....

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Sir,  very  humbly  I  wish
 to  submit,  not  even  half  of  the  money
 Wag  spent  That  money  was  sanction-
 ed  for  purchasing  speed  boats  to  catch
 the  smugglers.  The  money  was  sane-
 tioned  by  the  Government,  What  hap-
 pened  to  that?  That  money  has  not
 been  spent.  May  I  ask  the  Govern-
 ment  fo  clarify  the  position?

 MR.  SPEAKER:  Madhu  Limaye  has
 already  read  this,  Shri  Vajpayee.

 Privilege
 2.6  hrs.

 RE:  QUESTION  OF  PRIVILEGE

 sit  घटा  बिहारी  वाजपेयी  (ग्वालियर)  :
 6  दिसम्बर  को  स्टोर  क्वेश्चन  नम्बर  352,

 जोकि  पॉलिएस्टर  फाइबर  इम्पोर्ट  के  बारे  में

 था,  इस  सदन  में  पाया  था  श्री  चट्टोपाध्याय
 उसका  जवाब  दिया  था।  मैंने  आपको  लिखा

 हैं  कि  यह  जवाब  घूरा  है,  प्रश्न  को  टालने
 की  कोशिश  की  गईं  है,  तथ्य  छिपाए  गए  हैं
 शरीर  इसलिए  छिपाए  गए  हैं  कि  पॉलिएस्टर
 फाइबर  का  इम्पोर्ट  लाइसेंस  देने  में  एक  बडा
 भारी  स्कैंडल  हैं,  घोटाला  है  ।  इसके
 लिए  मैंने  एक  विशेषाधिकार  के  उल्लंघन
 का  प्रस्ताव  दिया  है  ।  मैंने  डायरेक्शन
 il5  के  अन्तर्गत  मंत्री  महोदय  को  लिखा

 है  ।  अभी  अभी  मुझे  एक  जवाब  मिला  है
 इस  में  कहा  गया  है  ।  यह  काम  मिनिस्टर
 की  तरफ  से  आया  है  :--

 “Shri  A.  P  Vajpayee  has  referred
 to  the  particular  case  of  Ms,  Bag-
 wandas,  Sant  Prakkash  The  facts
 are  betng  checked  up.”

 एक  तरफ  तो  मंत्री  जी  कह  रहे  हैं  कि  तथ्यों
 के  बारे  में  जानकारी  की  जा  रही  है  शोर

 दूसरी  तरफ  राज  के  टाइम्स  साफ  इंडिया  में  यह
 ऊपर  छपी  है  :

 “An  official  scrutiny  has  substan-
 lially  borne  out  the  truth  of  the
 allegations  made  in  Parliament  on
 the  improper  issue  of  umport  licence
 for  palyster  fibre  to  the  biacklisted
 firm  in  97t.  Government  is  expect-
 ed  to  make  a  statement  on  the  sub-
 ject  in  Parliament  tomorrow.”

 क्या  हमें  भ्रखबारों  से  पता  लगेगा  कि
 किसी  विषय  पर  मंत्री  महोदय  का  संसद  में
 बयान  आने  बाला  है  ।  राज  की  कार्य

 सूची  में  बयान  का  उल्लेख  नहीं  है
 घोटाला  जिस  लाइसेंस  स्कैंडल  पर  हम  बहस
 कर  रहे  हैं  उससे  भी  ज्यादा  गम्भीर  हूँ  1
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 [aft  weet  बिहारी  वाजपेयी]
 सात  प्रकाश  भगवान  दास'  की  फर्म  को

 967  में  एप्रूव्ड  इम्पोर्ट  की  सूची  में  से
 निकाल  दिया  गया  था  ।  उस  ने  1967  में,
 l96s  में  इम्पोर्ट  लाइसेंस  के  लिए  जो

 आवेदन  दिए  वे  दूसरा  दिए  गए  ।  लेकिन
 970  में  उसे  लाइसेंस  दे  दिया  गया  ।

 जब  लाइसेंस  दिया  गया  तो  कम्पनी  के  विरुद्ध
 सी०बी  ०  कराई  की  जाच  चल  रही  थी  |  उस
 कम्पनी  को  एवेेस  में  रखा  गया  था,  लैटर
 आफ  किशन  जारी  किया  गया  था  ।  लेकिन
 जैसे  ही  इम्पी्टं  लाइसेंस  दिया  बह  एवयेंस
 तथा  काश्न  का  लौटा  जल्दी  में  विस  ले
 लिया  गया  v

 कम्पनी  ने  सुपारी  का  आयात  किया,

 झूठा  दावा  किया  कि  अफगानिस्तान  में  उसकी
 विदेशी  मुद्रा  पडी  हुई  है  ।  लेकिन  'रिजवी
 बैक  ने  उससे  पूछा  नही,  राजीव  बैक  के  उत्तर
 के  लिए  प्रतीक्षा  नही  की  गई  ।  उसे  सुपारी
 लगाने  का  लाइसेंस  दे  दिया  गया  ।  रिजर्व
 बैक  कहता  है  कि  उसका  रुपया  विदेशी  मुद्रा
 में  पडा  है,  हमें  पता  नही  है.  1  फर्म  ने  कहा
 कि  हमने  अपना  दफ्तर  सिंगापुर  भज  दिया

 है,  इसकी  भी  जाच  रिजर्व  बैक  ने  नही  की  ।

 यह  स्कैंडल  एक  गम्भीर  स्क  इल  है  और  श्री

 अट्टोषाध्याय  पर  झ्रारोप  हैँ  कि  कह  इस  घोटाले
 पर  पर्दा  डालने  के  लिए  सदन  के  सामने
 तथ्य  नही  ला  रहे  है।  डायरेक्शन  i5  के
 अन्तरगत  आप  उनको  निर्देश  दे  कि  वह  सदन
 में  इसके  बारे  में  एक  वक्तव्य  दे  ।

 MR.  SPEAKER,  Just  wait.  It  is
 sent  to  the  Minister,  It  hag  already
 been  sent  to  him.

 att  ay  fet:  (art)  प्रत्यक्ष

 महोदय,  इस  पर  मेरा  पायलट  आफ  श्राडेर

 है  t  मैंने  यह  प्रश्न  उठाया  था  जिस  का
 उल्लेख  पी  श्री  वाजपेयी  ने  किया  है  ।
 मैं  आप  को  इस  का  इतिहास  बताना  चाहता

 हूं  ।  इस  ताराकित  प्रश्न  में  एक  लाइपो-
 ग्राफिकल  एरर  था,  जो  मंत्री  महोदय  मेरे
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 ध्यान  में  लाये  बाद  में  इस  को  करेक्ट
 किया  मया ।  प्रश्न  पॉलिएस्टर  फाइबर
 के  आयात  पर  था।  मनी  जी  ते  कहा  है  कि

 जून,  970  के  बाद  जिन  लोगों को  पॉलिएस्टर
 फाइबर  के  आयात  के  बारे  में  लैटर  आफ
 एथारिटी  दिये  गये  हैं,  जन  सभी  सज्जनों  की
 जानकारी,  और  उन  के  द्वारा  कानूनों  का
 जो  उल्लंघन  किया  गया  हैं,  उस  की  भी
 जानकारी  सदन  को  दो  जायेगी  ।  वह
 कब  दी  जायेगी,  इस  का  पता  नही  हैं  t
 at  ने  कहा  हैं  कि  शायद  यह  लोक  सभा
 भ्रागे  न  चले

 भ्रध्यक्ष  महोदय  :  मैंने  कब  कहा  है  ?

 श्री  ु  लिये  :  सात  में  नही  कहा  है  t
 weet  मैं  हो  कहता  हु  ।  मैं  कहता  हू  कि  शायद
 --मैं  निश्चित  नही  हु--यह  लोक  सभा  भागे
 न  चले  ।  तो  फिर  हम  को  यह  जानकारी
 कब  मिलेगी  ?  क्या  नाप  मन्थनी  महोदय
 को  आदेश  देंगे  कि  केवल  भगवानदास  के
 केस  के  बारे  में  ही  नही,  बल्कि  जून,  970
 के  बादे  के  सब  केसिज  के  बारे  में,  वह  एक
 स्टेटमेंट  दे  ।  जून,  970  की  बात  मैंने

 इस  लिए  कही  है  कि  जून,  970  में  श्री

 एल०  एन०  मिश्र  ने  फारेन  मिनिस्ट्री  का
 चार्ज  लिया,  कौर  उस  के  बाद  विदेश  व्यापार
 को  चौपट  करने  का  काम  शुरू  किया  ।

 श्री  झील  ब्रितानी  वाजपेयी  :  प्र.  यक्ष

 महोदय,  जब  वाणिज्य  मंत्रालय  द्वारा  जान-
 कारी  इक टू ठी  की  जा  रही  है,  तो  वह  जानकारी
 समाचार-पत्तों  में  क॑से  प्रा  रही  है  ?

 अध्यक्ष  महोदय  :  समाचारपत्र  मिनिस्टर
 के  थोड़े  ही  है

 aft  creer  बिहारी  वाजपेयी  :  इस  का
 मतलब  यह  है  कि  जानकारी  मालूम  में  है
 और  मत्री  महोदय  जान-बूझ  कर  उस  जानकारी
 को  दबा  रहे  हैं।  वह  श्री  एल०  एन०  मिश्र
 को  बचाने  के  चक्कर  में  फिर  से  मुसीबत
 में  इस  रहे  हैं  ।
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 शी  भू  लिखने:  वह  अपनी  गर्दन  को
 बचायें  ।

 शी  झील  बिहारी  वाजपेयी  :  प्रत्यक्ष

 महोदय,  अगर  काम  मिनिस्टर  आज  बया
 देने  के  लिए  तैयार  हैं,  तो  राज  बयान  दे  दिया
 जाये।  झगर  बहू  कल  बान  देना  चाहते  है,
 तो  बहू  कल  दे  दे  ।

 MR,  SPEAKER:  The  Minister  will
 make  a  statement  on  it.  He  has  to
 collect  this  information.  He  cannot  he
 forced  to  get  the  information  just  at
 the  spur  of  the  moment,

 SHRI  ATAL  BIHARI  VAJPAYEE:
 I  gave  a  notice  of  privilege  motion;
 I  gave  notice  under  Direction  U5  I
 have  received  a  reply  from  the  Minis-
 fer.  lf  he  wants  to  make  a  statement,
 Re  should  be  allowed  to  do  so.

 MR.  SPEAKER:  Kindly  don't  ex-
 pect  the  Mimsters  to  be  so  superhu-
 man  that  they  can  give  it  to  you  in
 twenty  four  hour's  time.  Even  if  they
 Bive  in  haste.  and  if  there  happeng  to
 be  something  wrong,  then  you  come
 with  a  privilege  motion.

 डायरेक्शन  25  के  मातहत  इस  को
 मिनिस्टर  के  पास  भेज  दिया  गया  है  t

 श्री  झील  बिहारी  वाजपेयी  :  प्रत्यक्ष
 महोदय,  आप  मिनिस्टर  साहब  से  पूछ  लीजिए  |
 नगर  वह  तैयार  हों,  तो  वह  बयान  दे  दें

 अध्यक्ष  महोदय  :  क्या  मिनिस्टर  साहब
 तैयार  है?

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  P.  CHATTOPADHAYA):  I
 shall  take  some  time.  It  ig  a  very
 intricate  and  complex  matter.  In-
 formations  have  io  be  collected  and
 checked  up  and  before  I  make  that
 information  available,  {  have  ६0  satisfy
 myself  whether  the  information  is
 correct.  So,  I  will  take  time.

 of  Privilege  ४0

 SHRI  ATAL  BIHARI  VAJPAYEE:
 How,  much  time  will  you  take?

 ar  उन  को  कहिये  कि  बह  कल ~~  ४  ~n
 स्टार्ट  द  |

 MR,  SPEAKER:  He  is  asking  how
 much.  time  you  will  take.

 PROF  D.  P.  CHATTOPADHYAYA:
 ३  shall  take  three  or  four  days,

 SHRI  ATAL  BIHARI  VAJPAYEE:
 This  is  not  acceptable  to  us.

 MR,  SPEAKER:  Then  what  is  ac-
 ceptable  to  you?

 SHRI  ATAL  BIHARI  VAJPAYEE.
 He  is  waiting  for  the  adjournment  of
 the  session,  You  will  kindly  go  through
 the  Times  of  India’s  report,

 MR  SPEAKER.  Even  if  it  comes  to
 me  afler  the  session,  7  would  be  my
 first  duty  to  seng  it  on  to  you,

 SHRI  ATAL  BIHARI  VAJPAYEE:
 What  for?  Is  it  for  my  personal  con-
 sumption?

 श्री  मधु  लिये  ;  मेरे  प्रथम  का  जवाब
 तो  हाउस  में  आना  चाहिए।  अध्यक्ष  महोदय,
 आप  उस  को  कहिए  कि  वह  कल  स्टेटमेंट
 दे।  मेरा  निवेदन  है  कि  सारी  जानकारी
 मिनिस्ट्री  में  मौजूद  है  ।

 MR,  SPEAKER:  The  Minister  has
 to  collect  the  information.  I  can  ask
 him  to  collect  it  ag  soon  as  possible
 and  try  to  satisfy  you  at  the  earliest.

 PROF.  D.  P,  CHATTOPADHYAYA:
 I  shall  obey  your  orders.

 sit  weer  बिहारी  बाजपेयी  :  सब  जान-
 कारी  उन  के  पास  है  ।
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 38.84  hrs,

 RE:  WATER  POLLUTION  PROBLEM
 IN  GOA

 SHRI  ERASMO  DE  _  SEQUEIRA:
 (Marmagoa):  Sir,  I  have  a  problem  to
 bring  to  your  notice.  That  is  the  pro-
 blem  of  water  pollution  This  has
 created  a  health  hazard  in  Goa,

 MR,  SPEAKER:  This  igs  a  problem
 all  over  the  world  my  dear  friend.

 SHRI  ERASMO  DE  SEQUEIRA:
 ‘Over  one  lakh  of  people  have  been
 affected.  Fish  are  dying.  This  Gov-
 ernment  is  sitting  tight  on  it.

 MR.  SPEAKER.  I  shall  pass  it  on
 to  the  Pollution  Committee.

 SHRI  ERASMO  DE  SEQUEIRA.
 That  factory  should  be  closed  down
 It  creates  a  health  hazard,  To-day  the
 Population  of  Goa  38  not  much  At
 Jeast  health  is  the  basic  mmimum  to
 be  attended  to  I  want  the  Govern-
 ment  to  make  a  statement  on  this,

 72.85  hrs.

 QUESTION  OF  PRIVILEGE
 AGAINST  ALL  INDIA  RADIO

 SHRI  R,  N.  GOENKA  (Vidisha):
 Sir,  I  rise  to  move  my  motion  of
 privilege  issue,  of  which  I  have  given
 due  notice,  against  the  All  India
 Radio.  Mr,  Speaker,  you  will  re-
 member  the  discussion  that  took
 place  in  the  House,  not  a  very  edify-
 ing  one,  on  4th  December,  1974,  when
 the  Patriot  came  out  with  a  front

 page  story.  I  have  dealt  with  this  at
 length  yesterday  when  the  motion  of
 privilege  against  me  was  discussed
 and  you  were  good  enough  to  let  me
 have  a  chance  to  reply  to  various
 untenable  and  motivated  allegations
 some  Hon’ble  Members  made
 against  me.  My  main  concern  yes-
 terday,  as  when  I  wanted.  to  make
 a  personal  statement  on  4th  Decem-
 ber,  wags  to  save  myself  from  be-
 coming  an  object  of  calumny  and  my
 pending  case  prejudiced.  Anyhow,
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 although  I  was  not  allowed  to  make
 a  personal  statement  then,  you  were
 good  enough,  to  order  that  all  the
 discussion,  irresponsible  statements
 made  by  some  Members  against  me
 should  al]  be  expunged.  In  the  offi-
 cial  record  of  the  proceedings  no
 doubt  all  these  were  omitted,  yet
 various  newspapers  had  published
 what  happened  in  the  House,  some
 briefly,  others  at  great  length  for
 their  own  reasons  I  did  not  invite
 you  to  take  formal  notice  of  them,  as
 I  felt  that  there  may  have  been  a
 genuine  misunderstanding  in  that  the
 Press  Gallery  may  not  have  heard
 your  ruling  and  I  wanted  them  to
 have  the  benefit  of  doubt.  But  the
 All  India  Radio,  which  is  an  official
 organ,  a  Department  of  Government,
 cannot  have  the  same  excuse.  In
 their  coverage  of  the  news  regarding
 what  happened  in  Parliament,  they
 said:

 “Immediately  after  the  question
 hours,  pandementum  prevailed  in  the
 House  as  Mr.  Priya  Ranjan  Das
 Munshi  (Congress)  sought  to  as-
 certain  from  the  chair  whether  a
 newspaper  report  about  Mr.  R.  N.,
 Goenka  had  anything  to  do  with
 the  Member  of  the  same  name  in
 the  House.

 At  this  stage  Mr.  Goenka  and
 another  Congress  member  were
 seen  angrily  shouting  at  each  other.
 Some  members  separated  them  and
 the  Speaker  said  he  cannot  allow
 the  matter  to  be  raised  since  he
 was  not  given  any  prior  notice  of
 it.”

 It  was  repeated  even  in  their  bulletin
 at  8.0  A.M.  on  the  next  day.  The
 All  India  Radio  not  only  broadcast
 the  expunged  matter,  but  in  the  com-
 mentary  “Today  in  Parliament”  on
 4th  December  night,  all  that  was
 expunged  was  broadcast  at  great
 length.  In  the  said  commentary,
 they  said  in  the  second  paragraph  of
 the  broadcast;
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 “This  situation  was  sparked  off
 when  Mr.  Priya  Das  Munshi  (Con-
 gress)  wanted  to  know  whether  a
 report  appearing  in  a  section  of
 the  Press  about  “cheating  and  for-
 gery”  pertains  to  Mr,  R.  N.  Goenka
 who  was  a  Member  of  the  House”.

 Sir,  the  All  India  Radio  talks  of
 “cheating  and  forgery”  under  ‘quote’,
 Where  they  got  this  ‘quote’  from  is
 beyond  my  imagination.  So  far  I
 have  not  been  able  to  find  out  anyth-
 ing  like  this  anywhere  in  any  paper.
 Sir,  you  will  agree  with  me  that  it
 appears  from  the  news  item  that
 there  is  some  publication  in  news-
 papers  which  is  independent  of  a
 case  pending  against  me.  The  pub-
 lac  by  hearing  this  portion  of  the
 broadcast  is  bound  to  come  to  the
 conclusion  that  there  has  been  some
 matter  of  cheating  and  forgery  in
 which  I  am  involved.  They  wil]  also
 come  to  the  conclusion  that  since  it
 has  been  publicised  in  the  Press,  and
 since  the  Press  is  responsible  for
 any  wrong  publication,  it  must  be
 true.  May  I  submit,  Sir,  that  it  is
 far  too  serious  a  matter  to  be  ignor-
 ed.  If  it  was  only  a  case  of  allega-
 tion  in  a  Court,  one  can  understand.
 For  the  reasons  I  mentioned  in  my
 yesterday’s  speech,  Government  have,
 to  use  a  popular  expression,  ‘heir
 knife  into  me.  When  on  30th  August
 १970  Shri  Raghunatha  Reddv  ६००४
 the  unusual  step  of  laying  the  F.I.R
 on  the  table  of  the  Rajya  Sabha  and
 when  the  CBI  filed  the  case  in  the
 Court  at  Madras  and  on  other  occa-
 sions  the  All  India  Radio  gave  a  co-
 verage  to  these  at  length  which  any
 objective  individual  would  ccncede
 to  be  motivated,  So  also  on  this
 Occasion  they  not  only  publicised
 what  was  expunged  under  your  or-
 ders  deliberately  but  also  dramatised
 it  by  the  commentary  even  suggest-
 ing  something  more  than  what  was
 published  in  the  Patriot.  I  charge
 the  Governmenta]  agency  for  per-
 mitting  itself  to  ‘be  used  88  an  instru-
 ment  of  malice  against  me.  The  All
 India  Radio,  Sir,  is  well  known
 ts  notorious  for  suppression  of  new:
 3004  LS—7
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 which  does  tidt  suit  the  powers  that
 be  and  give  prominence  to  the  news
 which  emanates  from  the  Govern-
 ment  and  Ruling  Party  quarters.
 There  have  been  suggestions  from
 some  prominent  Congress  leaders
 that  the  All  India  Radio  should  be
 run  on  Moscow  Radio  lines.  There
 have  also  been  suggestions  from  the
 Opposition  to  gherao  the  All  India
 Radio.

 AN  HON.  MEMBER:  You  do  that.

 SHRI  R.  N.  GOENKA:  You  will
 have  it.  Wait  and  see.  I  can  quote
 chapter  and  verse  to  support  my  con-
 tention,  to  say  the  least,  that  the  All
 India  Radio  is  showing  partiality  in
 the  discharge  of  their  duty  to  the
 public.  I  shall  refer  only  to  a  very
 recent  instance.  On  the  l3th  De-
 cember  when  my  matter  was  dis-
 cussed  two  important  things  took
 place  in  this  House.  The  Deputy
 Speaker  strongly  admonished  the
 Education  Minister  for  not  having
 secured  the  permission  of  the  Presi-
 dent  for  the  introduction  of  a  छ  by
 my  hon.  friend  Shri  Madhu  Limaye
 on  Dramatics.  The  Deputy  Speaker
 had  to  say  that  this  happened  for  the
 second  time  when  his  warning  was
 discarded.  He  said  he  shall  not  to-
 lerate  such  sort  of  things  in  future.
 That  very  morning  my  hon.  friend
 Shri  Madhu  Limaye  made  a  com.
 plaint  to  you,  Sir,  that  his  question
 in  regard  to  “Maruti”  was  muti-
 lated.  You,  Sir,  promised  to  look
 into  the  matter  and  assured  him  that
 if  there  is  any  such  distortion  in
 future  the  same  shall  not  be  tolerat-
 ed.  Both  these  items  were  front
 paged  by  all  the  newspapers  in  the
 country,  but,  no  mention  of  it  was
 made  in  the  All  India  Radio  probably
 because  it  was  busy  broadcasting  the
 insinuations  against  me  in  the  House,
 Sir,  even  you  and  the  Deputy  Spea-
 ker  did  not  find  a  place  in  the  All
 India  Radio  when  I  was  involved.
 This  reminds  me  of  what  Lenin  once
 said  that  for  the  establishment  of  a
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 [Shri  R.  N.  Goenka}
 socialistic  society  the  Press  must  be
 the  first  casualty.

 SHRI  RAMAVATAR'-  SHASTRI
 (Patna):  Devil  quoting  the  scrip-
 tures,

 SHRI  R.  N.  GOENKA:  By  Press,
 he  naturally  meant  the  agencies  for
 the  dissemination  of  news.  That  is
 what  is  being  practised  probably
 today.

 Mr,  Speaker,  the  members  of  the
 House  of  whatever  persuasion  are
 entitled  to  your  protection  and  a
 breach  of  your  directions  on  this
 occasion  is  a  clear  breach  of  privilege
 of  the  House.

 I  would  appeal  to  you  to  refer  the
 matter  to  the  Committee  of  Privi-
 Jeges  so  that  after  giving  to  All  India
 Radio  the  first  opportunity  to  be
 heard,  this  House  may  take  the
 strongest  measures  against  this  de-
 partment  of  the  Government  which
 geis  used  as  an  engine  of  destruc-
 tion  against  those  who  are  not  in  the
 good  books  of  the  Government.
 Even  a  reference  to  the  Commitice
 may  be  redundant,  as  in  this  in-
 stance,  it  almost  amounts  to  an
 offence  committed  in  the  presence  of
 a  Court  of  Law,  a  contempt  of  the
 House  committed  in  the  presence  of
 the  House  and  in  your  presence,
 Mr.  Speaker.  But  pending  conside-
 ration  of  this  by  you,  I  would  ear-
 nestly  request  you  to  take  some  steps
 through  the  Minister  of  Information
 and  Broadcasting  to  see  that  the  All
 India  Radio  does  not  repeat  ‘this  kind
 of  prejudicial  reporting  not  only  of
 what  happens  in  the  House  but  in
 respect  even  of  what  happens  outside
 the  House.  It  should  neither  ex-
 aggerate  nor  suppress.

 I  am  not  sure  if  you  will  permit
 me  on  this  occasion  to  Jet  me  and
 some  other  members  argue  the  ques-
 tion  of  the  objectivity  or  the  sub-
 jectivity  to  which  the  All  India  Radio
 has  got  accustomed.  Government
 have  consistently  refused  to  accept
 the  suggestion  of  the  Chanda  Com-

 DECEMBER  19,  974  Privilege  196

 mittee  to  convert  the  All  India  Radio
 into  a  statutory  corporation  as  the
 BBC.  But  even  that,  in  the  atmos-
 phere  that  prevails  in  the  country
 and  the  fear  that  Government  have
 induced  im  the  minds  of  many  public
 men  and  officials  may  not  fully  meet
 the  needs.  (Interruptions).

 MR.  SPEAKER:  This  is  a  question
 of  misreporting  and  not  your  sug-
 gestions  on  policy.  (Interruptions).

 SHRI  VASANT  SATHE  (Akola):
 On  a  point  of  order.  Is  this  a  state-
 ment  under  rule  225?  I  have  been
 repeatedly  drawing  your  attention  to
 this.  He  could  have  given  this  in
 your  Chamber.  You  should  have
 read  it  there  and  if  you  wanted  to
 give  consent,  you  could  have  given
 your  consent.  He  is  converting  the
 statement  under  privilege  into  a  long
 statement  dealing  with  other
 things....

 SHRI  R.  N.  GOENKA:  I  conclude.

 PROF,  MADHU  DANDAVATE
 (Rajapur):  The  other  day  when
 Shri  Unnikrishnan  was  speaking  on
 his  privilege  motion,  I  had  observed
 that  his  observations  were  bigger
 than  Shakhdhar’s  volume.

 SHRI  VASANT  SATHE:  This  is  a
 misuse  of  the  motion  for  breach  of
 privilege.  That  is  what  I  object  to.

 att  प्रबल  बिल रो  वाज पेयों  (ग्वालियर):
 इस  के  बारे  में  हम  लोगों  को  भी  कुछ  कहते
 का  मौका  मिलेगा  ?  इस  जीवीके  मोशन
 के  बारे  में  मुझे  भी  कुछ  निवेदन  करना  है।
 हम  लोग  भी  झाल  इडिया  रेडियो
 की  इस  न।ति  के  शिकार  हुए  हैं  ।

 क्रि  मु  तीसरे  (बांका)  :  हम  ने  भी
 प्रिमिला  मोशन  इस  के  ऊपर  दिया  है  |

 MR.  SPEAKER:  I  need  hear  only
 the  member  who  wanted  to  raise  it.

 SHRI  PILOO  MODY  (Godhra):  I
 am  surprised  that  when  a  member  is
 defending  himself  against  calumny  @
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 couple  of  extra  statements  can  be
 objected  to.  If  it  is  on  the  basis  of
 rules,  to  hell  with  the  rules,

 SHRI  VASANT  SATHE:
 it  yesterday  also

 He  did

 SOME  HON.  MEMBERS  rose—

 MR.  SPEAKER:  You  have  not
 followed  what  I  said.  I  need  hear
 only  the  member  who  gave  notice  of
 the  motion.

 Now  there  is  another  case.—Kindly
 sit  down.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Regarding  All  India  Radio....

 SHRI  PILOO  MODY:  Let  Shri
 Goenka  finish  first

 PROF,  MADHU  DANDAVATE:
 When  I  and  Shri  Madhu  Limaye
 tabled  an  adjournment  motion  on  the
 All  India  Radio—Shri  Mishra  had
 also  given  a  notice—you  observed:
 ‘Please  give  a  privilege  motion.  That
 can  be  separately  considered’,  That
 was  why  we  did  not  press  for  the
 adjournment  motion.  Out  of  our
 respect  for  your  advice,  we  did  not
 do  it,  but  now  we  are  ignored,

 MR.  SPEAKER:  You  are  very  im-
 patient  people.  ‘You  do  not  listen.

 oft  साधु  लिये  :  मैंने  प्र विलेज  का  नोटिस

 दिया  है।  श्राप  की  सलाह  पर  मैं  हमेशा

 चलता  हू  ।

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  May  I  keep  stand-
 ing?

 MR,  SPEAKER:
 sit  down.

 SHRI  JYOTIRMOY  BOSU:  I  came
 to  you  suo  motu....

 MR.  SPEAKER:  Please  sit  down.
 I  am  not  calling  you.

 SHRI  JYOTIRMOY  BOSU:  Will
 you  keep  it  pending?

 You  also  kindly
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 MR.  SPEAKER:  I  do  not  know.
 I  have  not  called  you.  I  am  dealing
 with  something  which  is  already  in
 my  hands.

 Do  not  try  to  intervene  with  some-
 thing  else.  Unless  all  of  you  are
 silent  it  is  difficult.  I  want  to  save
 my  throat  for  just  two  more  days,
 today  and  tomorrow.

 SHRI  PILOO  MODY:  Ihereafter
 you  will  not  need  it.

 MR.  SPEAKER:  Shri  Shyam-
 nandan  Mishra  is  hoarse;  as  Speaker
 I  cannot  afford  to  be  hoarse.

 श्री  झील  बिहारी  वाजपेयी  :  श्याम  बाबा
 की  तो  आख  में  भी  कुछ  तकनीक  हो  गई  है  i

 al  झा मोम  भ्र हमद  मोम  (श्रीनगर):  यह
 होता  है  बुरी  नजर  से  देखने  का  नतीजा  |

 अध्यक्ष  महिला  इन  को  किसी  ने  देखा
 या  इन्होने  सि  को  देखा  ?

 There  is  that  motion  by  Shri
 Goenka,  I  thought  that  though  it
 was  a  little  different,  the  All  India
 Radio  was  involved  and  some  Mem-
 bers  have  brought  other  motions.
 There  is  one  by  Mr.  Samar  Guha,
 the  other  by  Shri  Limaye.  When  he
 brought  it  in  the  form  of  adjourn-
 ment  motion  I  advised  him  to  con-
 vey  it  into  an  ordinary  _  privilege
 motion.  I  am  bound  by  my  advice
 and  so  certainly  you  should  get  a
 chance.  I  thought  Mr,  Guha  might
 say  on  behalf  of  you;  but  yours  is
 having  a  different  date  and  the  other
 one  is  having  a  different  one.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  May  I  remind  you  that
 you  had  said  two  things  to  us.  One
 was  that  you  would  like  to  discuss
 with  the  Members  in  what  way  the
 All  India  Radio  had  been  distorting
 and  presenting  unbalanced  reports
 of  the  proceedings  of  the  House,  so
 that  the  Members  might  present  to
 you  concrete  instances  of  distortion
 and  so  on.  That  did  not  come  about.
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 MR.  SPEAKER:

 know  in  what  context  is  was  said.
 HRI  SHYAMNANDAN  MISHRA:

 That  was  in  the  context  of  the  ad-
 journment  motion  that  we  sought  to
 move.  You  made  two  observations,
 One  was....

 MR.  SPEAKER:  Mr.  Limaye  accept-
 ed  my  advice.

 SHRI  SHYAMNANDAN  MISHRA:
 I  also  accepted  your  advice  that  you
 would  call  us  sometime.  I  have  re-
 minded  the  Secretary-General  about
 it.

 tt  wee  बिहारी  बाजपेयी:  अगर
 आप  की  एडवाइस  हम  को  भी  मिल  जाती
 तो  हम  भी  प्रिसले  मोश्न  दे  देते  ।

 MR.  SPEAKER:  I  am  reminded  of
 my  advice.  Now  that  is  the  whole
 trouble,  the  All  India  Radio  and  the
 Press.  Otherwise  we  are  a  peaceful
 people.

 SHRI  JYOTIRMOY  BOSU:  That  is
 what  is  chamber  practice.

 MR.  SPEAKER:  Not  that  type  of
 practice  which  you  do  in  your  cham-
 ber.  So,  Shri  Samar  Guha,  Shri  Li-
 maye,  Shri  Shyamnandan  Mishra.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 .-..And  Vajpayee.

 MR.  SPEAKER:  You
 yours....

 combine

 att  साधु  लिमये  :  आप  मेरी  जगह  उस

 को  मौका  दे  दीजिए  ,  मैं  नही  बं लुभा  |
 4  के

 MR.  SPEAKER:  All  right;  if  you
 are  in  favour  of  Vajpayee,  I  will  not
 mind.

 THE  MINISTER  OF  INFORMA-
 TIQN  AND  BROADCASTING  (SHRI
 i.  K.  GUJRAL);  You  have  been  pleas-
 ed  to  refer  to  two  privilege  motions.
 ‘One  pertains  to  Shri  Goenka’s,  The
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 second  is  another  one.  If  you  permit
 me  to  deal  with  them  separately,  first
 this  and  then  the  second  one....

 MR.  SPEAKER:  My  ruling  will
 also  be  different.  When  they  got
 mixed  many  motions  the  other  day,
 the  common  factor  was  the  All  India
 Radio  and  I  thought  we  could  deal
 with  that  as  one.  If  you  take  them  as
 separate  ones,  there  is  some  technical
 objection  that  you  could  not  take  up
 the  second  one  today.  I  can  take  only
 one,  Goenka’s  and  I  cannot  take  up
 another  privilege  motion  today.  Even
 in  the  beginning  I  told  you  that  they
 were  not  identical;  it  was  only  the
 A.LR.  I  thought  it  should  be  summari-
 ly  dealt  with  by  you  and  also  by  the
 Minister.  But  if  he  divides  them  into
 two  statements,  then  my  ruling  would

 also  be  two  separate  rulings.

 श्री  टल  बिहारी  वाजपेयी:  ये  दो
 अलग  ग्रहण  हैं---इस  लिए  आज  आप  गोयल का
 जी  का  ले  लीजिए  कौर  दूसरा  वाल  ले

 लीजिए  ।

 अध्यक्ष  महोदय  :  ठीक  है,  दूसरा  कल
 लेलेगे।

 श्री  ज्योतिर्मय  बसु:  लेकिन  हमारे  प्रिव-
 लेज  मोशन  का  क्या  हुश्न,  हम  ने  भी  प्रिवलेज
 मोशन  दिया  था  ?

 भ्रध्यक्ष  महोदय  :  पहले  प्रिसले  तो  खत्म

 ही  नही  हुए,  दूसरे  प्रिवेलेज  कैसे  ले  सकता  हूं  ?

 श्री  ज्योतिर्मय  बसु:  लेकिन  हम  तो
 सबमिशन  कर  चुके  है  t

 wean  water:  इसी  लिए  तो  एक
 राज  ले  रहे  है,  एक  कल  लेगे।

 श्री  ज्योतिर्मय  बसु  :  प्राय  उस  को  पढ़
 दीजिए,  ताकि  पेन्टिंग  हो  जाये,  हम  इसी  से

 खुश  हो  जायेगे  ।

 झटका  महोदय  :  मैंने  गर्भ।  देखा  नहीं
 है,  इसे  लिए  कैसे  कहूं  सकता  हूं  -  हू  राज
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 बहुत  अच्छा  बात  है  कि  सब  हिन्दी  बलन
 लग  गए  है  में  भ,  बड़  अच्छा  हिन्दी  बाल

 सकता  हु,  ले। कन  मेने  सोचा  ।क  झगर  शुद्ध

 बालू गा  ता  शायद  य  समझने  नही  |

 शो  स्पोतिमंय  बसु:  में  कल  से  गुरमुख।
 में  भाषण  दूसरा  |

 झप्यक्ष  महोदय.  गुरुमुख।  की  आप  से
 यस्माध्मा  नन  |

 SHRI  SAMAR  GUHA  (Contai):  Sur,
 I  have  a  submission  to  make.  I  was
 informed  by  your  office  today  that  my
 privilege  motion  would  be  taken  up
 today.  If  this  is  over,  then  I  can  con-
 centrate  on  a  motion  on  Netaji.  Sir,
 us  you  have  yourself  observed,  this
 can  be  a  composite  one  and  the  hon.
 Minister  in  his  reply  can  deal  with
 them  in  two  parts.  There  is  no  diffi-
 culty  in  that,

 MR.  SPEAKER:  Not  today;  there  is
 a  technical  difficulty.

 SHRI  I.  K,  GUJRAL:  Mr.  Speaker,
 Sir,  although  Shri  Goenka  in  his  state.
 ment  today  has  brought  in  issues
 which  are  not  relevant  to  the  present
 issue.  J  shall  confine  myself  to  the
 original  issue  raised  by  him  regarding
 the  reporting  by  All  India  Radio  on
 the  4th  of  December  1974,  I  mught
 say  also  that  Shri  Goenka  is  welcome
 to  have  his  views  about  the  freedom
 of  the  press  of  which,  I  hope  you  will
 agree,  he  35  a  personified  negation
 (Interruptions)  मु

 SHRI  JYOTIRMOY  8080:  This  is
 the  fate  ef  the  country....

 SHR]  ATAL  BIHARI  VAJPAYEE:
 He  is  talking  of  Goebbels  and  not
 Goenka.

 SHRI  I.  K  GUJRAL:  He  does  not
 know  the  difference  between  the  two.
 He  is  mixing  them  up.

 MR.  SPEAKER:  The  only  difference
 is  that  Goebbels  is  dead  and  they  are
 alive.  That  is  the  only  difference.
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 at  ज्योतिर्मय  बसु  यह  गार्ड  का
 चला  हूं

 SHRI  I.  K.  GUJRAL:  On  the  4th
 Decembe:  4974  some  references  were
 made  m  this  House,  immediately  after
 the  Question  Hour,  on  the  newspaper
 report  about  Shri  के,  N.  Goenka  by
 Shri  Priya  Ranjan  Dag  Munsi,  M.P.
 The  proceedings  arising  from  his  re-
 terence  were  reported  by  the  All
 indig  Radio  in  its  bulletin  at  2  p.m.
 and  another  bulletin  in  brief  and  in  a
 factual  manner,  without  assigning  any
 prominence,  The  news  item  was
 broadcast  as  a  part  of  that  day's  pro-
 ceedings  and  no  headline  was  given
 to  it  AIR  was  not  alone  in  reporting
 this  incident,  All  the  news  agencies,
 including  the  PTI.  and  UNI  and  seve-
 ral  newspaper  correspondents  report-
 ed  the  incident,  which  was  a  front
 page  news  in  the  next  morning’s
 papers,  including  the  Indian  Express,
 owned  by  Shri  R,  N.  Goenka  himself.

 The  AIR’s  coverage  was,  as  a  matter
 of  fact,  in  sharp  contrast  to  the  pro-
 minence  the  incident  received  in  the
 newspapers  In  particular,  the  AIR
 news  bulletin  made  no  reference  to
 an  allegation  about  cheating  and  for-
 gery  against  Shri  Goenka  which  were
 reported  by  the  news  agencies  as  well
 as  newspaper  correspondents.  The
 AIR  report  was  sober,  mild  and  brief
 wnieh  alone  would  show  that  any
 charge  of  maligning  the  hon  Member
 by  AIR  is  totally  without  foundation.

 Shri  Goenka  has  special  objection  to
 the  commentary  “Today  in  Parlia-
 ment”  in  which  the  words  “cheating
 and  forgery”  were  used.  Sir,  as  the
 House  is  aware,  this  commentary  is
 written  by  experienced  newspaper  and
 newsagency  correspondents.  The  par-
 liamentary  reviews  are  very  popular
 with  the  listeners  ahd  with  hon.  Mem-
 bers  so  much  so  that  from  the  last
 session  onwards,  we  have  introduced,
 two  separate  reviews  one  for  the  Lok
 Sabha  and  the  other  for  the  Raijga
 Sabha,
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 शी  सु  लिस वे  :  यह  भ्र पने  हाउस

 लिए  इन्होने  किया  है।  वह  चुना  हमा  सदन

 नही  है।
 SHRI  I.  K.  GUJRAL:  The  script

 writers  876  free  to  report  the  pro-
 ceedings  as  long  aS  the  commentator
 is  factual  and  does  not  show  prejudice
 and  bias  and,  therefore,  he  cannot  be
 asked  to  omit  any  significant  develop-
 ment.  The  commentator  on  that  day
 was  Shri  N.  Gopinath  Nair.  a  senior
 Correspondent  of  the  UNI  and  a
 journalist  of  long-standing.  In  the
 commentary,  he  mentioned  first  the
 incident  involving  Shri  Goenka  and
 another  hon.  Member  and  then  ex-
 plained  how  the  incident  arose.

 He  referred  to  the  issue  raised  by
 Shri  P,  R.  Das  Munsj  about  the  press
 report  involving  Shri  R.  N,  Goenka.
 In  that  context,  he  mentioned  the
 words  “cheating”  and  “forgery”,  only
 as  occurring  in  the  press  report  and  as
 quoted  by  Shri  P.  R.  Das  Munshi,
 Here,  it  will  be  relevant  for  me  to
 quote  from  the  Commentary.  I  quote:

 “The  unseemely  situation  was
 sparked  off  when  Mr.  P.  R.  Das
 Munsi  (Congress)  wanted  to  know
 whether  a  report  appearing  in  a
 section  of  the  press  about  cheating
 and  forgery  pertain  to  Mr.  Ram
 Nath  Goenka  who  was  a  Member
 of  the  House.”

 Jt  is  surprising  that  Shri  Goenka  does
 not  feel  aggrieved  by  the  publicity
 given  to  the  charges  against  him  by
 newspapers  and  news  agencies  which
 have  reported  the  incident  more  pro-
 minently  and  colourfully.  The  AIR
 bulletin  report  was  the  briefest  possi-
 ble  and  the  commentary  done  by  an
 experience  parliamentary  reporter
 was  fair  and  balanced.  There  is  no
 question  of  any  maligning  of  Shri  R.
 N.  Goenka  or  a  breach  of  his  privi-
 lege  by  the  AIR.  In  fact,  the  hon.
 Member  by  singling  out  AIR  has
 clearly  shown  that  his  action  is  moti-
 vated  and  designed  to  decredit  the
 AI.
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 I  have  already  submitted  that  the
 incident  wag  reported  rather  promi-
 nently  by  newspapers  and  news
 agencies  and  the  AIR  reported  it
 briefly  and  factually.  In  other  words,
 all  the  Correspondents  in  the  Press
 Gallery,  including  AIR  parliamentary
 Correspondent  were  under  the  impres-
 sion  that  the  proceedings  were  on
 record  and,  therefore,  fit  for  report-
 ing.

 In  his  statement,  just  now,  he  has
 given  benefit  of  doubt  to  press  men  in
 the  Gallery  but  neither  to  the  Cor-
 respondent  of  the  AIR  nor  Mr.  Nair
 of  the  UNI  who  did  the  commentary.

 The  All  India  Radio  correspondents,
 may  I  submit,  do  not  have  any  special
 privileges  or  advantages  while  sitting
 in  the  press  gallery.  The  A.I-R.  has
 reported  the  incident  absolutely  in
 good  faith  and  in  fulfilment  of  its
 duty  of  reporting.  briefly,  the  pro-
 ceedings  in  a  fair  ang  objective  man-
 ner,

 SHRI  SHYAMNANDAN  MISHRA:
 On  a  point  of  order.  There  are  two
 things  to  be  considered.  One  is  whe-
 ther  that  part  of  the  proceedings  on
 that  day  was  expunged  or  not.  If
 that  part  of  the  proceedings  was  ex-
 punged,  it  was  nobody’s  business  to
 give  publicity  to  it.  If  they  had  plead-
 ed  that,  in  the  din  and  bustle  which
 is  sometimes  created  in  the  House,  it
 was  difficult  for  them  to  listen  to  the
 order  of  the  Chair  for  expunction,
 then  one  could  have  understood.  But
 the  whole  thing  has  been  tried  to  be
 explained  away  in  a  manner  as  to
 establish  that,  even  though  a  parti-
 cular  proceeding  is  expunged  by  the
 Chair,  it  can  be  broadcast  by  the
 All  India  Radio  or  published  ‘by  any
 other  news  agency.  Would  you  like  to
 accept  that  position,  Mr.  Speaker?

 Secondly,  he  has  mentioned  about
 "Today  in  Parliament’  by  a  particular
 distinguished  correspondent  of  the
 UNI,  The  whole  question  is  whether
 the  responsibility  would  be  foisted  on
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 4  particular  correspsondent  or  it  is
 the  responsibility  of  the  All  India
 Radio.  Recently,  an  eminent  econo-
 mist  of  the  standing  of  Dr.  K.  N.  Raj
 came  in  for  editing  at  the  hands  of
 the  All  India  Radio.  So,  they  cannot
 take  the  plea  that  it  was  done  by  a
 correspondent  of  the  U.N.I.  We  can
 only  hold  the  All  India  Radio  respon-
 sible.  We  cannot  hold  the  distinguish-
 ed  correspondent  of  the  U.N.I.  res-
 ponsible.  Therefore,  this  also  will
 have  to  be  explained  by  him  why,
 when  in  the  news  item  ‘forgery  and
 cheating’  did  not  occur—he  himself
 says  that  in  the  news  broadcast  ‘for-
 gery  and  cheating’  did  not  occur—the
 distinguished  correspondent  of  the
 U.N.I,  mentioned  it  in  the  commen-
 tary.  And  if  he  did  mention  it  in  the
 commentary,  the  responsibility  lies
 squarely  On  the  All  India  Radio,  (In-
 terruptions)

 SHRI  PILOO  MODY:  As  a  matter
 of  fact,  it  is  quite  possible  that  the
 Government  introduced  these  words

 in  the  commentary  in  the  process  of
 editing.

 श्री  भु  लिमये :  अध्यक्ष  महोदय,
 मेरा  पाइट  आफ  काडर  है  ।

 झिझक  महोदय :  पाइट  आफ  काडर
 इस  में  क्या  है।  पाइंट  साफ  ब्रा डर  की  बात
 सो  पहले  हो  गई  थी  ।

 श्री  मघ  लिये  :  श्राप  मंत्री  महोदय  से
 इस  बात  का  खुलासा  मानिए  कि  जिन
 सीनियर  कररपौडेटस स  को  यह  स्क्रिप्ट  लिखने
 के  लिए  कहा  जाता  है  कि  जब  कभी  सरकार
 विरोधी  मामलों  के  बारे  में  वह  लिखते  है  तो
 क्या  उस  को  काटा  नही  जाता  है?

 MR.  SPEAKER:  This  is  not  a  point
 of  order.

 sit  मू  लिमये:  जब  वह  कहते  है  कि  श्री
 गोपीनाथ  सायर  ने  किया  तो  इन  को  खुलासा
 करना  चाहिए  यह  ऐडिनिन  क्यों  करते  है  ?
 सुन  को  भविष्य  में  ऐंडिंटिंगं  नहीं  करनी  चाहिए।
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 How  many  scripts  he  has  edited  so
 far?

 3  00  hrs.

 श्री  झील  बिहारी  वाजपेयी  :  सवाल  यह
 है  कि  जो  का रंगाई  का  हिस्सा  आपने  निकाल
 दिया  क्‍या  वह  जाना  चाहिए  ?  मिनिस्टर

 साहब  कह  रहे  हैं  कि  भौर  भ्रखबारां  ने  छापा

 है  क्या  इसलिए  पाल  इंडिया  रेडियो  का
 दोष  कम  हो  जाता  है  ?  फिर  लाल  इंडिया
 रेडियो  की  तो  हिस्ट्री  है  जो  आपको  ध्यान  में
 रखनी  पड़ेगी।  श्राप  को  दो  टूक  फैसला  दे
 दीजिए  |  एक्सपी  जो  हो  गया  है  वह  जाना
 नही  चाहिए  शौर  आल  इडिया  रेडियो  में  तो

 बिल्कुल  नही  जाना  चाहिए  1

 MR.  SPEAKER:  I  am  not  going  to
 allow  70  to  become  a  debate.

 May  I  request  all  of  you  to  kindly
 sit  down?

 SHRI  JYOTIRMOY  BOSU:  Only
 half  a  minute,

 MR.  SPEAKER:  What  is  half  a
 minute  or  one  minute?  Don’t  make
 it  a  debate.

 SHRI  JYOTIRMOY  BOSU:  I  have
 personal  knowledge.  My  information
 is  that  there  is  a  brilliant  set  of
 journalists  trying  to  do  the  job  as
 best  as  they  can,  but  there  is  a  Direc-
 tor  who  edits  the  scripts  and  at  times
 he  refers  to  the  Minister  if  १2  involves
 the  Party  and  thereby,  new  things  are
 introduced  forcibly  and  inconvenient
 things  are  removed.  (Interruptions)
 It  is  no  use,  Sir,  blaming  the  journa-
 lists  who  are  trying  to  make  a  good
 job  as  best  as  they  can....

 MR.  SPEAKER:  Will  you  please
 sit  down?

 SHRI  JYOTIRMOY  BOSU;  But  a
 specific  question  I  want  to  ask.

 During  the  last’  one  year,  how  many
 privilege  motions  have  you  received
 in  regard  to  All  India  Radio?  Is  it
 or  is  it  not  a  fact  that  Dr.  Pandhi  who
 was  a  Director....



 207  Question  of

 MR,  SPEAKER:  This  not  a  point  of
 order.  Why  are  you  making  a  speech?
 Please  sit  down.

 SHRI  JYOTIRMOY  BOSU:  I  have
 personal  knowledge.  That  is  why  I
 want  to  know....

 MR.  SPEAKER;  No  point  of  order
 is  involved  in  this.

 SHRI  P.  K.  DEO  (Kalahandi):  The
 Minister  has  taken  shelter  behind  the
 plea  that  as  a  similar  report  appear-
 ed  in  the  paper,  there  is  no  harm  if
 this  item  is  broadcast  in  the  All  India
 Radio,

 Sir,  All  India  Radio  is  a  Govern-
 ment  organisation.  Its  expenses  are
 sanctioned  by  this  House.  All  India
 Radio  is  responsible  to  this  House.
 The  Minister  cannot  abdicate  this  re-
 sponsibility  saying  that  for  whatever
 is  broadcast  in  the  All  India  Radio.
 he  woulg  not  be  answerable,

 I  most  respectfully  submit  that  the
 entire  conduct  of  All  India  Radio  has
 to  be  thoroughly  examined  and  dis-
 cussed  in  the  House  and  the  proper
 forum  to  discuss  this  matter  in  a  dis-
 passionate  manner  jis  the  Privileges
 Committee  which  is  a  quasi-judicial
 body  and  I,  therefore,  plead  that  this
 privilege  question  should  be  referred
 there.

 MR.  SPEAKER;  I  have  seen  the
 Proceedings.  When  Mr.  Goenka’s
 case  came  up,  s0Me  members  whom  I
 did  not  call  and  some  others  also
 were  Standing  and  when  I  was  just
 calling  him  to  speak,  this  Member  just
 intruded  and  went  on  speaking  and  I
 had  to  give  the  ruling  that  those  hon.
 Memberg  whom  I  had  not  called.
 would  not  be  considered  to  have
 spoken  and  I  had  nof  allowed  it.  If
 anything  has  been  said  without  my
 permission,  it  ia  not  on  record.  {  told it  very  clearly:
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 पु  am  not  allowing  anything
 without  notice.  No  Member  has  got
 the  right  to  get  up  without  the
 permission  of  the  Chair.  Anything
 said  by  the  Member  without  being
 called  or  without  my  permission
 will  not  go  on  record.”

 Now,  I  will  have  to  see  that  if  be~
 sides  what  ts  on  record,  what  is  said
 by  some  other  members  after  being
 duly  called,  is  not  there  whereas  some-
 thing  is  there  in  the  name  of  a  mem-~
 ber  who  was  not  called  and  in  his
 name  something  has  been  said  about
 Mr.  Goenka.  then,  certainly,  I  will  see
 the  Minister’s  statement,  the  proceed-
 ings  and  Mr.  Goenka’s  speech  in  detail
 and  then  I  will  give  my  ruling  as  to
 where  it  stands.

 Now,  I  have  to  write  more  judg-
 ments  than  the  Judges.  ;  have  to
 preside  over  this  House.  I  fave  to
 meet  the  Members.  I  have  to  do  the
 administrative  work.  I  have  to  see
 everything  and  then  write  judgments,
 everyday  two  or  three,  and  then  see
 the  proceedings  and  do  everything.  It
 is  a  new  job  I  have  acquired.  It  is
 something  which  is  an  entirely  new
 function  of  the  Speaker.  It  would
 have  been  much  better  if  I  had  been
 either  8  Speaker  or  a  Judge.

 SHRI  JOYTIRMOY  BOSU:  We  are
 granting  you  holiday  after  tomorrow.

 MR.  SPEAKER:  God  help,  You
 will  not  leave  me  even  then!

 SHRI  JOYTIRMOY  BOSU:  I  will
 come  to  your  house  in  Punjab.

 MR,  SPEAKER:  I  have  no  house
 yet.  There  is  a  very  good  family
 house  of  my  grandfather.  I  am  build.
 ing  my  own  house.  It  will  be  ready
 soon.

 SHRI  JYOTIRMOY  BOSU:  I  will
 come  there  also.

 MR.  SPEAKER:  You  will  be  wel-
 come.  Now  papers  to  be  laid.  Shri
 Dalbir  Singh.
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 PAPER  LAID  ON  THE  TABLE

 REvENUE  &  ANNUAL  Report  07  TuUNGA-
 BHADRA  STEEL  Propucrs  LTp.  For

 (1973-74,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  DALBIR  SINGH):  On
 behalf  of  Shri  A.  C.  George,  I  beg  to
 Jay  on  the  Table  a  copy  each  of  the
 following  papers  (Hindi  and  English
 versions)  under  sub-section  qd)  of
 section  6l9A  of  the  Companies  Act,
 956;—

 q@  Review  by  the  Government  on
 the  working  of  the  Tunga-
 bhadra  Steel  Products  Limited,
 for  the  year  1973-74.

 (2)  Annual  Report  of  the  Tunga-
 bhadra  Steel  Products  Limited,
 for  the  year  1973-74  along
 with  the  Auditeq  Accounts
 and  the  comments  of  76
 Comptroller  and  Auditor
 General  thereon.

 [Placed  in  Library,  See  No.  LT-882/
 74).

 NotiricaTION  UNDER  REPRESENTATION
 OF  THE  PropLe  AcT,  3950

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (DR.  SAROJINI
 MAHISHI):  I  beg  to  lay  on  the  Table

 a  copy  of  the  Notification  No.  S.O,  699
 (E)  (Hindi  and  English  versions)  pub.
 lisheq  in  Gazette  of  India  dated  the
 6th  December,  974  making  certain
 amendments  to  Schedule  VII  to  the
 Delimitation  of  Parliamentary  and
 Assembly  Constituencies  Order,  1966,
 under  sub-Section  (2)  of  section  9  of
 the  Representation  of  the  People  Act,
 1950.  [Placed  in  Library.  See  No.  LT-
 8813/74.)

 MR.  SPEAKER:  MR.  Samar  Guha
 wanted  to  say  something,  He  is  not
 here
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 NoriricaTIon  UNDER  Estate  Duty  Act,
 4953

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  I
 beg  to  Jay  on  the  Table  a  copy  of  Noti-
 fication  No.  G.S.R.  324  (Hindi  and
 English  versions)  published  in  Gazette
 of  India  dated  the  l4th  December,  974
 making  certain  amendment  to  Notifica-
 tion  No.  l/F  No.  297//72-ED  dated
 the  27th  March,  1973,  under  sub-
 section  (2)  of  section  33  orf  the  Etate
 Duty  Act,  953.  [Placed  in  tke  library.
 See  No.  LT-  8814/74.)
 Review  &  ANNUAL  Report  oF  Hrnpus-
 TAN  SHrpyArD  Ltp.,  VISAKHAPATNAM
 FoR  ‘1973-74,  aNd  Report  &  CrErtiFrep
 Accounts  oF  SHIPPInc  DEVELOPMENT

 Funp  ComMmMiItres  For  1972-73,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRIVEDI):
 I  beg  to  lay  on  the  Table—

 (I)  A  copy  each  of  the  following
 papers  Hindi  and  English
 versions)  under  sub-section  (I)
 of  section  6l9A  of  the  Compa-
 nies  Act,  956:—

 (i)  Review  by  the  Government
 on  the  working  of  the

 Hindustan  Shinyard  Limited
 Visakhapatnam,  for  the  year
 1973-74,

 (ii)  Annual  Report  of  the
 Hindustan  Shippyarg  Limit-
 ed  Visakhapatnam,  for  the
 year  ‘1973-74,  along  with  the
 Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor  General  there-
 on.  [Placeg  in  library.  See
 No.  LT-88i5/74.]

 (2)  A  copy  of  the  reprt  and
 Certified  Accounts  (Hindi  and
 English  versions)  of  the  Ship-
 ping  Development  Fund  Com-
 mittee  for  the  year  1972-78,
 together  with  the  Audjt  Re-
 port  thereon,  under  sub-sec-
 tion  (6)  of  section  6  of  the
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 {Shri  H.  M.  Trivedi]
 Merchant  Shipping  Act,  1958.
 (Placed  in  Library.  See  No.
 LT-886/74.]

 Gusarat  Pusiic  Premises  (EVICTION
 OF  UNAUTHORISED  OccupANTsS)  RULEs,

 974  anp  a  STATEMENT
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  DALBIR  SINGH):  I  beg
 to  lay  on  the  Table;

 (l)  &  copy  of  the  Gujarat
 Puble  Premises  (Eviction  at
 Unauthorised  Occupants)
 Rules,  974  (Hindi  and
 English  versions)  Published
 in  Notification  No.  GH/J/23/
 74/EVC-73/A-I  in  Gujarat
 Government  Gazette  dated  the
 4th  July,  974  under  section

 38  of  the  Gujarat  Public  Pre-
 mises  (Eviction  of  Unauthoris-
 ed  Occupants)  Act,  1972,  read
 with  clause  (c)(iii)  of  the
 Proclamation  dated  the  9th
 February,  1974,  issueq  by  the
 President  in  relation  to  the
 State  of  Gujarat.

 (2)  A  statement  (Hindi  and
 English  versions)  showing
 reasons  for  delay  in  laying  the
 above  Notification.  [Placed  in
 library.  See  No.  LT-887/74.]J

 “ANNUAL  Report  or  HindusTAN  LaTeX
 Lro.  rot  ‘1973-74,

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-

 ‘LLY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  I  beg  to  lay  on  the
 ‘Table  a  copy  of  the  Annual  Report  of
 the  Hindustan  Latex  Limited,  New
 Delhi,  for  the  year  1973-74  along  with
 the  Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and  Auditor
 General  thereon,  under  sub-section  (i)

 -of  section  69A  of  the  Companies  Act,
 1956.  [Placed  in  library.  See  No.  LT-

 ‘888/47.]
 _Inpraw  Iron  &  Sresz  Co.  Board  oF

 MANacEMENT  (ALLOWANCES  OF  THE
 Memorrs)  Rores,  i974

 THE  DEPUTY  “MINISTER  IN  THE
 ‘MINISTRY  OF  STEEL  AND  MINES
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 (SHRI  SUKHDEV  PRASAD):  I  beg  to
 lay  on  the  Table  a  copy  of  the  Indian
 Iron  and  Steel  Company,  Board  cf
 Management  (Allowances  of  the  Mem-
 bers)  Rules,  974  (Hindi  and  English
 versions)  published  in  Notification  No.
 G.S.R.  400  (E)  in  Gazette  of  India
 dated  the  24th  September,  ‘1974,  under
 sub-section  (3)  of  section  6  of  the
 Indian  Iron  and  Steel  Company
 (Taking  Over  of  Manzgement)  Act,
 ‘1972.  {Placed  in  library.  See  No.  LT-
 889  [74
 Accounts  or  ESIC  ror  ‘1971-72,  State-
 MENT  RE.  CONVENTIONS  AND  REcoM-

 MENDATION:  AT  58TH  SEssION  OF  ILC
 AND  A  STATEMENT  RE,  RATIFICATION  EY

 Inpia  OF  ILO  CoNVENTION

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  (SHRI
 BALGOVIND  VERMA):  I  beg  tc  lay
 on  the  Table—

 a)  A  copy  6  the  Audited
 Accounts  (Hindi  and  English
 versions)  of  the  Employees
 State  Insurance  Corporation
 for  the  year  97l-72  together
 with  the  Audit  Report  thereon,
 on,  under  section  36  of  the
 Employees  State  Insurance
 Act,  1948,  [Placed  in  Library.
 See  No.  LT-8820/74],

 (2)  A  statement  (Hindi  and
 English  versions)  on  the  action
 taken  or  proposed  to  be  taken
 on  the  Conventions  and
 Recommendations  adopted  at
 the  Fifth-eight  Session  of  the
 International  Labour  Con-
 frence  held  at  Geneva  in  June,
 1973.  [Placed  in  Library,  See
 No.  LT-882/74].

 (3)  A  statement  (Hindi  and
 English  versions)  regarding  the
 ratification  by  India  of  the
 International  Labour  Organ!-
 saiion  Convention  (No.  23)
 concerning  the  Minimum  age
 for  Admission  to  Employment
 Underground  in  Mines,  .  i965-
 [Placed  in  Library.  See  No.
 LT-8822/74},

 ‘
 —
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 13,063  hrs.

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY-GENERAL  Sir  I  have
 to  report  the  following  message  xeceiv-
 ed  from  the  Secretary  General  of
 Rajya  Sabha

 “In  accordance  with  the  provisions
 of  rule  27  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in  the
 Rajya  Sabha  4  am  d'rected  to  in
 form  the  Lok  Sabha  that  the  Rajya
 Sabha,  at  its  sitting  helg  on  the  7th
 December  974  agreed  without  any
 amendment  to  the  Sick  Textile  Undey-
 takings  (Nationalisation)  Bull,  1974,
 which  was  passed  by  the  Lok  Sabha
 at  its  sitting  held  on  the  11th
 December,  1974"

 3.07  hrs

 LEAVE  OF  ABSENCE  FROW  THE
 SITTINGS  OF  THE  HOUSE

 MR  SPEAKER  The  Committee  on
 Absence  of  Members  from  the  sitting
 of  the  House  in  their  Eighteenth
 Report  have  recommendci  that  leave
 of  absence  be  granted  to  the  following
 Members  for  the  periods  indicated
 against  each

 qd)  Shn  8  K  -  Gopalan—iith
 November  to  20th  December  974
 (Twelfth  Session)

 (2)  Shri  Rasiklal  Pankh—26th
 November  to  20th  December,  974
 (Twelfth  Session)

 It  it  the  pleasure  of  the  Houuse  that
 leave  as  recommended  by  the  Com-
 mittee  may  be  granted  to  him?

 SOME  HON,  MEMBERS  Yes

 MR  SPEAKER  Leave  is  granted  to
 them  The  Members  will  be  informed
 accordingly

 Assurances  Report
 13,074  hrs.

 ESTIMATES  COMMITTEE

 Sixty-£IGHTH  Report

 SHRI  DHAMANKAR  (Bhiwandi)  7
 beg  to  present  the  Sixty-eighth  Report
 of  the  Estimates  Committee  on  the
 Ministry  of  Energy  (Department  of
 Coal)—Availability  and  Distribution
 of  Coal

 COMMITTEE  ON  GOVERNMENT
 ASSURANCES

 TENTH  REPORT

 SHRI  B  छू  DASCHOWDHURY
 (CoochBehar)  I  beg  to  present  the
 Tenth  Report  of  the  Committee  on
 Government  Assurances

 MR  SPEAKER  Shri
 Shastri

 Ramavatar

 att  रामावतार  शास्त्री  (पटना)  :  प्राश्वासन
 समिति  वा  आवेदन  पेश  ह्भ्ा  है।
 नियमो  के  अनुसार  जो  अ्विश्वासन  सरकार
 की  तरफ  से  दिए  जाते  है  उनके  उत्तर  तीन  महीने
 के  भ्रन्दर  मिल  जाने  चाहिए।  इसके  बारे  मे
 आपको  पत्र  भी  लिखने  जा  रहा  हू  ।  मैंने
 पिछले  सेशन  और  इस  सेशन  को  मिला  कर

 बिहार  के  प्रॉविडेंट  फड  कार्यालय  से  संबधित
 दर्जनों  सवाल  पूछे  है  श्र  ज्यादा  तरब  यही
 जवाब  दिया  गया  है  कि  जानकारी  णएक्वर  की
 जा  रही  है  झोर  सदन  की  मेज  पर  रख  दी

 जाएगी।  तीन  महीने  के  भ्रमर  इन्दर  जवाब

 हम  का  मिल  जान  चाहिए  ज़ोर  जानकारी
 सभा  पटल  पर  रख  दी  जानी  चाहिए।  24
 दिन  के  प्रकार  जवाब  नही  दे  पाते  है  ये  चाहे
 एक  परखाने  की  बात  ही  पूछी  गई  हो  शौर
 जिस  मे  ज्यादा  मेहनत  भी  नही  पडती  है  t
 तमाम  सवाला  का  जवाब  यही  दिया  गया  है  कि

 सूचना  एकत्न  की  जा  रही  है  कौर  बाद  में
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 [  aft  रामावतार  दाह्त्री  ]

 सूचना  सभा  पटल  पर  रख  दी  जाएगी  ।

 सरकार  को  तीन  महीने  के  इन्दर  जवाब  देना

 चाहिए।  लेकिन  मेरे  पास  अभी  छः  क्वेश्वन्ज

 मौजूद  है,  जिस  को  तीन  होने  से  ज्यादा

 हो  गए  है--चौथा  महीना  हो  रहा  है.  मगर

 अभी  तक  कोई  जवाब  नही  दिया  गया  है  ।

 मैं  ने  22-8-74  को  चार  सवाल  पीछे  थे,

 जिन  के  नम्बर  ये  है---

 प्रत्यक्ष  महोदय  :  यह  बात  श्राप  में

 चेम्बर  में  रेज़  कर  सकते  है।  मैं  यह  परम्परा

 नही  डालना  चाहता  हू  कि  जब  रिपोर्ट  को

 प्रोजेक्ट  किया  जाये,  तब  भाषण  शुरु  हो  जाये  ।

 अगर  आप  चाहते  है,  तो  क्ले,  377  में  नोटिस

 दीजिए  ।  यह  बात  गलत  है  1

 शी  रामावतार  शास्त्री  इन  छः  क्वेश्वन्ज

 को  चार  महीने  हो  गए  हैं।  मै  उन्ही  क्वेश्चन
 के  नम्बर  बता  रहा  हु।  नियम  377  में  श्राप

 अनुमति  देते  नही  है  ।

 अध्यक्ष  महोदय  :  मै  यह  कनवेनशन  नहीं
 डालना  चाहता  हू  कि  रिपार्ट  के  प्रेजेन्टेशन
 के  बात  इस  तरह  भाषण  दिए  साथ  1

 23.44  hrs.

 COMMITTEE  ON  PETITIONS

 Minutes  of  Forty-Seconp  TO
 Firry-Fi8st  siTTiINGs

 SHRI  JAGANNATH  RAO:  (Chatra-
 pur):  I  lay  on  the  Table  Minutes  of
 the  Forty-second  to  Fiftv-first  sitting
 of  the  Committee  on  Petitions.

 STATEMENT  RE.  MICA  AND  SHEL-
 LAC

 ‘ABI  bra.

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  छ  CHATTOPADHAYAYA):
 Mr,  Speaker,  Sir,  Export  of  mica  was
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 canalised  through  Minerals  and  Metals
 Trading  Corporation  with  effect  from
 January,  1972,  and  Mica  Trading  Cor-
 poration  (MITCO)  was  set  up,  as  a
 subsidiary  of  M.M.T.C.,  with  effect
 from  June,  1974,  This  Corporation  is
 the  specialised  agency  for  handling  all
 work  pertaining  to  mica  trade.  Helping
 the  weaker  sections  of  mica  industry
 ang  trade  is  one  of  the  important  ob-
 jectives  of  this  organisation,

 For  achieving  this  particular  objec-
 tive  such  processors,  dealers  and  mine
 owners  who  have  been  in  the  export
 trade  in  the  past  and  whose  exports
 during  any  one  of  the  last  three  years
 had  not  exceeded  Rs.  7.5  lakhs  are
 treated  as  weaker  sections  of  the  trade.
 There  are  about  400  to  500  processors,
 dealers,  and  mine  owners  in  this  cate-
 gory.

 With  a  view  to  helping  these  sec-
 tions,  formerly  MM.T.C.  and  now,
 Mica  Trading  Corporation,  has  been
 purchasing  mica  from  them  for  export.
 During  the  period  from  April  to  Octo-
 ber,  1974,  it  has  purchased,  on  an  aver-
 age,  about  Rs.  43  lakh  worth  of  mica
 per  month  from  these  small  producers,
 ang  MITCO’s  purchasing  operations
 have  not  been  affected  on  account  of
 imadequacy  of  funds.  Also,  MITCO
 makes  these  purchases  on  a  non-discri-
 minatory  basis  from  all  processors  etc
 in  the  category  of  weaker  sections.

 ‘13,15  hrs,

 (Mr.  Setaxer  in  the  Chair].

 Floor  prices  of  various  grades  of
 mica  are  determined  on  the  basis  of
 their  availability  for  export  and  de-
 mand  from  foreign  buyers.  These  floor
 prices  were  last  revised  for  different
 grades  in  February,  ‘1974.

 A  few  years  ago,  exports  of  No.  6
 loose  splittings  hag  dwindled  and  the
 mica  products  made  from  these  split-
 tings  were  meetings  with  serious  Com-~
 petition  from  synthetic  substitutes.  In
 order  to  meet  this  situation,  export
 duty  of  40  per  cent  ad  valorem
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 Jeviable  on  these  splittings  was
 reduced  to  20  per  cent  ad  valorem
 with  effect  from  the  3ist  March,
 ‘1969,  and  further  to  5  per  cent
 ad  valorem  from  ist  January,  1973.
 The  floor  prices  for  thig  grade
 has  also  been  raised  twice,  by  0  per
 cent  from  the  Ist  January,  1973,  and
 further  20  per  cent  in  February,  ‘1974,
 The  exports  of  these  splittings  have
 now  picked  up.  These  floor  prices  are
 under  constant  review  with  a  view  to
 ensuring  a  fajr  return  for  the  proces-
 sors  and  mine  owners  and  an  even
 flow  of  exports.  Government  would
 thus  be  seen  to  be  paying  adequate  at-
 tention  to  the  question  of  promoting
 the  export  of  this  category  of  mica.

 A  Liaison  Committee  has  been  set
 up  by  the  Mica  Trading  Corporation  to
 dea]  with  day  to  day  problems  of  ex-
 post  of  processed  mica.  Both  big  and
 small  ‘mica  mine  owners,  processors
 and  dealers  are  represented  on  this
 Committee,  The  selection  of  represen-
 tatives  was  made  by  the  traders  them-
 selves.  Full  participation  of  mica
 trade  has  thus  been  secured  on  the
 Committee,

 Exports  of  processed  mica  declined
 mn  1973-74,  on  account  of  delay  in  finali-
 sation  of  contracts  by  certain  important
 buyers,  but  have  shown  an  upward
 trend  in  the  first  half  of  this  year.
 They  have  risen  from  10,484  mitric
 tonnes  valued  at  Rs.  4.04  crores  in
 April  to  September,  ‘1973,  to  18,749
 tonnes  valued  at  Rs.  0  39  crores  in  the
 corresponding  period  this  year.

 As  regards  shellac,  a  sudden  increase
 in  shellac  export  prices  was  witnessed
 during  1973-74,  While  the  average  price
 realisations  of  hand-made  shallac  and
 machine  made  shellac  were  Rs.  8000/-
 and  Rs.  8,715/  per  ton  during  1972-73,
 the  unit  value  reaJisationg  during  1973-
 74  on  an  average  were  Rs.  24,216/-  per
 ton  for  hand-made  and  Rs.  29,000/-
 per  ton  for  machine  made  shellac.  After
 taking  into  account  the  recommenda-
 tions  of  the  Shellac  Export  Promotion
 Couneil  and  the  price  trends  in  the
 Tecent  months,  the  minimum  Export
 Price  of  shellac  of  various  types  was
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 revised  with  effect  from  30th  May,
 1974,

 The  Minimum  Export  Price  of  hand-
 made  and  machine-made  shellac  has
 always  been  kept  at  the  same  level.
 The  total  shellac  content  of  the  two
 types  is  the  same.  If  the  price  of  man-
 made  shellac  is  kept  at  a  lower  level
 than  that  of  machine-made  shellac,  this
 May  result  in  an  unnecessary  3088  of
 foreign  exchange  to  the  country.  We
 expect  that  machine  made  shellac  will
 automatically  fetch  a  higher  price  from
 foreign  buyers  because  of  its  superior
 specifications,  In  fact,  during  1975-74,
 a  ton  of  machine  made  shellac  fetched
 about  Rs.  5,000/-  more  than  a  ton  of
 man-made  shellac.

 The  impact  of  a  higher  Minimum
 Export  price  has  resulted  in  increased
 exports  of  shellac  both  quantitywise
 ang  valuewise.  During  the  period
 April  974  to  October  1974,  exports
 valueg  at  Rs.  4  crores  have  been
 eftected  and  orders  of  about  Rs.  4  cro-
 768  are  reported  to  be  pending  with
 exporters,  This  can  be  compared  with
 the  total  exports  of  ‘1973-74,  which  were
 of  the  order  of  Rs.  3.40  crores  in
 value  only.  The  quantity  exported
 during  ‘1973-74  was  335  tons  as  against
 exports  of  4050  tons  already  made  in
 the  current  financial  year  upto  October
 1974,  बडे

 Higher  earnings  consequent  on  the
 fixation  of  a  higher  Minimum  Export
 Price  create  conditions  for  better  pri-
 ceg  to  be  given  to  stick  lac  growers,
 since  थी  stick  lac  comes  to  primary
 markets  from  the  growers.  It  is  then
 solq  through  brokers  to  both  the  man-
 made  and  machine-made  shellac  manu-
 facturers.

 Government  appreciate  the  need  to
 review  the  Minimum  Export  Price  of
 Shellac  from  time  to  time,  having  re-
 gard  to  all  relevant  circumstances.  It
 is  hence  proposed  to  set  up  a  Standing
 Advisory  Committee  on  Shellac  Trade
 consisting  of  mechanical  experts,  re-
 presentatives  of  the  trade,  Ministry  of
 Commerce  and  the  concerned  State
 Governments  to  advise  the  Central
 Government  from  time  to  time  on  the
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 need  and  scope  of  such  revision  and
 other  relevant  aspects,

 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA  (Giridih):  Sir,  May  I  ask
 a  few  questions?

 MR.  DEPUTY-SPEAKER:  076
 question  on  shellac  and  one  question
 on  mica,

 SHRI  CHAPALENDU  BHATTA-
 CHARYYA:  It  involves  four  lakh
 families.

 MR.  DEPUTY-SPEAKER:  It  may
 involve.  J  am  not  disputing  this,  But,
 there  are  certain  Rules.  We  have  to
 run  this  House  according  to  certain
 Rules.  When  I  am  here,  I  will  run
 the  House  according  to  the  Rules.  If
 you  think  that  you  have  many  more
 things  to  say  and  that  you  are  not  sa-
 tisfied,  then  resort  to  some  other  pro-
 visions  of  the  Rules.

 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA:  There  is  no  remedy.

 MR.  DEPUTY-SPEAKER:  I  permit
 you  two  questions,  one  on  shellac  and
 one  on  mica.  If  you  do  not  want  to
 avail  yourself  of  that,  I  will  go  on  to
 the  next  item.

 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA:  Sir,  I  have  always  sub-
 mitted  to  the  ruling  of  the  Chair,  how-
 ever  hamstrung  I  may  he.  Firstly,  I
 would  lhke  to  know,  has  the  policy  led
 to  increase  in  production  or  drop  in
 production  of  mica  from  the  mines  and
 what  has  been  the  shortfall  in  regard
 to  export  of  mica  compared  to  the  en-
 ticipated  export?  How  and  why,  the
 Mica  Exporters’  Association  which
 comprises  of  the  largest  number  of
 exporters  has  been  deliberately  by-
 passeq  in  favour  of  the  so  called  Liai-
 son  Committee  so  that  the  Liaison
 Committee  may  rubber  stamp  the  func-
 tioning  of  the  Managing  Director  there.
 I  would  also  like  to  know  whether  all
 these  have  led  to  large  scale  unemp-
 loyment  over  the  72  mile  long  mica
 belt  in  the  districts  of  Giridih  and  Ha-
 zaribagh?  This  is  about  mica.  About
 shellac,  I  would  like  to  know,  whether
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 the  internal  prices  of  sticklac  have
 crasheq  after  the  fixation  of  minimum
 export  prices  of  shellac  on  30th  May,
 1974,  when  with  majestic  impartiality
 the  Commerce  Ministry  fixed  the  prices of  hand-made  shellac  and  machine-
 made  shellac  at  par?  If  so,  whether
 this  crash  in  sticklac  prices  available
 to  the  consumer  will  or  will  not  re-
 sult  in  unduly  cutting  down  of  the
 sticklac  producing  trees?

 PROF.  D.  P,  CHATTOPADHYAYA:
 Sir,  as  the  figures  indicate  and  as  has
 been  pointed  out  by  my  hon.  friend,  it
 is  a  fact  that  mica  production  in  the
 last  six  or  seven  years  has  somewhat
 come  down.  The  reasons  for  the  fall
 in  production  are  (a)  high  cost  of  pro-
 duction  and  (b)  synthetic  substitutes
 are  being  very  much  used  in  the
 forlign  countries....

 MR.  DEPUTY-SPEAKER.  Mr.  Shas-
 tri,  why  not  go  to  the  lobby  and
 talk?  You  are  distracting  my  atten-
 tion.

 PROF,  D.  P.  CHATTOPADHYAYA:
 Thirdly,  Sir,  because  of  the  huge  stock-
 piles  in  the  USA,  our  mica  has  been
 rather  uncompetitive  in  the  world
 market,  and  therefore,  production  in-
 centive  has  some  what  come  Gown,  re-
 sulting  in  lower  production.  It  is  a
 fact.  I  am  not  disputing  if.  But  be-
 cause  of  that,  we  are  taking  appro-
 priate  measures.  As  I  said,  we  have
 formed  this  MITCO,  Mica  Trading  Cor-
 poration  to  look  after  the  interests  of
 the  weaker  sections  of  the  mica  indus-
 try,  processors  and  dealers.

 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA:  Have  yoy  defined  it?

 PROF.  D.  P.  CHATTOPADHYAYA:
 I  have  said  in  the  body  of  my  state-
 ment.

 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA:  Six  months  after  it  came
 into  operation.....

 PROF,  D.  P.  CHATTOPADHYAYA:
 In  the  statement,  I  have  given  the  defi-
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 nition,  which  are  the  weaker  sections
 of  the  mica  trade.  About  shellac  pri-
 ces,  I  know  the  problems  in  regard  to

 shellac  and  I  hag  the  privilege  and  also

 the  occasion  to  discuss  the  problem

 with  the  hon.  Member  outside  the

 House,  Sir,  one  of  our  objective  is  to

 earn  more  foreign  exchange  from  ex-

 porting  our  shellac.  The  shellac  con-
 {ent  in  man-made  shellac  and  machine-

 made  shellac  being  identical,  we  try
 to  fix  their  prices  at  the  same  level  and
 if  we  make  any  distinction  between
 the  two  levels,  that  is,  lesser  price  for
 man-made  shellac  than  the  machine-
 made  shellac,  then,  there  is  a  tendency

 among  exporters  to  treat  the  floor  price
 as  the  ceiling  price  resulting  in  loss  of

 foreign  exchange.

 indicate,  as  [
 statement,  that

 Therefore,  figures
 have  quoted  in  my
 both  volume-wise  and  value-wise
 this  new  price  we  have  fixed  of
 shellac  has  yielded  good  results  for
 the  country.  This  is  one  aspect.

 The  second  point  is  whether  this
 Policy  is  adversely  affecting  the  poor
 shellac  collectors  and  growers  at  the

 primary  market  level.  That  problem
 is  being  looked  into.  Apprently,
 from  the  figures  because  of  the  rise
 of  export,  both  :volume-wise  and

 value-wise,  it  suggests  that  intake
 ffrom  the  primary  market  has  also
 not  gone  down.  But  this  point  has
 been  brought  to  our  notice,  among
 others,  by  knowledgeable  people
 like  Shri  Bhattacharyyia.  We  have
 set  up  a  committee  which  will  go
 into  the  matter,  consult  State  Go-
 vernment  representatives  and  trade

 (Amdt.)  Bill

 representatives  and  knowledgeable
 people  like  my  hon.  friend,  and  we
 will  see  that  not  only  higher  export
 earning  but  also  grower  interests  are
 taken  into  account.

 33.26  hrs.

 CODE  OF  CIVIL  PROCEDURE
 (AMENDMENT)  BILL

 APPOINTMENT  OF  MEMBER  TO  JOINT
 COMMITTEE

 SHRI  LILADHAR  KOTOKI  (Now-
 gong):  I  move:

 “That  this  House  do  appoint  Dr.
 (Smt)  Sarojini  Mahishi  to  the
 Joint  Committee  on  the  Bill  fur-
 ther  to  amend  the  Code  of  Civil
 Procedure,  1908,  and  the  Limita-
 tion  Act,  1963,  the  vacancy
 caused  by  the  resignation  of  Sbri
 Niti  Raj  Singh  Chaudhary”.

 MR.  DEPUTY-SPEAKER:  The
 question  is:  fi

 “That  this  House  do  appoint  Dr.
 (Smt.)  Sarojini  Mahishi  to  the
 Joint  Committee  on  the  Bil]  fur-~
 ther  to  amend  the  Code  of  Civil
 Procedure,  1908,  and  the  Limitation
 Act,  1963,  in  the  vacancy  caused  by
 the  resignation  of  Shri  Niti  Ra}
 Singh  Chaudhary”.

 The  motion  was  adopted,



 223  «Suppl.  D  6.  (Pondi-  DECEMBER  10,  ‘1974  ‘Suppl.  D.  6,  (Pondi-
 cherry),  1974-75,

 33,27  bry.

 TAXATION  LAWS  (AMENDMENT)
 BILL

 ‘EXTENSION  OF  TIME  FOR  PRESENTA-
 TION  OF  Report  or  SELEcT  COMMITTEE

 SHRI  VASANT  SATHE  (Akola):
 I  move:

 “That  this  House  do  further  ex-
 tend  upto  the  last  day  of  the  first
 week  of  the  next  Budget  Session
 (1975),  the  time  for  the  presenta-

 tion  of  the  Report  of  the  Select
 Committee  on  the  Bill  further  to
 amend  the  Income-tax  Act,  1961,

 the  Wealth-tax  Act,  1957,  the  Gitt-
 tax  Act,  958  and  the  Companies
 (Profits)  Surtax  Act  1964”,

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  this  House  do  further  ex-
 tend  upto  the  last  day  of  the  first
 week  of  the  next  Budget  Session
 (1975)  the  time  of  the  presenta-
 tion  of  the  Report  of  the  Select
 Committee  on  the  Bill  further  to
 amend  the  Income-tax  Act,  1961,
 the  Wealth-tax  Act.  ‘1957,  the  Guft-
 tax  Act,  1958,  and  the  Companies
 (Profits)  Surtax  Act,  1964”,

 The  motion  was  adopted.

 33.28  hrs.

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (PONDICHERRY),  1974-75

 THE  MINISTER  OP  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  PRANAB  KUMAR  MUKHER-
 JEE):  I  present  a  statement  show-
 ing  Supplementary  Demands  for
 Grants  in  respect  of  the  Union  Terri-
 tory  of  Pondicherry  for  the  year
 1974-75,

 SHRIMATI  PARVATHI  KRI-
 SHNAN  (Coimbatore):  On  a  point
 of  order,  Pondicherry  is  now,  under
 Central  rule.  When  are  we  going  to

 cherry),  1074-75
 discuss  these  Demands?  This  is  the
 only  opportunity  for  the  people  of
 Pondicherry  to  have  their  problems
 discussed  in  Parliament  and  find  out
 what  Government  hag  done  so  far.
 We  cannot  just  accept  these  demands
 without  some  discussion  because  cer-
 tain  urgent  issues  are  there.

 MR.  DEPUTY-SPEAKER:  You  are
 not  called  upon  to  accept  now,  He
 is  only  presenting  the  Demands  now.

 SHRIMATI  PARVATHI  KRI-
 SHNAN:  When  can  they  be  dis-
 cussed?

 MR.  DEPUTY-SPEAKER:  That
 is  a  different  question.

 SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  it  be  discussed  to-
 morrow?

 MR.  DEPUTY-SPEAKER:  I  do
 not  know.

 SHRIMATI  PARVATHI  KRI-
 SHNAN:  There  is  an  acute  situation
 there.

 The  food  situation  is  difficult....

 MR  DEPUTY-SPEAKER:  Let  me
 ascertain  fiom  the  Munister.

 SHRI  PRANAB  KUMAR  MUK-
 HERJEE:  This  is  only  presentation
 of  Demands.  We  are  not  discussing
 about  Pondicherry  now.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  She  wants  a_  dis-

 cussion.

 MR  DEPUTY-SPEAKER;:
 order.

 Order,

 SHRI  PRANAB  KUMAR  MUK-
 HERJEE:  When  it  will  be  possible,
 it  will  be  discussed.

 MR,  DEPUTY-SPEAKER:  When
 Supplementary  Demands  are  pre-
 sented,  it  is  the  practice  that  it  is
 not  discussed  at  that  time,  But  time
 is  fixed  when  these  Demands  must
 be  discussed  and  pessed  by  the
 House.  I  think  what  the  hon,  lady
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 ‘member  has  asked  for  is  legitimate:
 in  view  of  the  fact  that  the  House
 ds  going  to  adjourn  tomorrow,  when
 will  the  House  have  an  opportunity
 to  discuss  these  Demands?  I  think
 that  is  not  the  Minister’s  business,
 but  the  business  of  the  Minister  of
 Parliamentary  Affairs,

 SHRI  MADHU  LIMAYE  (Banka):
 He  is  sitting,  glum  and  tired!

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RA-
 MAIAH):  If  time  is  found,  we  can
 take  it  up.

 SHRI  DINEN  BHATTACHARYYA:
 That  is  a  bogus  statement.  Who
 wants  it?  She  made  a  very  categori-
 cal  point  that  it  must  be  discussed  as
 Pondicherry  is  under  President’s
 rule.

 SHRIMATI  PARVATHI  KRI-
 SHNAN:  There  is  total  scarcity,
 food  troubles  and  so  many  other
 things  there.

 MR.  DEPUTY-SPEAKER:’  I  think
 it  has  to  be  discussed.  It  is  only  a
 question  of  when,

 SHRI  K.  RAGHU  RAMAIAH:
 Subject  tu  time  being  found;  I  cannot
 say  anything  just  now...  (Interrup-
 tions).

 MR.  DEPUTY-SPEAKER;:  I  think
 we  cannot  settle  this  question  like
 this.  Members  have’  expressed  a
 desire  for  an  early  discussion.  I
 think  that  is  the  business  of  the  Min-
 ister  of  Parliamentary  affairs  be-
 cause  it  is  Government  business  and
 he  has  to  find  some  time,  You  have
 got  the  Business  Advisory  Committee
 and  you  have  got  some  other  means.
 He  has  to  take  many  things  into  con-
 sideration;  off-hand  he  cannot  say
 anything;  it  is  difficult.  Bills  to  be
 introduced.  Shri  Raghu  Ramaiah.

 SHRI  MADHU  LIMAYE:  This  was
 never  discussed;  he  cannot  spring  a
 surprise  like  this.

 Salaries  &  226
 Allowances  of  M.  Ps.

 (Amdat.)  Bill
 MR.  DEPUTY-SPEAKER:  I  am

 not  preventing  you  from  raising
 anything  (Interruptions)  Why
 don’t  you  listen?  Let  us  go  through
 the  formality;  let  him  ask  for  leave.
 If  you  have  anything  to  say,  I  will
 listen  to  you.

 133,  hrs.

 SALARIES  AND  ALLOWANCES  OF
 MEMBERS  OF  PARLIAMENT

 (AMENDMENT)  BILL*

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  RAGHU  RA-
 MAIAH):  I  beg  to  move  for  leave
 to  introduce  a  Bill  further  to  amend
 the  Salaries  and  Allowances  of  Mem-
 bers  of  Parliament  Act,  1954,

 MR.  DEPUTY-SPEAKER:  Have
 you  anything  to  say?  I  will  tell  you
 what  the  Bill  is.

 PROF.  MADHU  DANDAVATE
 (Rajapur):  I  have  told  him.

 MR  DEPUTY-SPEAKER:  I  think
 it  is  in  the  interest  of  every  Member.
 I  personally  feel  that  2  should  be
 passed  immediately  because  you  are
 going  to  leave  after  the  session  and
 you  will  have  to  tour  your  consti-
 tuency;  you  have  to  do  so  many
 other  things.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Only  if  Parliament

 is  not  dissolved  it  will  be  useful...
 (Interruptions)

 MR.  DEPUTY-SPEAKER:  Even  if
 Parliament  is  dissolved,  the  next
 Parliament  will  come.  Whether  you
 will  come  or  not,  I  do  not  know...
 CUnterruptions)  I  am  sure  of  my-
 self;  as  long  as  I  want  to  come  here
 I  shall  come  here.  Now  the  ques-
 tion  is:

 *Published  in  Gazette  of  India
 dated  ‘19-12-74,
 3004  LS—8

 Extraordinary,  Part  4H,  Section  2,
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 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Salaries  and  Allowances  of  Mem-
 bers  of  Parliament  Act,  1954."

 The  motion  was  adopted.

 SHRI  K.  RAGHU  RAMAIAH:  I
 introduce  the  Bill.

 —a

 18,34  brs.

 MATTER  UNDER  RULE  377

 Reporten  AGITATION  By  Bopo  TRIBE
 Prorie  In  ASSAM

 MR,  DEPUTY-SPEAKER:  There
 are  some  matters  under  rule  377  al-
 ready  listed.

 SHRI  NOORUL  HUDA  (Cachar):
 I  wish  to  draw  the  attention  of  the
 House  to  the  grave  situation  arising
 out  of  a  peaceful  agitation  by  the
 Bodo  tribal  people,  a  jinguistic  min-
 ority  in  the  State  of  Assam,  about  7
 lakhs;  the  majority  of  them  are  con-
 centtated  in  Goalpara,  Assam.  I
 would  urge  the  Home  Minister  to
 make  a  statement  clarifying  the  posi-
 tion  of  the  Government.  The  Boro
 itribal  people  launched  a_  peaceful
 agitation  demanding  the  introduc-
 tion  of  Roman  script  for  Bodo  langu-
 age  in  the  place  of  the  Assamese
 script.  What  happened  after  that  is
 a  shameful  chapter.  The  Govern-
 ment  of  Assam  deployed  the  9th
 battalion  of  Assam  Police  and  the
 CRP  personnel  who  committed  brutal
 and  barbarous  atrocities  on  the  in-
 nocent  and  peaceful  Bodo  tribals.

 During  this  reign  of  terror,  the
 agitation  lasted  only  for  a  short  ten
 days  from  i8th  November  to  27th
 November,  six  satyagrahis  were
 killed  by  police  firing,  1,500  persons
 were  arrested,  two  women  were
 kidnapped,  ten  people  were  untrac-
 ed  and  50  persons  sustained  bullet
 injuries,  all  of  them  belonging  to  the
 Bodo  tribal  community.  Police  fired
 38  rounds  at  Sidli  and  20  rounds  at
 Bijni  and  several  rounds  at  Kokra-
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 jhar  and  Gossaingaon  in  the  district
 of  Goalpara.  Not  only  that,  the  po-
 lice  ransacked  the  houses,  destroyed
 valuable  properties  and  looted  orna-"
 ments,  household  utensils,  cycles,
 clothes,  cash,  radios  and  furniture
 and  burnt  houses  in  North  Gargaor
 village  in  Bijni  police  station.  They
 raped  young  women  and  mercilessly
 assaulted  old  and  young  persons.
 The  houses  of  Prof.  Lakheswar
 Brahma,  Secretary,  Kokrajhar  Dis-
 trict  Bodo  Sahitya  Sabha,  was  ran-
 sacked  and  his  certificates  and  docu~
 ments  were  seized  and  destroyed.

 At  Bijni  the  Assam  _  Battalion
 police  destroyed  the  Bodo  library
 and  hall.  At  Banargaon  the  armed
 police  attacked  the  Bodo  Sahitya
 Sabha  camp  and  tortured  and
 arrested  the  Headmaster  of  the  local
 High  School,  Shri  Brajen  Brahma
 and  destroyed  the  school  implements,
 records  and  papers.  The  house  of
 Shri  Chandra  Narzary  the  Assistant
 Commandant  of  SSB,  a  security  or-
 ganisation,  was  not  spared.  His
 house  was  ransacked.  Even  the
 houses  of  Bodo  Congressmen  were
 not  spared;  they  were  also  assaulted.
 The  buses  were  stopped  and  Bodo
 passengers  were  severely  assaulted.

 It  is  specially  very  unfortunate
 that  the  9th  Assam  Police  Battalion
 behaved  jike  hooligans  and  com-
 mitted  untold  atrocities  on  these
 peacefull  tribal  people  in  Goalpara
 district.

 The  allegation  of  the  Government
 that  the  Bodo  demonstrators  carried
 lethal  ‘weapons  is  completely  false.
 It  is  a  fabricated  story.  What  wea-
 pons  did  the  police  collect  during  the
 raid?  The  police  collected  spears,
 axes,  spades  and  similar  other  things
 which  are  normally  used  by  the  tri-
 bals.  They  have  been  described  by
 the  police  as  lethal  weapons.

 There  was  a  vhotograph  in  the
 newspapers  to  prove  that  the  Ram-
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 chaidhan  Bridge  was  damaged  by  the
 agitators.  On  an  enquiry  it  was
 found  that  this  charge  was  false.  In
 fact,  the  enquiry  revealed  that  the
 approach  roads  to  the  bridge  were
 washed  away  by  floods  three  years
 ago  and  they  were  never  repaired.

 The  Bodo  demonstrators  remained
 completely  peaceful.  Government
 cannot  claim  even  a  single  case  of
 intimidation  of  non-Bodo  tribal  peo-
 ple  by  the  Bodos.  Dr.  Phani  Nar-
 zary  of  Ballampur  Primary  Health
 Centre  was  arrested  for  giving  first
 aid  to  the  injured  persons.  The  Bodo
 Sahitya  Sabha  has  temporarily  sus-
 pended  agitation  as  a  result  of  the
 agreement  with  the  Government.
 The  agreement  says  that  all  those
 people  who  were  arrested  by  the
 Government  should  be  released.
 Though  two  weeks  have  passed  since
 then,  not  a  single  arrested  person  has
 been  released  so  far.  In  fact,  arrests
 are  still  going  on.

 Recently,  the  Bodo  villagers  com-
 ang  to  market  at  Kachibotra  ‘were
 beaten  up  and  chased  away  by  the
 police,  The  people  at  Sidli  and  Bijni
 87९88  are  panicky  and  harvesting  of
 paddy  has  greatly  suffered  due  to  all
 these  things.

 The  students  cannot  attend  classes.
 The  Kokarajhar  High  School  Hostel
 has  been  converted  into  a  temporary
 jail.  Two  political  leaders  had,  visit-
 ed  that  place,  one  belonging  to  the
 Socialist  Party  and  the  other  belong-
 ing  to  the  Communist  Party  of  India
 (Marxist)  and  found  that  the  police
 firing  at  Kokrajhar  and  Bijni  was
 unwarranted  and  unjustified.

 The  Government  of  Assam  have
 done  greatest  harm  to  the  interest  of
 the  State  by  adopting  inhuman  and
 wanton  repressive  measures  on  the
 peaceful  Bodo  people.

 We  condemn  the  brutal  police  at-
 rocities,  We  demand  an  impartial
 inquiry  and  severe  punishment  to  the

 Plant  Workers  ,

 guilty  persons.  We  also  demand
 adequate  compensation  to  the  fami-
 lies  of  those  killed  in  police  firing
 ang  to  those  whose  properties  have
 been  destroyed  and  looted.  Al  those
 detained  must  be  released  fortwith
 and  necessary  steps  taken  to  restore
 normalcy.

 Lastly,  I  say  that  three  leaders  of
 the  Bodo  tribal  people  have  come  to
 Delhi.  They  are  trying  to  meet  the
 Home  Minister  and  also  the  Prime
 Minister.  I  would  urge  upon  the  Go-
 vernment  and  specially  the  Prime
 Minister  and  the  Home  Minister  to
 meet  them  and  find  out  what  their
 grievances  are  and  also  to  direct  the
 Assam  Government  to  reach  an
 agreement  with  the  Bodo  tribal
 people  so  that  normalcy  can  be  res-
 tored.  With  these  words,  I  would
 like  the  Home  Minister  to  make  a
 statement  on  the  situation  arising  in
 Goalpara  district.

 a

 3.43  hrs.

 RE  DURGAPUR  STEEL  PLANT
 WORKERS

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Ausgram):  Mr.  Deputy-
 Speaker,  Sir,  I  want  to  make  a  small
 submission.

 Ten  days  back  when  I  raised  the
 starving  conditions  of  Durgapur  Steel
 Plant  Contractors’  workers  who  were
 thrown  out  of  employment  by  the
 Durgapur  Steel  Plant  management,
 Shri  Chandrajit  Yadav.  the  Minister
 of  Steel,  assured  that  he  would  take
 necessary  steps  to  settle  this  matter
 positively.  But  he  has  not  taken  any
 such  step  till  this  date.

 A  telegram  which  has  been  received
 by  me  yesterday  states  as  follows:

 “ONE  EVICTED  WORKKER  AND
 ONE  CHILD  OF  AN  EVICTED
 WORKER  DIED  OF  STARVATION.
 STATE  LABOUR  AND  CENTRAL
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 STEEL  MINISTERS  DIRECTIVES
 NOT  IMPLEMENTED.”

 I  have  received  this  telegram  from
 Dilip  Mazumdar,  President  UCWC.
 HSEW,  Durgapur.  Unless  the  Gov-
 ernment  takes  immediate  action  to  re-
 employ  all  those  victimised  contractor
 workers,  more  starvation  deaths  will
 take  place.  I  wish  to  request  the
 Minister  for  Steel  to  make  a  statement
 thereon,  to  take  back  all  the  retren-
 ched  contractor  workers  immediately.

 3.45  hrs.

 RE.  DELHI  DRAMATIC  PERFOR-
 MANCES  BILL

 श्री  लघु  लिये  (बांका)  :  अध्यक्ष

 जी/श्रापको  याद  होगा  कि  विगत  श  कयार  को
 जब  प्राइवेट  मेंडिस  बिल  का  सवाल  शाया
 तो  मैंने  आप  से  प्रार्थना  की  थी  आप
 शिक्षा  मंत्री  महोदय  से  पता  लगाया  वि
 मेरा  जो  ड्रामेटिक  परफौस्मेसेज  बिल  था
 जिसके  मौत  मे  एटरटेनमेट  टैक्स  का  और
 प्री-सेस-शिप  श्राफ,  'लेज  वो  सत्या  करना

 चाहता  था,  उसकी)  गाप्ट्रपति  वीं।  सम्मति
 श्र  वश्यक  थी  क्यारी  संविधान  4  »]  छंद
 Ll7  मे  वहा  गय।  है.

 MR,  DEPUTY-SPEAKER:  What  do
 you  want  to  be  done?

 श्री  मु  लिसये  :  श्राप  ने भ्रादे  दिया
 था  कि  मन्नी  महोदय  यहा  शापे  ग्  ७,  कर

 खुलासा  बारे,  क्योकि  यह  दूसरी  बार  हुआ,  या  1
 इतने  दिना  के  बाद  भी  पत्नी  जी  ब्च्  के
 स,मने  नहीं  शाये  यह  न  केवल  «८न  का
 श्रीमान  किया  है  बल्कि  चेयर  का  भी  भ्रपमान

 उन्होने  किया  है।  कल  हमारा  सब्र  समाप्त

 होने  वाला  है|।
 SHRI  S.  M.  BANERJEE  (Kanpur):

 May  I  invite  your  kind  attention  to
 your  observation?  You  had  directed
 the  hon.  Minister  of  Education  to
 make  8  statement.  The  difficulty  is
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 that,  in  this  particular  case.  J  am
 told—I  may  be  wrong;  I  wish  I  am
 wrong—that  some  artistes  are  influ-
 encing  the  Education  Minister  to  see
 that  the  Bill  ig  not  brought....

 MR.  DEPUTY-SPEAKER:  That  is
 extraneous  to  this  point.

 SHRI  MADHU  LIMAYE:  They  are
 not  worthy  artistes,  One  of  them  is
 a  Member  of  Parliament.  My  Bill
 will  liberate  all  artistes.

 SHRI  s.  M.  BANERJEE:  It  is  be-
 cause  of  this  that  I  request  you  to
 ask  the  Education  Minister  to  make

 a  statement.

 MR.  DEPUTY-SPEAKER:  Now,
 may  I  crave  the  indulgence  of  the
 Minister  of  Parliamentary  Affairs?
 Thi,  matter  is  a  little  serious.

 I  think  it  was  last  Friday,  when
 something  happened  in  the  House  re-
 lating  to  the  Minister  of  Education,
 that  I  had  directed  the  Minister  for
 Education  to  come  betore  the  House
 with  an  explanation  as  to  how  this
 has  happened  for  the  second  time.
 And,  on  Monday,  Mr.  Madhu  Limaye
 raised  the  question  again

 Even  today  this  explanation  has  not
 come.  May  I  request  you  to  convey
 to  the  Minister  for  Education  that  he
 should  not  attract  rule  227  to  himself
 —I  repeat,  rule  227.

 Now,  shall  we  go  on....

 SHRI  MADHU  LIMAYE:  I  would
 like  to  read  iut  the  rule,  Sir.

 MR  DEPUTY-SPEAKER:  Why
 should  I?

 SHRI  MADHU  LIMAYE:  Or,  shal!
 I  read  it  out?

 MR,  DEPUTY-SPEAKER:  No.  |
 have  already  mentioned  it.

 श्री  मधु  लिये  :  इनको  समझना  चाहिए
 सीरियस  बोरिंग  है।  यह  मामला  प्रिसले
 कमेटी  के  सामने  जायगा।  इनकी  सीद  कभी
 तक  खुली  नहीं  है।
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 PROF.  MADHU  DANDAVATE
 (Rajapur):  Permit  me.  Sir,  to  read
 out  one  observation  which  you  made:

 “J  think  it  is  right  and  proper
 that  he  should  come  forward  with
 a  statement  in  the  House  because
 it  has  happened  for  the  second  time
 and  explain  why  this  has  happened
 for  the  second  time.  This  House
 should  not  be  taken  for  granted.
 At  least,  as  long  as  I  am  in  the
 Chair,  I  will  not  permit  to  my
 knowledge  this  House  being  taken
 for  granted  in  this  way.”

 Chen,  Mr.  Banerjee  has  rightly  com-
 nented:

 “When  you  are  not  in  the  Chair,
 we  shall  occupy  the  Chair  and  main-
 tain  the  decorum.”

 Mk.  DEPUTY-SPEAKER:  We  have
 mly  one  day.  tomorrow  He  has  to
 nake  i{  tomorrow.

 SHRI  S.  M.  BANERJEE:  You  :r>
 aware,  Sir,  that  tomorrow  the  i  a
 Sabha  75  scheduled  to  adjourn  sune
 he  3  would  request  through  you  the
 Ministe:  of  Parliamentary  Affairs  to
 zonvey  to  the  Minister  of  Railways
 chat  he  should  make  a  statement  to-
 morrow  telling  us  how  many  em-
 ployees  are  still  to  be  reinstated,  how
 many  cases  have  been  withdrawn,
 how  many  cases  are  still  pending  and
 30  on.  This  is  necessary  so  that  those
 people  who  are  in  the  streets  know
 whether  the  assurance  given  by  the
 Railway  Minister  is  going  to  be  ful-
 filled  or  not.  I  would  request  you
 Sir,  to  direct  the  Railway  Minister  to
 Make  a  statement.

 MR,  DEPUTY-SPEAKER:  The
 Minister  of  Parliamentary  Affairs  will
 convey.  He  has  heard  you.

 SHRI  8.  M.  BANERJEE:  Please
 convey  to  the  Railway  Minister  that
 he  should  make  a_  statement  to-
 morrow.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K.  PAGHU  RAM-

 Industry  Eng.  Com.  Report

 AIAH):  I  have  heard  you  with  all
 earnestness,  You  have  asked  me  to
 convey  to  the  Railway  Minister.  7
 will  do  it.

 SHRI  Ss.  M.  BANERJEE;  You  use
 your  power  to  persuasion  88  you  do
 with  us  and  see  that  the  Railway
 Minister  makes  a  statement  tomorrow.

 3  50  hrs.
 MOTION  RE:

 SUGAR  INDUSTRY  ENQUIRY
 COMMISSION  REPORT.

 MR.  DEPUTY-SPEAKER:  Now,  we
 take  up  the  motion  of  Shri  Madhu
 Dandavate.

 PROF.  MADHU  DANDAVATE
 (Rajapur):  I  move:

 “That  the  this  House  do  consider
 the  Report  (1974)  of  the  Sugar  In-
 dustry  Enquiry  Commission—Vol-
 umes  I  and  II,  laid  on  the  Table  of
 the  House  on  the  26th  August,  1974.”

 Before  I  offer  my  observations  on
 the  contents  of  these  reports.  I  would
 like  the  House  to  recall  the  back-
 ground  and  the  manner  in  which  the
 Sugar  Industry  Enquiry  Commission’s
 reports  were  laid  on  the  Table  of  the
 House.

 The  Bhargava  Commission  has  sub-
 mitted  its  report  concerning  the  na-
 tionalisation  of  the  sugar  industry  on
 i5th  May,  1973.  According  to  Section
 4(3)  of  the  Commissions  of  Inquiry
 Act,  +1952,  it  is  obligatory  on  the  Gov-
 ernment  that  whenever  reports  by
 Commisscions  of  Inquiry  are  submit-
 ted  to  the  Government,  within  six
 months  of  the  submission  of  the  re-

 ports  to  the  Government.  they  should
 be  laid  on  the  Table  of  the  House
 along  with  the  memorandum  of  ac-
 tion  taken  on  those  reports.  For  fif-
 teen  long  months  this  House  waited
 for  the  Government  and  the  Minister
 for  Agriculture  to  lay  these  reports
 on  the  Table  of  the  House,  but,  un-
 fortunately,  for  long  49  months  these
 reports  were  not  at  all  placed  op  the
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 Table  of  the  House.  Therefore,  on
 20th  August.  974  I  raised  an  issue  of
 privilege  against  the  Agriculture  Min-
 ister,  Shri  C.  Subramanian  for  his
 failure  to  abide  by  the  mandatory
 provistons  of  the  Commissions  of  In-
 quiry  Act,  1952.  I  raised  a  privilege
 issue  whilst  some  of  my  friends  on
 that  side  of  the  House  raised  it  as  an
 issue  of  propriety  and  only  the  modus
 operandi  followed  by  us  was  different,
 but,  basically.  on  both  sides  of  the
 House  the  issue  was  one  of  failure  of
 the  Government  to  table  these  reports
 before  the  Parliament  in  time.  On
 that  occasion,  the  Minister  of  Agri-
 sulture  came  forward  with  some
 legal  quibbling.  He  sharply  argued
 like  a  lawyer,  but  I  was  convinced
 on  that  occasion  that  very  often  law
 make  a  mind  sharp  by  making  it
 narrow.  That  was  exactly  what  has
 happened  in  the  case  of  the  Agri-
 culture  Minster.  He  put  forward
 the  plea  before  the  House  and  the
 Speaker,  that  the  Bhargava  Commis-
 sion  report  on  nationalisation  of
 sugar  industry  submitted  to  the  Gov-
 ernment  on  5th  May  973  was  essen-
 tially  an  interim  report  and.  taking
 shelter  behind  this  plea  that  it  was
 just  an  interim  report,  he  assured  the
 House  that  since  the  submission  of  the
 last  report  on  27th  February  1974,  six
 months  period  has  yet  not  been  com-
 pleted  and  what  he  would  come  for-
 ward  before  the  House  at  the  appro-
 priate  time  with  all  the  available  re-
 ports  that  were  submitted  to  the  Gov-
 ernment.  On  that  occasion,  from  both
 sides  of  the  House,  a  very  specific
 plea  was  made.  and  I  am  raising  this
 issue  because  now,  in  the  final  form,
 the  reports  are  already  before  us  and
 whatever  submissions  we  had  made
 on  that  occasion  were  justified  on  the
 basis  of  the  reports  whose  copies  have
 peen  made  available  to  the  Members
 of  Parliament.  On  that  occasion,  our
 contention  was  that  the  Bhargava
 Commission’s  report  on  nationalisa-
 tion  of  the  sugar  industry  submitted
 on  the  780  May  1973  was  a  self-
 contained  report.  Now,  the  report  is
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 availa’  and  if  you  go  through  the
 reports  from  the  first  page  to  the  last.
 you  will  find  that  that  part  of  the
 report  on  nationalisation  of  the  sugar
 industry  contains  the  evidence  that
 was  recorded  by  the  Commission.  It
 contains  the  findings  of  the  Commission
 and  it  goes  a  step  further  and  even
 the  two  sets  of  divergent  recommen-
 dations  made  on  nationalisation  of  the
 sugar  industry  made  by  the  two  dif-
 ferent  groups  inside  the  Commission
 have  been  made  part  and  parcel  of
 the  report.  So,  nothing  was  left  to
 be  discussed  as  far  as  the  nationali-
 sation  of  the  sugar  industry  was  con-
 cerned.  No  part  of  this  report  has
 spilled  over  to  the  next  part  and,
 therefore,  as  we  contended  earlier,  it
 was  a_  self-contained  report  and.
 therefore,  in  terms  of  the  provisions
 of  Section  3(4)  of  the  Commissions  of
 Inquiry  Act,  ‘1952,  the  Report  ought
 to  have  come  before  the  House  before
 six  months  were  completed.  But  it
 came  5  months  later.  It  came  after
 5  months  of  submission  of  that  Re-
 port

 Anyway  we  were  satisfied  with  the
 assurance  given  by  the  Minister  at  that
 time.  That  was  our  achievement
 after  raising  this  issue  as  a  Privilege
 issue  and  as  an  issue  of  Impropriety.
 We  got  the  assurance  that  the  final
 report  was  submitted  on  27th  Febru-
 ary,  974  and  within  the  _  stipulated
 period  this  will  be  brought  forward
 as  required  under  the  provisions  of
 law.  But  again  the  Government  fum-
 bled.  On  26th  August.  974  these  two
 voluminous  reports  were  laid  on  the
 Table  of  this  House.  When  they  were
 laig  On  26th  August,  1974,  on  that  day
 itself,  on  26th  August.  1974,  I  came
 forward  with  another  Privilege  Mo-
 tion.  I  pointed  out  the  mandatory
 provision  of  the  Act  saying  that  not
 only  the  Report  will  have  to  be  laid»
 before  the  House,  but  this  is  to  be
 tabled  along  with  the  Memorandum
 of  Action  taken.  And  on  the  26th
 August,  1974.  the  then  Agriculture
 Minister  (Shri  C.  Subramaniam)  tab-
 led  these  two  volumes  of  the  report
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 before  Parliament  and  he  submitted  a
 Mamorandum  of  Action  and  on  that  I
 raised  a  Privilege  Issue.  The  Mamo-
 randum  of  Action  must  be  a  Memo-
 randum  of  Action  only  and  not  a
 Momorandum  of  Inaction.

 And  here  I  would  like  to  remind
 the  House  as  to  what  the  hon.  Minis-
 ter  had  said  in  the  Memorandum  that
 was  submitted  along  with  the  tabling
 of  these  Reports.  In  that  Memoran-
 dum  he  has  said:

 “In  view  of  the  sizeable  financial
 outlays  and  complex  administrative
 issues  involved,  Government  would
 7620  some  more  time  to  examine
 the  matter  in  detail  and  arrive  at  a
 decision.”

 Obviously  their  difficulties  were  re-
 garding  the  problem  of  nationalisa-
 tion.  And  the  Report  on  Nationalisa-
 tion  was  submited  on  l5th  May,  1973.
 Yet,  Government  could  not  make  up
 its  mind  even  fifteen  months  after
 that.  In  the  Memorandum  they  said,
 we  need  some  more  time—not  to  take  a
 decision,  but  only  to  ‘consider  the
 fissue’.  J  raised  the  issue  on  the  floor
 of  the  House.  I  said  that  as  required
 by  the  mandatory  proviions  of  the
 Act,  an  adequate  Memorandum  of
 Action  has  not  been  brought  forward
 before  the  House.  this  is  not  a  Memo-
 Tandum  of  action,  but  a  Memoran-
 dum  of  inaction.  All  that  I  said.
 Fortunately,  the  hon.  Speaker  did  not
 set  aside  my  plea  summarily.  He  has
 Made  certain  observations  which  have
 gone  into  the  records  of  the  Lok
 Sabha.  He  said  that  what  constitute
 the  scope  of  the  Memorandum  of  Ac-
 tion  will  have  to  be  suitably  and  pro-
 perly  defined  by  the  Rules  Committee;
 and  therefore  though  there  is  some
 substance  in  what  Mr.  Dendavate  has
 been  saying,  still  the  concept  of
 Memorandum  of  Action  is  not  very
 clear  to  the  Minister.  it  is  not  clear
 to  me,  it  is  not  clear  to  the  House,
 ete.  It  was  perhaps  an  equality  of
 ignorance.  And  he  said  on  this  basis
 we  will  proceed  further  and  at  some
 stage  we  will  try  to  define  what  ex-
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 actly  is  meant  by  the  term  Memoran-
 dum  of  Action,  its  scop»  and_  its
 jurisdiction.

 I  would  wish  7  this  connection  to
 bring  to  the  notice  of  the  Government
 one  fact  that  even  the  Report  of  the
 Commission  that  was  appointed  by
 Parliament  had  to  be  extracted  out  of
 this  Government  through  these  issues
 of  Privilege  and  Propriety.

 24.00  hrs.
 or  think  that  it  will  set  up  a  had

 precedent  if.  everytime,  important  re-
 ports  are  to  be  presented  before  the
 House,  vigilant  Members  of  this  House
 are  required  to  bring  forward  the
 privilege  motion.

 I  would  recall  the  incident  that  took
 took  place  m  this  House  that  under
 the  M.R.T.P.  Act  the  administrative
 as  well  as  the  individual  reports  of
 the  M.R.T.P,  Commission  had  to  come
 up  before  the  House.  When  they  did
 not  come  up  before  the  House,  I  had
 to  bring  a  privilege  motion.  At  that
 time  Shri  Gokhale,  the  Minister  in-
 charge  of  Law.  Justice  and  Company
 Affairs  had  to  give  an  unqualified
 apology  to  the  House.  And,  after  that
 only,  the  Report  came  out.  The  Tariff
 Commuission’s  Report  was  also  not
 presented  to  the  House  in  time.  These
 reports  are  such  that  their  non-
 submission  does  not  become  an  aca-
 domic  proposition,  It  is  not  merely
 a  constitutional  wrangling;  it  is  not
 merely  a  wrangling  of  procedure.
 Non-submission  of  some  of  the  cruci-
 al  and  important  reports  have  their
 own  economic  consequences  which
 lead  to  distortion  of  prices.  That  is
 why,  a  person  like  me  have  to  raise
 this  issue.  It  is  not  raised  in  an  aca-
 demic  manner.  There  is  a  procedural
 wrangling  and  all  problems  arise.
 And  we  raise  this  issue  a  not  merely
 issues  of  procedural  wrangling—be-
 cause  this  affects  the  economic  life  of
 the  country.  Therefore.  I  want  to  go
 on  record  that  even  these  reports
 which  are  going  to  be  discussed  to-
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 day  and  considered  to-day  had  to  be
 extracted  from  this  unwilling  Gov-
 ernment  through  the  privilege  motion,
 Even  the  Members  of  the  ruling  party
 were  raising  this  issue  of  impropriety.
 That  is  how  these  reports  have  come
 up.  Ihave  carefully  gone  through  both
 the  volumes  of  the  reports  to  the  ex-
 tent  that  I  can.

 MR.  DEPUTY  SPEAKER;  I  must
 congratulate  you.

 PROF.  MADHU  DANDAVATE:
 Thank  you,  Sir.  I  hope  I  will  have
 more  occasions  to  be  congratulated.

 As  far  as  these  reports  are  concern-
 ed,  various  problems  before  the  sugar
 industries  have  been  discussed  thread-
 bar  in  these  reports.  So  many  promi-
 nent  members  of  the  trade  appeared
 before  the  Commission.  Eminent  men
 were  asked  to  appear  before  the  Com-
 mission.  Even  prominent  Members  of
 the  .political  parties,  economic  experts
 etc.,  were  askeq  to  appear  before  them.
 Members  of  Parliament  were  also
 askeq  to  appear  before  the  Commis-
 sion.  After  an  elaborate  examination
 of  the  various  witnesses  that  appeared
 before  the  Commission,  they  have  come
 forward  with  the  recommendations
 which  are  contained  in  two  volumes  of
 their  report.  And  on  the  background
 of  these  two  volumes,  I  would  hke
 certain  important  aspects  of  the  indus-
 try  to  be  discussed  in  depth.  These
 aspects  will  be:

 l.  the  technological  problems  of  the
 sugar  industry  India;

 2.  pattern  of  ownership,  control
 and  management  of  the  sugar
 industry  including  our  ap-
 proach  to  the  problems  of
 nationalisation  and  cooperatis-
 ation;

 3.  Conditions  of  labour  in  the
 sugar  industry  and  the  rela-
 tionship  between  the  manage-
 ment  end  labour:
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 4.  Interests  of  the  consumers  of
 sugar  in  the  country;

 5,  Problems  of  the  sugarcane  gro-
 wers  and  last  but  not  the  least,
 export  potential  of  the  sugar
 industry  in  the  country.

 All  these  aspects  must  be  consider-
 ed  and  we  should  arrive  at  some
 consensus,

 I  was  very  happy  to  find  that  some
 sort  of  consemsus  on  various  problems
 connected  with  the  sugar  industry  have
 already  emerged.  As  far  as  the  pro-
 blems  of  sugar  industry  are  concern-
 ed,  I  would  like  to  rise  above  the  party
 levels  and  I  would  like  to  pose  the  pro-
 blems  which  will  cut  across  narrow
 barriers  of  political  parties.  I  am
 very  happy  to  find  that  there  is  some
 sort  of  national  consensus  among  the
 members  of  the  ruling  party  and  Mem-
 bers  of  the  opposition  emerging  al-
 ready.  We  will  also  find  that  some
 Members  of  the  opposition  Party  and
 some  Members  of  the  Ruling  Party  are
 united  in  sppporting  some  of  the  pro-
 8rensive  recommendations  of  this  Com-
 mission.  By  and  large  a  very  healthy
 process  in  arriving  at  a  consensus  in
 regard  to  the  problems  of  the  sugar  in-
 dustry  has  already  begun.  I  hope  and
 trust  that  the  leaders  of  the  ruling
 party  will  grant  adequate  freedom  to
 the  Members  of  the  ruling  party  to
 have  a  debate  on  various  problems
 facing  the  sugar  industry  go  that  a
 national  consensus  on  this  particular
 issue  can  emerge  as  a  result  of  vari-
 ous  deliberations  that  take  place  here.

 First  of  all,  I  would  like  to  take  the
 problems  which  I  described  as  the
 technological  problems  of  sugar  indus-
 try  in  this  country.  I  was  shocked
 and  surprised  to  find  certain  things
 from  the  various  reports  that  haye
 been  formulated  on  sugar  industries
 so  far  such  as  Bhargava  Commission’s
 Report  this  report  is  with  us  and  prior
 to  this  there  was  another  report  and
 Gundu  Rao  Commission  Report.
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 I  carefully  went  through  both  these
 reports  and  as  able  to  find  out  that
 there  was  a  certain  area  of  agreement
 between  both  these  reports  as  far  as
 technological  problems  are  concerned.
 This  report  gives  us  a  factual  analysis
 regarding  the  age  of  the  machinery  of
 the  various  units  of  the  sugar  industry
 and  you  find  that  out  of  a  total  of  236
 sugar  mills  the  number  of  sugar  indus-
 tnes  with  age  of  0  years  and  below  is
 64;  the  number  of  sugar  industries  with
 age  of  l0—20  years  is  48,  the  number
 of  sugar  industries  with  age  of  20-—30
 years  i8  20  and  those  with  the  age  of
 30—40,  years  38  87  and  above  40  years
 the  number  is  7..  This  makes  up  the
 total  of  236  though  the  number  of  fac-
 tories  that  were  reported  was  204.

 Now,  you  will  find  the  resemblance
 between  the  findings  of  these  two  re-
 ports.  According  to  the  data  I  have
 placed  before  the  House  it  appears  out
 of  the  236  sugar  mulls  there  are  204
 sugar  mills  whose  age  is  above  thirty
 vears  Normally  when  a  man’s  age
 grows  he  becomes  more  and  more  ex-
 perienced  whereas  if  a  machinery  ac-
 quires  more  and  more  age  probably  it
 gets  more  ang  more  outmoded.

 Now,  what  does  the  Gundu  Rao  Com-
 mittee  report  said.  It  said  that  out  of
 235  sugar  factories  working  in  1969-70
 3  factories  had  age  between  32—67
 years  and  needed  major  replacements.
 When  the  machinery  of  so  many  fac-
 tories  need  replacement  or  over-haul-
 ing  obviously  the  sugar  industry  ma-
 chinery  ag  far  as  a  large  number  of
 Sugar  factories  are  concerned  is  outmo-
 ded.  No  doubt,  there  are  certain  excep-
 tions.  Where  the  machinery  of  a  large
 number  of  sugar  mills  is  outmoded  in
 that  case  their  productivity  is  bound  to
 fall  down.  But  there  is  one  more  factor
 which  must  be  discussed  in  this  House
 as  to  why  does  the  machinery  remain-
 ed  outmoded.  For  that  there  is  one
 aspect,  which  has  certain  political  over-
 tones,  which  must  also  be  considered.
 There  are  leaders  like  Genda  Babu—no
 matter  to  which  party  they  belong—

 they  having  spent  a  major  portion  of
 their  hves  along  with  the  sugarcane
 growers  and  in  the  movement  led  by
 various  trade  unionists  working  in
 varioug  sectors  of  sugarcane  industry
 will  be  able  to  tell  you  how  it  happen-
 ed.  There  38  also  documentary  evi-
 dence  available  to  show  that  it  is  not
 something  that  has  come  up  as  some-
 thing  new.  As  early  as  946  the  wor-
 kers  of  the  sugar  industry  at  the  inau-
 gural  conference  of  Uttar  Pradesh
 Sugar  Mills  Workers  Federation  de-
 manded  nationalisation  of  the  sugar
 industry.

 Dr.  Sampurnanand  himself  was
 present  in  this  conference  and  he  him-
 self  moved  a  resolution  in  the  UP  Le-
 gislative  assembly  in  August  947  ask-
 ing  for  socialisation  of  industries  in-
 cluding  the  sugar  industry  in  U.P.
 Again  in  1956,  a  socialist  colleague  of
 mine,  Shri  Khushwgqat  Rai,  Member  of
 Parliament  here  tabled  a  resolution  in
 the  Lok  Sabha  calling  for  the  nation-
 alisation  of  the  sugar  industry.  Again,
 in  959,  on  the  demand  and  enquiry  of
 Shr:  Genda  Singh,  Dr.  Sampurnanand
 as  the  Chairman  of  the  Pradesh  Plan-
 ning  Committee  of  UP  agreed  to  ap-
 point  a  high  level  committee  to  go  into
 the  entire  question  of  nationalisation
 or  socialisation  of  the  sugar  industry.
 Sir,  these  were  the  recommendations
 that  were  made  and  these  were  the  ap-
 proaches  that  were  historically  adopt-
 ed  Bhargava  Commission’s  report  is
 ready  I  will  come  to  this  particular
 problem  at  a  later  stage  as  to  what  has
 been  the  approach  of  the  Bhargava
 Commission  as  far  as  the  problems  of
 the  sugar  industry  are  concerned,  what
 according  to  them  should  be  the  ambit
 of  nationalisation,  whether  they  should
 cover  the  public  cooperatives  or  they
 should  stick  only  to  bringing  into  the
 public  sector;  the  private  sector  sugar
 industry.  I  will  come  to  that  at  a
 later  stage.  There  is  one  political  over-
 tone  to  the  entire  problem.  The  Com-
 mission’s  Report  is  there.  In  a  differ-
 ing  way,  they  have  said  this,  One
 group  has  said  that  only  sick  mills
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 ‘should  be  nationalised.  The  other

 group  says  that  only  the  private  sec-
 tor  should  be  nationalised  and  the
 cooperative  sector  should  be  complete-
 ly  left  out  of  the  process  of  nationali-
 sation.  Leave  aside  that.  With  res-
 pect  to  the  recommendations  of  the
 Bhargava  Commission,  these  recom-
 mendations  had  already  seen  the  hght
 of  the  Press  long  before  the  Tab!ing  of
 these  reports.  In  spite  of  these  re-
 commendations,  deliberately,  the  en-
 tire  question  of  nationalisation  of  sugar
 industry  ig  now  like  a  hanging  sword
 on  the  heads  of  the  sugar  magnates.  The

 sugar  magnates  are  told  ‘Tycoons,  be-
 have  yourself;  if  you  do  not,  the  hang-
 ing  sword  might  fall  and  your  heads
 might  be  choppeq  off,  and_  there-
 fore,  behave  yourself’,  They  are  also
 told  “Whenever  we  want  patronage,
 let  it  be  available,  whenever  we  demand
 funds  they  should  be  available,  if  you
 try  to  halter  and  falter,  in  that  case,
 the  sword  might  come  down”.  There-
 fore,  now,  it  is  like  a  hanging  sword
 on  the  heads  of  the  tycoons,  the  sugar
 magnates  and  the  sugar  tycoons  and
 ultimately,  they  have  their  own  econo-
 mic  interests.  They  said  ‘All  right,  if
 the  word  is  hanging,  let  it  hang  like
 that’;  ‘If  you  want,  we  are  prepared  to
 provide  a  firm  and  unbreakable  rope
 by  which  you  hang  the  sword  of  na-
 tionalisation  so  that  the  rope  will  not
 come  down’.  They  say  ‘You  prevent
 it;  you  only  postpone  the  process  of
 nationalisation.’  That  is  the  plea  made

 by  them.  But,  at  the  same  time,  it  had
 its  own  corollary.  There  is  no  firm  de-
 cision  on  nationalisation.  There  is

 -on  half  wayout.  Even  for  the  produc-
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 tivity  of  the  sugar  industry,  let  the
 Government  firmly  say  that  they-are
 going  to  nationalise  the  sugar  industry.
 But,  if  they  have  no  desire  to  do  it,  I
 would  say  that  let  the  alternative  be
 accepted,  which  is  not  acceptable  to
 me,  that  for  the  next  ten  or  twenty
 years,  there  is  going  to  be  no  national)-
 saion  at  all.  They  have  the  worst  of  both
 the  worlds.  They  do  not  make  a  cate-
 gorical  commitment,  specific  commit-
 ment,  whether  they  would  go  in  for
 nationalisation.  As  a_  result  of  that,
 the  sugar  magnates  fee]  that  they  do
 not  at  all  have  any  stake  in  running
 the  sugar  industry.  Asa  result  of  that,
 they  do  not  replace  the  old  machinery,
 they  do  not  overhaul  the  machinery.
 Therefore,  even  when  the  machinery
 remains  in  the  hands  of  the  private
 entrepreneurs,  instead
 the  productivity,  actually,  they  them-
 selves  are  responsible  for  bringing
 down  the  productivity  and  the  produc-
 tion  targets  are  never  fulfilled.  That
 happens  because  the  private  entrepren-
 eurs  are  left  with  no  stake  in  the  sugar
 industry  and  they  feel  that  the  sword
 of  nationalisation  is  hanging.  At  the
 same  time,  because  a  firm  and  urgent
 decision  is  not  taken  on  nationalisa-
 tion—I  would  like  this  to  be  taken—
 even  the  gains  of  nationalisation  that
 would  have  occurred  are  not  available
 to  the  sugar  industry.  Neither  the
 private  sector  becomes  efficient  nor  are
 we  able  to  have  an  ideal  and  an  effi-
 cient  public  sector  sugar  industry.
 Therefore,  we  have  the  worst  of  both
 the  worlds.  As  a  result  of  that,  the
 productivity  suffers.  I  will  again
 quote  some  of  the  interesting  figures
 over  here.

 of  improving
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 I  wil}  come  to  them  when  I  come  to
 dhe  condition  of  the  plants  and  their
 performance.  If  you  go  through  the
 various  reports  presented  to  the  House,
 even  on  the  basis  of  the  modest  re-
 ports  that  have  been  submitted,  you
 wil]  find  that  because  of  the  outdated
 machinery,  which  needs  replacement,
 extraction  is  extremely  poor,  second-
 ly,  the  steam  consumption  per  unit  of
 cane  is  extremely  high,  thirdly,  ior
 want  of  proper  planned  expansion,
 sugar  factories  are  congested  and  con-
 sequently  sanitation  in  the  mills  as
 well  as  the  boiling  houses  is  extremely
 poor,  and  lastly  jue  to  the  multipli-
 city  of  units,  maintenance,  operation
 and  control  have  become  extremely
 difficult.

 Let  us  see  what  is  the  direct  con-
 sequence  of  these.  Arc  these  merely
 academic  conclusions  drawn  by  the
 Bhargava  Commission?  I  think  they
 have  given  interesting  facts  and  figures
 and  have  built  up  a  powerful  case
 showing  what  is  the  net  effect  of  the
 outdated  machinery.  We  will  be  able
 to  find  out  what  have  been  the  targets
 and  what  have  been  the  actual  achieve-
 ments  in  the  course  of  the  last  four
 Plans.  These  are  statistics  available
 from  the  Bank  of  India  Bulletin  of
 March,  1974,  In  the  First  Five  Year
 Plan,  sugar  production  target  was
 5.20  lakh  tonnes  and  achievement
 was  8.92  lakh  tonnes—a  gap  of  plus
 3.72  lakh  tonnes.  In  the  Second  Plan
 period—you  will  see  as  the  machinery
 grows  older  what  happens  to  produc-
 tion—the  target  of  production  was
 22.90  lakh  tonnes,  actual  achievement
 30.28  lakh  tonnes—a  gap  of  plus  7.38
 takh  tonnes.  In  the  Third  Plan  period,
 the  target  was  35  lakh  tonnes  and
 achievement  35.32  lakh  tonnes,  a  gap
 of  plus  0.32  lakh  tonnes.  ft  is  interest-
 ing  to  see  what  has  happened  in  the
 Foutth  Plan  as  the  machinery  grew
 older  and  older.  The  target  was  47
 lakh  tonnes  and  achievement  40  lakh
 tonnes,  a  gap  of  minus  7  lakh  tonnes.
 So  you  find  that  with  the  machinery
 which  is  already  outdated  getting  more
 and  more  outmoded  and  outdated,  the

 entire  tonnage  of  production  has  gone
 down  and  there  has  been  a  gap  of
 minus  7  lakh  tonnes.  That  is  the  out-
 come  of  this  particular  aspect.

 SHRI  B.  त्  NAIK  (Kanara):  Are
 you  scientific  when  you  say  that  the
 single  factor  responsible  is  the  aged
 machinery?  Also  it  was  a  plus  sur-
 plus  and  not  minus  gap.

 PROF.  MADHU  DANDAVATE:  The
 hon.  Member  did  not  listen  to  my
 introductory  comments.  I  had  listed
 Six  various  factors.  As  I  develop
 other  points,  labour,  consumers,  cane
 rowers  and  so  on,  he  wiJl  know.  Let
 him  have  a  little  patience;  I  have
 patience  to  explain  to  him.

 As  far  as  productivity  is  concerned,
 we  must  not  issue  a  clean  chit  to  our
 Sugar  units,  We  must  ultimately  have
 comparative  studies  of  various  coun-
 tries  where  there  has  been  sugar  pro-
 duction.  Here  the  figures  are  still
 more  staggering.  27  have  figures  of
 four  or  five  countries.  Take  Hawali.
 The  yield  of  cane  per  acre  has  been
 80.4  tonnes  and  sugar  recovery  Le
 per  cent.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB  P,
 SHINDE):  I  hape  Prof.  Dandavate  is
 aware  that  the  Hawali  crop  is  normally
 two  years  old.

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  And  Maharashtra  is  not
 the  entire  country.

 PROF.  MADHU  DANDAVATE:  It
 Maharashtra  were  to  be  the  cntire
 rashtra,  then  the  problem  would  have
 been  different.  There  are  other  States
 like  U.P.  I  will  take  the  entire
 average.

 Sugar  recovery  per  acre  in  tonnes
 is  9.17  Then  UAR.  Yield  of  cane
 per  acre  is  39.2  tonnes,  sugar  recovery
 percentage  is  0.9  and  sugar  recovery
 per  acre  in  tonnes  is  427,

 In  Australia  the  per  acre  cane  yield
 ig  30.7,  the  recovery  is  44.7  per  cent
 and  the  sugar  recoverey  is  3.67.  Tm
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 Indonesia  the  respective  figures  aré
 30.7,  .2  and  3.44  we  come  to  the
 staggering  figure  in  India.  The  per
 acre  cane  yield  is  9.6  tonnes.

 AN  HON.  MEMBER:  No.

 PROF,  MADHU  DANDAVATE:  4
 have  got  all  the  books  and  references.
 The  desire  of  our  sugar  king  is  not
 reflected  in  the  reality.  I  am  giving
 the  figures  that  are  given  in  the  re-
 port.  Sugar  recovery  is  9.8  per  cent
 anq  sugar  recovery  per  acre  in  tonnes
 ig  1.92,  Different  persons  can  draw
 their  own  inference.  One  can  say  that
 it  was  only  due  to  damaged  machinery
 but  a  man  like  me  would  Say  that  7६
 wag  the  cumulative  effect  of  a  number
 of  factors  that  were  responsible  for
 this  situation,

 Look  at  the  performance  of  the
 private  sector.  Even  on  the  basis  of
 the  findings  of  the  report  27  sugar
 mills  are  described  as  sick  mulls.  04
 mills  as  I  have  already  stated  ९६०९७
 are  aged  beyond  30  or  40  years  and
 therefore  they  are  outmoded.  Labour
 relations  with  a  few  illustrious  ex-
 eeptions  are  extremely  bad.  The
 wages  to  which  the  workers  are  en-
 titled  are  not  available  to  them.  The
 private  sector  does  not  pay  a  reason-
 able  or  remunerative  price  to  the  cane
 grower.  Even  when  assurances  are
 given  you  find  that  there  are  huge
 arrears  of  payment  to  workers.  They
 were  manipulating  production  of  sugar
 so  that  they  can  keep  sugar  in  short
 supply  and  exploit  the  artificia]  scar-
 city  to  get  a  higher  price  for  levy
 Sugar,  Thig  is  the  biggest  conspiracy
 in  which  the  Private  Sector  in  the
 sugar  industry  has  been  indulging  in.
 There  is  premeditateg  escalation  of
 the  price  of  free  sale  sugar  in  collu-
 sion  with  the  sugar  trade.

 I  need  nof  read  the  production
 figures  for  individua]  units.  That  i8
 contained  in  the  report.  The  figures
 that  have  been  given  in  this  Report
 coincide  with  the  figures  given  in  the
 earlier  report  and  I  have  no  reason
 to  believe  that  those  figures  are  not
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 reliable.  There  are  many  politicians
 and  economists  who  would  lke  to
 draw  a  thin  line  of  demarcation  or
 a  sharp  line  of  demarcation  between
 the  cooperative  sector  and  the  Public
 Sector.  What  is  the  position  of  the
 cooperative  sector  of  which  some  peo-
 ple  speak  highly?  Firstly  my  grouse
 against  the  framers  of  the  Report  is
 that  they  have  tried  to  find  out  or
 assess  the  performance  of  sugar  coope-
 ratives  by  making  a  sample  survey,
 they  themselves  admitted  this,  of
 seven  cooperative  sugar  inills.  Their
 conclusions  ane  based  on  a  sample
 survey  of  seven  cnoperative  sugar
 mills  by  the  officers  of  the  National
 Cooperative  Development  Corporation,

 When  the  law  of  probability  is  ap-
 phed  to  the  sugar  industry  in  such
 units,  the  law  of  probability  will  not
 always  be  correct.  I  belong  to  the
 faculty  of  physics  and  mathematics
 and  I  know  the  law  of  vrobability  has
 its  limitations.  It  is  very  dangerous
 to  apply  the  law  ef  probability  in
 analysing  the  problems  of  the  sugar
 industry  and  the  cooperative  sector  of
 the  sugar  industry  by  taking  only
 those  seven  units.  Tomorrow  if  some
 research  academicians  come  to  Parlia-
 ment  and  they  want  to  see  as  to  how
 studious  are  the  Members  of  Parlia-
 ment  and  how  sharp  is  their  intellig-
 ence,  what  is  their  quality,  and  if
 they  interview  you  only  and  come  to
 the  conclusion  that  the  Members  of
 the  Lok  Sabha  are  extremely  sharp
 and  intelligent,  it  will  be  an  injustice
 to  our  non-intelligence  and  non-sharp-
 ness.  It  would  be  very  wrong.  In  &
 Similar  manner,  if  you  just  pick  and
 choose  only  seven  cooperatives  and,
 on  the  basis  of  that,  you  come  to  some
 conclusions  and  inferences,  those  in-
 ferences  might  be  correct  on  the  basis
 of  the  law  of  probability,  put  on  the
 basis  of  reality  they  are  likely  to  go
 wrong.

 SHRI  ANNASAHEB  P,  SHINDE:  |
 Suppose  it  is  not  a  dialogue  between
 two  Professors  only,

 PROF.  MADHU  DANDAVATE:  It
 ig  a  dialogue  with  the  Sugar  Minister,
 who  ig  as  sweet  as  sugar.
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 Therefore,  I  would  like  to  point  out
 that  there  is  one  allegation  that  has
 been  levelled  against  the  sugar  coope-
 ratives  by  8  number  of  persons  who
 appeared  as  witnesses  before  the
 Commission.  I  have  myself  appeared
 before  the  Commission.  Since  the
 Report  has  already  come  out,  what  we
 ‘said  cannot  be  treated  as  a  confiden-
 tial  matter.  In  fact,  portions  of  what-
 ‘ever  we  have  said  have  come  in  fie
 Report.  Some  of  us  discussed  with
 the  Commission  and  pointed  out  to
 them  these  facts.  Very  often  we  find
 ‘that,  as  far  as  the  cooperative  sector
 is  concerned,  it  functions  like  a  Gov-
 ernment  within  the  Government  and
 a  State  within  the  State  and  some
 families,  selected  familes,  and  select-
 ed  shareholders  are  able  to  contro}
 the  entire  cooperative  sector.  This
 particular  allegation  that  they  heve
 become  the  close  preserve  of  a  limited
 number  of  shareholders  and  families
 has  been  rejected  by  the  Bhargava
 Commission  on  the  plea  that  they  rave
 already  made  a  sample  survey  of
 seven  cooperatives  and  they  have
 come  to  this  conclusion  that  this  par-
 ticular  contention  is  not  correct.  Those
 who  are  connected  with  the  coopera-
 tive  movement;  trade  union  movement
 and  sugarcane  cooverative  movement
 know  very  well  that  some  families  are
 trying  to  make  the  sugar  sector  their
 exclusive  preserve  and  this  Is  what  is
 going  to  happen.

 In  this  connection,  it  is  very  in-
 teresting  to  note  the  various  transac-
 tions  that  are  going  on  in  the  so-called
 cooperatives.  The  House  will  be  shock-
 ed  to  know  that  small  farmers  with
 4058  than  one  acre  of  land  are  not
 allowed  to  become  members  of  the
 cooperatives  at  a  number  of  places.
 This  is  the  country  for  the  weaker
 Sections,  but  that  is  only  as  far  as  the
 slogang  go.  But  when  it  comes  to  the
 Small  farmers,  those  owning  less  than
 One  acre  would  not  be  allowed  to  be-
 tome  members  of  cooperatives.

 So  far  as  the  transfer  of  shares  is
 Concerned,  it  is  a  very  iriteresting
 story.  The  shares  ate  transferred  at
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 a  premium  with  the  knowledge  of  the
 Board  of  Directors  of  the  so-called
 cooperatives  ang  such  transfers  are
 made  invariably  to  the  rich  farmers.
 I  have  given  evidence  before  the  Com-
 mission,  giving  out  all  the  facts,  the
 names  of  the  persons  involved  in  that,
 So,  I  can  say  with  a  clean  conscience
 in  this  House  also  the  particulars  of
 the  members  of  the  sugar  cooperatives,
 including  Directors,  who  diverted
 their  cane  to  gur  and  khandsari
 whenever  they  offered  high  prices  for
 cane.  So,  all  their  loyalty  to  the  co-
 operate  movement,  all  their  loyalty  to
 the  cooperative  principles,  they  are
 thrown  to  the  winds  whenever  higher
 prices  are  available  to  them  from  gur
 and  khandsari.

 There  are  a  number  of  vested  in-
 terests  who  have  been  able  to  domi-
 nate  the  cooperative  sector,  and  the
 cooperators  manipulate  the  prices  in
 an  interesting  way.  The  sugarcane
 growers  have  a  complaint  that  the
 Private  sector  does  not  give  a  remu-
 nerative  and  adequate  price.  Even
 the  statutory  price  is  not  available  to
 them.  The  minimum  price  is  not
 available  to  them,  There  are  large
 arrears  which  are  pending.  All  this
 this  is  the  grievance  about  the  pri-
 vate  sector.  What  happens  in  the
 cooperative  sector?  It  is  really  a
 family  affair.  I  am  8  cooperator;  I
 am  a  shareholder;  I  am  on  the  Board
 of  Directors  of  the  sugar  cooperative;
 I  sit  in  the  Board  meeting  and  I  get  a
 resolution  passed  that  exorbitantly
 high  price  should  be  paid  for  the
 sugarcane  because,  after  all  I  have
 my  own  farm  and,  therefore,  money
 that  is  available  through  the  produc-
 tion  of  sugar  is  to  be  transferred  from
 One  pocket  to  another  pocket.  That  is
 what  is  going  to  happen  in  the  case
 of  a  number  of  cooperatives.

 As  far  as  the  cooperative  movement
 is  concerned,  if  you  study  the  co-
 operative  movement  in  Scandinavian
 countries  where  the  ideal  cooperative
 movement  has  been  built  up,  you  will
 find  that  the  cooperative  sector  is
 able  to  offer  to  the  labour  employed
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 in  the  cooperative  sector  better  wages,
 better  facilities  and  better  relationship
 between  the  management  and_  the
 employees.

 We  are  not  private  entrepreneurs.
 Why  do  you  go  on  pressing  the  de-
 mands  on  the  workers?  After  all,
 the  workers  must  realise  that  we  are
 running  the  sugar  cooperatives  in  the
 interest  of  the  common  people  and  in
 the  interest  of  the  country  to  build
 up  a  national  economy.  We  are  a
 socialist  country.  Cooperative  is  a
 socialist  form.  Therefore,  you  should
 not  apply  the  norm  that  you  apply  to
 the  private  sector.

 Very  often,  when  my  friends  here
 raise  the  question  of  Railway  emplo-
 yees,  we  always  tell  the  Railway
 Minister,  let  the  Government  pres-
 cribe  a  certain  code  of  conduct  and
 jabour-management  relationship  to  the
 private  sector.  We  must  be  able  to
 tell  them,  when  we  are  the  employer,
 when  the  Government  is  employer,
 we  are  able  to  establish  better  labour-
 management  relationship.  Where  the
 cooperative  factor  is  set  in  motion,  the
 cooperators  must  be  able  to  offer  bet-
 ter  relations  to  the  labour,

 On  the  contrary,  if  you  study  the
 memorandum  that  has  been  submitted
 before  the  Parliament  by  various
 trade  unions,  including  the  Hind
 Mazdoor  Sabha  and  the  INTUC—I
 have  with  me  the  memorandum  that
 has  been  signed  by  the  INTUC;  here
 is  one  hon.  Member  who  is  also  the
 leader  of  that  organisation—you  will
 fing  that  there  is  a  common  memoran-
 dum  that  has  been  presenteq  to
 Parliament  in  which  they  have  point-
 ed  out  that  as  far  as  labour  relations
 are  concerned,  in  the  cooperative  sec-
 tor,  the  treatment  meted  out  to  the
 labour  is  worse,

 After  analysing  the  private  sector
 and  the  cooperative  sector,  let  us  come
 to  the  recommendations  that  have
 been  made  by  the  Bhargava  Commis-
 sion  vis-a-vis  the  problems  of  na-
 tionalisation  and  cooperativisation.
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 There  are  two  distinct  opinions.  The
 most  comic  situation  is  that  this  Com-
 mission  of  0  members  has  5  members
 on  one  side  and  5  members  on  the
 other  side.  One  group  is  lead  by  Mr.
 Bhargava  himself.  The  Bhargava
 group  has  recommended,  in  black  and
 white,  that  whether  the  mills  belong
 to  the  private  sector  or  they  belong  to
 the  cooperative  sector,  all  the  sick
 mills  must  be  nationalised.  That  is
 their  point  of  view.  I  would  like  to
 ask  those  who  are  in  favour  of  na-
 tionalisation:  Do  you  want  nation-
 alisation  of  sugar  industry  or  you
 want  hospitalisation  of  sugar  indus-
 try?  What  they  have  suggested  is
 that  only  the  sick  .units  should  be
 taken  up,  it  should  be  taken  in  the
 public  sector  and  the  attitude  would
 be  that  of  the  doctor.  If  somone  is
 suffering  from  an  ailment,  the  doctor
 takes  him  to  the  hospital,  gives  him
 the  nourishing  food,  vitamin  tablets
 and  necessary  doses  of  medicine  and,
 when  his  health  is  improved,  he  is
 sent  back  to  his  residence.  I  think,
 that  is  likely  to  be  the  attitude,  that
 ..you  take  over  the  sick  mills,  improve
 their  productivity....

 AN  HON.  MEMBER:  If  the  doctor
 has  made  the  patient  sick?

 PROF.  MADHU  DANDAVATE:
 Such  a  doctor  has  to  be  removed  and
 another  doctor  has  to  be  brought  in.
 If  the  administration  does  not  see
 that  the  nationalisation  succeeds,  a
 different  type  of  administration  will
 have  to  be  brought  in  to  see  that  the
 nationalisation  "succeeds.  There  are
 certain  doctors  who  instead  of  curing
 the  ailment,  sometimes  aggravate  the
 ailment.  Under  such  _  circumstances,
 you  do  not  issue  the  general  orders,
 as  far  as  the  fraternity  of  doctors  is
 concerned,  that  they  are  a  category
 who  actually  spell  disaster  to  the
 patient  and,  therefore,  the  category
 doctors  should  be  abolished.  We  say,
 the  doctors  must  be  changed;  their
 treatment  must  be  changed  and  men
 with  better  diagnosis  must  be  put  as
 doctors.  We  never  throw  the  baby
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 with  the  bath.  That  is  my  attitude
 as  far  as  these  problems  are  concern-
 ed.  aad

 As  far  as  this  Group  is  concerned,
 as  I  have  said  earlier,  they  are  not
 for  nationalisation,  they  are  for  hos-
 pitalisation.  They  say,  “Take  over  the
 sick  mills;  improve  their  productivity;
 if  the  private  entrepreneours  have
 not  been  able  to  put  their  machinery
 in  order,  you  spend  some  amounts
 and,  if  necessary  even  foreign  ex-
 change,  and  try  to  replace  the  ma-
 chinery  and  when  the  productivity
 improves,  hand  them  back  to  the  pri-
 vate  entreprenours.”  That  also  is
 likely  to  happen.  Therefore,  it  is
 better,  having  seen  how  the  coopera-
 tive  sector  is  wirking,  having  seen
 how  the  private  sector  is  working,
 having  seen  that  there  is  not  much  to
 distinguish  betwen  the  two,  it  is  bet-
 ter  that  either  you  take  a  decision  to
 have  naionalisation  or  if  you  are  not
 in  favour  of  nationalisation,  declare
 candidly  that  you  are  not  going  to
 nationalise;  tell  the  sugar  magnates
 that,  for  20  years,  you  are  not  going
 to  nationalise,  so  that  they  feel  their
 stake  in  running  the  industry.  There-
 fore,  as  far  as  the  Bhargava  Group  is
 concerned,  they  feel  that  total  na-
 tionalisation  of  the  private  sector
 should  not  be’  introduced  because
 they  have  a  fear  of  adverse  repercus-
 sion  on  other  segments  of  the  private
 sector,  the  other  factors  being  handi-
 caps  of  the  working  of  the  _  public
 sector,  lack  of  finances  with  the  Gov-
 ernment,  the  fear  of  fixation  of  cane
 price  becoming  8  lever  of  political
 pressure  and  State  Government’s  pre-
 ference  to  manage  the  factories  with-
 in  the  States  only.  Therefore,  they
 say  that  it  is  not  good  to  nationalise
 the  entire  private  sector.

 Then  there  is  the  Chisti  Group,  con-
 sisting  of  five  persons,  and  they  have
 said  that  we  must  not  touch  the  co-
 operative  sector  at  all.  Even  though
 they  talk  of  nationalisation  of  the
 entire  private  sector,  many  of  them
 feel  that  nationalisation  should  be  a

 Repe'rt
 step  in  the  direction  of  ultimate  co--
 operatisation.  What  is  their  conten--
 tion?  Their  contention,  as  far  as
 private  sector  is  concerned.  is  _  this;.
 poor  factory-farmer  relationship;  in-
 ordinate  delay  in  cane  price  payment;.
 non-sharing  of  extra  sales.  realisa-
 tion;  cane-growers’  distrust  in  sugar
 recovery  figures;  inadequate  cane
 development;  improper  marketing  of’
 sugar;  poor  technical  efficiency  and
 condition  of  plant  !and  machinery:
 existence  of  sick  units  on  large-scale-
 in  the  private  sector  and  the  lack  of
 resources  to  carry  out  the  required
 rehabilitation  and  modernisation.
 These,  being  the  various  factors,  the
 Chisto  Group  has  recommended  _  that
 the  cooperative  sector  should  be  left
 untouched  ang  that  we  should  take
 over  only  the  private  sector.  That
 exactly  is  the  point  of  view  that  has
 been  put  forward  by  them.  Their
 contention  is  that  we  may  give  better
 share  to  the  workers  in  the  manage-
 ment  of  the  cooperative  sector,  and
 the  cooperative  sector  is  not  lost;  it
 can  be  improved.  Therefore,  they”
 say,  ‘let  us  keep  the  cooperative  sec-
 tor  completely  untouched  and  let  us
 try  to  nationalise  only  the  other  sector
 of  the  economy.”

 Then  we  come  to  another  problem:
 which  also  affects  the  sugar  industry
 and  that  is  the  problem  of  sugarcane
 prices.  As  I  said  earlier.  the  problem
 in  respect  of  sugarcane  prices  is  a
 strange  type  of  one.  As  far  as  the
 private  sector  is  concerned,  they  are
 not  prepared  to  give  a  remunerative
 price.  As  far  as  the  cooperative  sector
 is  concerned,  it  is  all  a  family  affair
 and  they  try  to  give  exorbitant  price
 to  some  of  the  farms  on  which  they
 grow  cane.  This  is  the  dichotomy  that
 has  developed.  There  is  the  recom-
 mendation  of  the  Tariff  Commission
 for  payment  to  the  cane-growers  on
 the  basis  of  quality.  That  will  take
 place  after  some  time.  But  in  the
 meantime,  the  Government  of  India
 has  already  made  a  recommendation
 that  it  would  like  to  link  up  the
 statutory  minimum  cane  price  with
 the  average  recovery  of  the  preceding
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 season.  This  may  deprive  the  cane-
 gvowers  of  the  remunerative  price
 because  of  certain  factors  which  are
 extraneous  to  their  activities.  For
 instance,  if  you  say  that  the  cane
 price  has  to  be  rigidly  linked  up  with
 the  recovery,  the  problem  that  will
 crop  up  is  that  some  cane-growers  are
 likely  to  say,  “We  give  the  sugarcane
 to  certain  factories,  their  machinery  is
 outmoded,  they  have  not  replaced  their
 old  machinery,  their  labour  rela-
 tions  are  very  bad,  they  are  not
 able  to  have  efficient  personnel  and
 as  a  result  of  that,  because  of  their
 inefficiency  and  various  other  fac-
 tors  which  are  extraneous  to  the
 factors  built  up  by  the  cane-growers.
 the  recovery  is  less."  Therefore,  if
 you  rigidly  link  up  the  statutory  price
 directly  with  the  recovery,  in  that  case,
 there  is  likely'tobe  difficulty  for  those
 sugarcane-growers  whose  sugarcane
 might  be  food  but  whose  recovery  be-
 cause  of  bad  and  adverse  type  of
 machinery,  may  be  less.  So,  this  fac-
 tor  should  be  taken  into  consideration.

 Also,  the  statutory  minimum  price
 has  to  be  announced  well  in  advance  so
 that  they  are  assured  of  a  proper
 price,  adequate  supply  will  be  made
 and  the  recovery  also  will  be  adequate.
 Then  the  fluctuations  in  cane  price
 should  be  brought  down  to  the  mini-
 mum  and  remunerative  prices  should
 be  paid  to  the  cane-growers.

 The  huge  arrears  of  the  cane  gro-
 wers  to  which  I  made  a  reference
 earlier,  especially,  in  relation  to  the
 private  sector,  must  be  wiped  out  as
 early  as  possible  and  the  co-operators
 verv  often  manipulate  exhorbitantly
 high  prices.  Therefore,  if  you  bring
 the  entire  sector  in  the  public  sector,
 probably,  this  difficulty  could  also  be
 eliminated,

 In  this  connection  would  also  like
 to  refer  to  the  production  and  consump- tion  of  sugar.  The  sugar  produc- ‘tion  figures  are  available  in  the  Com-

 countnes  with  the  developed
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 mission's  report.  I  do  not  want  to
 spell  out  all  the  details.  I  would  only quote  one  relevant  figure.  As  fay  as
 Sugar  production  ig  concerned,  in
 1971-72,  the  sugar  production  was
 3l.2  lakhs  tonnes.  In  ‘1978-78  the
 target  is  65  lakhs  tonnes’  and  the  tar~
 get  fixed  for  985  is  94.74  lakhs  tonnes,

 While  we  decide  what  should  be
 Our  approach  in  the  mattepof  pro-
 duction  and  how  much  of  it  should  be
 exported.  it  is  interesting  to  note  what
 is  the  consumption  pattern  of  sugar
 in  the  country.  The  per  capita  con-
 sumption  of  sugar  in  our  country  is
 very  low  as  compared  to  the  rest’  of
 the  world  and  here,  in  order  to  avoid
 the  allegation  that  I  am  trying  to
 compare  the  figures  of  the  developing

 coun.
 tries,  I  would  like  to  quote  the  com-
 parative  ang  the  relative  figures  in
 both  the  sets  of  countries  ‘et  us  take
 the  developing  countries,  As  far  as
 India  is  concerned,  the  per  capita  con-
 sumption  38  7.3  kg.  Egypt—5.5  kg.
 Malaysia—357  kg.  ‘ang  Brazil—39  kg.
 These  are  al!  developing  countries.
 Now,  what  about  developed  countries”
 In  USA  the  per  capita  qonsumption
 is  50.2  UK—520  and  Australia—56.4
 Our  sugar  consumption  in  ‘1972-73  was
 only  35  Jakhs  tonnes,

 Now,  the  Task  Force  on  Sugar  In-
 dustry  set  up  hy  the  Planning  Commis
 sion  has  projected  a  demand  of  60
 Jakhs  tonnes,  including  5  lakhs  tonnes
 for  export,  by  the  end  of  the  Fifth
 Plan  period.  Here  I  would  like  to
 mention  a  word  about  the  price  for
 export.  As  far  as  the  prices  are  con-
 cerned,  we  have  a  dual  price  struc-
 ture  in  the  country.  That  structure
 has  its  merits  as  also  demerits.  We
 have  today  dual  price  structures  based
 on  the  levy  sugar  as  well  as  the  free-
 Sale  sugar.  Very  often  the  divisions
 is  70:80.  The  private  enterprencous,
 and  the  sugar  magnates,  have  been
 able  to  exploit  it  to  a  very  great  ex-
 tent.  Therefore,  a  stage  has  come
 when  we  must  decide  whether  it  is
 not  adviseable  that  the  dual  price
 system  should  be  completely  abolished
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 or  the  entire  sugar  produced  should
 le  made  available  for  the  public  dis-
 tribution  system  so  that  the  common
 Aan  Will  be  assured  of  a  minimuin
 quota  of  sugar,  that  is  required  for
 his  consumptien  and  for  the  caiorific
 value.  That  is  the  point  which  must
 be  discussed  threadbare.

 There  is  also  the  other  point.  I
 have  quoted  the  figures  of  production.
 I  have  quoted  the  likely  targets  for
 1978-79  and  1984-85.  If  you  take  the
 figure  of  65  lakhs  into  account.  you
 will  find  that  as  far  as  India’s  indi-
 genous  needs  of  consumption  of  sugar
 are  concerned,  they  are  not  likely  to
 be  met.  Therefore,  the  House  must
 address  itself  to  this  point  whether  it
 is  adviseable  to  export  an  essential
 commodity  like  sugar  when  actually
 millions  of  our  countrymen  went  that
 essential  commodity  in  the  country.
 Here,  I  would  like  to  mention  that
 Mr.  P.  Marutha  Pillai,  the  new  Presi-
 dent  of  the  Indian  Sugar  Mills  Asso-
 ciation,  on  his  return  from  a  tour  of
 UK  and  the  continent.  has  announced
 that  all  the  sugar  producers  in  India
 should  take  advantage  of  the  current
 world  sugar  boom  which  he  thinks
 would  continue  for  some  more  years.
 He  felt  that  the  sugar  industry  could
 ensure  exports  of  8  lakhs  tonnes  in
 the  current  financial  years  itself  earn-
 ing  foreign  exchange  of  Rs.  500
 erores..,,

 SHRI  M.  RAM  GOPAL  REDDY:  It
 is  Rs.  .000  crores.

 PROF.  MADHU  DANDAVATE:
 That  was  your  colleague’s  statement.
 The  figure  he  has  given  is  Rs.  500
 crores.

 Sir,  we  all  know  that  for  develop-
 ment  of  industries  very  often  we  need
 foreign  exchange  in  the  country.  But
 here  the  question  is:  is  the  foreign
 exchange  to  be  secured  by  exporting
 essential  commodities  or  should  we
 export  those  commodities  other  than
 essential  commodities?  I  think  here
 a  balance  must  be  struck  here  I  will
 give  very  interesting  figures  regard-
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 ing  exports  and  also  the  losses  in-
 curred.  I  do  not  want  to  read  all  the
 figures.  In  49857  the  quantity  of  ex-
 ports  was  .47  lakhs  tonnes  and  the
 foreign  exchange  earned  was  Rs.  4.89
 crores.

 In  2958  the  quantity  exported  in
 lakh  tonnes  is  0.50  and  the  foreign  ex-
 change  earned  is  2.47  crores.  I  will
 give  the  last  year’s  figure  of  1973.  The
 quantity  of  sugar  exported  was  2.49
 lakhs  tonnes  and  the  foreign  exchange
 earned  is  42.50  crores.  I  will  refer  to
 the  losses  incurred.  Please  see  page
 945  of  the  Sugar  Commission  Report.
 About  losses  per  tonnes  of  sugar  ©x-
 ported,  in  1964,  the  loss  per  tonne  of
 sugar  exported  was  7.28  crores.  In
 965  this  is  Rs.  540  crores,  in  1966,
 532.83  crores;  in  I967,  526  crores  in
 1968,  229  crores,  in  1969,  262  crores,
 1970,  453  crores  and  in  97l,  296.25
 crores.  This  is  the  pattern  of  export
 which  we  have  got.  So  long  as  essen-
 tial  commodities  are  not  available  in
 the  country,  so  long  as  we  have  this
 problem  of  scarcity  we  should  not
 give  opportunity  for  the  export  of
 essential  commodities  outside  the
 eountry.  This  is  the  specific  point
 which  I  would  like  to  stress.  The
 unsatisfactory  state  of  affairs  in  the
 sugar  industry  is  due  to  a  number  of
 factors.  First,  it  is  due  to  erratic
 fluctuations  in  cane  production,  Se-
 eondly  there  are  wide  variations  in
 sugareane  prices  and  huge  unpaid
 arrears  to  sugarcane  growers,  Third-
 ly  there  is  continué&  use  of  out-
 moded  machinery  and  equipments  for
 sugar  industry.  Fourthly,  there  is  low
 c&éne  productivity  caused  by  the  in-
 adequate  irrigation  and  outmoded
 agricultural]  practices.  Fifthly  there
 is  unsatisfactory  utilisation  of  bye-
 products  which  can  _  have  industrial
 use.  The  cost  of  sugar  can  be  reduced
 considerably  by  utilising  the  bye-pro-
 ducts  bagasse  for  fue!  as  well  as  paper
 industry,  molasses  for  distillaries  and
 press-mud  containing  minerals.
 erganic  matters  and  wax  as  manure.
 With  more  vrofitability  all  round  we

 an  have  better  fairdeal  as  far  as
 workers  are  concerned  and  also  the
 sugarcane  growers.  and  also  the  con-
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 {Prot.  Madhu  Dandavate]
 sumers.  Lastly  I  wish  to  submit  that
 there  38  great  suspense  which  s  creat-
 ed  by  the  indecision  of  the  Govern-
 ment  regarding  the  nationalisation  of
 the  sugar  industry.  We  should  take
 into  view  the  totality  of  the  problems
 as  far  as  production  and  productivity
 is  concerned.  I  would  in  the  end
 appeal  to  the  House  that  let  there  be
 a  national  consensus  which  could  be
 evolved  on  this  issue.  Such  a  volumi-
 nous  report  has  been  given  by  the
 Commission  It  affects  various  sectors
 of  our  economy.  We  need  not  blindly
 support  or  reject  it.  Whatever  re-
 commendations  will  help  to  streng-
 then  our  economy,  which  wil!  be  for
 the  good  of  the  common  people  of
 the  country,  must  be  accepted  and
 that  plea  I  am  placing  before  you  and
 before  the  honourable  House,  regard-
 ing  this  question.

 MR  DEPUTY-SPEAKER-  Motion
 moved:  !

 “That  this  House  do  consider  the
 Report  (i974)  of  the  Sugar  Indus-
 try  Enquiry  Commission—-Volumes
 I  and  WJ,  laid  on  the  Table  of  the
 House  on  the  26th  August,  1974"

 शी  गेंदा  सिह  (पिरोना):  में  अपने

 मित्र  श्री  देखते  को  बहुत  गौर  से  सुन  रहा

 था।  सचमुच  म  जैसा  उन्होंने  कहा  हैं  यह

 मामला  किसी  पार्टी  का  नहीं  2)  भर  मे

 मरन  वालों  का  मसला  भी  यह  नहीं  है।
 लेकिन  खान  पीने  का  यह  मसला  है।  करीब-

 करीब  चीनी  का  मामला  सारे  देश  में  रोटी

 जैसा  होता  जा  रहा  है  i  इसी  दृष्टि  से  इस  १२

 विचार  भी  हम  को  करना  चाहि0  ।

 कुछ  लोगों  की  सचमुच  में  सबसे  पहले
 श्रशसा  करना  चाहता  है।  उनके  नाम  लिये

 बिना  इस  रिपोर्ट  पर  भ्र्ज्छे  रूप  से  विचार

 नहीं  हो  सकेगा  |

 34.56  hrs.

 [Swear  Nawat  Krsyore  Sinwa  in  the
 Chair.]

 श्री  जगजीवन  राम  ने  इस  कमीशन  को
 जन्म  दिया।  वह  खेती-बॉड़ी  के  विभाग  कते
 छोड़  कर  चले  गये  कौर  दूसरे  विभाग  को
 सम्मान  रहे  थे।  जब  $सको  आखिरी  सवार मे
 का  वक्त  पाया  हूँ,  तो  वह  फिर  इस  विकलांग  में
 आ  गये  है.  मुझे  इस  वात  की  बड़ी  खुशी  है
 वह  ज़मीन  के  आदमी  है।  सभापति  सं हो दम,
 आप  भी  न  जाने  बसे,  ठीक  वक्त  पर  दाह  कर
 बैठ  गये  हूं  1

 यह  सारी  की  सारी  शुगर  इंडस्ट्री  कैसे

 उत्तर  प्रदेश  और  बिहार  में  पहुच  गई,  इसके

 बारे  में  में  बाद  में  कहूंगा।  में  क्रि नग जीवन

 राम  को  प्रतिवाद  देता  हु  कि  उन्होंने  यह

 कमीशन  मुक़र्रर  किया।  उस  वक्‍त  उन्होंने

 कह  कि  पह  कमीशन  नेशन ला इज  शत  के  सवाल

 पर  विचार  तरे  7  जा मिशन  के  विचार  हे  लिए

 शर  भी  बाते  थी,  लेकिन  उन्होने  वि०५  रूप  से

 नेशनलाइजेशन  का  ज़िक्र  किया  ।  श्री  जे  ०  सी  ०

 दीक्षित,  श्री  नायडू  श्री  चिश्ती,  श्री  खोसला

 और  श्री  फ़ज़लुल  रहमान  प्राणी  इस  कमीशन  के

 पाच  सदस्यों  ने,  जिसका  नाम  लेना  पूनम

 का  काम  है।  उन  लोगो  ने  जो  काम

 किया  हे  वहू  कोई  मामूली  काम  नहीं  है  t

 किसका  साहस  है  कि  यह  कहे  कि  प्राइवेट

 इंडस्ट्री  को  नेशनलाइज्रेशन  कर  दो?  से

 जानता  है  इसको,  में  भुगता  हू  ।  में  निजी  बात

 को  स्थान  नहीं  देगा,  लेकिन  में  जानता  हू  कि

 जो  इन  देती  मालिकों  के  खिलाफ़  डालेगा,

 उसका  हाल  क्या  हगा  सीलक  में  मुझे

 लकवा  कभी  नहीं  माश।  दिल्‍ली  में  मु
 लकवा  मारा।  इस  बात  का  पता  लाइनों

 भारत  सरकार  का  काम  है  कि  यह  हरबती
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 मेरी  कैसे  हुई,  यह  मेरा  काम  मही  है।  भारत

 सरकार  देखें  कि  हमार।  सिपाही  इस  दुर्गति  से

 कैसे  पड़  गया।

 अभी  श्री  दबने  जो  कह  72  थ,  उसी

 एसा  लगा  कि  वह  व  -प्र  ब्टिवस  भी नाराज

 हैं  1  उनका  नाराज  होना  कुछ  हद  तक  सही

 है।  कमीशन  के  पाच  सदस्यों  ने,  जिनमे

 लाला  श्रीराम  के  साहबजादे,  लाला  बसी धर,
 भी  हैं,  कहा  है  कि  को-प्रापरेटिव  बहुत  खराब

 है  |  श्री  देखते  हमारे  पुराने  मित्र  है।  में  उनसे

 कलयुग  कि  वह  को--प्रापरेटिव  को  झ्राशीर्वाद  दे,
 शौर  जिन  i60  आदमियों  क  हाथ  में  निजी

 शुमार  फैक्टरी  है  उनसे  ता  अपनी  जान

 बच) पे  ।  श्री मनु,  अपको  भी  कुछ  तजुर्बा  होगा

 कि  वे  कस  लोग  है  ।  हम  से  भी  उनकी  मुलाकत
 ता  हती  है।  दिवसीय  ,  गोरखपुर  पम्प  रत

 शुभ्रा  ब्रोकर  मुज्कपरपुर  पट  घर  है  मिल

 मालिका  बड़ा।  लेनी  इन  जिलों  का  बाई

 किसान  मिल  मालिक  नहीं  है।  हम  काले  का

 काम  करते  थे।  वट  सब  बाम  उन्होंने  छीन

 लिया  |  29.7  में  महात्मा  गांधी  ने  नीक

 वालो  का  चम्पा रन  से  निकाल  दिया।  फिर

 जब  श्रम्रेजा  ते  शूगर  फैक्टरियां  लगाई,  ता

 शौर  लोग  भी  उनके  साथ  वहा  पहुच  गये।

 937  तक  उन्होंने  वहा  घर  कर  लिया।

 हमार  यहा  एक  एक  स्टेशन  पर  दा  दा

 फैक्टरियां  है,  और  हम  भुगतते  है।  गोरखपुर
 ौर  देवरिया,  चम्पा रन  कौर  छपरा,  मेरठ

 तक  के  इन  जिलो  के  किस/नो  की  बहुत  दुर्ग  तति

 होती  हैँ।  इस  युग  में  भी  उन  किसानों  का

 हाल  पूछने  वाला  कोई  नही  है  1

 जटा  तक  केन  डेवेलपमेंट  का  प्रश्न  है
 फैक्ट्रिज  म/लिका  ने  यह  लाश।  ता  की  कि
 किसान  गला  वैद  करे,  लेकिन  गन्ना  पैदा  करने
 के  लिए  खेत  का  क्या  करना  चाहिए  और
 किसान  को  क्‍या  करना  चाहिए  इस  तरफ  इन
 लोगो  का  सती  भर  भी  ध्यान  नहीं  गया।

 कुछ  दिन  बाद  मरकर  ते  साथा  कि  केन
 उेवेलयमेंट  सोसायटियां  बनाई  जाय  |  जब

 यू०  पी०  और  बिहार  में  केन  डेवलपमेंट
 सा साय टिया  बनाई  गई।  उन  सोख्तायत्यों  के
 जरिये  भी  मतोषजनक  काम  नहीं  सभा  है  ।

 मै  विशेष  तौर  चर  कहना  चाहता  हू  कि

 हमारी  गन्ने  की  उपज  कर्ज  तौर  पर  दुगनी
 बढ़ा  दी  गई  है।  जहा  सो  मन  गन्ना  पैदा  होता

 है,  वहा  कागज  पर  दो  सौ  मन  लिख  दिया
 गया  है  हमारे  यहा  से  रही  ओर  छितौनी

 मैशू  फैक्टरियां  है।  सिं वर ही  के  बारे  में

 लिखा  गया  कि  पचास  मन  गन्ना  फैक्टरी  को

 ब  आर  उदास  मन  गूढ  और  खडसारी

 त्न  गया।  छि तौनी  मे  भी  ऐसा  ही  कुछ

 हुआ  है।  इस  मिर्नवा  मैने  जा  कर  सी०  डी०

 आई०  (केन  डेवलपमेंट  इंस्पेक्टर  )  को  बुला  कर

 पूछा  in  उसने  बताया  पारसाल  तुम्हारा  पचास

 प्रतिशत  गन्ना  गुड  झोर  खड़ सारी  बनने  में

 चला  गया,  जब  कि  न  वहा  कोल्हू  हैं  और  न

 खद सारी  है।  यू०  पी०  में  इस  तरह  से

 करोड़ा  टन  गन्ना  झूठा  लिखा  हुआ  है।

 कुछ  दिन  पहले  मैं  यू०  पी०  गया  था;

 मै  ते  श्री  नारायणदत्त  तिवारी  (गन्ना  मंत्री)

 को  कहा  कि  ये झूठ  कागज़  कहा  ले  जायेंगे।

 इसका  नतीजा  यह  है  कि  गस  की  सब  से  कभ

 उपज  प्राइवेट  फैक्टरियों  के  इलाके  मे  है  ॥
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 श्री  गेंदा  ह]

 सारे  हिन्दुस्तान  में  सब  कम  4  मैं  तो  इसीलिए

 कहूंगा  हूं  कि  हे  भगवान,  हम  को  वही  पहुंचा
 दीजिए  जहा  महाराष्ट्र  है,  मैसूर  है,  श्रान्ध्य  है

 तामिलनाडु  है,  उसी  जगह  थ्  किसान  पहुच
 जाय  |  उनका  नतीजा  क्या  होगा  कि  आज  से

 जो  उपज  इसकी  हुयी  वह  पहले  से  8  गुना  तक

 बढ़ी  हुई  होगी  |  किसान  अपने  गन्ने
 का

 मालिक

 होगा  और  वह  Tiare  ea  की  फैक्ट्रियां

 हम  को  ज्यादा  दाम  दे  रही  होंगी  |  सुर  की

 एक  कोआपरेटिव  फैक्ट्री  की  बैलेंस  शीट  दम  को

 मिली  है  1  वह  देते  हैं,  लेकिन  हम  से  छिपाते

 हैं।  उसका  पिछले  साल  गन्ने  का  दाम  है
 78  रुपये  क्विंटल  दिया  था।  जत  कान

 खोलकर  सन  a  |  मसूर  की  एक  Pawar)

 arated  फिक्रो  है  उसने  8  रुपये

 क्विंटल  गन्ने  का  ताम  द्धि  तो  महाराष्ट्र

 हुआ,  ्रान्ध्  हुआ,  for  ga,  इन  सभो

 जगहों  की  कोग्रापरेटिव  बैक्ट्रिया  हम  से

 कितन।  बेसी  दाम  देती  हैं  ?

 जो  वी  बी.  नायक:  गेंदा सिह  जी,

 390  रुपये  तक  भी  दिया  है  एक  फैक्ट्री  ने

 97l  में ।

 श्री  गेंदा  सिह:  बहुत  बहुत  धन्यवाद  |

 मैं  तो  चाहता  हूँ  कि  आप  इन  कों श्राप-

 रेटिग्न्न  को  राष्ट्रीयकरण  से  अलग  रखिये

 और  इलकों  चलने  दीजिए  |  हा,  जहां  कहीं
 खामी  मालूम  हो  वहां  कुछ  सुझाइए,  वह  ध्षनने

 को  तथा  होंगे  |  यहा  बाइ वेट  मिलों  में  एक
 मिल  मालिक  है,  परन्तु  वहाँ  कोआपरेटिव

 सैक्टर  में  चार  हजार  मिल  मलिक  है,  चार

 हजार  पांच  हजार  किसान  मालिक  हूं
 उसके  |  अगर  चार  हजार  और  मालिक  होंगे
 हम  बनायेंगे  उनकों  तो  वह  चलायेंगे  in  किसान

 के  लिए  सब  से  जरूरी  है  कि  राज  उसको

 पुंजीपति-पूजीपति  में  नहीं  कहता,  अरब  क्‍या

 नाम  इनका  धरें.

 श्री  सूरज  पांडे  (गाजीपुर)  :  धनु  1

 11६  गंदा  [सह  :  जो  ये  कहिए। हमें  अ।

 मे  हमारे  पू  जी  peg fare  हैं,  मैं  कथ्य  लिस्ट
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 नहीं  हूँ  ।  मैं  क$ता  हूँ  कि  यह  कम्यूनिज्म  की
 बात  नहीं  है।  अज  प्रोसेसिंग  का  काम  जो  है
 वह  संसार  के  कई  देशों  में  किसान  खुद  करता

 है,  आस्ट्रेलिया  में  भी  करता  है।.
 (व्यवधान)  a  हम  उस  झगड़े  में  नहीं
 पड़ेंगे।  यह  रिसर्च  का  काम  है,  बढ़े  लिखे
 लोग  बतायेंगे  ।  लेकिन  ये  सन्‌  3  के  बाद  में
 मिल  मालिक  सजग  हो  कर  गांधी  जी  की
 तपस्या  की  जगह  जो  थी  चम्पारन  बौर

 गोरखपुर  का  चो  राजौरी,  उसको  उन्होंने  पकड़
 कर  कहा  कि  अब  हम  एक्सप्लायट  करेंगे,
 शोषण  करेंगे।  इन्होंने  वहां  निजी  क्षेत्र  में

 चीनी  मिल  लगाई  है  और  बेठ  कर  शोबण

 कर  रहे  हैं।  ये  जो  शोषण  कर  रहे  हैं  इनकी
 60  फैक्टरियां  गोरखपुर  और  तिरसूल  डिवीजन

 में  हैं  और  150  या  एसी  ही  कुछ  संख्या  है

 समूची  प्राइवेट  फैक्ट्रियों  की  |  तो  बत  दिए,

 हमारी  दुर्गति  um  देखिए।  1972  के

 पार्लियामेंट  के  चुनाव  के  समय  अब  इंदिरा  जी

 पडरौना  जा  रही  थीं  तो  मुझसे  पूछा  कि

 बताइए  क्या  कहना  है
 ”  मैंने  कहा  कुछ  नहीं

 कहना  ह।  जो  MM  कहती  त्र  रही  हैं  वह

 कहिएगा।  उन्होंने  कहा  नहीं,  कुछ  जताइए  |

 तो  मैंने  कहा  कुछ  गन्ना  वालों  के  लिए  क

 दीजिएगा।  गन्ना  वाले  मर  रहे  हैं।'  ज्ञान  मैं
 याद  दिलाता  चाहता  हूं,  आज  आप  कोई
 वादा  मानिए  ने  मानिए,  आज  जरूरत  इस
 बात  की  है  कि  किसान  को  साथ  छट टी
 दिलाइए  नें,

 एक  मसा नन ोय  सदस्य  :  हत्यारों  से  ।

 श्री  गेंदा  सिह:  ह: ह  जाप  हत्यारा  कहें  था

 जो  चाहे  कहें,  लेकिन  इनसे  छुट्टी  दिलवाइए  ।

 तबे  मैं  आंकड़ों  में  नहीं  पड़गा ।  ग्रांवड़े
 हमको  याद  नहीं  पड़ते  हैं,  लिख  कर  मरूंगा
 तो  भी  काम  नहीं  चलेगा।  भावुकता  की

 बात  नहीं  कहता  हूं,  मैं  आप  से  यह  कहता  ह
 कि  यह  इलाका  जो  है अप  यहीं  से  शुरू  करिए
 मेरठ  से  और  चले  जाइए  मुजफ्फरपुर  तक

 दर भगा  तक,  कितनी  घनी  ग्रा बादी  है  इसकी  ?

 कितनी  जनसंख्या  गन्ना  बोती  है
 ?  हम  छोटे



 265  Motion  re,  Suger  AGRAHAYANA  28.  696  (SAKA)  Industry  Enq  Com  266

 छोड़े  किसान  हैं।  जो  चावला  16  डेंसिटी  श्राफ

 पापुलेशन  है  वही  हमारी  है,  तसी  तरह  से  हम
 बने  हुए  हैं।  डाक्टर  जन  जद  मे  रुक  किताब
 लिखी  थी  “दि  ठटीमिंग  मिलियन्स  साफ  इडिया,'
 में  से  बहुत  दिन  पहले  बरेली  जेलखाने  मे  1: ड
 किताब  पढ़ी  था।  उनमे  इसका  जिंक  उन्होंने
 इसी  तरह  से  किया  थ  गोरखपुर  कौर  तिरसूल
 डिवीजन  का  कि  इनके  आबादी  के  घनत्व  की

 तुलना  चाइना  के  घात  के  साथ  है।  तो
 हम  तो  मर  रहे  हैं।  हमारे  प  से  कोई  फंक्ड़ा
 नहीं  ला  सकी,  कोई  आएगा  नहीं,  डालिए
 कि  यश  तो  ट्िल्दुस्तान  के  जितने  रेस  बड़े  बड़े
 शम  वाल  है,  काई  बाका  नहीं  है  जा  यहा
 पहुचा  नहों।  हम  का  लगता  है  कि  शायद
 हक  टाटा  का  छोड  कर  कोई  बाकी  नहीं  है  v
 और  में  यह  कहता  2  कि  आप  के  यहा  पर  सो
 वह  जे,  पित्ता  है  वह  पचासा  म्राद मियो  को
 जाता  ह  कौर  बहा  अपनी  जय  बुवाता  है  ।
 पित्ती  &  जोग  हमारे  यहा  भा  पहुचा  है,
 बहते  हैं  डे  गंगा  बाबु,  तुम  नशा  वाइ जेशन  या
 नाम  मंत्र  ना।  जब  यह  बढ़ा  जा  ने  तो
 ढेर  ने  कटा  बिखरा  अत्र  हम  से  बा।  +  न
 की  और  जस्त  नहीं  2  ।

 समाप्ति  >होप  तव  आप  ओर
 जार  से  बोलन  लगे  ।

 जोगेंदर  सिह  नहीं  श्रोमनू,  मैं  कहा
 जोर  से  बोला  ?  रहा  बाप  ये  सामने  वात
 कर  रहा  हु  ।  आप  देखे  इत  लोगो  से  हमारे
 गन्ने  की  उपज  जिस  तरह  से  घटो  ?  रिकवरी
 घटा  मिलो  को,  उसको  दूसरा  नहीं  बचा
 इस  लोगो  मे  ।  यात  37  तब  ये  फक्ट्रपा
 पनी हैं  अकूत  दस  उन्होंने  कम  या  है  ।
 इसका  भी  भनन्‍्दाज़ा  श्राप  को  है।  वह
 अन्दाजा  एक  इसी  से  लग  सकता  है  कि
 मोदीनगर  है.  ।  उस  ने  एक  फैक्ट्री  लगाई
 शका  मे  सोनो  को  ओर  उस  से  मोदी  नगर
 राज  मोदोतगर  है  1  उसी  से  रह  बना  ।
 मे  जितने  शूगर  फैक्ट्री  वाले  हैं,  मोदी  नगर  को

 ५  तरफ  ले  सोचिए, एक  श्री  खेवटिया  है

 Report
 गोला गो करण  नाथ  वाले,  लखीमपुर  को
 भीख  मांगने  वाला  इन्होंने  बना  कर  रखा
 है  1  एक  पैसा  काम  उस  ने  उस  जिले
 में  नही  किया  ।  जितनी  फैक्ट्रियां  श्राप  की

 तिरसूल  से  और  यू०  पी०  में  लगी  हैं,  करोडो
 अरबो  रुपया  उन्होंने  कमाया  1  सब  उठा
 कर  के  यहा  से  बम्बई  कलकत्ता  ले  गए  ॥

 एक  मान नोम  स्वस्थ  लखनऊ  ले  गए  t

 श्री  गेंदा  सिह  :  लखनऊ  नही  ।  लखनऊ
 है  एकाध  |

 जा  बैक  हिस्सा  था  आज  आप
 कमीशन  का  ।रिपार्ट  उठा  कर  देखिए,  वह
 कहत  हैं  कि  46  परसेंट  बैकवर्ड  एरिया  में
 है  उस  40  का  चरा ब्रैक-झप प्रथ.  देवरा  न  सब

 यू०  पा०  और  बहार  ह. ज  ।सकल  नतीजा  |  वह
 बैकवर्ड  आज  से  30  प  पहले  ये,  आज  बैकवर्ड

 हैं  जोर  अगर  इत  को  जिन्दा  रखा  गया  ओर
 इन  को  जछ  अगर  होती  रही  तो  इस  इलाके
 को  बैकवर्ड  आगे  भी  रहना  होगा  ।  कभी
 दम  पनप  नहीं  सकते  ।  मैं  तो  ज्यादा  बहस

 नहीं  कर  सकता  ।  राज  मैं  आप  के  पास
 यह  कहने  के  जिए  आया  #  *क  मगर  पट्टी
 दिलवा  सकत॑  हैं  तो  श्राप  इनसे  तो  यू०  पी०
 शरीर  बिहार  को  बाप  ऊप  उठा  देंगे  सू०
 पी०  और  बिहार  क्‍या  पाछे  है  ?  आधिक
 नक्शे  में  तिवारी  जा  ड्राप  यस  सुनिएगा,  ये
 दीद.  पो०  और  क्यारे  क्या  कसे  पीछे  हैं  ?

 क्‍या  बजह  है  ?

 एक  साधनों  सदस्य  इस  लिये  कि  वें
 छल  य*  रहे  हैं  ।

 भरी  गेंदा  सिह  मं  कप  स  निवेदन  करना

 चाहता  हु  कि  प्रयास  मात्रा  जौ  न  जो  लाइन
 पकड़ी  है,  कह  सही  नाइन  है  t  श्री मन,

 मुझ  ताज्जुब  होता  है--  कल  देसाई  साहेब
 दौर  हम  सब्र  लाग  वहा  ठी  ये  प्राइम  मिनिस्टर
 भी  थी।  मैं  कल  (हिम्मत  कर  के  वहा  गया

 था,  उस  मीटिंग  मे  ।  बहा  कोई  आदमी

 ऐसा  नही  था  जो  हमारे  [वक्ष  में  हो,  देसाई
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 जीभी  नही  थे,  सब  हमारे  पक्ष  मे  थे।  लेकिन
 झंकार  बालों  ने  छाप  दिया  कि  लोग  हमारे
 लिका में भी थे में  भी  थे  ।  यह  कया  गजब  हैं,  कोई

 हमारे  विरोध  मे  नही  भा,  फिर  भी  हस  तरह
 से  छापा  गया  (स्थल धान)

 ओअन्,  शुगर  कोई  मामूली  चीज़  नही
 है  +  इस  वक्त  जो  हर  जीनी  मे  धनी  हे
 कौर  इसका  प्रयोग  भाप  सम्भाल  कर  करें।
 मे  आये  साहब  हमारे  गोरखपुर  मे  जज  थे,

 बहुत  अच्छे  विचार  के  झ्रादमी  हैं,  लेकिन
 कब  बूढ़े  हो  गये  हैं,  लड़के  बहुत  हो  गये  है
 दे  बच्चे  कहा  हैं,  मैं  कया  बतलाए  ।  ये  चिश्ती

 सहज  हमारे  वहा  केन-कमिश्नर  ये,  इस  वक्त
 उन  का  जिक्र  करने  को  भी  मन  करता  है--

 उन्होंने  नेशनलाइजेशन  के  हक  मे  मत  दिया---

 ऐसे  मजबूत  ग्रामीण  है।  इसलिये  श्रीमन्‌
 के  निवेदन  कर  रहा  था  वि  ह... 6  समय  शा
 गई  है,  द्ग  रख  तो  को  लीजिये  ये  पुरे
 कारखाने  हो  हमारे।  एक्सपोर्ट  की  जरूरत
 को  पूरा  कर  सकत  हैं  सर  किसान  इन  तमास
 कारखानों  की  जरूरत  को  पूरा  करने  की
 स्थिति  मे  हैं।  जितना  मन्ना  पदा  होगा  बौर
 उस  से  जो  चीनी  बनेगी  उस  से  न  केबल
 देश  को  खिलाइये  बल्कि  दूसरे  देशो  को  भी

 आप  खिला  सकते  ।  ऐसा  युग  पहले  कभी

 नहीं  पाया  था,  यह  द्ग  शायद  पहली  दफा

 हिन्दुस्तान  मे  पाया  है  ।  सन्‌  93  7

 हम  ने  चीनी  बनाना  ह: अ  किया  था  और
 अब  i974  के  ऐसा  युग  आया  है  जब  कि
 उचित  कीमत  पर  चीनी  कप  बाहर  बेच
 सकते  है  t

 श्री मन,  राज  हाउस  एक  दूसरी  तरह  से

 सोचे--मुझे  लकवे  मे  मारा  है,  लेकिन  पंडित
 जी  आप  को  तो  लकवे  ने  कही  मारा  है--

 कुमार  कीजिये,  पंडित  जी  मेरे  नजदीक  के  हैं
 डीसी  हैं,  इसलिये  मे  ऐसा  कह  देता  हूं

 भी  जनेश्वर  लिस  (इलाहाबाद)
 लेकिन  यहां  तो  सरकार  को  भी  सकता  मार
 गया

 Indusivy  किये,  Com.
 Report  iad

 a  सतपाल  कपूर  (वशटिय्ाला)  :  कोई
 नही  मारा  है,  तुम्हारे  दिमाग  को  लकवा  मारे
 गया  है  ।

 भी  जनेश्यत्ष  लिए  :  हा,  शिकार  के
 दिमाग  को  लिया  मार  बया  है  ।

 भरी  मेदा  सिह  :  धाप  जरा  हमारी  बरस
 सन  लीजिये  ।

 ड्राप  नई  फैक्ट्री  न  बनाइये
 इन्ही  को  थोडा  ठीक  कर  के  अचाइये---
 राज  जो  हर  पैदा  होता  है,  उस  से  रली
 बनाई  जा  सकती  है

 शो  साजु  पाउडर  इस  जगत  बोनी
 मिले  चल  रही  हैं,  इसी  बबल  उन  को  ले
 लीजिये  |

 ओ  चंदा  लिए).  हा,  इन  मिलो  को  कौर
 ले  लीजिए--बहुत  अच्छी  बात  शाप  न  नाद
 दिलाई  ।  जितना  देश  करेगे  उतना  और

 ज्यादा  नुकसान  होग।  ।  पहले  ही  पीतल  का

 सत्र  सामान  वे  निकाल  कर  लें  गये  ।  अब

 श्राप  शुगर  वालो  से  कोई  मेल  मत  कीजिये
 ये  लोग  ऐसे  हैं  जिन  को  कोई  मोका  नहीं
 दिया  जाना  चाहिये  ।  श्राप  जरा  बताना
 झा  की  रिपोर्ट  को  पढ़िये--ये  लोग  देश  के

 साथ  कभी  नही  रहे  ।  ये  बहुत  उम्दा  लोग

 थ,  इन  में  से काड़ी  लोग  उम्दा  रहे  है,  लेकिन

 दाज  ऐसे  हो  गये  हैं  कि  इन  को  फैशन  बाहर
 निकाल  देना  चाहिये  कौर  याद  सरकार  ने

 इन  को  बाहर  निकाल  दिया  तो  मै  श्राप  को

 बता  देना  चाहता  हु  कि  एक  तई  दुनिया  दिखाई

 देगी  ।  जब  एक  बार  निजी  मालिक  खत्म

 होगे  और  सरकार  व  को आपरेटिंग  दोनो

 मिल  कर  काम  करेंगे  तो  सचमुच  में  एक  दूसरी

 दुनिया  बन  जायगी  a  कौझआपरेटिध्ज  में  भी

 राज  जहां  जहा  कमी  देखते  हैं,  वे  किए!
 भी  दूर  हो  जायगी  ।  जाप  की  जो  सरकारी

 मशीनरी  है,  बह  भी  कई  बार  गड़बड़  करती

 है  ।  लेकिन  मैं  आप  से  निवेदन  करक
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 आता  हूं  कि  श्राप  मुल्क  पर  भरोसा  कीजिये,
 यह  में  इतनी  वृद्धि  हैँ,  गर्ल  के  मामले  मे

 लोग  चतुर  हैं,  सानी  बनाने  मे  चतुर  है,  गुड
 बनाने  मे  चतुर  है,  खांडसारी  बनाने  मे

 तुर  हैं,  वें  इन  सब  चीजो  को  बना  सर

 स्वावलम्बी  हो  जायेंगे,  न  केवल  अ्रपनी

 आवश्यकता  को  पूरा  करेगे  बल्कि  दूसरे  देशो

 को  भी  इतनी  मदद  करेंगे  कि  #म  भले  झ्रादमी

 गिने  जायगे  ।  धन  के  मामले  में  कभी  श्राप

 इस  से  काफी  सम्पत्ति  इटली  कर  सकते  है  ।

 कब  मुसावी  की  बात  को  लीजिए---

 इन्दिरा  जी  को  थोडी  चिन्ता  होती  है  कि  कैसे

 करेंगे  ।  मैं  कहता  ह---ड्राप  जरा  हिसाब

 जोड़िए,  मैं  हिसाब  ज्यादा  नहीं  जानता--

 आप  को  कोई  खास  देना  नहीं  पढेंगे।  क्या

 आप  ने  इन  की  बलेसशीट्स  को  देखा  है  ?

 करोड़ों  रुपया  ये  लोग  चीनी  बचने  का  कमीशन

 लेते  हैं---कम  से  कम  यह  कमीशन  तो  बचेगा

 जो  चीनी  लें  वह  कुछ  कमीशन  ले  सकता  है,

 केविन  जो  चीनी  बचता  है  उस  का  किस  बाल

 की  कमीशन  ?  मैं  फिर  आप  थे  निवेदन

 कंडला--जरा  इसकी  बैलेससीट  को  देखिए---

 इक्ूटन्िीदज  जिए  --डोनेशन_  मिलने-

 नियम  और  न  जाने  क्या  क्‍या  खर्चा  डालते  है,
 करोड़ो  रुपया  इस  तरह  मे  प्रति  ब्य  निशाल  लेते

 है।  शुरू  से  इसी  तरह  से  खाया  है  झोर  राज

 कब  रख  रहे  हैं।  अब  साप  इस  का  बन्द  की  जिए

 बनें  लोगों  ने  बहुत  खा  लिया  ,  इतना  खा  लिया

 है  दिन  मैं  फिर  उस  को  दोहराना  नही  चाहता---

 मोदी मगर  में  छोटी  सो  फैक्टरी  शुरु  हुई  शौर

 आज़  करोड़पति  हो  गए  ।  जो  एक  आदमी

 नहीं  झामा  था  थोड़ा  सा  रुपया  लेकर

 बह  राज  करोड़पति  है।  बड़े  भले  आदमी

 हैं,  मुझे  उनसे  कोई  शिकायत  नहीं  है,  हम
 सिर्फ  यह  चाहते  है  कि  वह  शुगर  को  छोड

 दे  1  वह  काश्तकार  का  काम  है  t  चलती

 मिल  मालिक  हमारे  गुड़,  कोल्हू  भोर  खड़ सारी

 पर  हमला  कर  दिया,  इन  की  वजह  से  हमारी
 सरकार  बदनाम  होती  है।  गुड़  और  खंड्सारी

 सम  हमारे  लाखों  लोगों  को  रोजगार  मिलता  है  ।

 गुड  और  खड़ सारी  गानों  में  लोग  बनाते  हैं  तो

 लाखों  आदमी  काम  पाते  हैं।  कम  रिकवरी

 उस  की  आती  है  तो  मिल  मालिक  बडे  खर-

 बाहु  बनते  हैं  और  सरकार  से  कहते  हैं  t

 wit  उन  को  हा  में  हा  कुछ  सरकारी  भ्रमणकारी

 भी  मिलाते  हैं  कि  इन  की  रिकवरी  बहुत  कम

 है।  अगर  रिकवरी  कम  होगी  तो  पाव  लाख

 व्य  कारखाना  है।  कम  न  हो  तो  क्या  हो।
 मो लि सेज  का  जया  करते  हैं,  बास  का  क्या  करते

 है,  प्रगट  मत  का  क्‍या  करते  है  ?  और  भी  कई चीजे

 है  जिस  का  इस्तमा।ल  करते  हो  घोर  पैसा  बनाते

 ह्  दिल्‍ली  में  मौत  ज  का  वार खाता  बना  रखा

 था  कई  साल  हुए  जाच  हुईं।  उप  का  “अंग

 हुआ  कुछ  पता  नहीं  ।  मो ले सज,  बनाम

 शरीर  प्रैस  मड  एसी  चीज़े  हैं  जा  धन  दे  सकता

 हैं।  कारखाने  नो  पहले  जनता  के  हाथ  मे

 आने  दीजिए  ।

 श्रान्त  में  मेरा  निवेदन  है  कि  यह  मनुष्य

 के  जीवन  का  सवाल  है।  मानव  जीवन  पर

 थोरी  दया  कीजिए  और  इस  गरीब  जनसमूह
 बाय  को  इन  द्वन्द  झादिमियों  से  जो  होगी

 मिल  मालिक हैं,  इन  के  हाथ  से  डडा  कर  जनता
 के  हाथ  में  दे  दोजिया  ।
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 ह.  |  बंदाजते  :  दया  का  सवाल  नही

 है  बल्कि  जव  है  q

 की  मेंदा  सिह:  मुझ  वो  लव  वा  लगा

 हुआ  है  इसलिए  मै  दया  हा  ।हता  हू  ।  मैं

 मरते  वक्‍त  कुछ  जी  जाएगा  झगर  प्राय  ने

 शुगर  को  नेशनेदाइज  कर  दिया  ।  मास नीम

 दावते  जी  को  नमस्कार  बाहू गा  और  बाहु गा

 कि  ह... ज  से  कम  कोआपरेटिव  को  अभी  छोड

 दो  और  निजी  मिलो  को  नेशन ला इज  करो  t

 इस  को  अगर  नेशनेल/इज  क्या  तो  करोड़ो

 आदमियों  को  एक  मर्तबा  स्वराज्य  मिल

 जायगा।  और  मैं  कहता  हू  ha  पुरानी  फैकिद्रयं।

 को  आज  बैठा  वर  बहीं  fr  तुम  पैदा  करो

 लेकिन  वाहे  मे  लिए  ददा  बारों *  लूटते  के

 लिए  नहीं,  बल्कि'  जनता  की  मेवा  के  लिए

 उपभोक्ता  की  सवा  बरतनी  है।  हम  को  रब

 में  पहले  चीनी  खान  बाल  का  सामन  रखना

 है केग  ग्रोवर  जब  वर  गधे  की  पैदावार

 नही  बढते  तब  नब  दश  नहीं  बदगा  भारत  में

 जितनी  ध्रुव  मैंने  दुआ  जाता  है  उसकी

 आधी  ममी  उत्तर  प्रदेश  मेरे।  73  लाख

 दीवार  (लगभग)  मे  गन्ना  बहा  पैदा  हॉप  है

 और  आगरा  सारा  देश  पेश  "रा  है।  यु७

 पी०  वह  हो  संता  है  जा  हम  ्  मह।  राष्ट्र

 है,  मैसूर  है,  बार  है।  यह  लाग  बढ़े

 परिश्रम  है  आन्ड्  वाले  ,  भद्धाराष्च्र  वले।

 राज  को ग्रा पए  वाले  हमारी  बात  बम  सुले

 हैं।  हम  का  समझते  है  के  यह  कॉप्ापल

 को  भी  नेशनलाइज  करना  चाहत  है  ।  मैंने

 माननीय  सूबे  नारायण भौर  माननीय  राम

 गोपाल  रेड्ड  को  फोन  किया  तो  यह  समझते
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 हैं  कि  सेशतेलाइज'  करने  की  बात  करेगा  ।

 अरे  भाई  मैं  पागल  हैं?  कोआपरेटिव  को  तो
 मैं पौर  मजबूत  वरना  चाहता  हू  ।  होते

 कोआपरेटिवाइजु शव  होगा  ?  ही  नहीं  सकता
 जब  तब'  सरकार  निजी  मिलों  को  सेन  ले।

 जब  सरकार  ले  लेगी  फिर  उस  के  बाद को  दाप-

 रेटिवाइजेशन  हो  सकता  है।  दूसरी  दुनिया

 हो  जायगी।  इसलिए  मै  ने  निवेदन  किया  है,
 और  भूखी  में  फिर  भाप  से  बाहु नो  चाहता

 है  कि'  यह  काम  मानवीय  जगजीवन  बाद  के

 हाथ  से,  श्राप  के  हाथ  से  होते  वाला  है

 और  प्रधान  मत्ती  ने  जब  हम  को  पार्लियामेट

 में  लाने  की  बात  की,  हम  तो  नही  ्  रहे  ये

 क्योकि  मैं  तो  छोटा  प्राप्ति  ही  बने  रहना

 चाहता  था,  लेनी  जब  मुझे  यहा  बुलाए  सवा

 तो  जति  वक्‍त  मैंने  कहा  कि  गन्ना  बाला  का

 याद  रखना  t  ate  फिर  याद  दिनों  चाहता

 हु  कि  यू०प।०  में  तो  ब  कारखाने  है

 हरियाणा,  पंजाब  बौर  जगह  था  जहां  जता

 चीनी  मिले  है,  उद  सेव  11४  #  जाग  दौरान

 प्रखर  अप बद  लोगा  के  हो  व  से  चाता  उठो।

 सिर्फ़  ले  लीजिए  बार  मनन  हाथ  में  ले  कर

 सलनइए ।  ca  ब्य  होता  झर  4  काई  शट

 चाज  गडबड  होव  आर  फिर  देव  1!  अ

 कि  चबाना  क्‍या  दुनिया  बा  देता  हैं।  हमारा

 विश्वास  है  कि  एक  नई  दुनिया  बहू।  बत  जा शवों।

 SuRL  0  K.  PANDA  (Bhanje
 nagar):  Mr,  Chairman,  Sir,  I  wouk
 idke  to  read  out  the  recommendatio:
 made  by  those  9  members  of  =

 th:

 Bhargava  Commission  wherein  thes

 have  slated  that  they  propose  the  no

 tronalisgtion  of  private  sector  sual
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 industry  and  the  nationalisation  of
 marketing  of  sugar  irrespective  of  the
 sector  which  produces  at  and  that  this
 problem  will  ve  resolved  only  in  the
 manner  in  which  they  have  statcd,

 At  the  end.  they  have  suid.
 “The  demand  for  nationalisation

 is  motivated  by  the  beef  that  it
 iS  a  means  to  achieve  the  objectives
 which  have  been  set  earlier  for  the
 sugar  industry.  The  sugar  industry
 28  a  focal  point  of  socw-econnmic
 growth  of  the  rural  sector  The
 private  sugar  industry  has  not  kept
 these  objectives  in  view  It  i=  too
 much  to  expect  it  to  do  so.  ”

 As  the  tume  at  my  disposal  ry  lim-
 ted,  I  wall  not  quote  everything  But
 it  goes  without  saying  that  it  ४  not
 merely  for  nattonalisation'’s  sake  that
 we  have  been  demanding  natronalisa-
 tion  for  all  these  years  Since  1934,
 ४६  is  the  sugar  industry  workers  who
 have  fought  and  who  have  rather  um-
 tiated  the  struggle  for  nationalisation
 of  sugar  industry  After  the  7933
 Simla  Conference  of  the  Cane  Gro-
 wers,  37  1970,  at  Miray,  almost  al!  the
 parties  except  those  dichard  reactio-
 naries,  in  unequivocal  terms,  declared
 that  nationalisation  of  sugar  industry
 is  the  only  wav  ६0  achieve  the  social
 objective

 Then,  In  November,  1973,  here  in
 Delhi,  in  the  Vithalbha:  Patel  House,
 more  than  47  Members  of  Parhament
 belonging  to  Congress  Party,  the
 Communist  Purty  and  other  progres-
 sives  had  participated  and  demanded
 for  immediate  nationahsation  of  sugar
 industry.

 Now,  the  Bhargava  Commission  Re-
 port  has  come  to  light  and  we  are
 discussing  it.  What  is  the  difference
 between  the  two  views  which  have
 been  expressed  here?

 One  says:  ‘Allow  the  sugar  barons
 to  reduce  their  sugar  mills  to  the
 point  of  junk  and  then  take  over’.
 There  we  have  found  by  experience—
 not  only  theoretically  but  by  ex-
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 perience-—that  the  rehabilitation  er
 repair  or  modernisation  charges  have
 become  very  high,  Therefore,  before
 the  remaining  sugar  mills  could  be-
 come  ‘tck,  they  should  be  taken  over,

 In  1974,  in  Aska,  in  Orissa,  there
 was  an  All  india  Cane-growers’  Con-
 ference  where  also  we  demanded
 nationalisation  of  the  sugar  industry.
 In  Vithalbha:  Patel  House  on  है...
 November,  62  MPs  participated  im
 that  conference  and  all  of  them  de-
 manded  nationalisation  of  the  sugar
 industry;  they  have  also  asked  for  re-
 munerative  price  to  be  given  to  the
 cane-growers,  Finally,  we  submitted
 a  memorandum,  signed  by  259  Merm-
 bers  of  this  House.  Therefore,  we  do
 not  lack  in  a  national  consensus,  we
 do  not  need  the  public  opinion  new
 to  be  mobilised.  Already  we  have
 reached  the  national  consensus  for
 nationalisation  of  sugar  industry.
 Therefore,  who  are  the  forces  who  are
 going  to  prevent  the  Government,  un-
 less  Government  chooses  to  succumb
 to  the  vested  interests’  pressures?  We
 have  tried  many  methods  of  adhocism,
 we  have  tried  the  policies  of  adho-
 cism.  Sometimes  we  raise  the  price
 This  time  the  Government  have  in-
 creased  the  price  very  miserly.  And
 see  the  benefits  that  you  have  already
 Given  to  the  sugar  magnates.  And  m
 spite  of  that,  they  have  been  cheating
 us  in  all  the  ways;  they  have  been
 cheating  by  reducing  the  weight,  they
 have  been  cheating  by  manipulating
 the  recovery  figures;  they  have  been
 cheating  by  accumulating  large
 arrears  of  cafe  price  which  they  did
 not  pay  even  after  six  months  or  eight
 months  or  even  ten  months.  Regard-
 ing  repairs  and  rehabilitation,  not  %
 speak  of  development  rebate,  they
 have  not  ploughed  back  even  thr
 depreciation  money  which  was  allow.
 ed  to  them  in  the  past—ten  per  cent
 Now  after  the  adoption  of  the  Diree
 Taxes  (Amendment)  Bill  by  Parite
 ment  these  sugar  magnates  are  en
 titled  to  ret  25  ner  cant  depreciation
 In  the  sagt  when  it  was  ten  per  cen
 not  a  single  pre  was  ploughed  teu
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 for  modernisation  of  their  factory.
 Now  how  can  we  expect  them  to
 iough  back  for  modernisation  when
 it  js  25  per  cent  depreciation?  It  is
 owt  of  question.

 As  for  their  profits,  they  are  having
 super  profits.  Mr.  Maurya,  when  he
 was  the  Agriculture  Minister,  dec-
 Jared  at  Bombay  the  profits  that  they
 ave  made,  taking  advantage  of  the
 39  per  cent  open  market  sale  of
 sugar.  They  have  looted  the  people
 so  much.  Therefore,  all  these  years.
 it  has  been  found  that  nothing  could
 repair  them  nothing  could  bring  them
 ta  such  a  position  as  to  maintain  har-
 mony  with  the  cane-growers  or  with
 the  workers  or  with  the  consumers.

 This  year  the  Government  has
 amnounced  the  price  of  sugarcane  at
 Rs.  850  per  quintal;  they  have
 allowed  a  miserly  increase  of  50
 paise  per  quintal,  whereas  the  cost
 of  production  has  gone  up  by  almost
 a  hundred  per  cent,  by  more  than
 Rs.  5  or  6  per  quintal.  It  has  been
 stated  in  the  Report  and  also  under
 the  Cane  Contro]  Order,  it  has  been
 categorically  mentioned,  that  the
 statutory  minimum  cane  price  should
 he  so  fixed  that  it  fully  covers  the
 east  of  cultivation  in  the  major
 cane-growing  regions.  The  Commis.
 sion  has  further  said  that,  for  pur-
 poses  of  fixing  the  cane  price,  data
 on  cost  of  cane  cultivation  and  re-
 turn  from  sugarcane  and  all  other
 alternative  crops  should  be  collected
 and  kept  uptodate.

 This  has  not  at  all  been  followed
 and,  this  is  not  only  the  recommen-
 dation  but  a  statutory  compulsion
 under  the  Cane  Control  Order.
 Several  times  I  have  put  questions,
 but  the  answer  was  evasive.  T
 asked:  in  how  many  _  States
 it  was  implementeqd  and  whether
 they  have  ever  worked  out  as  to
 what  is  the  actual  cost  of  production
 of  cane  per  acre.  I  think  it  has  never
 been  dome.  In  ‘1978-74,  what  was
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 the  argument?  The  hon,  Minister,
 Shri  Shinde  and  even  the  Prime
 Minister  said  that  the  prices  of
 other  essential  commodities  might
 go  up.  But  when  40  per  cent  rise  &
 already  there  as  for  wheat  and  other
 essential  commodities  and  foodstuffs,
 then  what  is  the  point  in  not  in-
 creasing  the  price  of  cane?  There-
 fore,  I  demand  a_  remunerative
 price  for  sugar  cane.  So  as  far  as
 the  principle  is  concerned,  it  has
 already  been  enunciated  and  already.
 there  is  a  statutory  provision  unde:
 the  Cane  Control  Order.  Therefore,
 that  has  to  be  strictly  adhered  to
 Hereafter,  no  departure  from  tha‘
 should  be  allowed.

 Now,  with  regard  to  nationalisa-
 tion,  why  I  have  spoken  all  these
 things  35  that  under  such  circumstan-
 ces  never  will  we  get  any  type  of
 sympathetic  attitude  from  the  sugar
 barons  as  far  as  the  cane-growers
 are  concerned  Here,  it  ig  an  agro-
 based  industry  and  unlike  the  tex-
 tile  or  any  other  industry,  here  the
 main  point  is:  how  best  the  relations
 can  be  maintained  between  the
 cane-growers  and  the  mills  because
 without  the  cane,  the  question  of
 production  of  sugar  is  unthinkable
 Therefore,  the  main  point  is  that  it
 ts  totally  dependent  upon  the  quan-
 tty  of  cane.  Now,  the  point  you
 will  ste  is-  how  last  year  in  the  very
 resolution  we  have  stated  that  lesse:
 the  production  of  sugar  cane  the
 Jower  will  be  the  production  of
 sugar  and  the  consequence  will  be
 high  price  of  sugar  and  stil)  higher
 profits  for  the  sugar  barons.  So,  the
 low  prices  that  you  have  already
 announced  for  cane  will  only  help
 the  private  coffers.  It  is  going  to
 help  the  same  sugar  monopoly
 houses.  Therefore,  the  entire  House.
 barring  a  few  to  whom  also  I  would
 like  to  appeal,  should  all  come  for-
 ward  to  fight  against  these  sugar
 barons.  It  is  not  out  of  revenge  but
 it  is  to  solve  this  problem  from  the
 socio-economic  point  of  view.
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 My  third  point  38  about  exports
 Sugar  328  an  earner  of  valuable  for-
 eign  exchange  It  has  already
 achieved  the  distinction  of  being  our
 largest  export  earner  They  have
 mentioned  that  the  world’s  total  re-
 quirement  of  sugar  will  be  94.5  to
 97  milion  tonnes  and  the  United  Na-
 tione  has  suggested  that  the  develop-

 countries  should  adopt  policies
 whieh  would  facilitate  the  develop-
 ment  of  the  sugar  industry  in  such
 countries  to  meet  the  growing  de-
 ymaand  Now,  here  is  the  best  oppor-
 tunity  that  is  given  to  us  m  order
 te  reach  our  Fifth  Plan  targets  of
 @  lakhs  tonnes  Now,  how  are  we
 going  to  look  at  the  problem?  =  The
 only  selution  ४.  nationalisation  of
 the  eugar  industry  and  a  remunera-
 tive  price  to  tHe  cane-growers  ind  a
 remunerative  price  can  never  be
 guaranteed  to  the  cane-growers  unti)
 and  unless  the  nationalisation  pic
 cess  ts  taken  up

 Now,  after  the  25th  Constitutional
 Amendment,  we  were  discussing  only
 on  paper  and  we  spent  days  together
 and  even  upto  2  midnight  we  ane
 cussed  am  this  House  when  we  were
 discussing  the  24th  and  25th  Constitu-
 tional  Amendment  Bills  And  what
 wes  the  thing  that  was  discussed’
 There  is  concentration  of  wealth  m
 the  hands  of  a  few  and,  thercfore
 uf  the  Government  deems  it  fit  to
 take  over  any  private  property  0
 any  industry,  Mw  must  have  that  right
 Here  what  prevent«  us  from  acting?
 In  the  Bombay  session  the  Cong:ess
 itself  has  taken  a  bold  decision
 to  sationalise  the  sugar  indu3tr
 Is  i  only  to  cheat  the  people
 to  get  votes  at  that  time’  Certainly
 not  If  this  is  the  situation  I  wish
 to  point  out  that  times  without
 number  this  subject  has  been  dis-us-
 sed  and  decided  upon  and  I  want  to
 know  what  prevents  this  Government
 from  going  in  for  nationalisation

 Tm  Rajya  Sabha  the  hon  Minister  Mr
 Shgehnawaz  Khan  eaid  that  ‘Govern-
 ment  would  have  to  take  various

 factors  ४७४00  consideration  before  tak-
 ing  a  final  decision  on  the  question
 of  compensation’  What  are  thone
 factors?  Categorcally  it  has  been
 pointed  out  m  both  these  volumes
 At  least  all  the  sections  of  the  Houa
 are  agreed  that  there  should  9४
 involvement  of  sugar  industry  wor
 kers,  sugarcane  growers  and  the
 Government  If  that  छ  done  fror
 the  beginning  that  would  have  been
 better,  first  take  over  and  then  com-
 plete  nationabsation  I  do  not  know
 what  prevents  the  Government  from
 taking  this  right  step  and  the  reasons
 why  this  has  not  been  done  What-
 ever  concrete  proposals  may  be  thare
 must  be  conveyed  to  the  House  fv-
 day  Everytime  we  should  not  waste
 our  time  and  energy  only  in  disou:-
 sing,  discussing  and  discussing  Some
 action  has  to  be  taken

 As  regards  compensation  they  sabe
 there  is  no  finance  They  say  finaa-
 cia]  management  will  be  in  difficulty
 Not  at  all  As  regards  compensatior
 the  payment  of  such  amounts  or  the
 market  value  of  units  acquired  otc
 has  to  be  determmed  at  the  discre-
 tion  of  the  Government  Any  amoust
 you  can  say  |  would  even  go  fur-
 ther  and  say  they  would  not  at  afl
 be  entitled  to  any  amount  because
 they  hive  already  looted  this  indus-
 try  they  have  converted  this  indust  y
 mto  a  junk  Even  on  ther  own
 accoid  they  want  to  say  this  8  4
 sick  mul!  so  that  they  can  get  ad-
 vantage  You  have  taken  8  ०  9
 sugar  mills  in  UP  and  you  have  vad
 Rs  3  crores  It  is  onl.  merely  pur-
 chasing  that  gunk  What  |  demand  »
 thi  On  nationalisation  what  are  the
 other  factor.  which  Government  want
 to  take  into  account?  So  many,  years
 have  been  lost  and  we  have  delayed
 it  so  long  Why,  should  there  be  any
 more  delay  in  this  regard?  When
 LIC  was  not  nationalised  and  whea
 banks  were  nationalised  there  was  re
 commisuon  and  if  the  Government
 has  got  the  necessary  will  they  can
 do  this  in  this  case  also
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 Therefore  I  warn  the  Government

 that  they  should  not  succumb  to
 pressures  of  vested  interests  and
 sugar  barons;  they  should  not  wad-
 en  the  scope  of  reactionary  forces  to
 take  advantage  of  the  situation,  They
 should  see  that  this  problem  is  solv-
 ed  and  I  say  this  with  all  the  em-
 phasis  at  my  command  thdt  at  least
 in  the  coming  session  of  Parliament,
 in  our  budget  session,  Government
 must  come  forward  for  nationalisation
 of  sugar  industry  and  the  cane  price
 should  be  fixed  at  minimum  of  475
 as  the  all  India  cane-growers  seminal
 had  suggested  for  it.  As  far  as  the
 expansion  of  the  sugar  industry  is
 eoncerned  from  international  requ-
 irement  point  ot  view,  in  Orissa  20
 sugar  factories  can  be  started.  Gov-
 emment  could  give  80  acres  of  plot
 that  is  available  there  with  assured
 perennial  water  supply  Therefore
 those  things  should  also  te  taken
 note  of

 SHRI  BHAGWAT  JHA  AZAD
 (Bhagalpur):  Sir,  the  history  of  dev-
 elopment  of  the  Sugar  industry  in
 the  last  50  years  is  a  history  of  mis-
 erable  exploitation  by  the  mull  mag-
 mates  of  the  cane-growers  in  this
 country.  It  is  only  after  undepen-
 dence  that  we  got  some  hope  when
 Government  announced  the  policy  of
 setting  up  factories  in  the  cooperative
 sector.  As  a  result  of  that  in  the
 fast  two  decades  OL  cooperative  fac-
 tories  have  been  set  up  and  I  am
 told  84  are  in  the  process  of  imple-
 mentation.

 Along  with  Mr.  Genda  Singh  =  and
 Mr.  Dandavate  I  stress  that  Govern-
 ment  should  immediately  take  up  the
 question  of  nationalisation  of  olf  the
 ॥54  and  od:  mills  which  are  m  the
 joint-stock  sector.

 Sir,  in  932  protection  was  given
 @  the  sugar  industry  by  the  Gov-
 ernment,  For  what!  It  was  for
 this  smell  industrial  sector  of  this
 vountry  to  explo{t  the  cane-growers.
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 Now,  i0  the  last  40  years  after  grant
 of  protection  what  have  they  done!
 ६  would  not  say  myself,  |  would
 enly  tell  you  what  the  Commission
 has  said.  The  Commission  has  giv-
 en  eighteen  reasons  for:  exploitation,
 which  they  have  done  over  the  last
 fifty  years,  as  a  result  of  Govers-
 ment  protection  mm  932  due  to  which
 there  3s  chronic  shortage  of  sugar  in
 thig  country.  We  know  at  what
 price  we  purchase  sugar  in  the  mar-
 ket.  The  Minister  thinks  that  we
 get  it  at  Rs.  2  per  kg.  whereas  I  bold-
 ly  say  we  do  not  purchase  sugar  #
 less  than  Rs.  5/-  per  kg.  The  किता,
 reason  given  is  there  is  low  recovery.
 Who  4५  responsible  for  low  recovery? Then  they  are  hardly  interested  te
 sugar-cane  development.  There  #
 bad  plant  and  machinery  and  te-
 difference  of  management.  I  am
 supported  by  the  Commission  when
 they  say  they  have  got  no  plan  for
 modernisation  There  is  absolute  ab-
 sence  of  professional  management  and
 non-employment  of  qualified  technical
 personnel  There  4s  diversion  of  funds
 from  sugar  to  other  industries  where
 they  are  gettzng  much  more  fleecing and  bleeding  They  keep  their  capa- city  unutilised  knowing  full  well  that
 it  will  lead  to  rise  in  prices  and  they will  have  more  profit  and  also  make
 the  people  suffer,  The  next  reason
 is  unsuitable  locations  and  technical
 deficiency  in  their  performance.  Then
 they  have  the  most  inefficient  Manage- ment  because  they  are  not  interested
 in  taking  qualified  and  professional
 lv  efficient  people  because  they  do
 nat  want  to  pay  them  more  and  there
 is  no  interest  and  also  lack  of  in-
 volvement  of  cane-growers  and
 workers  The  eightcenth  reason  is’
 Most  unscientific  principle  of  fixing prices.  I  do  not  sav  this.  This  ts
 what  the  Commission  has  said.  These
 are  eighteen  wonderful  developments
 in  the  sugar  industry  since  982  when
 protection  was  given  to  that  industry
 The  Commicsion  has  wholly  condem-
 ned  the  present  proprietors,  that  i

 in  this  country  they  have  developed
 only  draw-backs  to  fleece  the  con-
 sumers  and  the  cane-growers.  Un-
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 fortunately,  Mr.  Chairman,  after
 Saying  all  these  things  what  do  the
 nonourable  five  Members  of  the  Com-
 muggzion  say?  What  cheek  they  have
 to  say  this?  They  say  that  the  in-
 dustry  should  not  be  taken  over.
 This  hon.  Chairman,  Mr.  Bhargava,
 about  whose  family  and  employment
 of  his  sons  in  sugar  factories  will  be
 better  told  by  my  friends  who  know
 about  Uttar  Pradesh,  this  gentlemen,
 Mr.  Vyas,  Mr.  Saxena,  Mr.  Basni  Dhar
 and  then  Mr.  A.  C.  Bose,  the  so-called
 economist,  have  all  said  that  the

 industry  should  not  be  taken  over.

 AN  HON.  MEMBER:  Five  mus-
 neteers.

 SHRI  BHAGWAT  JHA  AZAD:
 There  are  also  good  ones.  But,  they
 are  not  musketeers.  These  five

 musketeers,  after  giving  these
 eighteen  reasons,  after  mentioning
 these  bad  developments  which  have

 fleeced  the  sugar  industry,  have  said
 ‘No,  please  do  not  think  of  nation-
 alisation’.  What  should  you  do?  You
 should  take  over  the  sick  mills.  They
 say  that  the  Government  which  is
 capable  of  taking  over  the  sick  mills
 is  not  capable  of  taking  over  other
 mills,  where  they  are  fleecing  the
 industry  and  where  they  are  having
 huge  profits.  This  is  what  these  five
 learmed  friends,  these  five  cavaliers
 are  asking  us  to  do,  are  advising  us
 to  do.  Mr.  Bhargava  says  ‘Don’t  give
 them  indefinite  promise  of  non-
 nationalisation.’  At  the  same  _  time,
 the  wagon  is  in  two  different  sides.
 They  say  ‘No,  don’t  give  them  the
 promise  of  non-nationalisation.’  What
 type  of  promise  we  _  should  give
 them?  Mr.  Bhargava  says  ‘Give

 them  a  period  of  good  behaviour’.
 During  a  period  of  50  years,  these
 people  have  earned  huge  profits,  they
 have  sold  entire  mills,  they  have  been
 fleecing  the  farmers,  the  cane-growers,
 the  workers  and  the  consumers.  But,
 in  spite  of  this,  Mr.  Bose,  this  great
 economist  tells  us  that  we  should  give
 them  a  period  of  ‘good  behaviour  and
 he  says  that  in  the  meantime,  Mr.
 Shinde  should  evolve  a_  principle
 which  should  guide  the  socio-econo-
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 mic  objectives  of  the  Indian  Constttu-
 tion.

 AN.  HON.  MEMBER:  For  you,  Me.
 Shinde.

 SHRI  BHAGWAT  JHA  AZAD:  Tlis
 is  what  Mr.  A.  C.  Bose  has  said.  But,
 lam  sure  that  Mr.  Shinde  would  aot
 like  to  be  in  his  company,  to  evolve
 a  socio-economic  principle  in  the
 meantime  and  give  them  a  period  of
 good  behaviour.  To  whom,  this
 period  of  good  behaviour  should  be
 given?  To  these  man-eaterg  of  Uttar
 Pradesh  and  Bihar,  to  these  cane-
 growers-eaters  who  are  moving  out  at
 large  in  the  fields  of  Champaran,  in
 the  fields  of  Kumaon  and  Garhwal,
 trying  to  fieece  the  poor  farmers.
 Don’t  give  a  lease  of  life  to  these
 man-eaters  of  UP  and  Champaran  and
 Kumaon.  Nationalise  the  sugar  in-
 dustry  immediately.  I  do  not  thmk
 there  is  much  worth  का  the  argu-
 ments  of  these  five  cavaliers.  There-
 fore,  I  treat  them  with  the  contempt
 that  they  deserve,  and  therefore,  f
 come  to  the  other  five  gentlemen  who
 have  said  about  it.  The  other  tive
 gentlemen  are,  our  hon.  friend  Mr.
 J.  C.  Dikshit,  Mr.  B.  K.  Khoata,
 Mr.  P.  S.  Rajagopal  Naidu,  Mr.  Fag-
 lur  Rahman,  MLC,  Bihar  and  Mr.  R.
 H.  Chishti.  They  have  also  men-
 tioned  about  these  bad  developments
 in  regard  to  exploitation.  But,  they
 have  not  come  to  the  conclusion  that
 we  should  have  national  sugar  au-
 thority  in  the  country.  The  other
 five  musketeers  have  said  that  we
 should  have  a  national  sugar  autho-
 rity.  What  do  you  mean  by  national
 sugar  authority?  This  is  bombastic.
 Neither  national,  nor  sugar,  Nor  au-
 thority.  But,  Sir,  I  must  say  that
 Government  should  give  full  coastd-
 eration  to  what  Mr.  Dikshit,  Mr.
 Khosla,  Mr.  Rajagopal  Naidu,  Mr.
 Chishti  and  Mr.  Fazlur  Ranmaa,
 have  said.  What  did  they  say?
 They  said  that  if  you  believe  that  Gov-
 ernment  is  capable  of  taking  cver  the
 sick  mills.  why  don’t  you  believe  that
 Government  is  also  capable  of  nationa-
 lising  the  56  mills  and  they  say,  be-
 cause  you  have  no  faith  in  nationalisa-
 tion,  because.  vou  have  full  faith  in  pri-



 a  Metion  re.  Sugar

 {Shri  Bhagwat  Jha  Azad}
 yate  industry.  Sir.  just  now,  one
 of  our  friends,  has  said  that  nationa-
 «sation  has  done  harm  tu  the  coun-
 ty.  I  do  not  say  so  even  at  this
 Stege.  I  came  to  the  Parliament  in
 ३०53  and  I  have  been  a  blind  sup-
 ferter  of  nationalisation,  but,  I  am
 also  a  strong  critic  of  its  drawbacks
 as  well.  But,  nationalisation  can-
 3.0t  be  condemned.  Man  _  invented
 aeroplane  and  the  apes  getting  kold
 oi  it  bombarded  Vietnam.  Js  the
 aeroplane  bad  or  the  apes’  bad?
 Nationalisation  is  not  bad.  Sir,
 these  five  friends  have  said  _  that
 tnere  should  be  nationalisation  to
 push  up  production.  Why  do  we
 want  nationalisation?  This  ig  be-
 cause  the  public  sector  in  this  coun-
 try  is  doing  much  better.  They  have
 got  an  industrial  cadre.  a  managerial
 cadre,  in  this  country,  which  is  do-
 ing  much  better  than  the  private  sec-
 tor  wallahs,  these  big  capitalists,
 these  exploiters  and  these  man-
 eaters.  Therefore,  we  say  that  we
 have  got  an  industrial  cadre  in  this
 country  which  has  qualified  person-
 ne.  under  it  and  they  can  run  the
 sxck  mills  and  the  56  joint  stock
 mulls  better  than  these  magnets.  The
 standard  of  efficiency  in  the  nationa-
 lise  sector  can  be  properly  guided
 and  it  can  do  much  better.  Sir,  the
 m0st  important  thing  that  nationali-
 sation  has  got  is  public  confidence.
 By  public  confidence  I  do  not  imean
 the  confidence  of  Modies.  I  mean
 the  confidence  of  the  workers,  who
 xiil  work  in  these  factories,  confi-

 Gence  of  the  cane-growers  who  will
 grew  the  cane,  confidence  of  the  con-
 sumers  who  need  sugar.  This  is  the
 greatest  advantage  of  nationalisation,
 that  you  have  got  to-day  the  confid-
 er.ce  of  the  consumers,  workers  and
 the  cane-growers—a  powerful]  plus
 po:nt  to  start  with  nationalisation.  In
 this  country.  today,  it  is  possible  under
 your  direction,  Mr.  Shinde,  to  deploy
 ir,  the  industry  the  efficient  technical
 staff  in  the  best  way  which  the  pri-
 vate  industry  has  not  done  because
 they  do  not  want  to  pay  as  they
 went  to  have  more  profit  for  their
 pocket.  Therefore.  I  say  five  fri-
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 ends  are  quite  correct  when  they
 say  that  on  any  ground—be  it  indus-
 trial  management  ground,  be  it  the
 confidence  of  the  people  ground,  ke
 it  finance,  there  should  be  nationalisa-
 tion.

 I  would  like  to  quote  an  example—
 today  a  unit  of  2,000  or  2,500  unit
 tonnes  costs  Rs.  5  crores.  These  per-
 sons,  these  looters  are  not  prepared
 to  invest  a  part  of  their  profit.  Who
 will  do  that?  How  can  it  be  pos-
 sible?  Therefore  I  have  establish-
 ed  to-day  in  this  country,  the  only
 alternative  to  this  joint  stock  sec-
 tor  is  nationalisation.  Then  one

 question  remains  to  be  answered—
 i.e..  about  compensation.  Compensa-
 tion  for  what?  Compensation  for  the
 young  ones—compensation  for  a  small
 investment  which  has  already  given
 hundred  tirres  more  profits  to  them—
 the  exploiters.

 I  would  like  to  quote  the  Father  of
 the  Nation  so  that  these  gentlemen
 may  understand  better.  I  would  like
 to  remind  Mr.  Shinde  (please  go  hack
 qa  years)  964  Bhuvaneshwar  Resolu-
 tion.  where  under  our  dearest  the  late
 lamented  leader  Shri  Jawaharlal
 Nehru  the  Resolution  was  passed  to
 take  over  industry  processing  agricul-
 tural  production.  Mr.  Shinde,  if  you
 de  not  remember  1964,  I  remind  you
 of  969  in  the  city  of  Bombay,  in
 Congress  where  you  and  I  were
 pariners  in  the  new  _  Congress,
 after  breaking  with  Congress  and
 driving  out  the  re-actionaries.  we  were
 for  taking  over  the  industry,  Should
 I  remind  you  Mr.  Shinde,  of  what  has
 been  said  by  the  Father  of  the  Nation
 about  compensation,  The  Father’  of
 the  Nation  said  that  you  regare@  your-
 self  as  these  industrialists  regard
 themselves  trustee  of  the  people.  If
 you  do  not  behave  that  way,  peopie
 have  got  the  right  to  take  over  all
 that  they  deserve  to  have.  Then
 they  say  if  they  take  over,  they
 would  not  pay  you  compensation.
 Mahatma  Gandhi  said,  ‘compensation
 is  a  sin’.  What  for  compensation?
 Compensation  to  whom?  To  the  ex-
 ploiters—to  hundreds  of  people’  in
 this  country  who  have  finished  cane-
 growers.
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 I  would  like  to  conclude  by  =  say-
 ivg  that  25th  Amendment  of  _  the
 Constitution  has  empowered  the  Gov-
 esmment  not  to  give  compensation
 acy  the  youngsters.  for  whatever  it
 seaey  be.

 i.  00  hrs,

 In  the  pubiic  interest,  you  can  fix
 e  notional  amount.  Do  not  accuse
 .pe  Supreme  Court  of  coming  in
 your  way.  In  this  matter,  the  Sup-
 yéme  Court  is  much  ahead  of  you
 कर  Government.  The  Supreme  Court
 stall  not  come  in  your  way.  There-
 fore,  there  is  no  case  for  compensa-
 tion  to  the  exploiters.  The  most  im-
 zyertant  thing  to  do  is  to  nationalise
 axa  the  most  appropriate  time  to  do
 ‘dois  today.

 You  know  we  had  a  cane-growers’
 ztnference  in  Orissa.  Shri  Panda  and
 rayself  supportes  the  cane  growers.
 ‘We  had  a  national  seminar  only  the
 timer  day,  on  the  27th  November  in
 which  60  MPs  and  two  Ministers
 varticipated.  We  had  a  memoran-
 dim  signed  by  259  members’  given
 ]  Madam  Prime  Minister  for
 »ationalisation.  What  more  authority
 2  you  want,  Mr.  Shinde,  as  Minister

 «  charge  tor  nationalisation  of  the
 sugar  industry?

 We  in  Bihar  and  UP,  where  more
 than  half  the  units  of  the  industry
 ere  located,  feel  the  pinch.  We  know
 these  exploiters.  these  sugar  mag-
 nates.  They  try  to  control  politics,
 to  exploit  the  people  and  also  to  cor-
 yapt  public  life.  Therefore,  for  the
 people’s  sake,  for  the  consumers,  for
 the  cane  growers.  for  the  workers
 who  participate  in  the  production  of
 this  wealth.  nationalise.  Why  don’t
 mz  502  remember  that  white  sugar  is
 now  selling  at  L  600  per  tone  in  the
 international  markets  as  against  the
 price  of  I  00  prevailing  previously?
 Why  not  earn  more  foreign  exchange?
 We  are  prepared  to  forgo  sugar.  We
 ह 2114  not  eat  it,  Let  us  earn  more
 foreign  exchange.  We  will  promise
 te  stand  by  vou  in  seeing  to  it  that
 yore  sugar  is  produced  for  export

 Report
 to  earn  foreign  exchange,  thereby
 ensuring  that  the  ९४7९  growers  of
 UP,  Bihar  and  elsewhere  get  a  better
 deal  which  they  have  been  demand-
 ing  since  independence.

 SHRI  MURASCLI  MARAN  (Mada-
 ras  South):  At  the  outset,  let  me
 congratulate  Prot.  Dandavate  and
 other  hon.  members’  who  were  ins-
 trumental  in  bringing  about  this  dis-
 cussion  on  the  Bhargava  Commission.
 report  on  the  sugar  industry.  The
 sugar  industry  is  the  focal  point  of
 the  socio-economic  growth  of  rural
 India.  But  it  is  very  unfortunate  that
 the  private  sector  in  the  industry  has
 flouted  all  the  basic  requirements  of
 economic  efficiency  and  other’  ob-
 jectives  of  social  accountability.

 The  private  sector  of  the  industry
 is  fleecing  the  cane  growers,  exploit-
 ing  as  workers,  overcharging  millions
 and  millions  of  consumers  and  cor-
 rupiing  the  entire  political  system  of
 our  nation.  According  to  he  Com-
 mission,  there  are  about  235  sugar
 factories  in  the  country,  among  which
 l4l  are  in  the  private  sector,  84  in
 the  co-operative  sector  and  only  १3५9
 State-owned.  The  joint  stock  sugar
 tactories  are  family  concerns  of  a
 few  tycoons  over  which  there  is  no
 public  control.  The  private  owners
 operate  in  a  buyer’s  market  in  res-
 pect  of  cane  and  in  a  seller’s  market
 in  respect  of  sugar.  For  example,
 in  Merch  1974,  when’  the  Reserve
 Bank  extended  its  credit  squeeze  to
 the  sugar  industry.  the  sugar  barons
 stopped  buying  cane  as  a  .protest  ever
 at  a  price  lower  than  the  _  support
 price.  Because  of  that,  in  April  68
 mills  closeq  on  the  ground  that  there
 was  shortage  of  cane.  But  we  know
 that  the  cane  fields  got  dried  up.
 They  are  dictating  terms  to  the
 growers  and  to  consumers  in  regard
 to  the  retail  price.  Many  of  the  units
 are  economically  unviable.  In  your
 State  of  Bihar.  there  are  30  sugar
 factories  of  which  7  are  sick.  4  have
 been  already  closed  and  i9  are  strug-
 gling  under  the  spoll  of  stagnation.
 According  to  the  Bhargava  Commis-
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 sion  Report,  ‘nearly  two-thirds  of  the
 private  sector  sugar  industry  was
 sick  on  one  count  or  more  and  more
 than  one  third  on  almost  all  counts’.
 these  private  operators  simply  rob
 the  factories.  They  operate  with  the
 profit  motive  in  complete  disregard
 of  their  obligations  to  the  cane  gro-
 wers,  workers  and  consumers.  Mana-
 gerial  ability  is  almost  nil.  Acord-

 _ing  to  this  Report  in  some  Companies
 the  Directors  advanced  huge  loans
 unto  themselves  at  a  lower  rate  of
 interest  whereas  Company  had_  bor-
 rowed  from  the  Banks  at  a  much
 higher  rate  of  interest.  In  one  case
 according  to  the  Report  the  Direc-
 tors  of  a  Company  had  appropriated
 40  lakhs  of  rupees  and  they  have  no
 assets  or  properties  so  that  this
 money  could  be_-  recovered.  The
 sugar  barons  are  looting  this  coun-
 try  and  exploiting  the  consumers  and
 the  growers.

 I  very  much  doubt  the  motive  of
 the  Government  in  appointing  the
 Bhargava  Commission.  Generally
 when  a  Commission  is  appointed  its
 membership  is  always  in  odd  num-
 bers.  Even  the  courts’  constitute
 benches  consisting  of  three  or  five
 or  seven  judges.  In  the  famous

 “Fundamental  Eights  case  we  all
 know  that  the  Supreme  Court  was

 ‘evenly  divided  and  when  the  _  one
 remaining  judge  took  a_  different
 position  his  position  had  to

 be  the  law.  Here  the  Committee
 was  appointed  with  ten  members.
 It  should  have  been  9  or  tt.  |  do
 not  know  why  the  Committee  was
 appointed  with  l0  members.  As
 ultimately  nationalisation  was  _  the
 only  remedy.  they  perhaps  wanted
 to  confuse  the  public  and  themselves
 and  that  is  why  they  constituted  a
 Committee  of  0  Members.

 The  hon.  speaker  who  preceded  me
 said  that  the  Committee  was  divided
 evenly.  One  group  headed  _  by
 Mr.  Bhargava  wanted,  as  Prof.  Dan-
 davate  says,  hospitalisation.  They
 wanted  nationalisation  of  only  the
 sick  mills  The  other  group  headed
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 by  Shri  Dixit  and  others  wanted
 nationalisation  of  the  entire  Private
 Sector  in  Sugar  Industry  other  than
 Cooperatives.  I  beg  to  differ  from
 Prof.  Dandavate  who  =  said  that
 Cooperative  Sector  should  also  be
 nationalised.  I  do  not  hold  _  brief
 tor  the  Cooperative.  I  do  not  say
 that  all  is  well  there.  But  in  some
 parts  of  the  countr;  they  are  doing
 well.  Wherever  the  human  factor  is
 involved,  things  like  nepotsm  etc.
 are  likely  to  raise  their  heads  but  if
 you  say  that  the  Cooperative  Sector
 is  bad  and  then  the  enemies  of  the
 Pupblic  Sector  would  say:  look  at
 some  of  the  sicks  gianis  and  white
 elephant  in  the  Public  Sector:  look
 at  the  evils  of  nationalisation.  do  not
 nationalise.  [  do  not  want  to  give
 room  for  that.  I  agree  with  the
 Dixit  group  people  that  barring
 cooperatives  the  others  should’  be
 nationalised.

 There  is  another  good  recommen-
 dation  of  the  same  _  five  Members;
 the  marketing  of  sugar  up  to  the
 level  of  wholesale  trade  should  be
 completely  nationalised.  Unless  you
 do  so,  nothing  good  would  come
 about.  In  this  context  I  shouid  say
 that  we  have  free  clistribution  and
 also  levy  sugar.  We  issue  cards  to
 all  the  people  in  the  village  for  gett-
 ing  sugar.  We  all  know  that  most
 of  the  people  are  not  accustomed  to
 take  sugar  but  in  a  democracy  we
 cannot  discriminate  and  so  we  issue
 cards  to  even  those  who  do  not  take
 sugar,

 What  happens?  The  hoteliers  and
 tea-shop  keepers  go  and_  collect
 these  cards  and  draw  the  sugar  and
 thus  corrupt  the  common  man.  the
 proper  sections  of  the  people.  At  the
 same  time,  if  you  ask  the  very  same
 hoteliers  to  buy  sugar  at  the  levy
 price  from  the  _  shop-keeper  direct.
 they  will  not  buy  it.  The  reason  is
 that  if  they  buy  so  much  of  sugar
 from  the  shops,  the  sales  tax  officer
 will  check  these  accounts  and  ask
 them  to  pay  so  much  of  sales  tax  7४
 calculating  the  number  of  cups  of
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 tea  or  coffee  they  would  have  made
 out  of  that  sugar.  So,  while  they
 want  to  get  sugar  at  the  levy  price,
 they  do  not  want  to  purchase  it  dir-
 eetly  because  it  will  mean  payment
 ef  sales  tax.  In  this  way  they  cheat
 the  Stafe  Government  of  sales  tax
 and  the  Central  Government  of  the
 income-tax.  This  can  be  checked
 only  if  you  nationalise  the  trade
 system  at  the  wholesale  level.

 Coming  to  the  other  recommenda-
 tions  of  Bhargava  group,  they  have
 suggested  the  need  for  hospitalisa-
 tion  of  the  sick  units  But  they  have
 also  suggested  the  restructuring  of
 private  sector,  conversion  of  the
 partnership  and  private  hmited  com-
 panies  into  public  limited  companies.
 If  you  are  not  for  nationalisation,
 according  to  the  committee  this  is
 the  second  best  solution  What  has
 been  done  to  implement  this  re-
 commendation  during  the  past  three
 years?  We  do  not  think  they  have
 taken  any  action.

 A  feeling  is  growing  m  New  Delhi
 that  only  the  Union  Government  can
 nationalise  the  sugar  industry  There
 as  a  feeling  here  that  the  State  Gov-
 ernments  are  incompetent  to  nation-
 alse  In  Kerela,  for  example,  the
 Government  headed  by  Mr  Achutha
 Menon,  where  the  ruling  party  35
 also  a  partnei,  passed  a  Bull  to
 nationalise  the  ownership  of  planta-
 thons.  Though  years  have  passed,
 they  are  keeping  it  in  cold  storage  in
 the  Centre.  Similarly,  the  Tamiulnidu
 Government  wanted  to  nationalise
 the  Madras  Alummmum  Company,
 which  3s  consuming  a  lot  of  electm-
 city  at  concesssonal  rate.  Three  years
 have  passed  but  we  have  not  received
 any  reply  from  the  Union  Govern-
 ment.  This  gives  the  impression
 that  only  the  Union  Government  can
 nationslise  industries  and  the  State
 Governments  cannot  touch  it.  I  agree
 that  the  Union  Government  is  all
 powerful  because  it  has  got  at  its
 disposal  the  army,  the  navy  and  the
 ate  force.  But  the  constitutional
 3004  LS—20

 position  is  that  the  State  Govern-
 ments  also  could  nationalise.  They
 May  not  be  all  powerful  like  the
 Centre;  but  they  are  equal  to  Centre
 in  status  Article  42  says:

 “In  this  Part,  unless  the  context
 otherwise  requires,  ‘the  State’  in-
 cludes  the  Government  and  Par-
 laament  of  India  and  the  Govern-
 ment  and  the  Legislature  of  each
 of  the  States  and  all  local  or  other
 authorities  within  the  territory  of
 India  or  under  the  control  of  the
 Government  of  India.”

 This  Con\mittee  has  suggested  that
 for  the  export  of  sugar  public  sector
 umits  should  be  started  in  Gujarat,
 Maharashtra,  Tamil  Nadu  and  Andhra.
 The  Tamil  Nadu  Government  have
 decided  to  set  up  8  sugar  mulls  in  the
 public  sector  They  have  obtamed
 the  sanction  of  the  Planning  Com-
 mission  also  They  have  formed  a
 corporation  calied  Tamil  Nadu  Sugar
 Corporation  for  this  purpose.  Even
 though  an  application  has  been  sent
 for  an  industrial  licence,  the  screen-
 ing  committee  has  not  met  for  the
 past  six  months  The  export  of  sugar
 can  earn  dollar  and  foreign  exchange
 Yet,  no  action  has  been  taken  ३2  this
 matter  So,  I  would  urge  upon  the
 hon  ‘Mamster  to  convene  the  Sereen-
 ing  Committee  early  to  give  liceuce
 so  that  we  can  have  a  few  more  70773
 m  the  public  sector

 The  Committee  has  also  suggested
 that  a  sugar  technological  institute
 should  be  set  up  in  the  south  more  or
 less  on  the  same  lines  as  that  of  the
 Kanpur  Institute  It  also  suggested
 that  the  Sugarcane  Breeding  Institute
 at  Coimbator  should  be  enlarged  end
 strengthened

 This  cry  of  nationalisation  is  not
 something  new.  As  Shri  Azag  has
 pointed  out,  this  demand  came  as
 back  as  969  when  the  Congress
 Session  in  Bombay  passed  a  resolu-
 tion  for  nationaliumng  the  sugar  m-
 dustry  n  U.P  Then,  why  should  we
 hesitate?  The  other  day  we  saw  in
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 the  papers  that  more  than  260  of  the
 progressive-minded  Congress  mem-
 bers  have  requested  the  Prime  Minis-
 ter  to  nationalise  the  sugar  industry

 SHRI  BHAGWAT  JHA  AZAD
 From  the  other  mde  also

 SHRI  MURASOLI  MARAN  We  are
 ready  to  support  you

 You  have  got  a  massive  mandate
 What  makes  you  to  hesitate?  Why
 this  delay?  So,  I  would  request  the
 hon  Mhinister  to  come  out  with  a
 categorical  statement  If  you  do  not
 want  nationalisation,  what  pty  m  your
 mind?  What  prevents  you?  Why  are
 you  neither  here  nor  there?  I  want  a
 categorical  answer  from  the  hon

 iT

 sit  Sto  amo  feared  (गोपालगंज)
 सभापति  महोदय,  जिन  क्षेत्रो  में शुगर  फौँकट्रीज
 अधिक  हो  वहाँ  के  लोगो  को  भो  बोलने  का
 मौका  दीजिए  क्‍यों  कि  वह  लोग  जानते  है
 कि  क्या  क्‍या  तकलीफें  है  ।

 सजा पति  महोदय  होना  तो  यही  चाहिए  t

 को  सतपाल  कपूर  (पटियाला)  चार-
 मत  साहब,  जोभी  चर्चा  हो  रही  है  में
 इस  से  पुरी  तरह  सहमत  हु  जो  मानवीय
 गेदा  सिह  ने  कहा,  प्रो  ०  दावते  ने  कहा,  मान-
 नोट  भागवत  झा  प्रो  दूसरे  दोस्तो  ने  कहा कि
 शुगर  जिनको  देर  तक  हम  प्राइवेट  हाथों  मे
 रखेंगे  उत  वक्‍त  तक  इस  देश  का  फायदा  होने
 वाला  नही  है।  न  हो  केत  ग्रोवर  का  फ़ायदा  होगा,
 न  ही  ट्रेड  नियत  का  फायदा  होगा  शौर  न

 ही  कंज्यूमर  को  कोई  फायदा  होने  वाला  है  t

 इसी  रिपोर्ट  में  कहा  गया  है,  इस  में  पहले की
 फिरसे  भी  हमारे  सामने  है  इस  साल  शुगर
 पौमन्टस  ते  तकरीबन  75  करोड़  fo
 का  मुनाफा  कमाया  ।  इस  से  पिछने  साल

 हमारी  जो  पुरानी  पॉलिसी  थी  उस  के  मुताबिक
 उन्होने  200  करोड़  ko  कमाया  सवाल
 |...  होता  है  कि  हेव लंप मेटल  रेट  उस  को  देते
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 हैं  कि  बाप'  झपने  प्लान्ट  को  इम्यून  करो  |
 क्या  बह  उस  रुपए  को  प्रो पली  यूज  करते हैं?
 हम  इस  नतीजे  पर  पहुचे  हैं  कि  जो  डेव सपर मेटल
 रेट  दिया  गया  io  परसेंट  यह  पता  भी  उन्होंने
 फैक्ट्रियों  के  सुधार  के  लिए  खर्चे  नहीं  किया  ।
 केस  की  रिसर्च  के  लिए  शौर  कैन  प्रोडक्शन
 कसे  बढ़ाया  जा  सकता  है  इस  के  लिए  जितना
 पीता  दिया  वह  भी  उन्होने  खर्च  नहीं  किया  |

 यू  पी०  कौर  बिहार  में  गन्ने  की  पैदावार

 नही  बढ़  रही  है।  महाराष्ट्र,  तमिलनाडु
 कौर  गुजरात  मे  मन्ने  की  पैदावर  बढ़  रही  है  1
 उस  का  कारण  यह  है  कि  यहां  पर  जो  को भाप-
 रेटिव  सेक्टर  प्राया  उन्होंने  गन्ने  की  पैदावार
 को  बहाने  के  लिए  रिसे  के  काम  को  बढ़ावा
 दिया।  लेकिन  ू  पी०  घौर  विहार  मे  जो
 प्राइवेट  इडस्ट्री  वाले  प्रा दमों  है  उन्होंने  इस
 तरफ  कोई  ध्यान  नहीं  दिया  ।  इसलिए
 राज  शुगर  को  प्राइवेट  सकट  के  हाथ  में
 रखने  से  न  केन  ग्रोवर  को  फायदा  हो  सकता  है,
 त  ही  ट्रक  यूनियन  को  कौर  त  ही  कपूर  को
 फायदा  हो  सकता  है  t

 मैं इम  वात  के  हक  में  हु  कि  शुगर के
 एक्सपोर्ट  की  तरफ  ध्यान  दें,  शौर  हमे  एक  ऐसी
 फिजा  बनानी  चाहिए  कि  इस  मुल्क  से  हम
 500,  या  1,000  करोड़  Fo  की  शुगर

 ऐक्मपोर्ट  कर  सके  ताकि  तेल  को  कोस्ट  बढ़ने
 से  जो  नुकसान  फौरन  इुक्सचेज  में  हुमा है
 उस  को  हम  पूरा  कर  सके।  लेकिन  एक्सपोर्ट
 आी श्राप  तब  तक  महीं कर कर  सकते  जब  तक

 इस  काम  को  झपने  हाथ  में  न  ले  -  चीनी

 के  मिल  मालिकान इस  देश  को  लूट  रहे  हैं,
 पॉलिटिक्स  को  करप्ट  कर  रहे  है,  पौलिटीशि-
 सन्स  को  करप्ट कर  रहे  हैं,  ट्रेड  पियर्स को
 करप्ट कर कर  रहे  हैं,  केन  ग्रोवर्स  को  करप्ट कर
 रहे  हैं।  बाल  यह  है  कि  पाया  हम  को
 कांत  ग्रोबस को बचाना को  बचाना  है  कि  नहीं  ?  इस

 मुल्क  के  259  मैम्बर्स  साफ  पासिपामेंट

 में  लिख  कर  दिया  ।  झगर  भाप  इस  हाउस
 मे  करो  बोट  ड्रामें,  शौर  हर  पार्टी  के  मैथुन
 को  कोई  पी  न  हो  तो  द...  बौद  ही  ऐसे
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 होगे  जो  शुगर  पालिका  के  हक  से  जायेंगे  ।
 बाकी  पार्लियामेट  के  तमाम  मेम्बर  चाहे  इस
 सरफ  के  हों  या  उस  तरफ  के--शायद  जस-
 सध  कौर  स्वतंत्र  पार्टी  वालो  को  छोड  कर--.-
 इसके  हक  में  वोट  देंते।  इधर  उधर  सरमा-
 येदारो  के  कुछ  दलाल  इसके  खिलाफ  वोट
 दे  सकते  है।  (व्यवधान)  मैं  मिल  मालिको
 की  लूट  की  चर्चा  कर  रहा  हु।  शमीम  साहब
 झपने  प्राय  को  किस  में  जिनसे  हैं  इसका  फैसला

 वहू खुद  करे।  मैं  कहना  चाहता हु  कि  अगर
 बिना  द्ह्पि  के  हाउस  में  वोट  लिया  जाए
 तो  मैजोरिटी  ही  नहीं  बल्कि  रोवर  हैपनिंग
 मँजो रि टो  इसके  हक  में  होगी  कि  नेशनलाइ-
 जैन  हो।  हमने  259  सिग्नेचर  लिए।
 इस  में  हमने  बहुत  ज्यादा  मेहनत  नहीं  की
 पडा  साहब,  गे शा सिह  जी,  दरबारा  सिह  जी,
 अगस्त  उषा  भ्रमजाल  साहब,  कृष्ण  कान्त  जी
 आदि  सब्र  लोगो  ने  जो  थोड़ी  सी  मेहनत  को
 अगर  और  थोडा  दो  दिन  मेहनत  के  करते  तो
 फोन  सौ  से  भी  ज्यादा  सिग्नेचर  करवा  सकते
 थे  सिर्फ  कांग्रेस  पार्टी  कौर  कम्युनिस्ट
 पार्टी  धौर  दूसरे  लोगो  को  ही  एप्रोच  किया
 मया ।  बाप  लोगो  को  नहीं  किया  गया  ।

 यह  हमारी  गलती  है।  यह  हमारा  सिजेरियन

 व्यू  रहा  है  i}  हमे  चाहिए  था  कि  तमाम  मौजे
 के  पास  जाते  -  हम  मैजोरिटी  के  सिग्नेचर
 बड़ी  आसानी  से  करवा  सकते  ये  ।  भ्रम  भी

 कराए  जा  सकते  है  ।  झ्र भी  भी  बिता  व्हिप
 के  झगर  यहा  बोट  लिया  जाए  तो  मैजोरिटी
 इसके  हक  में  गायकों  मिलेगी  1  शिन्दे  साहब

 कि  गवर्नमेट  मे  हैं  वह  न्यूट्रल  रह  सकते  थे  ।

 मुल्क  में  श्लोक  पार्लियामेंट  में  आपको  मैजोरिटी
 उसे  लोगो  की  मिलेगी  जो  इन  सर मावे दारों
 के  खिलाफ  हैं,  जो  इनके  द्वारा  पीसे  गए
 हैं  ।  लोग  शूगर  मिल  मालिकों  से  तग  जाए
 हुए  है  कौर  उनकी  हो  भ्र कस रित  है  ।  देश  की
 तरक्की  के  लिए  ग्रह  जरूरी  है  कि  शूगर  कार -
 खानों  का  नेशनलाइजेशन  हो  ।

 सवाल  पैदा  होता  है  कि  कोप्रोप्नैटिव

 शुगर  फौसट्रीज  का  |... क  किया  जाए  उनके

 काम  करने  के  ढंग  मे  कुछ  नुक्स ही हो  सकता  है  1
 उसको  सुधारा  भी  जा  सकता  है  1  लेकिन
 मैं  इस  बात  के  हक  में  नहीं  हु  कि  उनको  भी
 टेक  झावर  किया  जाए।  मैं  सिर्फ  इस  बात  के
 हक  में  ह  कि  जो  प्राइवेट  मोटर  की  शूगर
 फैक्ट्रिज  है  उनको  फौरी  तौर  पर  नेशनलाइ
 जेशन  किया  जाए  और  कोआपरेटिव  वालो  को
 अभी  छोड़  दिया  जाए  ।

 नेशनलाइजेशन  का  जो  लफ्ज  है  इससे
 कुछ  लोगों  को  चिढ  है,  कुछ  लोगों  को  यह  चीज
 गाली  नजर  जाती  है।  ऐसे  लोगों  हमारी
 पार्टी मे  भी  हैं  कौर  उस  तरफ  भी  हैं  जिन  को
 इससे  नफरत  है,  चिढ  है,  उनको  इस  नाम
 को  सुनते  ही  बुखार  प्रा  जाता  है,  वे  डर  जाते
 है।  उनका डर  बच्चा  है।  कारण  यह  है
 कि  ये  लोग  उन  लोगों  की  नुमाइंदगी  करते  हैं
 जो  बड़े  मिल  मालिक  हैं  या  उनके  एजेंट  हैं  ।
 ऐसे  लोग  इस  तरफ  भर  उस  तरफ  भी  हैं।  इस
 शब्द  को  सुनत ेही  उनके  मार्च  पर  लकीर
 खिच  जाती  है।  इसकी  जो  वक ग्रा उड है
 वह  भी  हमे  मालूम  है।  उनकी  अपनी  मज-

 सूर्या  हैं।  सरकार  हमारी  है।  उनके  प्र पने
 कारखाने  चलते  हैं  ।  वें  हमारे  साथ  इस
 रास्ते  है  कि  उनको  हम  से  कसेशज  लेने  हैं  ।
 ताकत  हमारे  पास  है,  उससे  वे  फायदा  उठाना

 चाहते  हैं।  इसलिए  वे  हमारे  साथ  हैं।
 नेशनलाइजेशन  किस  तरह  का  हम  चाहते हैं

 ?

 चीनी  मिलों  के  एरिया  मे  जो  गन्ना  पैदा  करने
 वाले  हैं,  जो किसान  है  कौर  जो  उस  मिल  में
 काम  करने  वाले  मजदूर  बर्ग रह  है,  जो  उसका
 स्टाफ  है,  उत  सब  को  ड्राप  इस  में  इनवाल्व
 करे।  जहां  तक  कोभोप्रे टिव  |  शूगर  मिलब
 का  ताल्लुक है  ग्रोवर  समझते  है  कि  मिल

 हमारी  है  1  कोप्ोप्नेटिव  सेक्टर  में  कुछ  बड़े

 किसान  यह  ठीक  है  कि  इन  मिलों  पर  कब्जा
 करते  जा  रहे  हैं  लेकिन  जो  छोटे  किसान  हैँ
 वे  यह  महसूस  नहीं  करते हैं  कि  उनके  हकूक
 को  दबाया जा  रहा  है।  वहां  भी  कुछ  प्रादमी

 बड़े  से  बड़े  बनते  जा  रहे  हैं  लेकिन छोटे  जो  हैं



 a  80७5
 DECEMBER  ,  ‘19%: 295  Motion  .re.-Suger

 (श्री  सतपाल  कपूर)
 @  यह  महसुस  नहीं  करते  हैं  कि  हमारे  हक

 दबाएं  जा  रहे  हैं।  वह  चीज  भी  आपके  ध्यान
 में  रहनी  चाहिए  ।

 एक  बात  साफ  है।  प्राय  नेशनलाइजेशन
 को  रोक  नहीं  सकते  हैं,  टाल  सकते  हैं।  कितनी
 दर  टालना  चाहते  हैं  यह  भ्रापशन  श्राप  को

 हासिल  है  ।  लेकिन  जितनी  देर  बाप  टालते
 रहेंगे  उतनी  देर  प्राय  सेवा  नहीं  करेंगे,
 इसलिए  सवा  नहीं  करेंगे  कि  शूगर  मग नें टस
 शी  जान  गए  हैं  कि  मिले  उनके  हाथ  से  जाने
 वाली  हैं  और  वे  अपने  रिसोसिस  को  डाइवर्ट
 कर  रहे  हैं,  फंड  को  डाइवर्ट  कर  रहे  हैं  ny
 रिपोर्ट  में  भी  इसकी  चर्चा  की  गई  है।  ागंव
 साहब  ज्यूडिशल  हैड  माने  जाते  हैं  राज
 हमारे  मुल्क  में  ज्यूडिशरी  की  बहुत  चर्चा
 है।  जब  हम  किसी  को  ज्यूडिशियल  हैड
 के  तौर  पर  पेश  करते  हैं,  उसके  जिम्मे  कोई
 काम  सौंपते  हैं  तो  इस  बात  से  आंखें  बन्द  कर
 लेते  हैं  कि  जब  ज्यूडिशल  हैड  प्रा  गया  है,
 यह  सब  ठीक  कर  देगा  ।  हम  यह  नहीं
 देखते  हैं  कि  ज्यूडिशल  हैड  का  रिलेशनशिप
 किस  से  है  1  इसी  ज्यूडिशल  हैड,  इसी  कमि-
 शन  के  चेयरमैन  का.  एक  झपना  लड़का

 शूगर  मिल  वालो  के  यहां  लेकर  है,  उसका
 डायरेक्टर  है।  यह  मैंने  इसलिए  कहा  कि
 राज  हमें  कुछ  लोग  मिलते  हैं,  वे  कहते  हैं
 देखिए  साहब  भाग ेव  साहब,  ज्यूडिशल  भ्रामरी

 हैं,  उनकी  यह  राय  है  t  मैं  कहना  चाहता  हूं
 कि  ऐसे  ज्यूडिशल  प्राप्ति  की  राय  मैं  मानने
 वाला  नहीं  हूं

 SHRI  s.  A.  SHAMIM  (Srinagar):
 But  a  judicial  man  need  not  be  a  judi-
 cious  man  also.

 at  संतंवाल  कपूर  छापने  बिल्कुल  ठीक

 कहा  है।  उनकी  राय  को  शाप  रही  की  टोकरी
 में फक दे  साथही  इसी  कमिशन  में  दीक्षित

 ग्रुप  ने  जो  राय  दो  है  उसको  भ्रापकों  मान  लेना

 चाहिए।  इसे  पार्लियामेंट  की  मंजोरिटी  भी

 कसक  हुक  में  t  i
 SHRI  ह  M,  MEHTA  (Bhavnagar)

 In  the  year  95i,  seventy  cotton  tex-

 i:
 Enduatry.  ह...  Com,

 Report
 tile  mills  of  Ahmedabad  put  up  |  ca
 notice  to  the  effect  that  they  will  closé
 theix  sécond  shift  ‘beceuse.  of  stovk-
 piling,  At  that  .time,  we  demarnded
 that  these  cotton  textile  mills  should
 be  taken  over  without  paying.  any
 compensation  to  the  mill-owners.
 Why?  Because  the  intention  of  the
 industry  was  mala  fide  because  they
 had  accumulated  huge  profits  from
 derived  from  out  of  the  consumers’
 pockets  and  because  they  wanted  to
 bring  down  the  workers  as  the  work-
 ers  demanded  a  wage  and  DA  rise.
 Therefore,  we  said  that  these  mills
 should  be  taken  over  without  giving
 any  compensation.  At  that  time,  Shri
 Khandubhai  Desai  who  is  at  present
 the  Governor  of  Andhra  Pradesh  wes
 the  Labour  Minister  of  the  Union
 Government.  He  took  immediate  and
 necessary  steps  and  the  closure  was
 averted.

 But  to-day  we  are  discussing  the
 sugar  industry.  What  is  the  position
 of  the  industry  where  cross  of  rupees
 have  gone  intc  the  private  pockets
 all  these  years?  There  are  only  three
 simple  questions  with  regard  to  the
 sugar  industry.  Have  the  sugar
 bagnates  ever  taken  care  of  the  in-
 tersets  of  the  consumers  or  not?  Are
 the  sugar  industry's  approach  and
 dealings  with  the  cane-growers  fair?
 The  third  point  is  whether  the  in-
 dustry  has  kept  harmonious  relations
 with  the  industrial  workers.  Now,  if
 Government  wants  to  see  with  open
 eyes,  they  should  immediately  come
 to  the  finding  that  the  sugar  industry
 has  acteq  contrary  to  the  interest  of
 consumers.  They  have  exploited  the
 canegrowers.  They  have  exploited
 the  workers.  Does  Government  want
 to  continue  the  situation?  Or  do  they
 want  to  take  any  remedial  measures?
 The  only  remedial  measure  would  be
 to  take  over  this  industry  and  to  na-~
 tionalise  it,  to  protect  this  industry,
 We  have  found  that  Members  minds
 are  agitated  and  they.  demanded  the
 nationalisation  of  this  industry  but

 industry.  It  is.  on
 grounds  that  this  industry  is  protect--
 i
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 ed,  we  have  been  told.  It  is  said  that
 in  the  397  election  this  industry  gave
 a  contribution  of  the  order  of  Rs.  26
 crores  to  the  ruling  party  and  this
 obligation  has  prevented  Government
 to  nationalise  this  industry.  Why  the
 Government  is  not  coming  forward
 and  take  over  this  industry?  That  is
 the  main  question.

 As  my  friend  Mr.  Satpal  Kapur  has
 said,  majority  of  the  sections  of  this
 House  are  demanding  the  nationalisa.
 tuon  of  this  industry.  But  Govern-
 ment  did  not  take  to  take  over  this
 industry.  If  Government  really  wants
 to  follow  a  fair  sugar  policy,  for
 supply  of  sugar  to  the  consumers  on
 fair  prices,  and  if  they  want  to  pro-
 tect  the  industry,  they  should  nation-
 alise  it,  This  industry  has  not  done
 any  renovation  or  modernisation  and
 they  have  been  ruining  the  industry
 and  earning  and  accumulating  huge
 profits  Government  wil]  be  fair  cnly
 if  they  nationalise  this  industry.

 Much  has  been  said  about  the  re-
 commendations  of  the  Bhargava  Com-
 mission.  I  do  not  want  to  go  into  the
 details  of  it.

 But,  prima  facie,  it  appears  that
 Government  is  reluctant  to  take  over
 this  industry  I  think  there  should
 be  no  delay  in  thia  matter.

 oft  विभूति  मिश्र  (मोतीहा  री)  :  सभापति
 महोदय,  शूगर  को  सब  कोई-जीव  वस्तु  से
 ले  कर  मनुष्य  तक-खाने  के  लिए  तैयार  रहते
 हैं  ।  लेकिन  चीनी  का  बाप  गच्चा  है,  और  गधे

 को  पैदा  करने  वाला  उसका  बाप  किसान  जौर

 भरती  है।  उस  के  बारे  में  इस  सपोर्ट  मे

 कुछ  नही  कहा  गया  है।  मैं  चाहता  था  कि

 शूगर केन  के  बारे  में  इस  रिपोर्ट  मे  कुछ  लिखा
 जता  ।  हमारी  सरकार  ने  भी  कुछ  उचित

 काम  नहीं  किया  ।  इस  कमीशन  का

 साम  रखा  गया,  "शूगर  इंडस्ट्री  एंक्वायरी
 कमीशन”  |  झगर  इस  का  लॉग  “शूगर फेन

 औोधयं  एंक्वायरी  कमीशन",  या  “शूगर केन
 सुनकबायरी  कमीशन”  रखा  जाता,  तो  वह
 लगेज  बात  होती  ।

 Report

 इस  में  लिखा  है  कि  शूगर  इंडस्ट्री  को

 नेशनलाइज  किया  जाये  ।  मेरी  समझ  में

 नहीं  जाता  कि  सरकार  ने  इस  कमीशन  को
 क्यों  बहाल  किया  ।  जब  हमारी  पेरेंट
 बाड़ी  का  बम्बई  का  यह  प्रस्ताव  उसके  सामने

 है  कि  शूगर  इडस्ट्री  का  राष्ट्रीयकरण  हो  जाना

 चाहिए,  तो  फिर  उस  ने  यह  कमीशन  क्यो
 बिठाया  |

 हमारे  257  साथियों  ने  एक  मेमोरेंडम
 पर  दस्तखत  किए  हैं  कि  शूगर  इंडस्ट्री  को  नेश-

 नलाइज  कर  दिया  जाये।  मैं  ने  उस  पर  दस्त-

 ख़त  नही  किए,  क्‍योंकि  मैं  ठेठ  कांग्रेसी  हूं
 और  मैं  कांग्रेस  के  प्रस्ताव  को  मानता  हूँ  t

 अच्छा  होता,  अगर  हमारे  ये  साथी  अपनी  पार्टी
 मीटिंग  में  गवर्नमेंट  पर  दबाव  डालते  कि  हमारी
 सरकार  है,  इस  लिए  इस  उद्योग  का  राष्ट्रीय-
 करण  किया  जाये।  वह  बात  तो  कुछ  समझ
 में  प्रति  है।  लेकिन  उन्होंने ऐसा  नही  किया  ।
 मैं  समझता  हूं  कि  सरकार  के  मन  में  भी  कुछ
 दुविधा  है  कि  इस  उद्योग  को  नेशनलाइज  करें
 या  नहीं  ।  इस  लिए  सरकार  को  सामने

 कराना  चाहिए  और  इस  बारे  में  स्पष्ट  बयान

 देना  चाहिए  ।

 मैं  समझता  हूं  कि  अगर  इस  समय॑

 श्री  जगजीवन  बाबू  यहा  रहते,  तो  अच्छा

 होता  7  वह  किसान  भी  हैं,  और  मैं  समझना

 ह्  17  एतवारी  क्षेत्र  में  उन  से  बढ़  कर  इस

 मसले  को  समझने  वाला  हिन्दुस्तान  में  कोई

 नही  है  1  शूगर  इडस्ट्री  का  राष्ट्रीयकरण
 करने  के  बारे  में  राज  दो  मत  सही  है--

 एकमत  है।  तो  फिर  वह  क्यों  नहीं  होता

 है.  ?  हमारी  पार्टी  के  लोग  जो  यहा  भाषण

 देते  है.  उस  का  मतलब  यह  है  कि  सरकार  उन

 की  बात  नही  मानती  है  भोर  पा  हम  लोग

 सरकार  की  बात  नहीं  मानते  है।  इसलिए

 प्रेरि  ख़्याल  है  ि  सरकार  के  खिलाफ,

 था  उस  के  पक्ष  में,  यह  पब्लिसिटी  हम  को

 महीं  करनी  चाहिए  1  हम  को  अपनी  पार्टी

 में  कहना  चाहिए  कि  जब  हम  ने  बम्बई  में
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 (भी  विभूति  मिथ)
 श्रीताल  पास  किया,  तो  वह  इस  सहयोग  का

 राष्ट्रीयकरण  क्‍यों  मही  करती  हैं  A

 परिहार  में  30  शूगर  फैक्टरियां  हैं,  जिन

 में  से  5  मरी  पडी  है।  उन  25  शूगर  फैक्ट-

 रियो मे  से  9  शूगर  फैक्टरियां  मेरे  जिले  में

 है।  सारे  बिहार  का  बाधा  गन्ना  चम्पा रन  मे

 होता  है  ।  हिन्दुस्तान  में  सब  से  पहले

 895  या  905  मे  कोरिया  शूगर  फैक्टरी

 खगी  ।  बहू  फैक्टरी  ऑझप्रेजों  ने  स्टेशन  से

 हद  भील  की  दूरी  पर  लगाई।  उस  के  बाद

 शआरासकिया  शूगर  फैक्टरी  मेरे  जिले  मे  लगी  ।

 जावा  से  जो  शूगर  जाती  थी,  जब  सरकार  ने

 उस  के  बारे  मे  प्रोटेक्शन  किया,  तो  हिन्दुस्तान
 में  बहुत  सी  शूगर  फैक्टरियां  लगी,  जिन  मे  से

 मेरे  जिले  मे  7  शूगर  फैक्टरियां  और  लगी  t

 ये  शूगर  फैक्टरियां  ट्राउट-मोड  भोर

 ट्राउट-डेविड  हो  गई  है  ।  उन  के  साइना-

 जेशन  की  तरफ  ने  सरकार  ने  ध्यान  दिया

 है  कौर  न  शुगर  फैक्टरी  वालों  ने  ।  इस

 बारे  में  सरकार  भी  कम  जवाबदेह  नहीं

 है  ।  उस  ने  डेबेलयमेट  के  लिए  केत

 सेस  लगाया  ।  वह  बिहार  कौर  उत्तर  प्रदेश

 में  जेमेरल  फंड  में  चला  गया  ।  वह  डे  बे  लय मेंट

 पर  खर्च  नहीं  हुमा।

 दूसरी  बात--जों  यहा  एक्साइज  लेते

 हैं  तो  सेंट्रल  गवर्नमेंट  भी  डेवलपमेंट  में  कुछ

 नहीं  देती  है।  कभी  कभी  ऐसा  होता  हैः

 कि  किसानों से  कुछ  पैसा  काठा  जाता  हैं

 ौर  कुछ  कहते  हैं  कि  सरकार  देगी,  कुछ
 सवाल  गवर्नमेंट,  कुछ  स्टेट  गवर्नमेंट  देगी,

 लेकिन  किसानों ते  तो  पैसा  हद  सिया  जाता
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 है,  न  स्टेट  गवर्नमेंट  देती  है  ने  सेंट्रल  गन मेंट
 देती  है,  पैसा  मिल  में  पडा  रहता  है,  मिल  में

 लोग  ay  पी  जाते  हैं।  इसलिए  सरकार  भी

 हमारे  डेवलपमेंट  पर  ध्यान  नहीं  दे  रही  है

 राज दो  रुपये  25  पैसे,  हयय  5  पैसे  जिनों

 सरकार  चीनी  बेच  रही  है  ।  विदेश  में

 चीनी  का  दाम  2  रखे  किलो  है  चीनी

 का  दाम  इतना  ऊचा  हो  गया।  इंगनी  दाम

 सरकार  सोरेन  एक्सेज  मे  कराएंगी,  चार

 लाख  या  पाच  लाख  टन  जितना  भी  भेज,

 लेकिन  डेवलपमेंट  पर  कुछ  वर्षा  सही  होता

 है  I  सब  लोगां  का  सोम  लिया,  लेकर

 का  नाम  रखा,  सरकार  का  दाम  रखा,  मित्र

 मालिक  का  नाम  रखा,  एक  कंजूसी  ग्रो मर्व

 का  नाम  रख  दिया  ।  बहुत  से  अ्रदर्खियो

 का  भाषण  मैंने  सुना  ।  हो  सकता  है  वे  केन

 के  बारे  मे  जानते  हो  लेकिन  बहुत  से  प्रोमो

 नही  जानते  है  कि  शूगर  कैद  का  गेंद  कै

 होता  है  कौर  उसे कौमें  बाते  है  ?  दिये  जार

 में  उन्हें  कुछ  पता  नहीं।  इस  को  आप

 नेशनलाइज  करना  चाहते  है,  ठोक  है,  लेकिन

 एक  बात  मैं  बताना  चाहता  हु  कि  केस

 मार्किटिंग  यूनियन  भाप  की  नेशनलाइम्ड

 यूनियन  है  1  वह  पब्लिक  सेक्टर  को

 आरगनाइज़ेशन  है.  t  उस  में  बडी  भांइसी

 है  ।  बहुत  से  लोग  उस  में  शुगर  केश

 सप्लाई  महीं  करना  चाहते  हैं  ।  क्यों  कि

 वहां  रुपया  ही  नही  मिलता  है,  चलाने  की

 धी गाधी गी  है  उत  से  बातचीत  करने

 के  लिए  जाते हैं  तो  यहां  कुछ  रजिस्टर होते  हैं,

 और  कुछ  रहता  ही  नहीं,  क्या ले  लेंगे  शाप 7

 सरकार  राष्ट्रीयकरण  करे,  पुरी  बषाददेही
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 के  साथ  करे  तो  बात  समझ  में  जाती  है,
 लेकिन  जब  तक  सरकार  पूरी  जवाबदेही  के

 साथ  कोई  कार्यवाही  नहों  करती  हैँ  तब  तक

 किसी  को  कुछ  नही  करे  ?  जो  राज  वहा
 सरकार  मे  सगठन  रखा  है  उस  को  तो  मैं

 देने  स ेलाचार  हू  हा,  मिल  वालो  को  दिया  t  पैसा

 मही  देंगे  तो  कभी  अकेले  हमारे  क्षेत्र  की  तरफ

 निकलेंगे,  चार  डड।  मार  कर  झपना  पैसा

 वसूल  कर  लगा  a  लेकिन  केन  मार्केटिंग

 यूनियन  को  तो  मैं  नही  समझता  हू  कि  कोई

 देने  के  लिए  तैयार  होगा  क्‍यों  कि  बहुत  बडी

 घातली  वहा  है  7  इसलिए  झगर  सरकार

 प्राइवेट  सेक्टर  के  बजाय.  पब्लिक  सेक्टर  में

 लेना  चाहती  है  तो  मैं  कहूंगा  कि  सरकार  ऐसे
 बादल  उठाए  क्‍यों  कि  यह  कोयले  का  मामला

 नही  है,  लोहे  का  मामला  नही  है  या  और  एसी
 चीजों  ा  मामला  नहीं  है  i  इस  में  लाखा

 करोड़ों  एक  एक  #उठे  दो  दो  कट्टे  से  ले  कर

 50  सीधे  तक  के  किसानों  का  ताल्लुक  है  ।

 यह  पेरिशेबल  गुड्स  है  ।  आज  अगर

 किसी  किसान  के  खत  में  .00  मन  गन्ना  है,
 चालान  मिल  जाता  है  तो  मुनाफे  में  चला

 जाता  है,  दो  रोज  देर  हो  जाती  है.  तो  उस  को

 गना  90  सन  ही  जायगा  और  किसान  का  दस

 मन  गन्ना चला  जायगा।  तो  बहु तीस  चालीस

 रुपया  फोर सो  करने  के  लिए  तैयार  नही  है
 क्यों  कि  सब  जानते  हैं  कि  उसे  कुत्ते,  आदमी,

 जन्तु,  सिवार  शादी  सब  खाते  हैं,  पेरीफेरल

 कमोडिटी  है

 भार्गव  साहब  की  रिपोर्ट  झाई  बहू

 जज  रहे  होंगे,  लेकिन  शुगर  केत  उन्होंने
 कभी  सही  बेदा  किया  मौर  शुगर  केत  का
 हाल  wg  नहीं  जानते  ।  मेरे  जिले  से  69
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 ad  हो  गए,  तब  से  राज  तक  9  शुगर  फैक्ट्रिज

 हमारे  यहां  हैं।  लेकिन  उन  का  जनरल

 मैनेजर  कोई  हमारे  यहा  का  नहीं  हुमा  |

 69  वर्ष  कोई  कम  समय  नहीं  है  1  69

 वर्ष  से  ऊपर  के  बहुत  कम  लोग  यहा  होगे  |

 तो  इतने  दिनों  मे  जनरल  मेनेजर  कोई

 बहा  का  आदमी  नहीं  हुआ,  केन  मैनेजर

 कोई  वहा  का  आदमी  नहीं  हुआ,  कैशियर

 वहा  का  आदमी  नही  हुआ  और  चीफ  केमिस्ट

 वहा  का  आदमी  नहीं  हुमा  7  ये  चार

 पोस्ट  ऐसी  हैं  कि  ये  ही  की  वॉस्टें  हैं  कि

 शुगर  फैक्ट्री  के  मालिकी  ने  अपने  हाथ  में

 रखा  है  ओर  जिन  पर  अपने  आदमियां  को

 उन्होंने  रखा  है  ।  भले  ही  कुली  मजदूरों
 में  कुछ  बढ़ा  के  आदमियों  को  पर्रा  हो  ले  किन

 किलो  मजदूरों  में  भा  वहा  के  आदमियों  को

 नही  रखते  है।  इसलिए  मैं  चाहता  चुकी
 सरकार  अगर  शुगर  इडस्ट्री  का  राष्ट्रीय-
 करण  करे  तो  शुगर  फैक्ट्री  के  कमाड  एरिया
 के  लोगा  को  ट्रेनिंग  दे  कि  वहू  जनरल  मैनेजर

 का,  कैशियर  का,  केन  सुवरिस्टेन्डेन्ट  का  झोर

 चीफ  केमिस्ट  का  काम  करे  झोर  फैक्ट्री
 कार्ड  एरिया  का  आदमी  कुली  मजदूर
 सब  कुछ  रहे  ताकि  शुगर  की  रिकवरी  1.11 क

 हो  कौर  शुगर  फैब्ट्रो  ठीक  तरह  से  चले

 यहा  सब  लोगों  ले  भावण  दिया  लेकिन

 जनरल  भाषण  दिया  ।  शुगर  की  प्राबलम

 क्या  है  उस  प्रॉबलम  को  कोई  नहीं  जानता  ।

 झगर  मेरा  बेटा  चीफ  कैमिस्ट  रहेगा,  मेरा

 बेटा  मजदूर  रहेगा,  मेरा  भाई  मेरा  बन्धू

 उस  एरिया  का  प्लाज्मा  केम  मैनेजर,

 रहेगा  तो  फैक्ट्री  में  हडताल  नहीं  होने  देगा
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 चाहेगा  कि  अच्छा  ताजा  गा  उस  फैक्ट्री
 में  जाय  ताकि  रिकवरी  अच्छी  हो,  पैसा

 ज्यादा  मिले  ।  इस  प्रॉबलम  के  ऊपर  भागने

 साहब  ने  कोई  ध्यान  नहीं  दिया।  उस  कमेटी
 में  जो  लोग  थे,  मैं  कहना  नहीं  चाहता,  मैं

 चाहता  ह  कि  उस  कमेटी  ने  कसे  फक्त

 किया  है  इस  की  जाच  करने  का  काम  सरकार

 सी  बी  झाई  के  जिम्मे  कर  दे।  कमीशन

 के  लोगों  ने जो  काम  किया  है,  वह  किस  तरह
 से  किया  है,  ऐसे  कामों  के  लिए  सी  बी  झाई
 को  लगाए  तो  मैं  समझता  हू  कि  सरकार  कुछ
 जस्टिस  कर  रही  है  1

 सरकार  को  चाहि।  पी  शुगर  केन  की

 प्रॉबलम  को  समझे  और  मैं  समझता  हू  कि

 शिन्दे  साहब  खुद  गन्ना  पैदा  करते  है,  जगमोहन

 राम  जी  भी  गन्ना  पैदा  करते  होंगे,  उन  के

 यहां  की  एक  दूसरी  फैक्ट्री  है  बिहटा  फैक्टरी,
 वह  इस  की  प्राब्लम  को  जानते  हैं।  शुगर
 केन  फैक्ट्री  पुरानी  हो  गई  है,  सड  गई  है,
 उसपर या  तो  सरकार खर्च  करे  कौर  नहीं  तो

 शुगर  फैक्ट्री  को  जब  तक  बेशनलाइज  नहों
 करती  हूँ  तब  तक  उन  को  मजबूर  करे  कि
 वे  फैक्ट्री  को  मिडनाइट  करे  ny  यह  प्राचीन
 उत्तर  भारत  की  है।  आप  पंजाब  से  ले
 कर  बिहार  तक  चले  जाइए  यहां  की
 रिकव्री  क्‍यों  कम  है  ?  हमारी  रिकवरी  ज्यादा

 हो  सकती  है  ।  हमारा  केन  9  महीने  में

 होता  है  और  महाराष्ट्र  का  केन  i8  महीने
 में  होता  है।  हमारी  रिकवरी  9  परसेंट  है
 झोर  इन  कीपर मेट  है  ।  तो  दाता
 का  बराबर  है  क्‍यों  कि  हमारा  गन्ना  केवल
 9  महीने  में  होता  है  उसने  वश  ie  महीने  में

 होता  है  ।  एक  शुगर  फैक्ट्री  हरिनगर  में,
 पित्ती  साहब  का  नाम  लिवा,  उन  को,  वहा
 की  रिकवरी  साढ़े  दस  प्रतिशत  है  ।  बिहार
 में  कम  रिकवरी  है  t  क्‍या  कारण  है  कि
 उस  की  रिकवरी  अच्छी  द्वोवी  है  कौर  हमारे
 यहां  रूम  होती  है.  ?  में  सरकार  से  पूछना
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 चाहता  हूं  7  मैंने  बराबर  मांग  की  कि  जहां
 कैमिस्ट  की  जगह  है  वह  जगह  श्राप  सरकार
 को  दीजिए  ।  हमारी  पार्टी  में  बहुत  से
 सोशलिस्ट  भाई  हैं  ।  मैं  तो  गांधी  जी  के
 कदमों  पर  चलने  वाले  हू  -  लेकिन  किसी  ने
 राज  तक  यह  मांग  नहीं  कि  कि  शुक्रिय
 निकालने  को  जो  बत  है  (व्यवधान)

 सभापति  महोदय,  यह  शुगर  केन  का
 मामला  है  जो  हमारी  जिसकों  है.... .
 (व्यवधान)  oe  ऐसे  आदमियों  को

 आप  ने  बोलने  का  मोका  दिया  जिन्होंने
 गन्ने  का  खेत  भी  नहीं  देखा  होगा.

 सभापति  महोदय  यह  तो  मेरा  कुसूर
 नहीं  है।  मिनिस्टर  फार  पार्लियामेंटरी
 झऊपरस  ने  जो  नाम  दिए  उन्हीं  को  मोका
 दिया  गया  है।  भर  श्राप  जिल्दों  बह्म  होगी  |

 थी  विभूति  मिथ  :  मैं  श्राप  से  पूछता  चाहता
 हु  कि  प्राविधिक  मोशन  घ्रौर  प्याइंट  श्राफ
 आकर  को  तो  धज्जियां  उड़  गई,  उस  से
 कितना  गन्ना  पैदा  हुआ,  जिमाने  का  कोन  सा
 मामला  उस  से  हल  हुआ  काले  लोक  सभा
 बन्द  होने  जा  रही  है,  सारे  सेशन  में  प्वाइंट
 श्राफ  झालर  शौर  प्रीतिभोज  मोशन  के  अलावा
 शोर  कौन  सो  बात  हुई  ?

 सभापति  महोदय  भाप  जरदी  अपनी
 बात  संक्षिप्त  कीजिए  I

 aft  विभूति  सिन  :  मैं  चाहता  g  कि  इस
 डिस्कशन  को  प्राय  गले  सेशन  तक  ले  जरिए,
 राज  इम  को  खत्म  मत  कोणीय  बेरोक
 जगजीवन  बाबू  भो  नहीं  हैं।  वह  हिन्दुस्तान
 के  मान  से  बढ़ा  भारी  सबब  रखते  हैं
 झोर  यह  हम  लोगां  के  लिए  जानने  चरण  को
 सवाल  हैं  S

 महाराष्ट्र  में  शुगर  'रिकवरी  ज्यादा  है.
 भीर  हम  लोगों  के  यहा  कब  है  ।  हम  उन
 के  पैटर्न  पर  कैसे  भाएंगे  ?  हमारी  हवा
 प्राब्लम  है  ?  यह  हम  रखते  चाहते  हैं  4
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 सरकार  नेशनलाइज़  करे  या  न  करे  लेकिन  जो

 हमारी  प्रॉब्लम्स  हैं  उन  प्रॉब्लम्स  को  श्राप

 समझह्लषिए,  सोचिए  ag  किसान  के  जीवन
 और  मरण  का  सवाल  है  ?  प्राय  जिस  गद्दी
 पर  बैठे  हुए  है.  प्राय  इस  बात  को  देखिए  ।
 5  भाव  रुपये  फारेन  एक्सेज  इससे  कमाने
 जा  रहे  हैं।  दो  रुपये  सवा  दो  रुपये  किलो
 चीनी  यहा  देते  है  और  2  रुपया  किलो  विदेश

 में  इसका  दाम  लेने  जा  रहें  है।  तो  जहा
 पाच  अरब  रुपया  शाप  फारेन  एक्सचेंज  कमाने
 जा  रहे  हैं  वहा  पाच  घटे  मे  इस  मामले  को
 तय  कर  देना  चाहते  हैं?  यह  लाखों  करोड़ो
 किसानो  का  सवाल  है  ।  थोड़ा  चैन  रखिये,
 इस  को  अगले  सेशन  तक  कैरो-ट्राउट  कीजिये,
 तब  जस्टिस  होगा  तथा  बाबू  जगजीवन  राम
 कौर  'शिण्डे  साहन  से  इस  को  सबब  दिलवाइये  ।

 हम  लोगा  को  जोन  को  बढ़िया  से
 बढ़िया  प्रश  तो  गन्ने  में  चला  गया,  श्व  हम
 लोगों  की  जमीन  में  बहू  ताकत  नहीं  रही
 कि  बिना  दूसरे  साधना  के  बढ़िया  बने  सके  ।
 इस  लिए  हम  को  वक्‍त  पर  खाद  मिलनी

 चाहिये,  वक्त  पर  खोज  मिलता  चाहिये  ।
 मैंने  इस  साल  एक  एक  जनों  में  गन्ना
 लगाया  है,  मिल  में  दौडते-देखते  मैं  परेशान

 हो  गया,  जब  जा  कर  “बी०  आग  70”
 नम्बर  का  बीज  मिला  t  खोज  मिलता  नहीं
 है,  माग  ज्यादा  बढ़  गई  है--बहूत  खुशामद
 करने  के  बाद  मिला  ।  यह  सरकार  या  जित
 भाइयों  ने  यहा  भाषण  दिये  हैं--हमारे
 मेदा  बाबू  से  भी  भाषण  दिया  है--भावना
 देते  से  काम  नही  चलेगा  जब  तक  इस  राजा
 की  व्यवस्था  बाप  पहले  से  रही  करेगे  ।  हर
 एक  के  1.1. उ  में  श्राप  एक  सीट-फार्म  लगाइये

 नस्ल  काम  सब  से  पहले  होना  चाहिये  t
 इस  के  साथ  आप  तमाम  इनमुद्स  की  व्यवस्था
 कीजिये  शौर  उसको  समझ  पर  खोजिये  ।.

 सी  स्होतिनंय  बसु  (डायमण्ड  हार)  :

 मारे  शान्मनर  बादाम-मिले  जो,  टाइट-

 Report
 रोप  डांसिंग  कर  रहे  है--इशर  भो  जागते
 है  और  उधर  भो  बोलते  है  t

 aft  विभूति  सिर  :  श्राप  को  क्‍या
 पता  है,  45  जाइये,  श्राप  कलकता  से  आते
 है,  चाय  पीजिये,  भाग  खोजिये,  प्राकार
 किताबी  ज्ञान है  |

 इस  लिये  मैं  चाहा  हु  कि  सरकार
 समग्र  स्प  से  नेबूलाईजेशन  के  पहले  इन्पुट
 और  दूसरो  तमाम  चोरों  की  व्यवस्था  करे।
 राज  230  मिलें  है  जिन  के  से  is0  fra
 प्राइवेट  सेक्टर  में  है--इतनी  मिलों  के  लिये
 बाप  के  पास  कितना  केन  सोच  का  इन्तज़ाम
 है,  कितना  खोज  पैदा  करने  की  व्यवस्था  है  ?
 पाटिल  साहब  के  ज़माने  में  भी  इसको  चर्चा

 हुई  थी,  लेकित  कोई  ध्यान  नही  दिया  गया।
 शिन्दे  साहब  से  भो  कहा  कि  मोतिहारी  में
 खोजिये,  जोन  है।  मैंने  मौन  भो  बतलाई,
 मौसीक़ारों  मिल  को  जोन  है,  उसको  लेकर
 केत-मोड  फार्म  बनाइये  शौर  राज  तक  जितना
 इम  टैक ताला जो  में  डवेलपमेन्ट  हुआ  है,  वह
 सारा  एडमिट  खोजिये  कौर  तमाम  शुगर
 फकड्रोड  को  मौड्नाइज  कीजिये।  अगर  श्राप
 इनका  नैशनलाइजेसन  कर  लें  तो  बहुत  भ्रज्छो
 बात  है,  लेकिन  अगर  नैशनलाइजेशन  नहीं
 करने  हैं  तो  ६ | उ  इक्की  मोड ना इज  कराहते
 ग्राम  दोनों  नहीं  करते  हैं  तो  किसान  दोनों
 तरफ  से  मारे  जायेगे--दो  पाटो  के  बोच  मे
 किसान  को  मत  पिसने  दो  जिये।  अगर  नश
 लाइन  करना  हो  तो  तय  कीजिये  लेकिन
 उनके  साथ  साथ  वे  सारो  थोड़े  जो  इस  रि पीटें
 में  लियो  हैं--जैसे  एक  नैशनल  अथॉरिटी
 बनेगी,  सूबे  में  कारपोरेशन  होगो,  जहा  ग्या
 पैदा  होता  है  वहां  व्यवस्थापक  रहेगा--मुन्ने
 एक  बात  याद  ग्राम  है--मेरे  कलि  में  किलो
 जमाने  में  अफीम  को  खेती  होती  थी,  वह
 अंग्रेज़ों  का  जमाना  था।  सुबह  उठ  कर  अपे
 घोड़े  पर  बैठ  कर  हर  कियान  के  खेत  में  आता
 था  अर  खुद  अकाम  को  खेती  को  दिखता  था।
 जिनकी  खेतों  धच्ठछो  होतीं  थो,  उनको  वहाँ
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 जी  विभूति  मिश्र]
 इनाम  बने  के  लिये  बोलता  था  कि  तुम  को
 इतना  इनाम  देगे  शौर  जिसकी  खती  खराब

 हाती  थी,  उसके  जो  कारकुन  होते  थे  उनके
 साथ  डाह-फटकार  करता  था।  |  रख  मैं  शाप  से

 पूछता  हूं  कि  हमारे  जितने  केन  के  फार्म  हैं--
 बतलाइये,  कितने  सरकार  के  लोग,  कितने
 सेना  के  मिनिस्टर,  कितने  स्टेट  के  मिनिस्टर
 गस  को  रोपाई  से  लेकर  कटाई  तक  वहा
 जा  कर  दखते  हैं।  गन्ने  के  फैक्टरी  तक  आने  के
 तय  में  कितने  आदमी  उस  खेती  को  दखने
 के  लिये  आते  है।  हा,  इंस्पेक्टर  जाता  है  या
 उसके  ऊपर  जो  झूमर  होता  है,  वह  जाता

 है,  लेकिन  इनकी  क्‍या  पश्रौकात  है  और  जहा
 जाते  हैं,  वहा  क्या  जस्टिस  करेगे  ?

 इतना  ही  मुझे  कहना  था,  धन्यवाद।

 थनी  महादीपक  सिह  शाक्य  (कागज)  :

 सभापति  महोदय,  श्री  दावते  जी  ने  जो
 भाषण  दिया  और  चीनी  उद्यांग  के  राष्ट्रीय-
 करण  की  जो  बात  कही  गई  हैं--वह  ठीक  है  ।
 यहा  किसी  इण्डस्ट्री  के  डवेलपमेन्ट  के  लिये
 कोई  विषय  उठाया  जाय  जिसमे  झाम  जनता
 का  लाभ  हो,  राष्ट्रीय  हित  की  बात  हो  तो

 बुरी  बात  नही  है,  भोर  इसमे  कोई  दो  राय
 भी  नही  हैं।  ऐसा  विषय  हाउस  मे  अ्रवश्य
 झाना  चाहिए  भोर  उस  पर  अच्छी  तरह  से

 बहस  होनी  चाहिए  लेकिन  एक  बात  मैं

 कहना  चाहता  हू--जहा  तक  राष्ट्रीयकरण
 का  सवाल है  मैं  ध्रोर  हमारा  दल  राष्ट्रीयकरण
 के  मसले  को  व्यवहारिक  दृष्टि  से  देखता  हू  1
 राज  की  परिस्थिति  यह  है  कि  राष्ट्रीयकरण
 के  नाम  पर  सरकारीकरण  किया  जा  रहा  हैं।
 राष्ट्रीयकरण  के  पीछे  इनका  कोई  विशेष

 उद्देश्य  लगा  रहता  है  भोर  इस  प्रकार  से
 तमाम  देश  की  भ्रामक  सत्ता  को  सरकार
 अपने  हाथ  में  केन्द्रित  करता  चाहता  है।
 हम  इस  एकाधिकार  को  नहीं  चाहते।  मदि

 शुगर  फीकट्रीज  के  डबेलपमेन्ट  के  लिये  कोई
 ऐसा  काम  हता  है  जिससे  उसकी  उन्नति  हो
 लो  हमें  कोर  एतराज़  नहीं  है।
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 झ्र भी  हमारे  माननीय  सदस्य  श्री  कपूर  जी

 कह  रहे  थे  कि  हाउस  मे  ससी  इसको  मानने
 के  लिए  तैयार  हैं  कि  राष्ट्रीयकरण  मिया  जाय,
 इस  उद्योग  का  डवलपमेंट  किया  जाये--
 जहा  तक  ड्वेलपमेन्ट  का  प्रश्न  है,  इसमें  दो
 राये  नही  है,  हम  चाहते  है  कि  डबेसपमेन्ड  हो,
 लेकिन  साथ  में  उन्होंने  यह  भी  कहा  था  कि
 स्वतन्त्र  पा  और  ज्नसध  का  कोई  आदमी
 भले  ही  न  माने,  क्‍योंकि  वे  दलाल  होते  हैं।
 मैं  शाप  को  बतलाना  चाहता  हं--मारा,
 3973  में  विधान  सभा  के  जो  चुनाव  हुए

 डिस्ट्रिक्ट  एटा  में  हुए--म्यूलर  शुगर  फैक्टरी,
 मगरिया  के  मालिकान  ने  एटा  जिले  की  चार
 चार  सीटों  से  चुनाव  झपने  पये  से  लगाया
 कौर  मैं  दावे  के  साथ  कहता  हु  कि  भली गज
 का  जो  विधायक  है,  उसको  उन्होंने  एक  जीप
 दी---इससे  स्पष्ट  हो  जाता  है  कि  दलाल  हम
 लोग  नही,  दलाल  ये  लोग  है  जो  राष्ट्रीयकरण
 के  नाम  पर  मिल-मालिकों  से  करोड़ो  रुपया

 वसूल  करते  है  कौर  नारा  लगाते  है--समाज
 बाद  का।

 श्री  नायक  प्रसाद  यादव  (सीतामढ़ी)  :
 कप  राष्ट्रीयकरण  चाहते  है  या  नहीं  ?

 शी महादीपक सिंह सिह  दा कय  मैं  बतलाऊँगा,
 श्राप  सुनते  रहिये।  हम  इसमे  झपकी
 सरकार  का  एकाधिकार  नही  चाहते  हैं।

 इसरी  बात--यह  ठीक  है  कि  कुछ  निजी
 चीनी  3उद्योगपतियों  ने  इस  व्यवसाय  में  घपले-
 बाज़ी  की  है  भर  ब्लंगमनी  <कथित  की  है---
 तो  मैं  झा थिक  सजा  का  कथित  होता  मे  निजी
 क्षेत्र  म ेचाहता  हु  कौर  न  सरकारो  क्षेत्र  में
 इस  प्रकार  हम  निजी  क्षेत्न  कौर  सरकारी  क्षेत्र
 दोनों  के  चिर  है  हम  यही  चाहते  हैं  कि
 कृषक  को  उसके  माल  का  उचित  मूल्य  शिलि,
 जो  श्रमिक  है  उसको  सही  मजदूरी  मित्र,
 बोनस  मिले,  बेकारी  ऐसा  मिले।  हम  चाहते
 हैं  कि  मिल  सालिक  को  उसको  पूगी  के

 शुमार  प्रिन्ट  मिले।  हमार!  सुझाव  है  कि
 जीनी  मिलों  का  स्वामित्व  शौर  प्रबन्ध  एक
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 ऐसी  संयुक्त  व्यवस्था  के  प्रस्तुत  हो,  जिसमे
 मालिक  को  उसको  पूजी पर  उचित  मुनाफ़ा,
 प्रबन्ध  को  कार्यकुशलता,  गन्ना  उत्पादकों  को
 उनके  कच्छे  माल  तथा  परिश्रम  का  उचित

 मुल्य,  मजदूरों  की  मेहनत  का  सही  मुन्ना वजा
 और  करोड़ों  चोको  उपभोकताशों  का  हित---
 इन  सब  बालों  की  तालमेल  बैठाते  हुए  एक  ऐसी
 संयुक्त  योजना  ही  व्यवस्था  की  जाय  जो

 व्यवहारिक  दृष्टि  से  सब  के  लिए  हितकर  ही  |

 तभी  बाप  को  सफलता  मिलेगी,  इ  सके  बिना
 सफलता  का  कोई  सवाल  नहीं  है।  अभी  हमने
 दखा  महाराष्ट्र  के  इन्दर  सहकारी  क्षेत्र  मे
 चनो  उद्योग  चलाया  गया  और  उससे  गन्ना
 उत्रादकों  को  थोड़ा  लाभ  हश्र  ।  लेकिन  उसमे
 प्राकार  कितना  है,  यह  कभी  किसी  से  छिपा

 हुआ  नहीं  है  मैं  महाराष्ट्र  की  उन  बुराइयों
 का  भी  विरोध  करता  हु  जो  इन  समय  वहा  पर
 फैल  रही  है

 7.00
 सरकार  जब  कोई  सक्रिय  बनाती  है  ता

 सब  से  पहले  बोर  दरवाजे  को  चोरी  के  लिये
 रखती  है।  70  परसेंट  चीनी  आप  लेवी  में
 लेते  €  ak  so  परसेट  शौकीन  मार्केट  मे
 देते  हैं।  जसा  मिश्रा  जी  ने  बताया  विदेशों  में
 2  रुपया  किलो  के  हिसाब  से  चीनी  बिकती

 है  कौर  देश  मे  ्  किलो  के  हिसाब  से  बिकती

 है।  तो  6  द.  के  हिसाव  से  30  किलो  चीनी
 380  र०  की  होती  है,  जब  कि  70  किलो

 लेवी  की  चीनी  का  दाम  40  रु०  ही  होता  है
 इस  तरह  से  श्राप  मिल  मालिकों  को  चोर
 बाजारी  के  लिये  प्रोत्साहन  देते  हैं।  जब  कोई
 उत्कोच  गई  में  जाने  लगता  है  तो  राष्ट्रीयकरण
 का  नाश  लगाया  जाता  है।  राष्ट्रीयकरण

 होगा  कहिए,  लेकिन  उसके  साथ  उन  बातों
 की  भोर  ध्यान  देना  पड़े  गा  जो  उसकी  झ्राधार-
 शिक्षा  हैं  ।

 भ्र थी  बाप  ने  एक  योजना  बनाई  है
 1... ३  रिलीज  योजना  चीता  के  लिये ।  अभी

 तक  प्रत्येक  इंडस्ट्री  के  प्रकार  कस्टम का  एक
 भारीभारी  रहता  था  जो  चीनी  यहां से  निकाली

 Report
 जाती  थी  उसको  नोट  करता  था  ।  लेकिन  अब
 ऐसा  कर  दिया  है  की  सप्ताह  में  या  महीने  में
 किसी  दिन  जा  कर  उनके  रेकार्ड  के  अनुसार
 उसको  नोट  करेगा  हम  चाहते  हैं  यह  चोर-
 दरवाजा  भी  बन्द  होना  चाहिए,  वर्ना  आप
 अपने  हू ँतय  तक  नही  पहुच  सकते  1

 चीनी  उद्योग  के  अन्दर  करोड़ों  की
 तादाद  में  गन्ना  उत्पादक,  मिल  का  मज़दूर,
 चीनी  उपभोक्ता  और  मिल  मालिक यह  चार
 मिल  कर  काम  करते  है।  हम  चाहते  हैं
 ग्राहकी  योजना  ऐसी  हो  जिससे  उपभोक्त
 को  सस्ते  दाम  पर  चीनी  मिले  मिल  मालिक
 को  अपनी  पणजी  के  अनुसार  मुनाफा  मिले,
 श्रमिक  को  उसकी  मेहनत  के  अनुसार  बोनस
 मिले  कौर  यदि  मिल  किसी  कारण  से  बन्द
 होती  है  तो  बेकारी  ऐसा  मिले  -  इन  बातों
 की  तरफ  यदि  आप  ने  ध्यान  नही  दिया
 तो  योजना  बेकार  रह  जायगी

 शाप  चीनी  मिलो  का  तो  ड ेबलपमेट  करना
 चाहते  हैं।  लेकिन  इन  मिलो  को  आप  कैसे
 चलायेंगे  ?  क्‍या  गन्ना  आपको  उतना  मिलेगा  ?
 और  गन्ना  मिलने  के  लिये  आपकी  कौन  सी
 योजना  है  ?  अभी  देवरिया  में  0  मिले  बन्द
 थी,  यह  अखबारो  मे  पाया  ऐसा  क्यो  हुआ  ?
 तो  कहने  का  मतलब  यह  हैं  कि  केके  भास्कर
 पर  चलने  वाली  इन  मिलों  को  चलाने  की
 योजना  अच्छे  हमसे  चलाना  चाहते  हैं  तो
 कृषकों  की  तरफ़  श्राप  को  ध्यान  देना  पड़ेंगी
 उनके  गे  की  कीमत  को  बढ़ाना  पड़ेगा  1
 राज  सूखी  लकड़ी  20,  22  प्रति  क्विंटल
 बिक  रही  है  जब  कि  गये  का  भाव  ॥2  से
 सवा  153  २०  प्रति  विक्टर  है।  क्‍या  आपने
 ध्यान  दिया  कि  गन्ने  के  उत्पादन  में  कितनी
 रासायनिक  खाद  लगती  है,  कितना  पानी
 लगता  है  झोर  दूसरी  चीज़  लगती  हैं,  भोर
 आजकल  मार्केट  का  रेट  कितना  बढ़  गया  ?
 हम  चाहते  है ंकि  इन  बातों  का  भाप  ध्यान  रख
 कर  गजे  की  कीमत  तथ  करें।  यदि  आप
 राष्ट्रीयकरण  की  तरफ़  जाते  हैं  तो  राष्ट्रीयकरण
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 कीजिये,  हमे  कोई  एतराज  नही  है।  लेकिन  मैं

 कुछ  सुझाव  रखना  चाहता  हू  जिनको  मती

 महोदय  नोट  करे  और  अपने  उत्तर  में  उनके
 बारे  में  कहे  1

 किसान  का  करोड़ो  रुपया  मिल  मालिकों
 के  ऊपर,  प्राइवेट  सैक्टर  कौर  सरकारी  क्षेत्र  मे
 दोनो  पर  बकाया  है  जिसका  भुगतान  तुरन्त
 ही  गन्ना  उत्पादको  को  कभी  तक  कीमत  के
 अलावा  एक्स्ट्रा  25  पैसा  प्रति  क्विंटल  जो
 किराये  के  रूप  मे  मिलता  था  उसको  बढ़ा  क्र

 एफ  रुपया  किया  जाय।  50  करोड  रु०  का
 गन्ना  सूखा  के  कारण  कीटाणुझ्ो  द्वारा,  या
 रसायनिक  खाद  के  प्रभाव  मे,  खराब  हो
 जाता  है।  प्यार  आप  इस  50  करोड  हु०  के
 गन्ने  को  बचा  लेते  तो  हम  को उतना  ही  फायदा

 होता  t  इसके  लिये  मती  महोदय  भाप  कौन  से
 कदम  उठा  रहे  हैं

 कोपीन  मार्केट  मे  जो  चीनी  का  कोटा
 30  परसेंट  देते  है  भौर  जिस  पर  ब्लैक  होता

 है  इसको  शीघ्र  बन्द  किया  जाय  ।  कुछ  राज्यो
 में  खास  कर  उत्तर  प्रदेश  मे  एक  भ्रष्टाचार
 विरोधी  दस्ते  का  गठन  किया  जा  रहा  है।

 सुना  जाता  है  कि  उसमे  केवल  सरकारी  क्षेत्र
 के  ही  व्यक्ति  रहेगे  हम  चाहते  है  कि  उत
 सगठनो  के  भ्रमर  जनता  के  व्यक्ति  भी  रख

 जायें  ताकि  पब्लिक  की  सही  खबर  सरकार
 तक  पहुचे  भौर  सरकार  उन  पर  अवश्यक

 कार्यवाही  कर  सके  7  जिन  मजदूर  मुनियों
 का  बहुमत  होता  है  उनके  प्रतिनिधि  तो  शाप
 लेते  ही  हैं,  हम  चाहते  हैं  कि  जो  प्राप़्त  मे  है
 उनसे  भी  विचार  विमर्श  किया  जाग,  और
 मदि  सम्भव  हो  ता  उसको  भी  उसमे  मान्यता
 दी  जाय  |

 जैसा  मैंने  बताया  इन  चारों  चीज़ो  वा
 तालमेल  जब  तक  नहीं  बैठायेगा  तब  तक

 उदेश्य  की  पूति  नहीं  होगी।  इसलिये  मिल-

 मालिक,  जन्  उत्पादक,  चीनी  उपभोगता
 ओर  सिर  मजदूर  का  ध्यान  रखते  हुए  एक
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 मुक्त  रूप  से  ऐसी  योजना  तैयार  करें  जिससे
 जो  विचार  विमर्श  हो  रहा  है  उसमें  सफलता
 मिले।

 MR  CHAIRMAN  Before  I  call  upon
 the  next  speaker,  I  have  before  me  a
 list  of  3  Congress  Members  plus  indi-
 vidual  slips  also  apart  from  the
 Opposition  Members  I  would  request
 the  Congress  Members  to  ...

 SHRI  PILOO  MODY.  I  move  a
 closure

 SHRI  VASANT  SATHE  (Akola)  I
 move  for  an  extension  of  time.

 PROP  MADHU  DANDAVATE
 (Rajapur)  He  is  applying  closure  *
 the  private  sector

 MR  CHAIRMAN  I  would  reque:
 the  Congress  Members  to  confine  thei
 speechs  to  5  to  7  minutes  each,  as  fs
 as  possible

 SHRI  DARBARA  SINGH  (Hoshiar-
 pur)  The  time  may  be  extended  We
 are  very  much  interested  in  this  sub-
 ject

 SOME  HON  MEMBERS  The  time
 may  be  extended

 MR  CHAIRMAN  The  Minister  of
 Parhamentary  Affairs  has  been  the
 mood  of  the  House  Let  him  consider

 SHRI  VASANT  SATHE

 श्री  थसग्त  साढे:  :  जिस  विषय  पर  हम
 चर्चा  कर  रहे  हैं  इस  के  सदर  मे  मैं  कुछ  ब ूनिया दी
 बाते  उठाना  चाहता  हूं  ।  मेरा  विश्वास  है  कि

 हमारी  सरकार  की  भी  इस  बारे  में  कोई  दो
 राये  नही  है  कि  दि  किसी  उपयोग का  देशहित
 में  राष्ट्रीयकरण  आवश्यक  है  तो  बहू  कर  दिया

 जाए  t  हर  समझदार  व्यक्ति  चाहे  इधर  हो
 या  उधर  मानेगा  कि  यदि  वेश  हित,  जनता  के

 हित  में  यदि  इस  चीज़  की  भाग  की  जाती  है
 तो  केवल  किसी  तार्किक  मतभेद  के  कारण
 ऐसा  नही  होता  चाहिये  कि  उनका  राष्ट्रीयकरण
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 ते  किया  जाएं  ।  राष्ट्रीयकरण  करने  का  कोई
 सैद्धान्तिक  आधार  है,  इसको  भी  मैं  नही  मानता

 हैं  f  जिससे  हर  उद्योग  फा  चाहे  वह  देश  हित
 में  हो  या  न  ही  राष्ट्रीयकरण  कर  ही  देना  चाहिये,
 इसको  मैं  नही  मानता  हूं  .  कुछ  लोग  है  जो  एसा
 मानते  हैं  लेकिन  मैं  नही  मानता  हु  in  मैं  मानवता
 के  हित  को,  हू  यूमनिज्म  को  ज्यादा  महत्व  देता

 हूं  धौर  दूसरे  तमाम  इज्ज़  जो  हैं,  सोशिलिज्म
 है,  कम्पुनिज्म  है,  कैपिटलिज्म  है

 SHRI  PILOO  MODY:  On  a  point  of
 order.  How  dare  he  point  at  me  and
 say  ‘Capitalism'?

 MR.  CHAIRMAN.  Are  you  object-
 ming  to  it  seriously?

 SHRI  PILOO  MODY:  Suppose  I  had
 Pointed  at  him  ang  said  ‘Fascism’,
 would  he  have  accepted  that  nomencla-
 ture?  Through  you,  Mr.  Chairman,  I
 am  informing  him  that  I  am  a  liberal,
 Now  he  may  say  ‘Liberalism’

 SHRI  VASANT  SATHE:  All  these
 4sms  are  for  the  service  of  bumnity.
 I  understand.  Even  capitalism  is

 मैं  1. ड  यह  कर  रहा  था  कि  राज  के
 मानव  समाज  में  हम  इस  बात  का  विचार
 करे  कि  क्या  शक्कर  सरीखे  उद्योग  काबू  जी गाही
 अर्य  व्यवस्था  में  खानगी  मुनाफाखोरी  की
 अर्थ  व्यवस्था  में  रहते  से  यदि  देश  का  हित  होता
 हो  तो  मुझे  उस  में  कोई  एतराज़  नही  है,  वह
 इसी  तरह  से  चलते  रहना  चाहिये  t  हमारे
 ज्येष्ठ  बस झभी  कह  रहे  थे,  श्री  विभूति
 मिश्र  कि  यदि  शक्कर  के  उत्पादन  में  विमान
 के  अच्छे  का  स्थान  होता,  मैनेजमेंट  मे  उसका
 स्थान  होता  बहु  केमिस्ट  होता,  मजदूर  बहा
 का  होता  कौर  थे  सब  अधिकार  उसको  होते
 तो  किसान  का  भी  फायदा  होता,  गन्ने  की  खेती
 का  उत्पादन  भी  बढ़ता  ।  लेकिन  राज  की

 प्‌जीशाही  में  क्या  उन्हें  साशा  है  कि  किसान
 के  बच्चे  को  वहां  कोई  स्थान  मिलेगा  ?

 कुमारी  पार्टी  का  भ्राश्वासन  सा  था  ?

 यह  चीज  भुवनेश्वर  के  प्रस्ताव  मे  बहुत  स्पष्ट

 Report
 रूप  से  झा  गई  है।  बम्बई  मे  तो  खास  शक्कर
 के  नै शनलाइजेशन  का  प्रस्ताव  हुआ  ।  उसके
 पहले  का  प्रस्ताव  जवाहरलाल  जी  की  मौजूदगी
 में  आखिरी  जो  प्रतिवेदन  उनकी  हाजिरी
 में  हुआ  उस  में  क्‍या  हुआ,  यह  में  भ्रापकों  पढ़
 कर  बताता  हू

 SHRI  700  MODY:
 father  has  been  disowned,

 SHRI  VASANT  SATHE:  ‘
 “As  early  as  964  at  Bubaneswar

 the  Congress  had  decided  m  favour
 of  State  take-over  of  all  industres
 processing  agricultural  produce.
 Among  them  are  classed  rice  muls,
 jute  and  textile  industries  ang  sugar
 mulls.”

 यह  हमारी  पार्टी  की  पालिसी  है  ।  लेकिन
 दिक्कत  इस  बात  पर  हुई  कि  बम्बई  के  भी  बाद
 प्राइम  मिनिस्टर  ने  अपने  एक  वक्तव्य  में
 26-1-74  को  सोशलिस्ट  ईं  दिया  मे  यह  कहा

 But  the

 “You  raised  the  question  af
 nationalisation  of  sugar.  I  am  not
 pio  or  against  nationalisation.  I  have
 not  hesitated  to  nationalise  many
 vital  sectors  The  test  ig  that  it  has
 to  serve  a  purpose.  We  have  to  look
 at  the  whole  matter  from  that  pomt
 of  view”

 art  वह  कहती  है

 “The  Centre  was  worred  whether
 taking  over  would  create  a  situation
 where  sugar  woulg  not  be  available
 and  the  whole  brunt  will  again  come
 on  us  This  is  really  the  point”

 इसलिए  सवाल  यह  नहीं  है  कि  हम

 राष्ट्रीकरण  के  पक्ष  में  हैं  या  खिलाफ  है  t

 बल्कि  सवाल  यह  है  कि  आज  शक्कर  का

 उत्पादन  बढ़ाने  के  लिए  लोगों  को  ज्यादा  शब कर

 उपलब्ध  करने  के  लिए  देश  को  ज्यादा  शक्कर

 मिल  सके  जौर  विदेशों  में  भी  उसका  निर्यात

 हो  सके  जौर  करोड़ो  विदेशी  भद्रा  हम  कमा

 सके,  कौन  से  कदम  उठाता  हमारे  लिए  भावश्यक

 है  ।  इसके  लिए  सब  से  पहली  आवश्यकता  यह
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 है  कि  गन्ने  का  उत्पादन  बढ़े  ।  वह  कैसे  बढ  गा  ?
 किसान  को  उचित  दाम  यदि  बाप  नही  दंगे  तो
 क्या  उसका  उत्पादन  बढ़  सकता  है?  गन
 का  उत्पादन  खर्चा  चालीस  प्रतिशत  बढ  गया  है
 एक  साल  से  लेकिन  उससे  दाम  बढा  कर  आप
 दे  रहे  है  सीधे  दो  रुपया  पर  क्विंटल  ।  बाप  बताए
 आपकी  पालिसी  देश  मे  एग्रिकलच रल  कमोडिटी ज
 का  उत्पादन  बने  की  है  या  नहीं  है  ;  यदि
 है  तो  क्‍या  कपास,  शक्कर,  सुगर केन  आदि
 चीजो  का  उत्पादन  बढ़ना  चाहिये  या  नही  बढ़ना
 चाहिये  ।  हाथ  कान  को  आरसी  की  जरूरत

 नही  है  ।  ज्यूट  के  नापने  रिम्यूनरेटिव  दाम  नही
 दिए  बावजूद  कोशिश  के  गौर  इसका  नतीजा  यह
 हुआ  कि  पचास  परसेट  ज्यूट  का  प्रोडक्शन
 एकदम  से  एक  सालमे  गिर  मया  ।  हमारे  शिन्दे

 साहब  बैठ  हुए  है।  वह  महाराष्ट्र  के  है  बहू
 जानते  है  कि  कपास  के  मामले  को  लेकर  बहा
 हाहाकार  मसी  हुई  है  ।  क्‍या  बाकी  देश  की

 तरह  महाराष्ट्र  मे  किसान  रस्सी  फीसदी

 नही  है  ?  हमारे  देश  की  जनता  देहात  में  रहने
 वाली  नही  है  ?  किसान  खेतीहर  मजदूर  चाहे
 बहा  हो  या  छोटा  क्‍या  यही  हमारे  देश  की
 आबादी  ही  है,  क्‍या  इन्हीं  पर  हमे  नाज  नहीं
 है  ?  क्या उसी  के  बलबूते  पर  हम  यहा  इतने
 अधिक  बहुमत  में  नही  लाए  हैं  7  क्‍या  उन
 मे  विश्वास  पैदा  करने  का  यह  तरीका  है?
 कौन  यह  चाहेगा  कि  उनका  जो  हम  में  विश्वास

 है,  उस  विश्वास  को  ठेस  लगे  ?  बाप  यह
 नही  चाहते  इस  लिए  मोनोपली  परचेज  की
 व्यवस्था  की  गई  शौर  इस  बात  की  कोशिश

 हुई  fe  fear  को  कपास  की  रीम्युनरेटिव
 जाइन  मिले  ।  पिछले  साल  एसा  किया  गया
 ay  साल  रिजर्व  बैक  ने  क्रेडिट  स्वराज  की
 घोष गा  कर  दो  भोर  कहा  कि  पैसा  नही  देंगे  ।
 इस  का  तनेजा  पह  हुआ  है  कि  मुनाफाखोर
 ब्फापारी  भो  कपास  खरीदने  के  किए  नही  जाता  है
 शौर  सरकार  भो  नहीं  जाती  है।  तो  फिर  कौन

 खरीदेगा  ?  इस  लिए  कपास  के  दाम  ६:11... औ

 गिर  रहें  हैं।  वही  हालत  बसें  की  है।
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 कभी  मेरे  मित्र  ते  बताया  कि  एक  लाख
 केन  प्रोड्यूसर्स  स्ट्राइक  पर  है  |  इस  स्थिति  में
 कपास  को  खेती  ी  घट  जाएगी  कौर  मंझे
 की  खेती  भी  घट  जायेगी  ।  गन्ना  तो  झा
 गोल्ड  माइन  है  t  विदेशों  मे  एक  क्विंटल  के
 800  रुपये  मिल  रहें  हैं।  क्या  सरकार  इस

 गोल्ड माइन  को  भी  खोना  चाहती  है,  जैसे
 कि  उस  ने  जूट  को  खो  दिया  है?  प्रगर  इस
 डालर  अर्जन  का  उपादन  बनाना  है,  तो
 मेहरबानी  कर  के  सरकार  किसान  को  ज्यादा
 कच्छ  दाम  दे  ।

 मू  पी०  में  0  क्विंटल  गये  स ेएक  क्विंटल

 शूगर  निकलती  है  t  महाराष्ट्र  मे  ज्यादा
 निकलती  है  |  .0  क्विंटल  गन्ने  के  दाम  3
 रुपये  के  भावसे  श्राप  30  रुपये  देते  है  |  एक
 क्विंटल  शूगर  का  कितना  मिलता  है?  600
 रुपये  के  भाव  से  30  प्रतिशत  और  300  रुपये
 के  भाव  से  70  प्रतिशत,  इस  हिसाब  से  कुल
 390  रुपये  एक  क्विंटल  पर  मिला  |  यह  मोटा
 अन्दाज़ा  है  1  शूगर  मिल-मालिक  बताये  कि
 एक्साइज  वर्ग रह  मिला  कर  कास्ट  साफ़
 प्रोडक्शन  कितना  है।  (व्यवधान)  मुझे  बताया
 गया  है  कि  एक  विवाद  का  कास्ट  साफ़
 प्रोडक्शन  10 रुपये  से  ज्यादा  नहीं  होता  है।
 (ब्यास)

 एक  साधनों  सदस्य  .00  रुपये  t

 :  00  रुपया  क्वीन्स

 (व्यवधान  )

 श्री  बसन्त  साठ
 मिली  कास्ट  ?

 PROF.  MADHU  DANDAVATE:  The
 report  says  maximum  38  sixty.

 oft  wert  शाख़े  :  200  रुपया  मान  लीजिए
 और  प्राफिट  कितना  चाहते  है  ?  को-आपरेटिव
 की  बजह  से  महाराष्ट्र  में  बच्चा  उत्पादक  करने
 वाले  किसान  की  जिन्दगी  बदल  गई  है

 उती  का  गन्ना हैं  और बही शूगर बही  शुगर  फ़ैक्टरी का
 मालिक  है  1  इस  बहु  से  उस  की  शदगी

 सुपर गई  है।  ड्राप  बाकी को  तमाम  सिंहों को
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 को-पापरेंटाइड़  तो  नहीं  कर  सकते,  लेकिन
 झगर  शाप  उन  को  नेशनलाइड  कर  के  को-
 आपरेटिव  बता  कर  उन  को  गना  उत्पादन  क  रने
 वालों  के  हाथ  में  दे  दे, तो  मुझे  एतराज़  नहीं
 है  ।  लेकिन  भाप  मेहरबानी  कर  के  एक  बात
 का  ख़्याल  रखिये  कि  जब  तक  प्राईवेट
 सैक्टर  कंज्यूमर  गुड्  इंडस्ट्री  में  क ैपिट लिस्ट
 इकॉनोमी  के  प्राकार  पर,  शोषण  करते  की

 च  -व्यवस्था  पर  चलता  रहेगा,  तब  ही
 पब्लिक  सैक्टर  पौर  को-पझापरेंटिव  सैक्टर  भी
 उसी  की  नकल  करेंगे  वे  को-आपरेटिव
 कैप्टिलिज्म  की  तरफ  जायेगे  ।  यह  कही
 कही  हुमा  है,  क्योंकि  नकल  करनी  पड़ती  हूँ  ।
 उन  को  एक  कौशल  अंडरटेकिंग  की  तरह
 काम  करना  पड़ता  हूँ  ।  इस  रहें  हम  को-
 ऑपरेटिव  को  भी  खराब  करते  है  ।

 सरकार  की  तरफ  से  कहा  गया  हूँ  :
 “In  view  of  the  sizable  financial

 outlays  and  complex  administrative
 issue  involved  Government  needs
 some  more  time  to  examine  the
 matter  in  detail”

 यही  जवाब  श्री  रिन्द  देने  वाले  हैं  1  (व्यवधान )
 डा०  कैलास  :  (Bombay  South)  *

 way  way  स्टेट्स  में  अलग  अलग

 शुगर  मिलें  हें  ।  उन  को  स्टेटस
 चलायेगी  या  सैंटर  चलाये  गा  ?  यह  बड़े  महत्व
 का  प्रश्न  हूँ  a  मेरी  जानकारी  में  स्टेट्स  ते  इस
 जश्न  का  उत्तर  नहीं  दिया  है  t

 it  बसंत  साठे  :  बगेशनलाइज़  करने  के
 बाद  स्टेट  यूनिट  बना  कर  उन  को  दे  दिया
 जाये,  इस  पर  मुझे  बिल्कुल  कोई  एतराज

 नहीं  हैं।  यह  डिटेल  की  बात  हू  t

 to  ware:  तो  इस  बारे  में  .ट्रस  से

 पूछना!  चाहिए  तथा  जब  तक  उत्तर  ने  जाये
 इंतजार  करना  चाहिये  ।

 थी  चलेगा  चाहे  :  ज़रूर  पूछना  चाहिये  ।

 थी  पोल  थोड़ी  :  क्या  झप  शुगर  मिलों  को
 श्री  बंसीलाल  को  देना  चाहतें  हैं  1

 Report
 MR.  CHAIRMAN:  Mr.  Mody,  I

 think,  it  will  be  better  for  you  and
 me  also  to  keep  out  of  sugar  debate.

 SHRI  PILOO  MODY:
 not  got  any  diabetes.

 But  I  have

 श्री  बसंत  साठे  :  शझ्ाज  रखवार  में  पाया

 हैँ  कि  हमारी  पार्टी  इस  सवाल  पर  डिवाइडिड है  ।

 यह  गलत  भावना  हूँ  ।  यह  देश  के  कहत  मेंह
 शौर  किसान  के  हित  में  हैँ  ।  लंड लस  लेबर
 का  नीति  भी  उसी  में  है,  क्योंकि  जब  किसान
 को  अच्छा  दाम  मिलकर,  तो  उसको  भी  एयर
 बेलिज  मिलेगी  i  इस  में  कनज्यमर  का  भी

 हित  हूँ,  क्योंकि  जरगर  मुनाफाखोरी  खत्म  हो
 जाये गी,  तो  दाम  नीचे  जायेगे  ।  इस  मे  सबका

 हित  हूँ  7  तो  फिर  कोन  समझदार  प्राप्ति  इस
 का  विरोध  कर  सकता  हूँ  ?

 कुछ  श््थं  शास्त्री  यह  दलील  देते  हें  कि  विजय
 बक  ने  नुडिट  क्विज  की  जो  पालिसी  बनाई

 हैं,  वह  एक  एन्टी-इनफ्लेशनरी  मेजर  हैं।  इस
 से  बड़ा  आत्मघात  और  घो खे बाड़ी  और  कोई

 नहीं  हो  सकती  हूँ  I  यह  तो  पन्नी-बाइक  औझौर

 पाउंड-फूली  वाली  बात  है  |  उनका  कहना  हूं
 कि  हम  जेडीए  निकाल  लेंगे,  तो  दाम  गिरेंगे---

 कपास,  शक्कर  शोर  जट  के  गिरेंगे,  कौर

 दूसरी  चीजों  के  भी  गिरेंगे  ।  उन  का  खयाल

 हैँ  कि  किसान  झख  मार  कर  उत्पादन  करेगा  |

 एग्रीकल्चर  प्राइस  कमीशन  के  एक्सपर्ट  यह
 बताते  है  कि  दाम  गिरते  दो----(स्यवधात )

 सभापति  जी,  में  यह  मुद्दा  भाप  को  बता
 कर  काम्बलूड  करना  चाहता  हूं  क्योंकि  भाप

 इसको  मीट  कर  हफते  हूं।  यह  इतना  सुसाइड
 थाट  है  कि  क्रेडिट  सकती  कर  के  कीमत
 गिरें  यह  बाप  सोच  रहे  हैं  ऐंटी  इन्फ्लेग्मरी
 मेजर  हैँ  -  इस् फले शन  क्‍यों  है  ?  इन्सुलेशन
 करेंसी  नहीं  है  केवल,  इन्सुलेशन  हूँ  शार्टेज  आफ

 एसे शियल  कमोडिटी  गुड्स  1  एसे शियल
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 कमोडिटी  की  शार्ट  बम्पेयडड  2  दि  करेगी

 इन  सर्कुलेशन,  यह  है  इन्फलेशन  v  तो  गुहर  बढ़ने
 च  हिए  भोर  आप  का  यह  कदम  क्रेडिट  स्टडीज
 करने  का  ऐड  नाट  दु  शिव  रेम्मुनरेटिव  प्राइस

 ्  दि  थामस  उत्पादन  घटाने  वाला  कदम  है।
 इस  से  उत्पादन  घंट  जायगा  1  और  उत्पादन  घट

 जायेगा  तो  कल  मिलो  के  बन्द  होने  की  बात

 जायेगी  ।  तब  श्राप  रहेगे  कि  देस  से  कपास

 लाभों  दो  सी  रुपये  ज्यादा  दाम  दे  कर  भी  ।

 झ  शुगर  एक्सपोर्ट  नही  कर  सकते  झर  मगर

 एक्सपोर्ट  भी  कर  सकेंगे  तो  क्‍या  होगा,  कहेंगे
 कि  भाव  6  की  झ्र गह  2  दिये  किलो  कर  दी  |

 लोग  कौर  नाराज  हो  जाये  गे  ।  फौरन  एक्सचेंज
 इफेक्ट  हो  गया,  मिले  भी  बन्द  हो  गई,  इन्फ्लेशन
 भी  बढ़  गया  ।  तो  एक  झटके  में  किसान  को

 भी  नाराज,  खेतिहर  मजदूर  को  भी  नाराज,  मिल

 मजदूरों  को  भी  नाराज,  शौर  कन्जयुमर  को  भी

 नाराज़,  सब  को  नाराज,  यह  आप  ने  तय  क्या  कर

 लिया  है,  जरा  यह  तो  बताइए  ।  इरादा  क्या

 है  भरा  का  ?  ये  ब्यूरोक्रेसी  के चन्द  लोग

 बाप  को  गुमराह  कर  रहे  हैं  कौर  इस  के  बाद

 में  यही  कहूंगा  कि  काले  बाजार  5  हजार
 करोड़  रुपये  35  हजार  लोगों  के  हाथ  में  है,
 उन  प्रमेसीज  के  हाथ  में  है  जिन  की  इनकम

 एक  लाख  से  ऊपर  है,  में  इस  के  ज्यादा  डिटेल

 में  नही  जाऊंगा  उनसे  बाप  पै  स,  नही  लेना  चाहते,
 अबतन  सालिग  नही  करना  चाहत,  एकॉलामिक
 झांसे  के  लिए  कोई  काम्प्रीहेंसिव  बिल  श्राप

 नही  लाना  चाहते,  कोई  एक  झोवर  अमल  पालिसी

 कप  नही  भ्रातियां  करना  व  हते  तो  क्या  फालो-

 झप  भाष  करना  चाहते  हैं  उत  भ्राश्वासनों  का

 जो  बको  का  राष्ट्रीकरण  करने  के  बाद  आपने

 दिए  g  -  किस की  सलाह  १२  बाप  चल  रहें  हैं,
 जरा  यह  तो  बताइए  ।  यह  खुदकशी,  यह  प्राइम

 भात,  यह  झात्मनहत्मा  करने  की  शक्ल  कप
 को  कहां  से  आई  है  ?  कोन  यह  प्रकट  दे  रहा

 है?  तक  में  ड्राप  हमें  बताइए  ,  कोई  दलील  दीजिए
 कि  क्या  दिक्कत  है  शौर  वह  देशहित  से  अगर
 होते  में  भाप  के  साथ  पब्ल  कर  कहने  को  तैयार  हूं

 कि  किसी  चीज  को  राष्ट्रीकरण  मत  करो,  दें
 दो  सारे  का  सारा  पृ जी पतियों  के  हा  में,  दे
 दो  पीलू  मोदी  के  हाथ  में  यदि  देश  का  हित  उस
 में  है  तो  झगर  चैस  में  देश  का  हिंद  नहीं  होगा  ।
 इतना  हो  मुझे  कहना  है।  में  मानता  हूं,  .

 (व्यवधान)  मालूम  है  ६ ३  ड्राप
 फिर  यह  कहेंगे  या  कुछ  न  कुछ  कहेंगे  कि  इस
 पर  बोट  न  लिया  जाय  लेकिन  भ्रमण  को  करन

 होगा,  कुछ  न  कुछ  निर्णय  लेता  होगा,  नहीं  तो

 हम  रे  लिए  बडी  मुश्किल  होगी  ।

 शी  जनेश्वर  मिन:  (इलाहाबाद  )
 सभापति  महोदय  मैं  बहुत  देर  से  यह  बहस

 सुन  रहा  हूं  लेकिन  अभी  यह  समझ  नहीं  पाया

 हूं  कि  इस  का  नतोजा  क्या  है  ?  प्यार  महज
 यही  नतीजा  है  कि  यह  राष्ट्रीकरण  की  एक
 तलवार  है  और  यह  तलवार  रईसों  के  कन्धे
 पर  लटका  कर  के  चन्दा  लिया  जाय  तो  मैं

 समझता  हू  कि  यह  बहुत  हो  खतरनाक  नतीजा

 है  बपौती  यह  कई  बार  हो  चुका  है  !

 हमने  इस  स्पोर्ट  को  बहुत  पढने  की  कोशिश

 नहीं  की,  लेकिन  इस  का  जो  मेमोरेडम  है  उस

 को  पढ़ा  तो  लगा  कि  यह  जो  आयोग  हैं  उस

 मेदा  हिस्से  हो  गए  हैं।  सतारूढ़  दल  के

 लोग  भी  कहते  है  कि  इन  लोगो  में  मो  दो  हिस्से

 हो  गए  है।

 एक  मान नीम  सदस्य  :  नहीं  हुए  ।

 की  जनेश्वर  सिन:  इन  लोगो  को

 बातचीत  से  यह  लग  रहा  है  कि  ये  लोग दो
 हिस्से  में बटे हुए हैं हुए

 हैं।  एक  कह  रहा  है
 कि

 राष्ट्रीकरण  जल्दी  कर  दो,  बाबू  गेदा  सिह
 उम  के  नेतृत्व  में  हैं।  दूसरों  तरफ  बासूती
 मित्र  साहब  है,  सादे  साहब  हैं  भौर  दसरे

 लोग  हैं  जो  कहते  हैं  कि  इस  से  बया  फायदा
 होने  वाला  है?  इस  से  नुक्सान  हो  जग्गा  ।

 ये  लोग  चिल्ला कर  भले  ही  कह  दें  कि  हम
 दो

 हस्ति  में  नहीं  हैं.  .  .  .  .

 एक  सान भोम  सदस्य:  साढ़े  साहब  की

 स्पीच  को  यही  समझा  शाप  &  ?
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 att  अफेयर  ६... ड  ek  शाह  का
 मतलब  है  कि  नौकरशाह  गुज़ारें  उड़ाएगा
 शौ  विभूति  मिशा  का  भी  यही  मतलब  है  कि
 भौकरशांह  के  हीथ  में  जायगा  कौर  यह  सही

 et  कि  झगर  राष्ट्रीयकरण  का  मतभेद  सरकारी-
 करण  कौर  इदिराकारण  है  तब  तो  बह  खतर-
 माक  है,  उस  सें  हम  को  भी  एलर्जी है  क्योकि

 हम  जानते  हैं  कि  जितना  पूजीशाह  कौर

 बेली शाह  मुनाफा  देते  हैं  या  मजा  देते  हैं
 हदीश  जी  को  या  नेताशाह  को  उतना  ही
 नौकरशाह  भी  सरकार  की  हिफाजत  करते

 हैं।  तो  यह  तिंगड्डा  बन  जायगा--

 नौकरशाह  बेली शाह  शौर  नेता शाह।  इंदिरा
 जी  कोई  कारखाना  या  कोई  संस्था  किसी

 पूंजीपति  के  हाथ  मे  देंगी--भोर  यह  भ्रारोप
 मत  लगाइएगा  कि  विरोधी  पार्टी  के  कई
 लोग  हैं  जो  पूंजीपतियों  के  दलाल  है  क्योकि
 मैं  अच्छा  तरह  मे  जानता  हूं  कि  राजनारायण
 के  खिलाफ  लड़ने  के  लिए  के०  के  बिरला  को
 लखनऊ  ले  कर  कोन  गया  था  ?  नाम  लेने
 के  लिए  मजबूर  मत  कीजिए  |  यजमान

 कपूर  साहब  ले  कर  गए  थें।  तो  कौन
 दलाल  है?  इन  चीनी  मिलो  के  मालिकों
 से  पिछले  चुनाव  के  समय  आप  लोगों  ने  चन्दा
 लिया  था  या  नहीं  और  राज  भी  आप  के

 राष्ट्रीयकरण  का  मतलब  सिर्फ  यह  है  कि  प्ले

 चुनाव  के  समय  बन्दा  लेना  चाहते  हैं  ।

 व्यवधान  _  विरोधियों  को  क्‍या

 कोई  पूजी शाह  चन्दा  देगा  ?  क्यो  कोई
 देगा  ?  हम  कया  उन  का  मुनाफा  कर  देगे ?
 असल  चीज  तो  ग्रह  है  न  कि  बाप  दो  रुपये
 दस  पैसे  किलो  चीनी  बिकवा रगे  सरकारी
 रेट  पर  दौर  साढ़े  तीन  रुपये  किलो  चीनी

 बिकवाए गें  सरकारी  रेट  पर,  इस  में

 पूजीपति  मुनाफा  कमाएगा।  यह  दास  कोस
 तथ  करता  है  ?  थी  एल  डी.  कम्युनिस्ट
 पार्टी,  जनता  वा  सोशलिस्ट  पार्टी  के  लोग

 तय  करते  हैं  या  श्राप  तय  करते  हैं”  यह  जरा
 झप  जपना  दिल  होटल  कर  कहिए  कि
 कौल  मुनाफा  उसे  को  दिलवाता  है  ?

 किं  की  नीतियां  हैं  ?
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 झील  चीज  गह  है  कि  इस  संभाल  से  दो
 तरह  के  लोगों  का  पसीना  फंसा  है  इसलिए
 मीर  सवाल  है  एक  तो  जो  कारख़ाने  में
 काम  करते  हैं  मजदूर  उन  का  और  दूसरे  जो

 गन्ना  पैदा  करते  हैं  उन  का,  दो  तरह  हर  पसीना
 है  ।  तीसरे  नायर  पर  हैं  वह  जिन  को  खाता
 पड़ता  है,  पौर  चीनी  चूकि  व्यापक  पैमाने  पर
 उपभोग  में  लाई  जाती  है  इसलिए  यट  शून्य
 बहुत  दिनो  से  बहस  में  जाती  रहती  है  भौर
 हम  ने  कई  बार  देखा  कि  जब  लखनऊ  में
 कांग्रेस  के खिलाफ  सरकार  बन  जाती  है  तो
 कांग्रेसी  लोग  बयान  देने  लग  जोते  हैं  कि  यह
 सरकार  झगर  गिर  जारी  तो  चीनी  मिलो
 का  राष्ट्रीयकरण  कर  दिया  जायगा  |  बहुत
 जल्दी  बयान  दे  दिया  करते  हैं  nl  कौर  जैसे  ही
 कारे  म  की  सरकार  बन  गई  वह  बात  फिर  जहा
 की  तहा रह  जाती  है  मैंने  यह  रिपोर्ट
 पढ़ी,  रिपोर्ट  में  सातवे  नम्बर  पर  लिखा  हुआ  है
 कि  —

 “भारी  वित्तीय  परिव्यय  और  भ्रन्तनिहित
 पेचीदा  पहुंचे  की  दृष्टि  में  सरकार  को
 इस  मामले  की  विस्तारपूर्वक  जांच  करने  कौर

 निर्णय पर  पहुचने  के  लिए  कुछ  शौर  समय

 चाहिए”  और  कुछ  कौर  चन्दा  चाहिए  यह  यहा
 पर  नहीं  लिखा  गया  |  इस  के  प्रो  यह  ऐंड
 कर  देना  चाहिए  था।  केवल  समय  नही  मिला
 --किस  बात  के  लिए?  चन्दा  लेने  के  लिए  |

 आप  के  हाथ  थे  रेल  है  न,  रेल तो  सरकारी
 चीज  है  इस  समय  ।  रेल  कर्मचारी  राज  जिस

 दुर्दशा  की  हालत  में  पहुंचा  है--इस  समय  मैं

 मजदूर  की  बात  कर  रहा  हू,  किसान  की  बाद
 में  करूगा-भागने  जिस  तरह  उस  की  गर्दन  पर
 तलवार  चलाई  है,  यह  भूला  नही  है  ।  नहीं  हैं

 एस  ०एम  ०बनर्जी  साहब  यहा  पर,  सरकारी  करें-
 मारियो  के  मंहगाई  भले  के  चार  इन्स्टालमेट्स
 के  लिए  लगातार  कितने  दिनों  से  चिल्ला  7  हैं
 कौर  बाप  कतराते  चले  जा  रहे  हैं  सरकारी

 कर्मचारी  तो  आप  का  मजदूर  है  न  ।  उस  के
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 सांच  पाप  को  कया  नीतियां हैं  ?  इसलिए  इतनी

 जल्दी  मत  कह  दीजिएगा  कि  बाप  की  सरकार

 प्रगतिशील  सरकार  है  कौर  समाजवादी

 सरकार है  और  पाप  के  4हा  जो  मजदूर भा
 जाया  उस  के  पेट  का  इंतजाम  जल्दी हो
 जावेगा।  मैं  नहीं  मानता  हू  ।

 दूसरे  नम्बर  पर  किसान  जाता  है  ।

 ह ल  मैं  किसान  की  चर्चा  कर  q  1  क्‍या  बाप  ने

 किसान  के  लिए  दिया  है  ?  जरा  सोचिएगा  ।

 आप  की  सरकार  है।  कारखाना  बिरला  साहब
 का  होगा  गोरखपुर  मे,  सरदार  साहब  का

 होगा  देवरिया  मे,  प्राय  को  दिल्ली  सरकार  ने

 गहने  का  भाव  तव  किया  है  साढ़े  झूठ  रुपये

 क्विंटल  ।  बिरला  ने  नहीं,  दादा  ने  नहीं  आप

 की  सरकार  ने  साई  पाठ  रुपये  क्विंटल  भाव

 तब  किया  है।  जानते  है,  चून्हे मे  जलाने  वाली

 लकड़ी  दस  रुपये  मन  बिकती  है।  ढाई  मन

 का  एक  क्विंटल  होता  हे  ।  दस  रूपये  मन,

 तो  ढाई  मन  का  दाम  हो  गया  25  रुपये  ।

 25  रुपये  क्विंटल  चूल्हे  में  जलाने  वाली

 लकड़ी  और  साढ़े  आठ  रुपये  क्विंटल  गन्ना

 यही  न  आप  की  सरकार  है  समाजवाद  का  नाम

 लेने  वाली,  किसानों  के  पसीने  की  तारीफ  करने

 वाली  ।

 शो  विकार  महाजन  (कागड़ा)  जरा

 एक  तोले  सोने  का  भाव  भी  बता  दीजिए

 att  अनुसार  निभ  एक  तोले  सोने  का
 भाव  में  नहीं  जानता  हू  महाजन  साहन  ।

 कप  के  यहां  सोना  होगा,  भाप  जानते  होंगे,
 मैं  गरीब  घर  से  आता  हूं,  गुप्ते नहीं  मालूम  है

 DECEMBER  9,  1  Industry  Eng.  Cin.  gpg
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 oo,  (Sree)...  लेकि  हमे  ने  पचित  पार्टी
 के  लोगों  से  पूछा  कि  यह  अखबार में  खबर  ह...

 छप  गई  कि  कांग्रेस  पार्टी  में  झगड़ा  हो  या

 इस  सवाल  के  ऊपर  सो  लोग  आपका  ही  नाम

 के  रह ेथे  महाजन  साहेब ,  कि  भाप  मे  ही  वह
 किया।  में  नहीं  जानता  कहां  तक  सही  है

 Blo  कसास : न महाजन साहब न  महाजन  साहब  ते  कहा

 से  हम  ने  कहा  ।  हम  दोनो  ते  कहा  कि  नेशनल-

 जेशन  करिए  लेकिन  कब  करिए  इस  पर  विचार

 कर  लीजिए  ।  ...  .(व्यवधान)  .  .

 थों  जनेश्वर  मिश्र  मैं  जाता  हूं  देवरिया
 के  इसाके  में,  गोरखपुर  के  इलाके में,  .

 (व्यवधान)  जब  मैं  जाता  हूं  किसानी  के  बीच

 मे--तो  किसान  प्रा  कर  रोने  लगते  हैं।  गन्ने  की

 खेली  कितनी  मेहनत  से  पैदा  होती  है,  भाप  जानते

 है  लेकिन  आप  यह  भी  देखिए  कि  बिजली  का

 दाम  कितना  बढ़ा  है,  बहुगुणा  जी  ने  विकास-

 टैक्स  के  नाम  पर  लगान  कितना  बढ़ा  दिया  है,

 खाद  का  दाम  कितन।  बढा  दिया  है  मजदूर री
 कितनी  बढ़  गई  है,  इन  सारे  पंच  के  बाद  जब

 किसान  गन्ने  की  फसल  तैयार  करता  है  तो  रो

 देता  है  7  वह  एक  बात  कहता  है  --खड़ी  हुई
 खेती  और  घर  में  जवान  लड़की  रोकी  नहीं

 जा  सकती,  कभी  कभी  तबियत  करती  है  कि

 फसल  को  झाग  लगा  दूं।  मैं  ने  कई  दफा  उस  से
 कहा  है--भ्रमर  फसल  को  आग  लगाने  का

 इरादा  है  तो--मैं  निजी  तौर  पर  इसे  पसन्द  नहीं

 करता--लेकिन  फिर  भी  प्राय  लगाती  है  तो
 कभी  दिल्‍ली  शौर  लखनऊ  की  सरकार  को  झाग
 लगा  देना,  जिस  मे  तुम्हारे  ग्न  के  दाम  इंधन
 के  दाम  से  भी  कम  तय  किये  हैं,  श्ाषे  से  भी  कम
 तथ  किये  हैं।  मैं  त ेकिसान  से  कई  बार  कहा
 है  कौर  राज  झा  से  भी  कहता  चाहता  हें---
 उस  के  गुस्से  को  महसूस  कीजिये  दाव  नहीं
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 तो  कल  वह  ज  जर  लगोगे गा  eee  .

 (euwere),..  ये  कह  रहे  हैं  कि  उस  से

 माना  नहीं  है  I  सभापति  महोदय,  भाग  लगते

 लगते  वितरण  ह्म  करती  है,  जरा  मुश्किल

 हूँ,  आप  को  सरकार  हाथी  जेसी  सरकार  है,

 सूंड  में  झाग  लग  चुकी  है,  एक  हिस्सा  जल

 रहा  है...  (व्यवधान().  eee eee .
 कक

 MR.  CHAIRMAN:  Let  us  not  be  ex-
 cited.  What  you  have  stated  may  be
 a  fact  but  it  might  be  misunderstood
 va  other  countries  in  vanous  ways.

 tt  अनेदजर  मिथ:  मैं  ने  क्या  कहा  है,
 सर  ।  क्या  आप  चाहते  हैं  कि  मैं  भ्र पने  मुल्क  की

 सही  तस्वीर  यहां  न  रखूं  7  यदि  यह  मुल्क  की

 जनता  से  सही  हालात  की  तस्वीर  रखने  की

 जगह  नही  रहेगी  तो  यह  क्या  सदन  है,  क्या

 कव्वाली  की  जगह  है  ।

 MR.  CHAIRMAN:  I  have  not  said
 ‘hat  you  hate  said  anything  unparlia-
 mentary,  I  am  telling  Mr.  Mishra
 ‘hat  even  honest  statements  made  here
 are  misconstrued  in  various  ways  and
 it  might  hurt  the  feelings  of  our
 mothers.  Therefore,  I  request  him
 not  to  press  that  statement  and  with-
 द. 4  that  statement.  I  have  not  said
 what  this  s  unparliamentary.  I  am  re-
 questing  him  that  because  it  might
 hurt  the  sentiments  of  our  mothers..

 भी  जनेश्वर  मिस:  ठोक  है,  सर  4  प्रखर

 आप  ने  यह  मान  लिया  है  कि  यह  संसदीय

 नहीं  है,  तो  कोई  बात  नही  है।  ये  लोग  ज्यादा

 में  ज्यादा  हल्ला  किये  जा  रहे  है,  इसलिये  बाप

 कहते  हैं  कि  इस  को  वापस  ले  लो  .

 १०.  (Interruptions.)
 MR.  CHAIRMAN:  Mr.  Mishra,  what

 about  your  statement?

 शी  ्  1. . 6  हैं  न ेअपनी  तरफ  पे

 कोई  गलत  बात  नहीं  कही  है,  मुल्क  की

 तस्वीर,  रखी  है।  सत्तीरूंड़  दल  के  माननीय
 सदस्यों  के  हल्ला  करने  का  मेरे  ऊपर  कोई  बसर

 नदी  पढ़ता  है  |  ड्राप  चूंकि  उक  सम्मानित

 कूर्गी पर  38  जिप  का  संम्मान  मेरे  मन  में  है,
 अगर  सम्मान  नहीं  होता  तो  इस  सदन  में  नहीं

 आता,  सड़क  पर  ही  रहता,  दवा  बेचने  का

 काम  भी  सम्मान  का  काम  है,  लेकिन  दस्तखत

 क्र  के  सफाया  लेने  का  काम  भ्रपमान  का  काम  है।
 दाप  अगर  ह ड  कहते  हैं  कि  वाकई  बाप  को

 भावना  को  चोट  लगी  है  तो  किसी  की

 भावना  को  चोट  लगाना  मेरा  मकसद  जहां  है,
 अप  से  क्षमा  मांग  लेता  हूं,  श्र  इन  से  भी  क्षमा

 माग  सकता  हुं,  मेरे  मन  में  गुस्सा  नहीं  है,
 ललित  दरअसल  सवाल  यह  है  कि  हमारे  मुल्क
 में  इतनी  गरीबी  है,  जिस  किसान  की  मदद  के

 लिये  हम  यहा  पर  बहस  कर  रहे  है,  जिस  मस्ती

 उत्पादक  के  लिये  यहा  बहस  कर  रहे  है,  उस

 गन्ना  उत्पादक  के  घर  में  क्‍या  हो  रहा  है,
 उस  के  घर  में  खाता  समय  से  मिल  रहा  है  या

 नहीं  मिल  रहा  है-कयों  यह  बहस  हम  यहां

 नही  करेंगे  ?

 समाप्ति  महोदय  ड्राप  बहत  खोजिये  1

 You  know  that  :ometimes..

 aft  जनेश्वर  सिख:  वह  तो  हम  ने  कह
 दिया  |

 MR.  CHAIRMAN.  This  statement
 will  not  go  om  record.

 tt  जनेश्वर  मिन:  लेकिन  उन  लोगों  से

 माफी  मांगते  हुए  मैं  कहता  चाहता  हुं-

 बाप  के  हाथ  में  मुल्क  को  हुकूमत  है-

 धौर  प्रा पकी  हुकूमत  के  झंडे  के  नीचे  मुझ
 जबरदस्त  तबाही  की  तरफ़  जा  रहा  है।

 **Not  recorded.
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 हित  बनेश्वर  किय]
 केवल  शोर  मचा  कर  हमारी  ह्रावाश  दबाने

 की  कोशिश  न  कीजिये  ।

 सल  सजा  हू  खाद  t  पिछले  साल  1 ले

 का  मूल्य  पर  क्विंटल  8  झुठ  था,  इस  साल

 8.  50  पैसे  प्रति  क्विंटल  कर  दिया।  जबकि

 खाद  6  महीने  पहले  53  ज  की  एक  कोरी थी
 जौर  इस  राल  03  Fo  को  बोरी  हो  गई  ।

 एक  बोरी  में  50  किलो  खाद  होती  है।

 700  किलो  का  एक  क्विंटल  होता  है।  यानी

 206  रु०  की  एक  बिल  खाद  हो  गई  शोर

 गन्ना  5048  प्रति  क्विंटल  ।  यह  सरकार  ने

 तय  किया  है  जिसके  हाथ  में  श्राप  चीनी  के  कार-

 खाने  देवा  चाहते  है। झाप  किसान  ने

 साथ  न्याय  करेगे  ?  मैं  नहीं  कहता  कि  देश

 का  जो  सरमायेदार  है  बह  किसान  के  साथ

 न्याय  कर  रहा  है।  लेकिन  क्‍या  आप  करेगे  ?

 जो  उत्तर  प्रदेश  के  गन्ना  उत्पादक  इलाके  के

 लोग  है  वह  सारे  समझते  है  कि  सहकारिता
 कोई  स्वय  की  चीज़  है  श्लोक  जो  महाराष्ट्र  के

 लोग  हैं  वे  लीम  सहकारिता  में  व्याप्त  बीटा-

 चार  से  परेशान  हैं  उनका  मन  भरा  सभा  है।

 उत्तर  प्रदेश  वाले  कहते  है  कि  उसमे  थोड़ी

 खराबी  भी  है  तो  उसकी  चर्चा  न  कीजिये  ।

 मैं  माननीय  गेदा  सिह  का  भाषण  सुन  रहा  था

 उन्होंने  कहा  कि  खराबी  है  तो  ठीक  कर  लेगें,
 अमी  च्च्चों  न  कीजिये।  मैं  साफ  कहना  चाहता

 हू  कि  हम  चाहते  हैं  कि  कार खाता  चाहे
 बिडला  चलाये  या  श्रीमती  इन्दिरा  गाधी
 अलावे,  किसान  को  25  ३०  किट्टी  गन्ने  का
 दाम  मिलना  चाहिए।  चीनी  के  उत्पादन  में
 जे!  जबरदस्त  लूट  मची  है  सरकार  के  पैमाने
 से  लेकर  सरमायेदार  के  पैमाने  तक  यह  बन्द
 होनी  चाहिए  ।

 60  te  विशाल  सायत  सती  'है
 चीनी  की  दौर  शर रू दी  हुकूमत  पर  feat  है
 200  ३०  क्विंटल  शौर  दाजार/में  356  य

 क्विंटल  बिकती  है।  इस  लूट  में  खनबोगताधं

 को  फंसाया  जाय  |  अगर  शाप  को  हो  तागों

 है  कि  किसी  एक  सरमायेदार  के  हाम  में

 नहीं  दी  जानी  चाहिए  तो  चहते  #साम  का

 दाम  और  चीनी  का  दाम  दोहा  चाज  तय

 होना  चाहिए।  प्राय  नगर  यही  चाहने  हैं  ि

 दे  दी  जाय  किसानों  के  बीच  में  तो  ठी शहे।

 बनाइये  नियम  t  लेकिन  श्राप  नहीं  ले  सकते,

 लखनऊ  की  सरकार  नही ले  सकता  है,  उस  पर

 हम  को  यकीन  नहीं  है।  आप  ने  बका  का

 राष्ट्रीयकरण  किया  t  क्या  आय  ने  सेकोशियेसो

 लादी  है?  सौतो  के  जनो  नोट  बाजार  में

 चल  रहे  है।  इसलिये  बहुत  ज्यादा  प्रीत  पर

 घमण्ड  न  कीजिये।  मैं  मित्रता  हु  कि  seas

 चलती  मिलों  में  मज़दूरों  की  महीने  की  कमाई

 पर  ऐयाशी  हुई  है,  लेकिन  उससे  भी  ज्यादा।

 सरकारी  अधिकारियों  द्वारा  उन  कार बात  में

 ऐयाशी  हुई  है,  जहा  श्राप  ने  अपने  हाथ  में  ले

 कर  सरकारी  झ्धरिकारियों  को  मालिक  बढ़ा

 दिया  है।  वह  उससे  लम्बी  गा४ड़ी  में  कराते  हैं
 कौर  ज्यादा  ऐयाशी  से  रहते  है।

 एक  गन्ना  उत्पादों  का  शोक  ओर

 दूसरे  मज़दूरों  का  शो पग।  यह  दो  तरह  का

 शोषण  है।  मौर  मैं  जानता  हूं  कि  आप

 राष्ट्रीयकरण  नहीं  करेंगे  केवल  बहस  चलाते  है

 मिले  मालिकों  को  कराने  के  लिये  जितने  जने

 चन्दा  ले  सकें।  लक्षित  यदि  वास्तव  में भाप

 मन  में  राष्ट्रीयकरण  करने  की  बात  है  ती

 किसानों  से  पूछ  लिये  झगर  बह  cf
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 कारख़ाने  को  खुद  चलाता  चाहें,  मजदूर  खुद
 अलावा  चाहें  तो  श्राप  चार  भ्रांतियों  की  एक

 कमेटी  बना  दीजिये  शौर  बोट  करा  लीजिये  |

 उस  कमेटी  में  एक  मजदूरों  का  प्रतिनिधि  रख

 दिया  जाय,  कारखाने  का  उठाना  मुना इन दा
 रख  दिया  जाय,  जौर  अगर  कही  पूंजी  लगी

 हो  तो  पूँजीपति  का  मुना इन दा  रख  दिया  जाय

 और  उत्पादकों  का  प्रतिनिधि  रख  दिया  जाय  |

 इन  चार  नुमाइंदों  से  कारखाना  चलाइये।

 यह  समाजीकरण  है,  सरकारी-करण  नहीं।

 महात्मा  गाधी  जी  सरकारीकरण  की  बात

 कम  किया  करते  थे,  ट्स्टीशिप  की  बात  ज्यादा

 किया  करते  थे।  झ्र गर  ड्राप  को  पैसे  की  जरूरत

 है  तो  बिना  राष्ट्रीयकरण  की  बात  चलाये  भी

 बिड़ला  से  या  शर  बड़े  सरमायेदारों  से  आप

 चन्दा  ले  सकते  थे  |  लेकिन  जब  ग्राहकी  गलती

 पकड़ी  जाने  लगी  तो  हम  पर  हो  हल्ला  मनाने

 लगे  ।

 पुराने  जमाने  में  जब  सेवार  से  चीनी

 बनती  भी  तो  गायों  में  जो  प्राप्ति  चीनी  बनाते

 थे  जितने  आने  मन  गन्ना  उतने  रुपये  मल  चोरी

 होती  थी  यानी  6  गुना  का  फर्क  रहता  था।

 आज  जरा  जोड़  लीजिये  गन  का  भाव  8.  50

 उसे  प्रति  क्विंटल  और  चीनी  की  कोस्ट  प्राइस

 60  ०  विदेशी  जबकि  बाजार  में  विक्ती

 है  600  ह  प्रति  क्विंटल  के  भाव  से  ।  कितना

 मुनाफ़ा  भाप  मिल  वालों  को  दिला  रहे  है

 एक  वियंटल  चीनी  पर।  इस  लूट  में  भ्रामक

 सरदार  कौर  सरमा मदार  सब  शामिल  हैं।

 इसलिये  नम्त  में  मैं  कहता  चाहता  हु  कि

 अगर  राष्ट्रीयकरण  की  कही  बात  हो  तो'

 जहा कैस्हाय कै  हाय  में  राष्ट्रीयता रण  होगा  t  आपके

 हाथ  में  नहीं  होगा  जबरन  सरमाये दारों  के  हाथ
 में  होगा।  यह  बहस  केबल  मिल  मालियात  से

 चन्दा  लेने  के  लिये  है,  कौर  कुछ  नहों।  यहां
 आरोप  लगा  कर  मैं  करती  बात  खत्म  करे

 रहा  हूं।

 MR.  CHAIRMAN:  Now,  for  this
 debate  5  hours  have  been  allotted.
 The  debate  started  at  .50  P.M.  So,
 I  think,  we  will  sit  upto  6.50  P.M
 and  then  decide  whether  we  extend
 the  time  or  not.

 Shri  N.  N.  Pandey.

 8.00  hrs  ‘

 wt  गिरोह  नारायण  पांडे  (गोरखपुर)
 सभापति  जी,  मैं  ने  झाग  "गत  को  रियो

 के  तीनों  हिस्सों  को  बहुत  12108  से  पड़ा  है  प्रो

 यह  समझने  की  कोशिस  की  है  ि  जो  हमारा

 मुख्य  उद्देश्य  है  वह  चोको  मिनारे  सायरा  बर्ग

 में  सम्बन्ध  रखता  है,  गन्ने  को  उपज  को

 ज्यादा  बढ़ाने  से  सम्बन्ध  रखता  है  ा  चाव

 मिलों  की  मसौदों  को  ढोल  रोके  मे  दुद
 करने  में  सम्बन्ध  रखता  है;  इसके  बारे  में

 भाग  कौन  ने  क्या  कहा  यह  मैं प्राज  इस

 रिपोर्ट  के  पढ़ने  के  बाद  इस  नतीजे  पर पहुचा

 हैं  कि  बावजूद  इसके  कि  जो  हमारे  क्रोनर  के

 चेयरमैन  बनाये  गये  वह  देश  के  जाने  माने

 न्यायाधीश  थे  झोर  यह  उम् मो दर  को  जानो  है
 उस  न्यायाधीश  को  कॉनन  से  बचाता  लद

 गन्ना  किसानों  शोर  करीब  दो,  ढाई  लाव

 उन  मजदूर  परिवारों  को  झोर  जो  कराई

 उपभोक्ता  हैं  उसकी  सेवा  होगी  t  मैं  इस  बात  से

 कतई  इनकार  करता  हू  ,  क्योंकि  सिंद्धान्त  रूप  में

 चाहे  भागे  कमीशन  के  उनके  पाव  साथी  हां
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 या  श्री  Ho  सी०  दीक्षित  के  पांच  मेम्बरान  हों,

 वह  एक  मुद्दे  पर  एकमत  हैं  कि  चीनी  मिलों  का

 राष्ट्रीयकरण  किया  जाये।  एप्रोच  का  फर्क

 हो  सकता  है।  राष्ट्रीयकरण  के  मामले  में

 ार्गष  कमीशन  के  पांच  मेम्बर  भी  यह  कहते  है
 कि  कैन  ग्रोवर,  लेबर,  कंज्यूमर्स  प्राणी  का

 इंटरेस्ट  इनसे  पूरा  नही  होता  है  कौर  चीनी

 मिलों  की  पब्लिक  लिमिटेड  कम्पनी  बना  करके

 उनको  रखना  चाहिए।  यह  भी  वे  कहते  हैं  कि

 मार्किटिंग  सारा  का  सारा  सरकार  को  करना

 चाहिए  ताकि  गया  किसान  को  गन्ने  के  दाम

 ठीक  मिल  सके,  उपभोक्ता  को  सही  दामों  पर

 चीनी  मिल  सके,  मजदूरों  को  न्यायोचित

 मजदूरी  मिल  सके  t  दूसरे  ग्रूप  के  जो  लोग  है

 श्री  जगदीश  दीक्षित  वर्ग रह  उन्होंने  भी  इस

 बात  को  स्वीकार  किया  है  कि  जहा  तक

 कोआपरेटिव  मिलों  का  सम्बन्ध  है  उसका

 राष्ट्रीयकरण  करने  की  जरूरत  नहीं  है

 उनको  सुधारा  जाना  चाहिए,  उनकी  जरूरत

 को  पुरा  क्या  जाना  चाहिए  ताकि  वे  ज्यादा

 से  ज्यादा  प्रोडक्शन  कर  सके  सभी  एक  मत  है

 कि  प्राइवेट  चीनी  मिला  का  राष्ट्रीयकरण

 हो  जाना  चाहिए।

 जब  मैं  इस  बात  को  कहता  हू  तो  राज

 मेरे  सामने  श्री  जगजीवन  राम  द्वारा  लोक  सभा
 में  i5  दिसम्बर  को  दिया  गया  वक्तव्य  है।

 यह  वक्तव्य  उन्होने  कमीशन  बनाने  के  पहले
 दिया  था।  इसमें  उन्होंने  इस  बात  पर  प्रकाश

 डाला  था  कि  किस  तरह  के  जीती  मिलो  के

 राष्ट्रीयकरण  का  सवाल  सारे  देश  के  जनजन

 का  सवाल  बन  भ्या  है।  उस  समय  वेलकम न
 श्री  सिन्हा  साहब  ने  अपने  इन  प्रागपुर  भाषण
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 बेचैनी  भोपाल  स्पीच  में  यह  कहा  का  fe,
 चीनी  मिलों  के  राष्ट्रीयकरण  की  मांग  समय
 की  मांग  है,  सामाजिक  न्याय  की  मांग  हूँ  कौर

 इसको  ध्यान  में  रखते  हुए  हमे  इस  & |... द  पर

 विचार  करना  चाहिए  |  हमें  यह  देखना  चाहिए
 कि  किस  तरह  से  केन  ग्रोवर  के  साथ,  मजदूरों
 के  साथ  तथा  दूसरे  वर्गों  के  साथ  हम  न्याय

 कर  सकते  हैं।  मैं  पालियामेट  मे  पहले  कह

 चुका  हु  कि  15 मई,  i973  को  इस  कमीशन
 की  जो  रिपोर्ट  झाई  सरकार  के  पास  वह
 तरिम  रिपोर्ट  नही  है  बल्कि  फाइनल  रिपोर्ट

 है  कौर  सरकार  को  इस  पर  परमल  करने  के

 लिए  पग  उठाने  चाहिये  ।  तीन  पार्टी  स  मे  आज
 रिपोर्ट  पेश  है।  टुडे  श्राफ  रैफेल  को  देखन

 हुए  शूगर  नैशनलाइजे शन  के  बारे  मे  पटह  मर
 को  कमीशन  द्वारा  दी  गई  रिपोर्ट  हो  फाइनल
 रिपोर्ट  है।  उस  समय  भी  मैंने  यही  कहा  था

 इस  पर  सरकार  को  प्रबल  करना  चाहिए  कौर

 किसी  दूसरी  रिपार्ट  की  प्रतीक्षा  नहीं  करनी

 चाहिए।  लेकिन  तब  पत्नी  महोदय  ने  कहा
 था  कि  फाइनल  पोट  प्रा  लेने  दीजिये

 ma  जब  फाइनल  रिपोर्ट  श्र  गई  है  तो  उस  में
 भी  मैंने  कोई  दूसरी  बात  नही  देखी  है।  ह: ६:

 जबकि  फाइनल  रिपोर्टे  भी  भरा  गई  है  ता

 किसान,  मत  दूर,  देश  का  जन-जन  इस  बात  की

 इंतज़ार  कर  रहा  है  कि  पालिमेट  तबा  सरकार
 कौन  से  आश्वासन  उसको  देने  जा  रहे  हैं,  क्या

 कुछ  करने  जा  रहे  हैं।  969  मे  बम्बई  में

 प्रस्ताव  पास  हुआ  था  ।  उत्तर  प्रदेश  की  सरकार
 ने  बिल  बना  करके  इसके  सम्बन्ध  में  भेजा  भी
 था।  तब  श्री  कमलापति  त्रिपाठी  यहा  के

 मुख्य  मंत्री  थे  ।  सद  ने  एक  स्वर  से  कहा  था!  कि
 चलती  मित्रों  का  राष्ट्रीकरण  हो  जाना
 चाहिए  कौर  झगर  भाप  नहीं  कर  की हैं
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 भारत  का  विधान  द्याढ़े  धाता  है  तो  आपके  पास

 बहुमत  है,  जनता  ने  मापकों  बीती  दी  है,
 बाप  विधान  को  बदल  सकते  हैं।  अमर  बाप
 शाल  इंडिया  बेसिस  पर  करना  चाहते  हैं  तो
 बाप  भारत  के  विधान  को  चेंज  करें।  झगर
 बाप  यह  नहीं  करते  हैं  तो  बाप  प्रदेशों  की
 सरकारों  को  मंजूरी  इसके  बारे  में  दीजिये
 कि  ये  ऐसा  स्वयं  कर  सके  |

 किसानों  की  लूट  हो  रही  है,  इस  बात  को
 स्वीकार  किया  गया  है  1  इसको  उस  कमीशन
 के  टैक्नीकल  एक्सपर्ट स  ने  भी  स्वीकार  किया
 है  इस  प्रश्न  को,  रिकवरी  के  प्रश्न  को  यहा
 उठाया  भी  कई  बार  जा  चुका  है।  जब  तक
 रिकवरी  का  सवाल  तय  नहीं  होता  है  तब  तक
 किसानों  को  गन्ने  का  न्यायोचित  मूल्य  नही
 मिल  सकता  है।  सेंट्रल  केन  कंट्रोल  शाइर
 गन्ने  से  रिकवरी  के  बेसिस  पर  दाम  किसान
 को  दिलाने  की  बात  कहता  है  ।  जिस  टे  निकल
 कमेटी  ने  इसकी  जाच  पड़ताल  की  शीर
 लेबोरेटरीज  की  जांच  को  उसने  अपनी  रिपोर्ट
 में  कहा  है  कि  किसान  के  दिल  में  जो  आशका

 है  वह  सही  है।  रिकवरी  बनावटी  दिखाई
 जाती  है,  इसके  आंकड़े  फोर्स  किये  जाते  है  t
 जब  तक  शाप  रिकवरी  के  सवाल  को  तय

 नहीं  करते  हैं  तब  तक  किसानों  को  गन्ने  का
 उचित  मूल्य  नहीं  मिल  सकेगा  ।  आप  देखे  कि
 खड़ सारी  के  लिए  जो  गन्ना  लिया  जाता  है
 उसमें  किसान  को  बीस  रुपया  क्विंटल  मिति मस
 मिलता  हैं  शाप  सतरह  रुपये  क्विंटल  ही  तय
 कर  दें।  दाप  देखें  कि  दूसरी  जिन्हों  का  क्या

 हाल  है।  सभी  सामानों  का  भाव  बहुत  ज्यादा
 बढ़  गया  है।  पावर  का,  सिचाई  का,  खाद  का
 तथा  दूसरी  जिन्हों  का  बहुत  ज्यादा  बढ़  गया  है  t
 तब  कया  कारण  है  कि  1 ह  का  दास  इस  सब
 चीजों  को  देखते  हुए  तय  नहीं  करते  है।  उसमे
 क्या  खता  की  है  मह  तो  श्राप  बतायें  |  एक  दो
 दिया  बढ़ाने  से  किसानों  का  काम  होने  वाला

 नहीं  है,  उसके  साथ  न्याय  करना  नहीं  है।
 एग्रीकल्चर  प्राइस  कमीशन  छापते  बिठा  रखा
 है इस  में  में  ते  देखा  है  कि  वहां  पर  हूर  साल

 एग्रीकल्चर  प्राइस  कमीशन  बैठ  करके  हर  चीज
 के  दाम  तय  करता  है।  लेकिन  यहां  पर
 आपका  जो  एग्रीकल्चरल  प्राइस  कमीशन  है,
 जो  ढांचा  छापने  बना  रखा  है  बहू  वास्तविकता
 की  झोर  ध्यान  नहीं  देता  है।  सीनियर  केस
 प्राइस  राठ  रुपया  तय  की  जाती  है  कौर

 बहू  तब  जबकि  लकड़ी  का  भाव  दस  रुपये,
 खोया  का  भाव,  गना  जूस  कर  जिसको  फेंक
 दिया  जाता  है,  दस  पंद्रह  रुपये  मन  चल  रहा  था  ।

 यही  हाल  कपास  का  हैं  या  दूसरी  चीजों  का  है
 जो  गन्ने  से  पैदा  होती  हैं।  मैं  साशा  करता  हू
 कि  आप  हमारे  साथ  राज  न्याय  करेंगे  -  मिल
 मालिकों  के  हाथ  गना  किसान  के  साथ  न्याय

 होने  बाला  नहीं  है।  भाव  कमीशन  ने  भी
 कहा  है  कि  आज  भीगे  के  दाम  मिल  मालिकों
 की  तरफ  बकाया  हैं।  आप  ने  भी  यहां  अपने
 जवाब  में  स्वीकार  किया  है  कि  35  से  40
 करोड़  रुपये  किसानों  के  बाकी  हैं  ।  रिजर्व  बक
 ने  1971  में  डायरेकशन  दिया  था  कि  गस
 के  दास  बाकी  नहीं  रहने  चाहिये।  i974
 ar  गया  है  लेकिन  उसके  डायरेक्शन  पर  अमल
 नहीं  हुआ  हूँ  केन  डिवेलपमेंट  का  क्या  हाल
 है  ?  कोइम्बेटोर  इंस्टीट्यूट  आपने  बनाया  है,

 कानपुर  इंस्टीट्यूट  आपने  बनाया  है।  कोइम्बे-
 टोर  इंस्टीट्यूट  न ेकहा  था  कि  हीटिंग  सिस्टम,

 इम्यूनाइजेशन  सिस्टम  ईजाद  होना  चाहिए
 आर  इस  तरह  से  केन  डिवेलपमेंट  का  काम

 होना  चाहिए  लेकिन  ऐसा  कोई  सिस्टम  राज
 तक  ईजाद  नहीं  हुआ  है  ।  मिल  मालिक  गन्ना
 किसान  से  परचेज  टैक्स,  दूसरे  टैक्स,  एक्साइज

 ड्यूटी  वर्ग  रह  लेते  है  लेकिन  कोई  भी  एजेंसी
 राज  तक  बाप  ने  क्रिकेट  नही  की  है  जो  केत  के
 डिवेलपमेंट  के  लिए  काम  कर  सके।  पांचवें
 प्लान  पन्त  में  श्राप  कहते  हैं  कि  मापकों
 65  लाख  टन  चीनी  की  जरूरत  होगी  t  लंका

 में  मै ंगया  था  ।  वहां  35  रुपये  किलो  रा  शूगर
 जो  हम  झर  आप  खा  नही  सकते  हैं  इंट  रहे  टि-
 नेंटल  होटल  में  हमें  सर्व  की  गई  ।  राज  चीनी

 दुनिया  की  सबसे  बड़ी  फौरन  एक्सचेंज  भीतर

 हो  गई  है।  बार-बार  यहां  शौर  बाहर  भी
 मैंने  कहा  है  कि चीनी  नीति  शाप  निर्धारित करें  ।
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 जी  गर सिह  सीरियल  8).
 सरकार  तीन  साल  के  लिए  चौकी  मौत

 निर्धारित  करे,  जिस  के  झस्तभेत  बह  सारी  चीनी
 पर  कंट्रोल  करे,  सारे  भाव  टिंग  को  अपने  हाथ
 में  ले  शौर  उस  से  वारेन  शुक्सचैज  शन  करे  q
 राज  00  परसेंट  लंड सारी  होती  है,  तो सरकार
 की  तरफ़  से  कई  प्रतिबन्ध  लगाये  जा  रहे  है,
 रिशब  रियाज़  बनाए  जा  रहे  हैं।  दाज  गुड
 और  खंड सारी  का  प्रा डक शम  बढ़  रहा  है  कौर
 चीनी  का  प्रोडक्शन  गिर  रहा  है  |

 पार्लियामेंट  में  चार  सालों  मे  मैं  जितनी  बार  बोला

 हूँ,  मैं  ने हमेशा  कहा  है  कि  फूड  डिपार्टमेंट  सर-
 कार  को  घोखा  दे  रहा  है,  वह  सही  स्टैटिस्टिक्स

 नही  दे  रहा  है,  वह  गलत  झा कड़े  दे  रहा  है  ।  इस
 सम्बन्ध  में  मैं  ने  जितने  भी  अकड़े  दिये,  7
 सब  सही  निकले  शौर  सरकार  के  ग्माकड़े
 गलत  निकले  i  सरकार  उस  टारगेट  भर  उस
 कैपेसिटी  को  पूरा  नहीं  कर  पाई,  जिस  के
 लिये  मिलें  बनाई  गई  थी  ।शू गर  मिले  अपनी
 उत्पादन  क्षमता  नही  बढ़ा  पाई  है  1  जाया  स्टाक
 कम्पनियों  मे  जो  मिलन्मालिकान  हैं,  वे  इस
 देश  का  रक्त  चूस  रहे  हैं  ।  सरकार  ने  उन
 को  30  परसेट  की  छूट  दे  दी  है।  वह इस  30
 परसेंट  को  एक्सपोर्ट  के  काम  में  क्यो  नही  लगाती

 है  ?  भार्गव  कमीशन  ने  कहा  है  कि  एक्स्ट्रा
 sorfse:  को  50-50  के  हिसाब  से  बाटा  जाये  |
 इस  तरह  जो  पैसा  मिले,  उस  को  चोरी  मिलो
 को  टैकन्भ्ोवर  करने  मे  लगाया  जाये  |  एक

 पैसा  भी  कम्पेन्सेशन  नहीं  दिया  जाना  चाहिए  ।

 जब  तक  सरकार  चीनी,  गुड़  और
 खड़ सारी  के  बारे  में  एक  निशिचर  नीति
 निर्धारित  नहीं  करेगी,  तव  तक  हमारा
 एक्सपोर्ट  का  कमिटमेंट  पूरा  नहीं  हो  सकेगा,
 कौर  चीनी  की  नीति  मिल  मालिकों  की  दासी

 बौर  चहे री  बन  कर  रह  जायेगी,  कौर  इस  का
 लाभ  प्रतिक्रियावादी  और  रजप्रतप्सन्य  ताकते
 उठाएगी  |

 हैं  न ेपहले  भी  इस  सैवस  में  कहां  है,  शोर
 फिर  दोहराता  चाहता  हूं  कि  प्रभर  सरकार

 फारिग  एक्सचेंज  घन  करना  चाहती  है,  ती  वह
 देश  के  कमज्पूरंज  को  मूड  प्रौढ़  लंदसारी
 दे  आर  चीची  को  विदेशों  में  बेच  कर  करेगा
 एक्स बैज  |.  करे  |  मैं  ने  यहां  -तक  कहा  था
 कि  सरकार  चीनी  पैदा  करने  वाले  देशों  का
 एक  संगठन  बसाये,  जिस  तरह  कि  आयल
 प्रद यू सिंग  कंट्रीस  ने  अपना  एक  संगठन  बनाया
 है  ।  फ़ारेन  एुक्सचज  बाने  करने  की  दिशा  में
 यह  एक  झ्र गला  कदम  होगा  शौर  इस  से  हमारी
 शक्ति  बढ़ेगी  |

 मैं  किसानों  शौर  मजबूरों  की  तरफ  से

 यह  प्रार्थना  करना  चाहता  हुं  कि  सरकार  चीनी
 के  बारे  में  एक  स्पष्ट  नीति  की  घोषणा  करे  ।
 मैं  जानता  हु  कि  उसके  सामने  कठिनाइयां  हैं,
 लेकिन  उन  कठिनाइयों  के  बावजूद  झगर  वह
 इस  काम  को  कर  खेती  हैं,  तो  यह  पुण्य  का
 काम  होगा,  भोर  वे  लाखो  परिवार  सरकार  को
 आशावाद  देंगे  जो  राज  बेबसी  की  जिस् दवी
 बसर  कर  रहे  हैं  -  यह  सरकार  का  पहला  धर्म
 होना  चाहिए  कि  वह  भागने  कमीशन  की  रिपोर्ट
 को  स्वीकार  करे  ।  चेयरमैन  ते  जो  सामाजिक
 तौर  राजनैतिक  निर्देशन  दिया  हैं,  कुछ
 प्राधिकारियों  ने  उस  का  पालन  नहीं  किया  है  ।
 ग्र धि कारियों  की  मजाल  है  कि  वे  सिल-मालिकों
 के  साथ  बैठ  कर  रिपोर्टो  पर  दस्त ख  ते  कराये।
 हंस  जगह  सरकार  का  समाजवादी  व्यवस्था
 स्थापित  करने  कार्य  कैसे  पूरा  होगा  |
 सरकार  को  झरनों  मोतियों  को  सही  तरीके  के
 कार्यान्वित  करने  के  लिए  फूड  रिपार्ट मेंट  को
 ग्रसना  इन्कार मेट  बनाना  पड़ेगा  a  अगर  सरकार

 ब्यूरोक्रेसी  को  खुली  छूट  देगी,  तो  थे  सरकारी
 नौकरी  से  हटने  के  बाद,  वहां  से  इस्तीफ़ा  देंगे
 के  बाद  कोई  अच्छी  नौकरी  पाने  के  लिए
 मिल  मालिकों  की  तरफ  ताक  लगाये  रहेंगे  t
 सरकार  को  इस  पर  कोई  न  कोई  बंधन  गाता
 पढ़ेगा  ।

 इन  शब्दों  के  साथ  मैं  इस  रिपोर्ट  का

 समान  करता  हूं  ।
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 some  hon.  Membets  rose—

 wat  Wat  en  :  जिल  मानवीय
 सदस्यों  के  नाम  मेरे  पास  है,  मैं  उत  सब  को
 बताऊंगा  प्राय  चिकन  करें  ।

 जो  इसहाक,  सिसली  (अमरोहा)  :
 सेल्समैन  साहब,  शाप  से  पहले  जो  चेयरमैन

 थे,  उन  से  यह  झपकी की  गई  थी  कि  जिन  मेम्बरों
 के  क्षेत्र  मे  शुमार  मिल  हैं;  उन  को  खास  तौर
 से  जरूर  मौका  दिया  जाये  उन्होंने  कहा  था

 कि  यह  बाल  सही  है  कौर  ऐ  से  मेम्बरों  को  जरूर
 आका  दिया  जायेगा।  श्री  मधुकर  ने  भ्र पना
 नाम  भेजा  है।  चूकि  उन के  क्षेत्र  में  भी  शूगर
 मिल  हैं,  इस  लिए  मेरी  दरख्वास्त  है  कि
 झप  उन्हें  भी  मौका  दें  ।

 ओऔवी०  थी०  नायक  (कतारा)  :
 बनाती  भोम,  मौलाना  साहब  ने  कहा
 है  कि  (जिन  सदस्यों  के  एरिया  में  शूगर  फैक्टरी

 है,  ड्राप  उन  को  बुलाये।  ड्राप  उस  पर  अपना
 इलीस  दे  दीजिए  ।  अगर  भाप  ने  उस  रूल  को
 कालो  करना  है,  तो  हम  चले  जायें,  क्‍योंकि

 हमारे  एरिया  में  कोई  शुगर  फ़ैक्टरी  नहीं  है।

 समा कते  महोदय  :  उन  का  कहना  है  कि
 श्री  मधुकर  को  मौका  देता  चाहिए।  उन्होंने
 यह  नहीं  कहा  है  कि  दूसरों  को  मौका  न  दिया
 जाये  ।

 सरकार  स्वर्ण  सिह  लोकी  (जमशेदपुर):
 चेयरमैन  साहब,  हम  रोज  9  बजे  तक  बेटते  हैं  1

 क्या  हज  है,  अगर  राज  भी  हम  8  या  9  दर्जे

 तक  बैठ  ?

 सभा  पति  सही चन.  कोई  हज  नहीं  है  1

 सरदार  शब  श्लिहु  शोखी :  सब  ने  क्रेन

 ग्रोवर  कौ  बात  कही  है  t  इंडस्ट्री  की  बातें  मैं

 कहना  चाहता  हूं  ।

 रमापति  म्ह  हि 4  :  क्या  आप  शूगर  मिलों
 के  लिए  स्टील  देते  हैं  ?  भ्राखिर  में  आप  का
 कमाल  भी  “रखने  |

 जो  जे  सिक  पायट्स  हैं,  वे  हाउस  के  मामले
 दोनो  तरफ़  से  झा  चुके  हैं।  मेरी  दरख़्वास्त

 है  कि  अगर  माननीय  सदस्य  उन  फायंट्स
 को  रिपीट  करते  के  बजाये  कोई  नये  मुह  बताये,
 तो  समय  भी  बच  जायेगा  और  सब  लोगों
 को  मौका  भी  मिल  जायेगा  ।

 *SHRI  NOORUL  HUDA  (Cachar):
 Mr.  Chairman,  Sir,  all  the  members
 who  have  participated  till  now  in
 this  discussion,  whether  they  belong
 to  the  ruling  Congress  party  or  to
 the  opposition  parties  are  unanimous
 in  their  opinion  that  the  Sugar  In-
 dustry  has  got  concentrated  today
 in  the  hands  of  a  few  monopolist
 groups  industrialists.  In  the  last  few
 yearg  we  saw  that  these  monopolists
 in  Sugar  Industry  have  cornered  pro-
 fits  running  into  hundreds  of  crores
 of  rupees.  The  Government  has  be-
 come  a  helpless  and  silent  spectator.
 In  the  ruling  party  itself  several  dis-
 cussions  have  taken  place  on  the
 question  of  nationalisation  of  the
 Sugar  industry.  Within  the  last  two
 days  the  question  of  nationalisation
 of  the  sugar  industry  and  its  future
 working  have  been  discussed  in  the
 Congress  Parliamentary  Party.  Most
 of  the  members  agreed  that  this  in-
 dustry  should  be  nationalised.  Prac-
 tically  all  members  of  the  Opposition
 parties  are  also  in  favour  of  national-
 isation  of  this  industry.  But,  Sir,  I
 faiy  to  understand  why  the  Congress
 Government,  who  have  got  all  the
 powers  in  their  hands,  and  whose
 leaders  a  the  time  shout  about
 establishing  a  socialistic  society  and
 ‘Gartbi  hatao’  etc,  are  still  unable  to
 nationalize  the  sugar  industry.  We
 who  belong  to  the  Marxist  Commu.
 nist  party  and  other  leftist  opposition

 The  original  speech  was  delivered  in  Bengali.
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 parties  fail  to  underitand  this  at  all.
 On  the  other  hand  what  price is  being
 paid  for  sugarcane  to  the  cane  grow-
 ers?  After  prolonged  deliberations,  the
 cane  growers  are  being  paid  Re.  8.50
 per  quinta]  ie,  an  increase  of  50
 paise  per  quintal  have  been  gracious-
 ly  allowed  to  the  canegrowers.  Many
 speakers  from  the  Congress  party  in-
 eluding  yourself.  Mr.  Chairman
 (Mr.  Sathe)  have  pointed  out  that
 the  canegrowers  are  being  paid  a
 meagre  price  of  Rs.  8.50  per  quintal
 but  the  price  of  sugar  today  has
 skyrocketed  to  Rs.  600  or  650  per
 quintal.  Moreover  Sir,  in  areas  in
 the  interior,  in  villages,  which  are
 situated  away  from  the  cities,  sugar
 is  not  available  at  less  than  Rs.  7.00
 per  K.G.  I  know  this  situation  is
 prevailing  in  the  villages  of  Assam.
 Why  is  the  Central  Government  un-
 able  to  remedy  this  situation?  Mr.
 Shinde  you  wilj  have  to  answer  this,
 We  find  that  the  sugar  mil]  owners
 have  become  so  emboldened  today
 that  they  are  in  a  position  to  create
 an  artificial  scracity  of  sugar  in  the
 market  as  a  result  of  liberalisation
 of  excise  rebate  on  sugar.  They  can
 supply  sugar  to  the  blackmarketeers
 and  can  raise  the  price  of  sugar  as
 they  will,  The  Government  have
 given  them  a  free  licence  to  sell  30
 per  cent  of  their  production  in  the
 open  market.  Ags  a  result  of  this,
 the  monopolist  sugar  magnets  have
 earned  hundreds  of  crores  of  rupees
 as  profit  within  the  last  2  or  3  years.
 Sir,  sugar  is  an  important  item  of
 earning  foreign  exchange.  Last  year
 our  country  have  earned  Rs,  260  crores
 as  foreign  exchange  through  the  ex-
 port  of  sugar.  But  look  to  the  piti-
 able  conditiom  of  the  sugarcane
 growers.  The  hon.  Members  from
 Uttar  Pradesh,  Bihar  and  Maharash-
 tra  have  enumerated  the  miserable
 plight  of  the  canégrowers  in  those
 States.  Mr.  Chairman,  Sir,  you  also
 pointed  out  this  aspect  In  your  speech
 Therefore,  if  we  want  to
 sufficient  sugar  for  export  to.  ह...
 foreign  exehange,  we  have  to
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 curb  and.  contro}  the  margin  of  promt  |
 of  the  sugar  barons.  parti
 as  the  Bhargava  Corimisiichk™  has
 opined,  although  all:  the,  - members
 of  that  Commission  were  not  unani
 mous  in  their  opinion,  that  the  gugar
 industry  has  got  to  be  nationalised  if
 we  want  to  increase  production  of
 sugar  for  earning  foreign  exchange,
 for  allowing  just  and  remunerative
 price  to  the  canegrowers  and  to  pay
 jegitimate  and  proper  wages  to  the
 workers  in  the  factories.  The  above
 objectives  cannot  be  achieved  if  the
 sugar  industry  is  allowed  to  remain
 in  private  hands.  This  has  been
 stressed  today  by  the  Members  on
 both  the  sides  of  the  House  and  the
 Bhargava  Commission  has  also.  re-
 commended  this  step.  So  why  is  the
 Government  hesitating?  It  is  indeed
 surprising  that  when  a  large  section
 in  the  ruling  party,  all  the  opposition
 parties  in  Parliament,  different  poli-
 tical  parties  and  organisations  out-
 side  Parliament  are  all  demanding
 takeover  of  the  sugar  industry  by
 the  Government,  the  Government  i:
 not  responding.  Why  is  it  so?  Is  3t
 because  the  ruling  party  has  collect-
 ed  crores  of  rupees  from  these  sugar
 tycoons  during  the  last  U.P,  elections
 and  they  hope  to  collect  much  more
 from  these  monopolists  to  inflate
 their  election  funds  for  the  coming
 elections  in  3975  or  19767  That  is
 why  the  Government  inspite  of  hav-
 ing  all  the  powers  in  their  hands
 are  reluctant  to  nationalise  the  sugar
 industry  and  are  allowing  the  suger
 barons  to  make  profits  of  hundreds
 of  crores  of  rupees,  Even  in  this
 critical  time,  the  Government  is  nef
 spelling  out  a  clear  cut  policy  about
 the  future  of  the  sugar  industry  be-
 cause  they  are  totally  under  the  in-
 fluence  of  these  tycoons  ह  they  are
 collecting  funds  from  them  for  fight-
 ing  the  elections  Ret.

 Sir,  the  canegrowers  are  not  being
 paid  remunerative  prices,  Payments
 even  at  the  low  rates  are  not  being
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 ernment  and  the  Bureaucrats  are  de~
 priving  ‘the  canegrowers  of  crores  of
 rupees  which  are  legitimately  due  to
 them.  That  is  why  we  are  demand-
 ing  immediate  nationalisation  of  the
 sugar  industry.  We  also  demand  that
 the  statutory  minimum  price  of  cane
 which  is  at  present  fixed  at  only Rs.  8.60  per  quintal  should  at  least
 be  doubled.  The  wages  of  the  wor-
 kerg  employed  in  the  sugar  industry
 should  also  be  considerably  increas.
 ed  keeping  in  view  the  rapidly  in-
 creasing  cost  of  living.

 I,  on  behalf  of  my  party  demand
 immediate  radical  land  reforms  for
 which  the  Congress  party  had  been
 agitating  since  the  pre-independence
 days.  For  want  of  proper  land  re-
 forms  the  States  of  U.P.  and  Bihar
 have  remained  undeveloped  and
 backward  till  this  date.  I  also  de.
 mand  that  the  sugar  cane  cultivators
 must  be  given  ownership  of  the  Jand
 that  they  cultivate.  Land  reforms
 must  be  carried  out  without  delay
 and  without  paying  any  compensation
 to  the  Jandlords.

 Mr.  Chairman,  Sir,  I  will  conclude
 by  saying  that  the  Congress  Govern-
 ment  is  taday  ruling  the  country
 with  an  absolute  majority.  If  on
 account  of  this  they  think  that  they
 can  afford  to  ignore  the  just  demands
 of  the  workers  and  cultivators  and
 other  poor  masses  in  the  country  and
 can  go  On  ruling  the  country  by
 pleasing  the  monopolists  and  the  big
 industrialists,  then  I  will  say  that
 they  are  living  in  a  fools’  paradise,

 Sir  I  will  reiterate  that  the  sugar
 industry  should  be  nationalised  with-
 out  delay.  A  fair  and  remuneratve
 price  must  be  paid  to  the  cane-
 growers.  The  workers  in  the  sugar
 mills  must  be  paid  better  wages  and
 lastly  the  canegrowers  must  be  given
 ownership  of  the  land  than  they
 Cultivate,  Immediate  land  reforms
 must  be'undertaken  for  this  purpose...

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  The  whole  policy  of  the

 ie
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 Government  is  misundersteod,  I  am
 sorry  to  say  that  persons  who  hed
 not  seen  sugar  fields  or  suger  mills
 have  been  making  speeches  here.
 The  policy  pursued  by  Government
 from  958  to  974  is  the  best  policy. In  4953  sugar  production  was  0  lakh
 tonnes  and  in  2i  years  it  has  gone
 up  by  450  per  cent.  There  is  a
 controversy  in  the  House  and  in  the
 country  whether  the  sugar  mills  should
 be  nationalised  or  not.  I  want  ©
 say  that  factories  which  had  not  heen
 working  according  to  the  rules  and
 regulations  and  instructions  of  the
 Government  should  be  taken  over  and
 nationalised  without  compensation.
 But  the  factories  which  had  been  run-
 ning  well,  paying  the  growers  proper-
 ly  and  paying  the  shareholders  ४१६०
 in  addition  to  paying  Governmrnt
 taxes  should  be  treated  on  a  different
 footing.  Every  year  these  factories
 contribute  Rs,  200  crores  by  way  of
 excise  duty  and  Rs,  200  crores  by  way of  imeome-tax.,  The  Oppcsition
 parties  want  to  push  the  Government
 so  that  even  such  factories  might  be
 nalonalised  ang  some  blunders  tmnght be  committed  so  that  they  can  take
 advantage

 SHRI  0.  N.  TIWARY:  Even  your party  Members.

 SHRI  M.  RAM  GOPAL  REDDY:
 Those  factories  which  are  run  on  a
 sound  footing  must  be  protected  and
 there  must  be  a  declaration  by  the
 Government  that  {factories  which  are
 efficiently  managed,  which  way  the
 workers  according  to  the  wage  board
 rules  and  regulations  wili  not  be
 nationalised  for  ten  years  to  come.

 In  that  case,  they  will  modernise
 the  factories  and  they  will  have  more recovery  and  more  extraction.  Prof.
 Dandavate  was  very  much  concerned
 about  recovery.  I  am  glad  that  he
 has  studied  the  subject  well  before
 making  his  speech.  It  was,  in  fact, not  a  speech  but  a  thesis  on  the  sub-
 ject  and  I  congratulate  him  for  that
 But,  so  far  as  the  practical  side  is"
 concerned,  it  wag  lacking.
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 (Shri  M  Ram  Gopal  Reddy]
 So  far  as  the  modernisation  of  the

 Sugar  mulls  us  concerned,  parts  of  the
 machinery  haye  to  be  replaced  every
 day  Even  the  most  modern  and
 ultra-modern  machinery  requires  re-
 placement  of  parts.

 MR  CHAIRMAN:  So,  you  want  the
 Government  to  fake  over  only  sick
 mulls?

 SHRI  M  RAM  GOPAL  REDDY
 And  also  those  which  are  rot  paying
 properly  and  regularly  to  the
 labourers

 Coming  to  double  pricing  of  sugar,
 I  want  to  say  that  sugar  ie  the
 cheapest  available  commodity  in  this
 country  ‘You  cannot  get  a  kilo  of
 rice,  jowar  or  wheat  for  Rs  2  whereat
 .ou  can  get  a  kilo  of  sugar  for  Rs,  2
 70  per  cent  of  the  production  of  sugar
 as  being  distributed  at  this  cheap  rate
 to  everybody  Only  these  rich  people
 who  have  to  eat  pulab  jyamui  or
 laddu  have  to.  pay  Rs.  +  or
 Rs  5  per  kilo,  Even  on  this  37  per
 cent  is  the  excise  duty  Out  of  the
 remaining  profits,  the  factories  are
 forced  to  pay  50  ner  cent  to  the  cane
 growers  as  per  the  recent  decision
 In  fact,  our  Chief  Minister  has  direct-

 न्कष्पे  all  the  factories  to  pay  66  per  cent
 af  the  profits  to  the  cane-g-owers

 The  cost  of  establishing  a  sugat
 factor,  has  gome  uv  to  Rs  8  crores
 to  7  crores  from  a  figure  of  Rs  Bry
 crores  ‘The  Sampath  Committee  has
 made  some  proposals  for  helping  the
 sugar  industry  Unless  those  propo-
 sais  are  implemented,  no  sugar
 factory  will  come  into  existence.
 When  the  capita]  cost  for  the  estab-
 lishment  of  a  sugar  factory  is  Rs  6
 crores  the  interest  itself  will  come  to
 Rs  60  lakhs  to  70  lakhs  Then,  what
 about  depreciation?  Even  if  yeu
 calculate  it  at  the  rate  of  १0  per  cent,
 at  will  come  to  another  Rs  60  lakhs
 Who  will  anvest  that  much  money
 unless  he  is  assured  of  a  reasonable
 return  after  all  these  expenses?  We
 have  to  be  practical.  So,  the  Ministry
 should  implement  the  recommende-
 ‘tions  of  the  Sampath  Committee,
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 which  are  now  heing  tesied  trom  जा
 table  to  another

 I  have  not  got  only  praise  for
 government,  I  have  got  a  lot  of  com-
 plaints  to  make  and  criticisms  to  level
 against  the  Government.  I  have
 written  to  the  previous  Minitter  of
 Agriculture  in  the  matter  Previously,
 the  export  of  sugar  was  handled  by
 the  Ministry  of  Agriculture  Now  it
 has  been  handed  over  to  the  STC,
 who  are  under-selling  it  I  have  got
 al)  the  figure,  with  me  here  I  will
 not  quate  them  I  will  pass  them  on
 to  the  Minister  ३4  have  written  to
 the  Prime  Minister  also  in  the  matter
 The  STC  18  doing  humbug  Its
 assessment  of  the  market  rate  is
 wrong  Every  consignment  it  is
 under~selling  When  the  Agriculture
 Ministry  was  handling  this  work  it
 was  invitmg  world-wise  tenders  and  it
 was  selling  sugar  at  a  very  high  price
 This  38  a  very  serious  matter  and  the
 Government  should  look  into  it

 Coming  to  the  export  of  sugar  |
 want  to  say  that  we  should  export  20
 lakhs  to  १2  lakhs  of  tonnes  After  sll,
 no  man  will  die  for  want  of  sugar,  one
 wil]  die  only  by  cating  too  much  of
 sugar  If  we  can  export  that  much
 quantity  of  sugar,  we  can  earn  quite
 a  good  quantity  of  badly-needed
 foreign  exchange  What  Arab  coun-
 tries  do  with  oil,  we  should  do  with
 sugar  After  all,  how  man3  people
 eat  sugar?  Only  20  per  cent  of  the
 upper  strata  are  eating  sugar

 Even  there  are  people  who  have  not
 only  not  eaten  sugar  but  not  seen
 sugar  in  this  country  If  you  go  to
 remote  villages  and  ask  a  poor  man
 whether  he  has  eaten  a  ladoo  or
 gulab  jamun,  he  will  say,  “No”,

 PROP.  MADHU  DANDAVATE.  Do
 you  want  the  same  situation  to  con-
 tinue?

 SHRI  M  RAM  GOPAL  REDDY:  ३
 want  that  you  should  not  eat  sugar.
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 SHRI  DARBARA  SINGH:  You  want
 ‘that  sugar  whould  not  reach  the  people
 in  the  rural  areas?

 SHRI  M.  RAM  GOPAL  REDDY:  Not
 that.  It  must  reach  the  rural  areas.
 Buf  it  is  not  going  there.  Only  the
 upper  strata  of  society  is  eating  it
 away.  Only  the  upper  strata  enjoying
 the  luxury  of  sugar.  No  poor  man
 48  getting  it.  Even  in  the  foreseeable
 future,  the  poor  man  is  not  going  to
 get  it.  The  rich  people  should  be
 starved  of  sugar  so  that  the  poor
 people  get  it.  If  the  poor  man  [gs  not
 getting,  why  should  a  rich  man  get
 it?  That  is  my  contention.

 The  rich  man  gets  it  so  cheap.  The
 poorman  does  not  get  even  jowar  at
 Rs.  2/-  a  kilo.

 MR.  CHAIRMAN:  You  want  that
 for  the  mch  people,  the  price  of  ४१४४7
 should  be  increased,

 SHRI  M.  RAM  GOPAL  REDDY.  Yes.
 Then,  at  must  he  exported  so  that  we
 can  earn  more  foreign  exchange.  I
 come  from  a  place  where  i0  lakh
 tonne:  of  sugarcane  Is  grown.  We  are
 producing  !  lakh  tonnes  of  sugar.  For
 the  last  32  years,  I  am.  there.  If  to-
 morrow  elechong  come,  wo  will  see
 who  will  come  through.  I  have  got
 a  mandate  from  fhe  penple,  the  cane
 growers,  They  have  asked  me  tu  eet
 Rs,  50  +  per  tonnq  not  more  than
 that.  We  are  not  going  to  worry
 about  the  price  of  urea  and  other
 things.  even  if  they  are  suppheq  at
 Rs.  103/-  per  bag.  But  full  require-
 ments  must  be  met.  I  am  ready  to
 take  it  I  huve  a  wnitten  statement
 from  them.  Our  Chief  Minister  has
 said  that  he  is  going  to  arrange  tor
 Rs,  120/.  per  tonne  plus  66  per  cent
 of  the  gross  profit  of  the  compariy.
 T  hope,  Mr.  Shinde  will  help  us  in
 getting  Re.  10/-  more.  I  am  nut  go-
 ing  to  ask  for  Rs.  115  or  Rs.  250.

 थी  रामावतार  स्त्री  (घटना)
 बाप  तो  नौणी  मालिक  हो,  चूसने  वाले  हो  1

 थी  एम०  शाम  गोपाल  रेड्डी  :  बाप  ने
 कभी  कन्ना  देखा  है  ।

 1...

 तो  मैं  कह  रहा  था  कि  20  ०  पर  है...
 केन  प्राइस  फ्रब्ट्रीस  को  बने  के  लिये  चीफ़
 मिनिस्टर  ने  डायरेक्शन  दिया  है  कौर  इसके
 धा लावा  66  परसेंट  ग्रोस  प्रॉफिट  मे  स  भी
 किसानों  को  पता  हूँ,  ऐसा  निर्णय  किया  है  ।
 20%o  के  बजाय  130  Bo  रख  दे  तो  किः

 हमारे  लिये  ठीक  हो  जायगा  ।  या  फिर  50
 Bo  पर  टन  शट  ए  टाइम  पेमेन्ट  कर  दें  तो  हम
 56  परसेंट  नहीं  मांगेगे  t

 प्रो०  एस०  एल०  सकेगा  (महाराजगंज  )
 मान्यवर,  मुझे  बड़ी  प्रसन्नता  है  कि  इस
 विषय  पर  बहस  हो  रही  है  ।  47  साल  से  में

 राष्ट्रीकरण  के  लिये  झ्रावाज़  उठा  रहा  हु
 शर  964  में  जब  भुवनेश्वर  कांग्रेस  मे
 समाजवाद  का  प्रस्ताव  पास  हा  था  तो
 तराशा  बधी  थी  कि  चीनी  मिलो  का  राष्ट्र करण
 होगा  |  बम्बई  मे  1969  में  कांग्रेस  का  प्रस्ताव
 पास  हुआ  तो  तराशा  बढ  गई  ।  मुझे  दुख  है  (कि
 पाच  साल  से  कमेटियां  बनती  है  उन  की  रिपोर्ट
 निकलती  है  लेकिन  काम  कुछ  नहीं  होता  है
 खाली  बात  ही  बात  करने  से  चीनी  मिल  मालिक
 डर  गये  है  जिस  का  नतीजा  यह  हो  रहा  है
 कि  उन्ही  ने  फ़ैक्ट्री  मे  पेसा  लगाना  बन्द  कर
 दिया  परिणाम  स्वरूप  फ़ैक्ट्रियां  जक  हो  गई

 हैं  और  सीजन  टाइम  में  ट्रक  डाउन  हो  जाता  है
 कोई  रिपेयर  ठीक  से  नहीं  होती  इस  लगे
 मेरा  निवेदन  है  कि  अगर  आ्रापको

 राष्ट्रीयकरण  करना  है  तो  फ़ोरम  कीजिये  ताकि

 फैक्ट्रियां  ठीक  से  क़ब्ल  और  चीन  पैदा  हो  सकें।
 हमारी  प्रधान  पत्नी  को  फिक्र  है  कि ऐसा  न  हो
 कि  राष्ट्रीयकरण  के  बाद  शुगर  के  बनने  में
 कठिनाई  पैदा  हो  जाय  ।  उन  के  इस  डर  की

 कुछ  बुनियाद  जरूर  है  क्‍यों  कि जिन  जिन  उद्योगों
 का  राष्ट्रीयकरण  हुमा  है  उन  में  घाटा  ही
 होता  है  मैं  कुछ  दिन  हुए  एक  डेलीगेशन  के
 साथ  रशिया  गया  गातो  Soviet  Union
 के  प्लानिंग  कमीशन  के  अध्यक्ष  से  पूछा  कि  दाप
 के  यहा  राष्ट्रीकरण  की  सफलता  का  क्‍या

 कारण  है,  जब  कि  हमारे  यहां  जब  राष्ट्रीकरण
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 किसी  उद्योग  का  होता  है  तो  उस  में  फ़ायदा
 नही  हाता  है  |  तो  अन्हो  मे  बताया  ति  हम
 झपने  यहां  पर  ऐसी  जगहों पर  योग्य  मेल,
 जिन  को  उस  उद्योग  का  अच्छा  ज्ञान  हाता  है,
 उन्ही  को  रखते  हैं।  लेकिन  हमारे  यहा  क्‍या
 होता  है  कि  राष्ट्रीयकरण  के  बाद  झाई८  To
 एस ०  भ्र धि कारियों  का  मैनेजर  बना  कर  बैठा
 देते  है  जिन्हें  उस  उद्योग  का  काई  जान  नहीं
 होता  ।  इस  के  कालावा  रशिया  वालों  में  कहा
 कि  हम  इसे टिव  देते  हैं  ।  राष्ट्रीयकरण  करने
 के  बाद  हमारा  हर  का  रखाने  का  एक  दागे  होता

 है,  झगर  उस  टैलेंट  को  मज़दूर  लोग  पूरा
 करते  है  तो  उन  को  और  मैनेजर  को  बोनस
 दते  हैं।  लेकिन  हमारे  कहा  ऐसी  काई  यो  जना
 नही  है  जिस  की  वजह  से  राष्ट्रीयकरण  सफल
 नहीं  हो  पाता  ।  हम  ऐसे  लोगो  का  मेनेजर
 बना  सकते  हैं  जो  बहुत  योग्य  हैं  भौर  अगर  हम
 उन  को  अपने  यहा  नौकर  रख  लेगे  तो  फिर  वह
 हमारे  हित  मे  काम  करेगे।  इमल्पिये  राष्ट्रीय-
 करण  एसा  ने  हो  कि  श्राप  वहा  किसी  भाई
 ण्  एस०  को  बैठा  दे  और  समझ  ले  कि

 गप्ट्रीयररण  हो  गया  राष्ट्रीयकरण  के
 बाद  आप  को  तजुर्बेकार  लोगो  को  वहा  भेजना

 चाहिये  ताकि  उस  उद्योग  में  किसी  तरह  की
 कोई  परेशानी  न  हो,  और  उन  को  श्राप  इसटिव
 बोनस  दे  ।  जब  उन  को  इसलिए  मिलेगा  तो

 वह  देखा  कि  ज्यादा  गन्ना  पैदा  हो,  श्र  जब  चीनी
 ग्रसित  बनेगी,  उद्योग  मे  मुनाफ़ा  होगा  तो  गन्ने
 के  दाम  बढ़ाने  पर  वह  एतराज  नही  करेगे।
 किसानो  को  खाद  देंगे  तो  ज्यादा  भन्ना  पैदा
 होगा  जिस  से  ज्यादा  चीनी  पैदा  होगी
 राष्ट्रीयकरण  केवल  नाम  के  लिये  नहीं  होता
 चाहिये  बल्कि  जो  उस  के  श्रादशं  हैं  वह  काम
 में  लाये  जाये  शौर  बकस  कौर  मैनेजर्स  सेटिस-
 फाइड  हों,  तभी  वहू  काम  पूरा  हो  सकेगा।
 भेरी  धारणा  रही  है  कि  राष्ट्रीयकरण  सेंटपरसेंट

 हो  ।  मैं  कोप्रापरेटिग  मूवमेंट  को  कही  नहीं
 मानता  उस  में  भी  बहुत  सी  दिक्कतें  होती  है
 शौर  मजदूरों  के  साथ  प्र न्याय  होता  है।  इसलिए
 फुलफ्लम्ड  राष्ट्रीयकरण  हो  और  काम  करने
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 वालो  को  इंसेंटिव  दिया  आय  ताकि देश  के
 झज्जर  धिक  लोगों  पैदा  कर  सके  भोर  हमारा
 कल्याण है  ।

 मैं  चाहता  हु  ति  राष्ट्रीयकरण  का  जो

 प्रस्ताव  पास हुआ  er  964  में उस  की  सरकार
 अमल  में  खाये  1  जो  फैक्टियों  930  में  मोरी-
 पुर  मे  लगी  थी  is  लाख  रु०  में  बह  भझाज
 भी  काम  कर  रही  है  ।  उन  में  बाप  झगर
 कुछ  इन्वेस्टसेट  करेगे  तो  वह  पूरी  तरह  से
 काम  दे  सकता  है  वे  लोग  काफो  मुनाफा
 खा  चुके  हैं  |  राष्ट्रीयकरण  झगर  श्राप  करते
 है  तो  झ्रापको  पैसा  देने  की  जरूरत  नही  है  t
 प्राय  उत  में  ग्रोवर  पैसा  लगा  कर  उन  से  मुनाफा
 ले  सकते  हैं,  उनको  श्राप  चला  सकते  हैं  v

 wearer  उद्याग  गन्ना  किसानों  के  लिए
 एक  सेफ्टी  वाल्व  का  काम  करता  है।  इससे  शोभा
 मा  कम्पोज़िशन  भो  रहता  है  1  ख  हमारी  उद्योग

 बहुत  गरीब  कम्पटीशन  है  लेकिन  इसको  झ्रापको
 खत्म  नही  करना  चाहिये।  जब  किसान  का
 गन्ना  प्रोडक्शन  बहुत  ज्यादा  हो  जाता  है  तो
 खडतारो  वह  देकर  पैना  प्राप्त  कर  सकता  है।
 मिल  मालिक  गन्ने  के  मामले  में  बम्पर  क्राप  के
 समय  कितान  को  बडा  परेशान  करता  है  t
 तब  खड़ तारों  उद्योग  ही  उसका  एक  माव
 मदद  करने  बाला  उद्योग  रह  जाता  है।  उसकी
 आप  कायम  रखे  ताकि  कुछ  न  कुछ  मिल
 मालिकों  के  ऊपर  कुश  रहे  ।  खड़ सारी
 उद्योग  पर  पाप  टेक्सास  और  अंकुश  लगाते
 जा  रहे  है  यह  नहीं  होना  चाहिये  ।  शाप
 खड़ भारी  का  देश  में  उपयोग  करके  सफ़ेद
 चोरी  बाहर  भेजकर  विदेशी  मुद्रा  कमा  सकते

 हैं  1

 मैं  यह  भी  चाहता  कि  गाने  के  दास

 बढ़ाये  जाए।  पिछने  साल  बारह  रपये
 चार  थाने  इसका  दाम  था  बाप

 देखें  कि  खाद  के  दाम  दुगुनी  ही  गए  हैं,  बिजली
 के  तिगुने  हो  गद  है,  सब  टेनिस'  बढ़  गए  है
 लेकिन  गन्ने  का  दाम  छापने  साढ़े  बेहर  रुपये

 ही  किया  है  t  यह  मुनासिब  नहीं  है।  गधे  का

 दाम  कम  से  कम  साढ़े  सतरह  रुपये  क्वि डल
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 gee  wie  पच्छिम  दोनों  में  बराबर किया
 आता  चाहिये  ।  किसानों को  शा  पैदा  करने

 के  लिए  ीस्ताहन  2  के  लिए  यह  भ्ावश्वश

 है  t  ewe  शनि  ्  की  पैदावार न  बढ़ाई

 हो  बढ़ा  डिजास्टर  हो  आयना  |  इस  बस्ते मैं मैं
 चाहता  हूं  कि  मचे  का  दाम  कम  के  कम

 साढ़े  सत्तरह रुपये  |.  किया  जाए  ।

 शी  भूल  किशोर  सिह  (मुजफ्फरपुर)  !

 इस  प्रस्ताव  को  सदन  में  विचार्य  लाने
 कै  लिए  मैं  दंडवते  जी  को  बधाई  देता  हूं  ।

 एक  बात  को  देख  कर  मुझे  बड़ी  चिन्ता  होती
 है  ौर  उसका  मैं  जिक्र  कर  देना  चाहता  हूं  t
 सिद्धान्त  रूप  में  हम  जिस  बात  को  सही  समझते

 है  उस  बात  की  क्रियान्वित  में  विचारों  में

 इतनी  ज्यादा  उलझन  नही  होनी  चाहिए  |
 आपने  राष्ट्रीयकरण  को  प्रशंसा  की  ।
 लेकिन  उसके  साथ-साथ  सहकारिता  के  सम्बन्ध
 में  जो  आपने  टिप्पणी  की  वह  शायद  बहुत
 उपयुक्त  नहीं  थी  ।  यह  ऐच्छिक  संस्थाओं  में
 से  एक  संस्था  हमारे  समाज  में  हैं  7  इनको
 हम  लोगों  को  इस  दृष्टि  से  देखना  चाहियें
 जिस  दृष्टि  से  भा  अपने  कुरूप  रुचे  को
 देखती  है  1  इस  की  इतनी  कटु  तथा  निर्देशक

 प्रा लोच ना  नहीं  होनी  चाहिये  थी  ।  ऐसा  भ्रमर
 किया  जाएगा  तो  जन  समाज  का  विश्वास
 इन  ऐच्छिक  संस्थानों  से  उठ  जाएगा  7  ये
 मिलाये  जन  सहने  ग  के  प्राप्त पर  बनती  कौर
 चलती  हैं  ।  इन  से  अगर  जनता  की  आस्था
 उठ  जाएगी  तो  शायद  लोकतंत्र  से  जो  स्वय
 एक  ऐच्छिक  संस्था  है  उससे  भी  जनता  का
 विश्वास  उठ  जाएगा  ।  राष्ट्रीयकृत  समस्याओं
 की  जो  आलोचना  होती  है  उस  में  भी

 मुझ  खेद  है  कि  हमारे  बहुत  से  साथी  इसे  भूल
 जाते  हैं  कि  उनकी  जो  घालो  बना  है  बह  ऐसी
 नही  होनी  चाहिये  कि  जो  सीमा  के  बाहर
 हों,  सीमा  भीतर  रहते हुए  ही  उसकी  भा लो वना
 रोनी  चाहिये।  बहू  झ्रालोचना  ऐसी  होनी
 चाहिये  कि  इस  संस्थानों  को  शक्ति  मिले  a
 सी  नहीं  होती  चहिये  कि  वह  जनता  में
 गाय  का  कारण  बने  t  प्रथम  ऐसा  होता

 है  तो  वही  लोन  इसते  लाभ  ऊँ ठा एंगे  जो  जोक-
 हम  में  कीन  नहीं  करते  कौर  जो  कुछ  दूसरी
 तरह  की  व्यवस्था  समाज  में  चाहते  हैं

 चीनी  उद्योग  पिछड़े  क्षेत्रों  का  एक  मात
 कृषि  उद्योग  है  ।  प्राय  हिन्दुस्तान  के  नक्शे
 को  देखें  तो  श्राप  पाएंगे  कि  जितने  पिछड़े
 क्षेत्र  हैं  चीनी  की  मिलें  उन्हीं  क्षेत्रों  में  हैं  ।
 इन  पर  बहुत  गरीब  श्रेणी  के  किसान  भर
 मजदूर  पक्‍्रवलिम्बत  हैं  ।  932  %  जब
 टैरिफ  प्रोटैक्शन  मिला  तब  यह  उम्मीद
 बंधी  थी,  किसानों  और  मजदूरों  का  कुछ  पता
 होगा  ।  लेकिन  हुआ  उनका  शोगग  ।  उनका  गुद
 का  व्यापार  जो  स्वय  सहकारिता  के  आधार  पर
 गायों  सें  चलता  था  नष्ट  कर  दिया  या ।  उन
 की  जगह  पर  झा  गए  खोनी  मिल  मालिक

 मैं  विस्तार  में  ना  जा  कर  सिर्फ
 सिर्फ  यह  बताना  चाहता  हू  कि  इत  का  कपों
 के  साथ  किस  प्रकार  का  दुर्व्यवहार  होता  है.  ।
 इन्होंने  कमी  अपने  शमों  क्षेत्र  में  विहार  में
 योगदान  नहीं  किया  है  ।  हमेशा  लापरवाही
 बरती  है  ।  यहा  तक  फि  चोरों  मिक  के
 क्षेत्र  में  जो  विचार  का  क्षेत्र  है,  जो  एरिगेशन
 का  कमाड  एरिया  है  यहा  भी  इन्होंने  कोई
 विकास  का  काम  नहीं  किया है  ।  उनके
 प्रति  भी  पुरी  उदासीनता  बरतो  है  t  इक्के
 कार्यक ताम्र ों  द्वारा  वजन  की  चोरों  होतो
 है  ।  इस  बात  को  सब  लोग  बातो  है  हि
 सरकार  को  हिसाब  किताब  देते  में  ये  कां
 की  चोरी  करते  है  |  श्री  रामगोपाल  रेह्ठा
 ने  जने  उनमें  कोई  से  बर चूज  (सदगुण)  का
 दर्शन  कर  रहे  भें  ।  सम्भव  है  दनका  तजर्बा
 अच्छा  हो  ।  लेकिन  बाकी  लागों  का

 तजुर्बा  ऐसा  सही  है  1  ये  दाम  देने  में  बुत
 देरी  करते  हैं  भोर  इसके  बारे  में  बार  बार
 प्रश्न  विधान  साधनों  भोर  यहा  उठाये  जाते

 रहे  है।  ऐसा  नही  है  कि  इनके  पास  र्व

 नहीं  होता  है  1  लेकिन  उस  पे  से  मालिक
 के  दूसरे  रोजगार  चलते  है,  किसान  के  रुपये
 से  दे  दूसरे  काम  करते  है  :  किसानों  का

 मूल्य  वे  बकाया  रखते  हैं  जो  बिल्कुल  कानून
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 "के  खिला कहै  ।  -  सरकार  से  'मंशा  सी  ने
 करते  हैं कि  प्राफिंट्स में  किसानों  को  भाग

 दिया  जाएगा  लेकिन  ऐसा  ये  कभी  नहीं  करते
 हैं।  इस  बादे  की  पूरा  कराने  में  सरकार भी
 सक्षम  नही  होती  हैं  ।

 इन  मामलों के  सम्बन्ध  में  बात'  करते  समेय
 सहकारिता  के  सम्बन्ध  में  मैंने  कहा  है,  उसके
 एक  और  पहलू  का  मैं  लिकर  कर  देना  चाहता
 है  हमारे  यहा  इस  शताब्दी  के  शुरू  से
 चीनी  मिलें  अपनी  शुरू  हुई।  so  वर्ष  मे

 कुल  650  चीनी  मिलें  देश  में  बनी।  लेकिन
 पिछले  दो  दशकों  में  सहकारिता  के  क्षेत्र  में
 9  मिले  बनी  और  80  मिलें  करीब  करीब
 अभी  तैयार  हो  रही  हैं।  यानी  50  साल  में
 i50  के  करीब  बसी  और  बीस  साल  में
 7)  के  करीब  मिले  सहकारिता  के  क्षेत्र  ने

 बन  रही  हैं।  यह  ठीक  है  कि  इस  मे  कुछ
 संतुलन  नहीं  है  ।  कही  कही  तो  वे  भ्रमणी
 तरह  में  काम  कर  रही है,  उनका  काम  समय
 पर  पूरा  हुआ  है  जौर  कही  कही  वे  ठीक  तरह
 से  काम  नहीं  कर  सकी  हैं।  लेकिन  इसके
 लिए  इस  पूरे  आन्दोलन  को  दोष  देना  या
 उम्र  पर  विश्वास  प्रकट  करना,  मै  नहीं
 समझता  हू  कि  बहुत  न्यायोचित  है  ।

 39  0००  hrs.

 जब  हमारे  मित्र,  श्री  जनेश्वर  मिश्र
 बोल  रहे  थे,  तो  मुझे  घड़ी  हसी  श्र  रही  थी  ।
 उन्होंने  राष्ट्रीयकरण  का  समर्थन  नहीं  किया  ।
 इस  पर  मुझे  थोडा  भ्राश्चर्य  हुआ,  बयान
 आज-कल  वह  जिस  दल  भें  हैं,  उस  दल  के
 नेता  हैं  बाबू  चरणसिंह,  कौर  वही  बाबू
 चरणसिंह  जब  भारतीय  क्रान्ति  दल  के  नेता
 थे,  तो  उस  दल  की  नैशनल  एक्जीक्यूटिव
 ने  हम  से  भी  पहले  यह  प्रस्ताव  पास  किया
 था  कि  चीनी  उद्योग  का  राष्ट्रीयकरण  होता
 चाहिए  |  हम  ने  दिसम्बर,  i969  में  इस
 झा शय  का  श्रस्ताव  पास  विया,  जब  कि

 उन्होंने  सितम्बर,  i969  में  यह  प्रस्ताव

 Industry  (ह  (का,
 Report
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 ह  किया
 ।  जियो  Water da ee vex

 wee हो बौने  बोग  er,  सन्द्रीयकरन
 करने  का  प्रस्ताव  'करने  दबे, कौर  दूसरी
 तरफ  समाजवादी,  &  दोनों  मिल  स्कन्द  साथ

 'भारतीय  लोकदल  में  बैठ ेहैं  शो  हम  का

 उन  का  हो  गया  है  ।  8343  बहीं वेब
 रहा  था  कि  देश  की  राजनीति  का  1... ड  बका
 हाल  सभा  जा  रहा  है जनता  किस  का  विश्वास
 करेगी,  किस  क्षण  सके  विश्वास  करेगी  शोर
 उस  के  साथ  कौन  न्याय  करेगा  ।

 इस  कमीशन  में  जिन  लोगों  ने  श्री  भागे
 के  साथ  अपनी  सम्पत्ति  दी  है,  जिस  में  इस
 उद्योग  के  प्रतिनिधि  भी  हैं---उन  से  तो  कभी
 यह  उम्मीद  नहीं  की  जा  सकती  थी  कि  थे
 राष्ट्रीकरण  का  समर्थन  करेगे--उन्होने

 कुछ  वजहें  दी  है  ।  कितने  हास्यापद  वे
 कारण  है  इस  को  हमारे  मित्र,  श्री  झा,  ने
 बताया  है  ।  मैं  सिर्फ़  पांच  बाते  कहूंगा
 चाहता हू  |

 उन  लोगों  ने  कहा  है  कि  संस्कार।
 साझा  के  साथ  मजदूरी  का  रिपोर्ट  सम्बन्ध
 बरच्छा  नही  है.  2  यह  सोचने  की  बात  है  वि
 मगर  सहकारी  सम्बध  के  साथ  मज़दूरी
 का  रिपोर्ट  नहीं  होगा  तो  कहना  सिल-मुखिया
 के  साथ  होगा,  जबकि  सहकारी  सवार,  त
 यह  मान  लिया  है  कि  हमारे  जीतते  'उच्चा।
 है,  उन  में  हम  प्रबन्ध  में  मजदूरों  को  प्र/१
 निमित्त  देंगे  ?

 मिल-मालिकों  पर  यह  भ्र भि योग  था
 कि  वे  किसानों  की  मदद  के  लिए  एड् वॉस  नहीं
 देते  हैं  कौर  टेक्निकल  सहायता  नहीं  देते  है  ।
 इस  बारे  मे  उन्होने  कहा  है  कि  चूंकि  किसान
 की  केन  यूनियन  हैं,  इस  लिए  हम  यह  काम  नहीं
 कर  पाते  हैं।  एडवांस  के  सम्बन्ध  में  केस

 यूनियन  से  सहायता  मिलेगी,  यह  बात  काई
 बाधक  नहीं ही  सकती  है।  जहां  तक  टें कसि कल
 सहायता  का  सम्बंध  है,  कोस  कैसे  यूनियन
 है,  जिस  को  मिल  वाले  कह  कि  हमे  प्लान  को
 प्राविधिक  सहायता  देना  'बताती  हैं,  कौर
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 यूनियन  कहे  कि  हम  को  यह  मन्जूर  नहीं  है  ।
 पह  कितनी  लगी  बात  है  !  इस  से  भी  बडी
 बात  यह  है  कि  खेत  यूनियन  i940  के  आस-
 पास  बातें।  उनसे  पहले  किसानों  को  एडवांस
 और  टेक्निकल  सहायता  देने  से  उन्हें  कौन
 रोकता  था  ?  ये  लोग  इतनी  ग़लतबयानी,
 शौर  तक-विहान  बारे,  करके  राष्ट्रीयकरण
 का  सहकारीकरण  का  दरवाजा  बन्द  करना
 चाहते  है  ।

 लेकिन  सत्र  से  मजेदार  बात  उन्होने
 फिनाइल  एरे जमे टस  के  बारे  में  कड़ी  है  |
 उन  का  दावा  यह  है  कि  हमारा  प्रबन्ध  और
 वित्तीय  प्रबन्ध  सहकारी  सस्थाओं  से  ग्रहण।
 है।  इसी  स्पोर्ट  में  प्रा कडे  देखने  से  यह  मालूस
 होता  है  कि  निजी  क्षेत्र  के  जिन  ५  चीनी
 कारखानों  की  उन्होंने  इनक्वायरी  कराई  उन
 मेरे  .40  में  मेजर  टेक्निकल  हिफेक्ट  मिले  |
 क्या  यही  वित्तीय  सुप्रबन्ध  का  प्रमाण  है  ?

 ह्म  लिए  मरे  मित्रों  नेत्रों  कहा  है  कि  वे
 लोस  पने  कारखाना  को  खराब  करते  जा  रहे
 हैं  कौर  वे  जो  रुपया  कमाने  है,  उस  को  वे  कार
 खानों  में  नहीं  लगा  रहे  है  वह  एक  ध्यान  देने
 योग  बाल  है  हमारे  मित्र  श्री  रामगढ़ताल
 रेड्डी,  का  खयाल  बहुत  गलत  है।  उन  को
 इम  बारे  में  दोबारा  सोचता  चाहिए  ।

 जब  उन  से  चीनी  के  दाम  बढ़ने  के
 बात  कही  जाती  है,  तो  वे  बनाते  है  कि
 जब  गन्ने  का  उत्पादन  कम  होता  है,  तो
 दाम  बढ़  जाता  है।  लेकिन  इंडियन  टेस्ट  बोर्ड  की
 L950H  रिपोर्ट  में  कहा  गया  है  वि  जन् कानीन
 शूगर  सिंडीकेट  के  प्रबंधको  ने  आने  हिस्सेदारी
 की  जेंबे  भरने  के  लिए  एकाधिकार  का  प्रयोग
 कर  के  चीनी  का  दाम  बढ़ाया,  और  उस  के
 पैसे  से  अपनें  हिस्सेदारों  को  जाये  भरी  ।
 वह  काल  था,  जब  कि  कंट्रोल  नहीं  था  |
 इससे  प्रकट  हैं  कि  यह  प्रचार  बिल्कुल  गलत  है
 कि  जब  कंट्रोल  होता  है,  तब  दाम  बढ़ता  है  ।
 जिस  साल  शूगर  सिंडीकेट  को  सबसे  ज्यादा

 Repert

 मुनाफा  हुमा,  उम  जमा  बीडी  के  विकट  पर
 कोई  सरकारी  कंट्रोल  नरी  था  |

 इस  लिए  मैं कहना  चाहता  ह्  कि  चीनी
 उद्योग  के  राष्ट्रीयकरण  के  सम्बन्ध  में  सरकार
 को  पालिसी  डिसीजन,  नीति  निर्धारण,  करना
 चाहिए!  1  सरकार  का  निश्चय  करना  चाहिए
 कि  हम  इन  मिलो  का  राष्ट्रीयकरण  करेगे  ।
 इस  समय  जो  में  सोच  रहा  है,  वह  यह  है.  कि
 जितनी  सिवा  मिल्ज  है,  उन  को  तो  सरकार
 को  तत्काल  अपने  हाथ  में  ले  लेना  चाहिए
 उन  का  भी  टेक  ओवर  कर  लेना  चाहिए
 क्योकि  नेशनलाइजेशन  के  लिए  कानन  बनाना
 पड़ेगा  ।  लेकिन  नेशनलाइजेशन  करने  के

 उद्देश्य  ia  उन  का  टेक-ओवर  करना  चाहिए,
 इस  उद्देश्य  से  नहीं,  जैसा  कि  श्री  मत  देखते
 ने  कहा  है,  कि  उन  को  हासपिटलाइज  कर  के
 उन  के  अच्छा  होने  पर  उन्हें  मालिकों  के

 सुपुर्दे  कर  दिया  जाये  ।

 भागने  प्रयोग  की  रिपोर्ट  में  दो  सुझाव
 अच्छे  है  कौर  उस  पर  विचार  किया  जा  सकता
 डे  7  एक  तो  सरकार  अपना  गूगल  कमीशन
 बनाये,  और  1  राज्य  वाले  चाहते  है  कि

 शाप्ट्रीयकृूत  चीनी  मिलों का  प्रबल  वे  करें,
 तो  उन्हें  भी  स्टेट  शूगर  बापों रिंशन्ज  बनाने  की
 ग्राजादी  दें  दे।  मैं  इन  दोनों  विचारों  का  समर्थन
 करना  है  ।

 इस  देश  के  करोड़ो  किसानों  जौर  मजदूरों
 का  जीवन  इस  पर  अवलम्बित  है  1  जसा  कि
 मैंने  कड़ा  है,  इस  देश  के  पिछड़े  हुये  एग्जाम
 का,  पिछड़े  हुए  क्षेत्रों  का,  एक-मात्र  कृषि  उग

 यही  है।  भ्रमर  मै  नहीं  भूलता  हू,  तो
 टेक्स

 टाइल  के  बाद  इन  देश  को  सेकंड  लौट

 इंडस्ट्री  भी  यही  है।  इसलिए  सरकार  को

 इस  बारे  में  बहुत  गम्भीरता  के  साथ  सोचना

 चाहिए  t  सिर्फ  बीनो  का  प्रश्न  नहीं  है,
 जैसा  कि  श्र  रामगोपाल  रेड हो  ने  कहा  है,  कि

 मे  खां,  तो  क्‍या  है।  यह  हनना  आसान

 सवाल  नहीं  है,  खास  तोर  में  इस  हालत  में
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 री  नवल  किशोरसिंह]

 कि  आयात  के  द्वारा  हम  इस  से  विदेशी  मुद्रा
 प्रतीत  कर  रहे  है।  मैं  इस  बान  से  पूरी  तरह
 सहमत  हू  कि  हमे  भरने  देश  मे  चलती  का  उपयोग
 छोड  कर  शरीर  खड़ मारी  और  गुड  का  उपयोग
 कर  के,  बोनी  का  अरयात  बढाना  चाहिए
 ताकि  हमारी  विदेशों  मुद्रा  क ेऊपर  जो  दबाव

 है.  उस  को  हम  कुछ  कोला  कर  सके  1

 शनी  राजदेव  [सिह  :(  जैतपुर)  सभापति

 महोदय,  मै  ज'नना  चाहता  हु  कि  यह  डिस्कशन
 कब  तक  चलेगा  |

 सभापति  महोदय  इसके  लिए  पाच  घट
 का  समय  निर्धारित  क्या  गया  था  और  वह
 खत्म  हो  गया  है  t

 भरी  राजदेव  सिह  :  प्रभी  वाली  वाल  सदस्य

 बहुत  ज्यादा  है।  हर  एक  स्टेट  और  हर  एक
 पार्टी  के  सदस्य  इस  म  इन्टरेस्ट  ले  रहे  है  बौर
 यह  सबजेक्ट  भी  बहुत  इम्पार्टेन्ट  हूँ  7  मरा
 निवेदन  है  कि  श्राप  हाउस  की  राय  ले  लीजिए
 कि  यह  डिस्कशन  इस  समय  बन्द  किया  जाय
 ओर  अगले  सेशन  म॑  करी  पावर  किया  जाये  ।

 PROF  MADHU  DANDAVATE  As
 a  member  who  has  inftiated  this  dis-
 cussion,  I  fully  agree  with  this  senti-
 ment

 MR  CHAIRMAN
 hands  of  the  House.

 I  am  in  the

 SHRI  JAGANNATHRAO  JOSHI
 (Shajyapur)  Government  is  in  two
 minds  It  cannot  give  a  categorical
 reply  whether  to  nationalise  or  not
 to  nationahse  Let  it  spill  over

 SHRI  BHAGWAT  JHA  8250  I
 support  this  There  are  a  large
 number  of  Members  They  ghould
 also  be  given  a  chance  in  the  next
 Session
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 eft  शामाबतार  झा सत्री  पारखी  कौर
 कितने  सदस्य  बाकी  है  ?

 सभापति  सही दया  प्रा पोजीशन  के  4
 शरीर  काग्रेस  पार्टी  के  17  सदस्य  बाकी  है  |
 प्रखर  सब  सदस्य  पाच  पांच  मिनट  भी  नें,
 और  अभी  मिनिस्टर  साहब  को  भी  बोलना
 है,  ओर  मानवीय  सदस्य  ने  रेप्लाई  देना  है,
 तो  भी  हम  लोग  दा  डाई  चे  में  यह  डिस्कशन
 खत्म  नहीं  कर  पायेंगे  ।  यह  जो  सुझाव  है
 कि  अगले  मोशन  मे  करो  ओवर  किया साथ  इस
 क  बारे  म  कुछ  कहना  है?

 SHRI  5  P  BHATTACHARYYA
 (Uluberia)  We  have  to  aurive  at
 considered  conclusions  after  a  full
 discussion  We  may  carry  it  over  to
 the  next  session

 कुछ  माननीय  सदस्य  :  अगले  सेशन  में

 कैरी  ओवर  किया  जाय  |

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICUL-
 TURE  AND  IRRIGATION  (Shri
 Annasaheb  P  Shinde)  We  have  no
 objection

 att  रामावतार  शास्त्री  :  एक  सुझाव  मेरा

 सुत  लोजिक।  जितने  जागा  के  नाम  है  बहू
 ता  है  हो  लेकिन  अगर  कुछ  और  लोग  चाहे
 बोलना  ये उन  को  भी  बोलने  का  मौका  दे  ।

 सभा  पति  महोदय  वह  नाम  प्राय  मेरे
 पास  भेज  दीजिए  q

 SHRI  7  6६  MAVALANKAR
 (Ahmedabad)*  I  entirely  agree  with
 the  view  expressed  But  I  think  the
 debate  as  it  has  developed  has  shown
 that  I  am  the  only  one  left  out  from
 these  Benches.

 MR  CHAIRMAN:  No,  no.
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 SHRI  P.  G.  MAVALANKAR:  I  am
 not  going  to  make  a  speech.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  छू.  RAGHU
 RAMAIAH):  We  agree  to  carrying  this
 discussion  over  to  the  next  session.

 SHRI  P.  G.  MAVALANKAR:  I
 quite  appreciate  that  it  be  carried
 over  to  the  next  session  in  view  of  the
 fact  that  there  are  a  large  number  of
 members  wanting  to  speak  and  it  is
 no  use  having  a  thinner  and  thinner
 and  exhausted  House  going  through
 a  ritual.  But  my  submission  was
 only  this  that  I  find  that  in  the  debate
 today  it  has  so  happened  that  from
 the  Opposition  Benches,  I  am  the
 only  person  left  out.

 MR  CHAIRMAN:  I  have  a  spersal
 reason  for  allowing  Shri  Mavalankar.

 I  will  allow  him  to  speak  for  5  -l4
 minutes  today  and  then  we  will  carry
 over  this  discussion  to  the  next  ses~
 sion.

 SHRI  9,  6,  MAVALANKAR:  I  am
 indeed  grateful  to  you  and  the  House
 for  the  generusity  shown  to  me  and
 fiving  me  permission  to  speak  for
 5—7  minutes.  I  shall  try  to  complete
 my  observations  within  the  stipula-
 ted  time  limit.  I  am  sure  the  House
 is  very  grateful  to  our  two  friends,
 Prof.  Dandavate  and  Shri
 Guha,  for  having  initiated  this  impor-
 tant  debate  that  has  taken  place  dur-
 ing  this  current,  hot,  hectic  winter
 session  of  the  Lok  Sabha.

 Various  points  of  view  have  been
 expressed  and  pros  and  cons  have
 been  gone  into.  But  the  whole  point is  that  the  entire  story  of  the  sugar
 industry  in  our  country  is  a  very
 very  bitter  story.  It  is  bitter  hecause
 it  is  full  of  exploitation,  exploitation of  the  cane  growers,  of  the  workers
 and  of  the  consumers.

 Because  I  do  not  want  to  oxceed
 my  time  limit.  I  shall  only  say,  with-
 Out  quoting,  that  the  Bhargava  Com-
 misalon  has  gone  into  the  question  in
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 fairly  extensive  detail.  I  shall  not
 read  out  the  terms  of  reference  which
 are  very  wide  and  comprehensive,
 The  Commission  have  themselves
 made  a  very  goog  study  of  the  various
 aspects,

 If  you  want  to  mitigate  economic
 backwardness  generally  and  particu-
 larly  of  States  like  UP  and  Bihar,
 nationalisation  of  the  sugar  industry
 seems  to  be  the  only  effective  and
 practical  way  of  doing  it.  I  find  that
 even  from  the  point  of  augmenting
 production  and  making  it  better  with
 a  view  to  sending  sugar  for  export,
 it  wall  be  in  the  interest  of  the  sugar
 industry  itself  that  il  is  nationalised
 by  Government.  I  say  this  because
 the  industrialists  themselves  are  not
 very  eager  to  develop  the  sugar  in-
 dustry  as  such.  They  have  practically
 no  stakes  in  their  own  plants.  if  they
 had  any  stakes,  they  would  not  have
 allowed  the  machinery  to  go  iunk
 they  would  not  have  ignored  research
 and  development  and  they  would  not
 allow  their  own  huge  profits  ro  be
 reinvested  in  some  other  industries.

 Now,  we  are  not  demanding  na-
 tionalisation  from  any  doctrinaire
 angle  or  from  any  committed  atti-
 tude,  but  because  nationalisation  is
 a  means,  not  an  end.  One  has  to
 restore  the  human  values;  man  should
 be  treated  as  a  man.  What  is  re-
 quired  in  the  sugar  industry?  We
 have  no  illusions  that  nationalisation
 will  by  itself  do  the  trick  and  achieve
 everything.  Nationalisation  as  a
 means  will  straigthen  out  many
 things  in  the  sugar  industry  and  will
 clear  the  polluted  atmosphere.  I  was
 therefore  wondering  why  the  Gov-
 ernment  are  hesitant  or  divided  on
 this  issue.  Surely,  nationalisation  is
 no  panacea  for  any  or  all  ills.  We
 are  mindful  of  the  fact  that  nationa-
 lisation  can  lead  to  bureaucratisation
 and  even  lead  to  statism  and  quite
 often  statism  may  be  fatal.  Having
 said  that,  I  should  submit  that  Bhar-
 Gava  enquiry  tells  us  that  unless  you take  the  whole  thing  seriously  and
 earnestly  and  make  the  cane  grovers,
 workers  and  consumers  feel  that  they
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 {Shri  P  C  Muvalankar]
 have  meaningful  involvement  §  and
 participation  in  the  whole  industry
 nothing  much  fruitful  or  good  will
 iesult  That  38  why  I  want  .o  con-
 clude  by  saying  that  the  political
 freedom  which  the  country  38  hav:ng
 for  the  last  27  years  should  have  not
 only  politica]  but  also  economic  and
 social  content,  there  should  be  a  cer-
 tan  speed  with  which  we  should  want
 to  approach  towards  the  egalitaiian
 society  Ag  you  yourself  Mr  Chair-
 man,  said  earlier  in  the  debate  today,
 speaking  from  these  benches  that  it
 should  be  viewed  from  the  humon
 angle,  I  feel  and  urge  that  man  should
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 be  made  to  hve  like  aman  We  want
 this  industry  to  be  restored,  not  to
 the  people  who  were  running
 it  without  any  interest  but  to  the  Gov-
 ernment  with  a  view  to  using  this  as  a
 means—not  in  a  doctrinair  or  politi-
 cal  and  ideological  sense—-as  that  38
 the  only  effective  way  out  of  the  diffi-
 culty  If  that  is  done  I  am  quite  sure
 that  freedom  will  have  economical

 and  social  content  apart  from  political
 content
 9  20  hrs

 The  Lok  Sabha  then  adjourned
 tall  Eleacn  of  the  Clock  on  Friday,
 December  20  974  Agrahayana  29
 896  (Saka)


